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 LOK  SABHA
 Tuesday,  2ist  May,  957

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Propagation  of  Hindi

 *187,  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Education  and  Scienti-
 fic  Research  be  pleased  to  state:

 (fa)  what  are  the  important  agencies
 and  organisations  recognised  by  Gov-
 ernment  which  are  engaged  in  propa-
 gating  Hindi  in  non-Hindi  speaking
 States;

 (b)  the  nature  and  amount  of
 financial]  help  that  these  agencies  and
 organisations  have  received  from
 Government  up  to  1956-57  for  the
 purpose;

 (ec)  whether  any  assessment  of  their
 work  has  been  made  by  Government;
 and

 (da)  if  so,  whether  any  report  in  this
 regard  is  available?

 The  Minister  of  State  in  the  Ministry
 ef  Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimali):  (8)  to  (d).  A
 statement  is  laid  on  the  Table  of
 Lok  Sabha.  [See  Appendix  II,  annex-

 pre
 No.  t]

 Shri  Shree  Narayan  Das:  May  I
 know  what  is  the  agency  at  the  Centre
 er  at  the  various  State  capitals  which
 a@gsess  the  work  of  these  institutions
 to  which  grants  are  given  every  year?

 Dr.  K.  L.  Shrimali:  The  Government
 of  India  has  set  up  the  Hindi  Siksha

 t096
 Samiti  which  ordinarily  looks  inte  all
 these  applications  for  grants  and  the
 development  of  Hindi.

 Shri  Shree  Narayan  Das;  May  I
 know  whether  this  Hindi  Siksha
 Samiti  has  any  organisation  or  has
 any  strength  to  assess  the  work  of
 all  these  institutions  who  are  giving aid  to  the  various  States?

 Dr.  K.  L.  Shrimali:  The  assessment
 is  being  done  by  the  Ministry  of
 Education.

 Shri  Dasappa:  May  I  know  how  it
 happens  that  out  of  Rs.  2,63,130  given.
 to  Hindi  organisations  for  the
 purposes  of  propagation,  etc.,  only
 Rs.  31,350  is  given  to  non-Hindi-
 speaking  areas?

 Dr.  K.  L.  Shrimali:  The  position
 with  regard  to  these  grants  to  non-
 Hindi-speaking  States  is  that  applica-
 tions  are  invited  by  the  State  Govern-
 ments.  The  applications  are  scrutinised
 and  grants  are  given;  during  the  past
 few  years,  the  grants  have  not  been
 fully  utilised  by  the  State  Govern-
 ments.

 Shri  Dasappa:  My  question  relates
 to  organisation.  I  am  very  sorry  the
 Minister  has  turned  over  to  the
 grants  to  the  States.  I  am  referring  to
 organisation.

 Mr.  Speaker:  Evidently,  he  means
 that  these  organisations  get  the  grants
 or  subsidies  only  through  tne  States.
 Is  it  so?

 Shri  Dasappa:  No,  Sir.
 Dr.  K.  L.  Shrimali:  There  are  certain

 organisations  to  which  grants  are
 given  directly  by  the  Ministry  of
 Education.  Then,  we  are  also  giving
 grants  to  State  Governments  for  pro-
 pagation  of  Hindi  in  non-Hindi-
 speaking  States.  As  far  as  I  have
 been  able  to  understand.
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 Mr.  Speaker:  The  hon.  Member
 wants  to  have  an  answer  to  the  earlier
 portion.

 Dr.  हू.  L.  Shrimali:  As  far  as  I  have
 been  able  to  understand,  the  hon.
 Member  wants  to  know  why  the
 grants  given  to  non-Hindi-speaking
 areas  have  not  been—

 Shri  Dasappa:  Let  the  Minister
 understand  the  question.  Here  is  the
 list  of  organisations  which  are  given
 aid  directly  from  the  Centre.  I  say
 that  out  of  the  grants  to  the  organi-
 sations,  not  through  the  States  but
 directly,  totalling  Rs.  2,63,30—only  a
 sum  of  Rs.  31,350  is  given  to  the  non-
 Hindi-speaking  States.  Why  is  it  that
 in  Hindi-speaking  States  they  give  as
 much  as  Rs.  2  lakhs  and  over  and
 why  is  it  so  much  less  for  the  non-
 Hindi-speaking  States?

 Dr.  K.  L.  Shrimali:  If  there  are
 some  organisations  in  Hindi-speaking-
 States,  naturally  we  have  to  give
 grants  to  those  areas.  I  do  not  think
 that  the  Government  of  India  makes
 any  discrimination  between  organisa-
 tions  and  organisations,  and  if  there
 are  any  organisations  which  are
 willing  to  do  that  work,  the  Ministry
 of  Education  will  certainly  consider
 those  cases.  But  the  policy  that  we
 have  adopted  now  is  that  we  do  not
 ordinarily  give  grants  to  organisa-
 tions  as  such.  We  give  grants  only  to
 the  State  Governments  and  it  is  for
 the  State  Governments  to  disburse
 those  grants  to  the  organisations
 existing  in  those  areas.

 Shri  Dasazppa:  Is  not  the  hon.
 Minister  well  aware  of  the  fact  that
 certain  organisations  in  non-Hindi
 areas  have  approached  the  Govern-
 ment  for  aid  with  the  support  .of  the
 State  Government?  How  is  it  that
 they  have  not  been  given  aid?

 Dr.  हू.  L.  Shrimalft:  The  hon.
 Member  is  probably  referring  to  the
 organisation  with  which  he  is  con-
 nected.  I  have  fully  explained  the
 Position  to  him.

 Mr.  Speaker:  There  is  no  harm  in
 it;  in  his  personal  capacity  as  the
 heud  of  an  organisation,  he  is  asking.
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 Dr.  K.  L.  Shrimall:  L  have  fully
 explained  the  position  to  the  hon.
 Member.  It  is  for  the  Mysore  शाइन
 ment  to  make  the  recommendation.

 Shri  Dasappa:  I  am  not  werried
 about  the  Mysore  Government....

 Mr.  Speaker:  Shri  Shree  Narayan
 Das.

 Shri  Shree  Narayan  Das:  In  repty
 to  part  (a)  of  the  question,  it  nas  oeen
 stated  that  a  bulletin  on  the  steps
 taken  by  the  various  State  Govern-
 ments  for  the  promotion  of  Hindi  from
 §-8-947  to  31-10-1956.  is  under  print.
 I  want  to  know  whether  during  all
 these  years  any  assessment  has  been
 made  as  to  how  many  persons  in
 different  non-Hindi-speaking  areas
 have  been  taught  Hindi.  That  is  not
 the  thing  under  print.

 Dr.  K.  “L.  Shrimali:  I  am  afrail  57
 could  not  give  that  information  just
 now  as  to  how  many  people  have
 actually  learnt  Hindi.  But  we  have
 generally  made  an  assessment  of  the
 work  that  is  being  done;  the  pamphlet
 refers  to  that  assessment.  I  do  not
 think  the  Ministry  has  any  statistics
 with  regard  to  the  number  of  persons
 who  have  learnt  Hindi  during  the
 last  ten  years.

 Mr.  Speaker:  Mr.  Dasappa  wanted
 to  ascertain  if  any  special  steps  are
 being  taken  to  encourage  the  study
 of  Hindi  in  non-Hindi-speaking  areas.
 That  is  the  point  he  was  driving  at.
 He  wants  to  know  how  it  happened
 that  for  institutions  of  similar  nature
 in  the  non-Hndi-speaking  areas  only
 Rs.  31,000  have  been  given  whereas
 in  Hindi-speaking  areas  similar  insti-
 tutions  have  been  given  Rs.  2  lakhs
 and  odd.  Does  the  Central  Govern-
 ment  make  any  effort  in  घट:
 direction?

 Dr.  K.  L.  Shrimali:  There  are
 certain  organiations  like  the  Nagnrt
 Pracharini  Sabha  and  the  Hinds
 Sahitya  Sammelan  in  Hindi-speaking
 areas,  which  have  put  forward  seme



 70909  Orel  Anéwers

 schemes  which  will  help  in  the  propa-
 gation  of  Hindi.  As  far  as  non-Hindi-
 speaking  areas  are  concerned,  certain
 organisations  have  put  forward
 certain  proposals,  but  we  do  not  con-
 sider  these  organisations  to  be  of  all-
 India  nature  and  the  work  is  not
 considered  to  be  of  all-India  import-
 ance;  it  is  considered  to  be  of  local
 importance.  Therefore,  we  have
 requested  those  organisations  to  send
 their  applications  through  the
 respective  State  Governments.  As
 soon  as  the  State  Governments
 accept  those  proposals,  we  will  be
 willing  to  consider  those  applications
 for  grants.

 Shri  B.  S.  Murthy:  May  I  seek  a
 clarification  as  to  what  the  hon.
 Deputy  Minister  means’  by  local
 nature?

 Mr.  Speaker:  Next  question.  The
 Hindi  matter  will  come  up  before  the
 House.

 Life  Insurance  Corporation
 #188.  Shri  Radba  Raman:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Life  Insurance
 Corporation  has  prepared  its  report
 under  Section  27  of  the  Life  Insurance
 Corporation  Act,  1956;  and

 (b)  if  so,  when  it  will  be  laid  on
 the  Table?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  and  (b).  The
 Life  Insurance  Corporation  has  decided
 to  adopt  the  calendar  year  as  its
 financial  year  in  keeping  with  the
 practice  prevalent  in  insurance  com-
 panies  prior  to  nationalisation.  The
 Corporation  came  into  being  only  on
 ist  September,  2956  and  as  such  the

 eparation  of  a  separate  account  for
 ur  months  of  the  year  was  not  con-

 sidered  necessary  because  the  period
 was  ६00  small.  The  Corporation  has
 accordingly  decided  that  its  first
 fivancial  year  will  be  for  sixteen
 months  ending  3lst  December,  3957
 and  thereafter  it  will  correspond  to  a
 calendar  year.  The  first  report  will,

 21  MAY  १957  Oral  Answers  7700

 therefore,  be  submitted  to  Govern-
 ment  sometime  during  2958  and  there-
 after  it  will  be  laid  on  the  Table  of
 Lok  Sabha.

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  would  like  to  add
 to  the  answer  that  has  been  given.
 Since  the  House  wants  to  know  what
 the  Corporation  does,  I  am  asking  the
 Corporation  to  submit  an  interim
 report  for  as  many  months  as  possible.
 I  hope  it  will  be  possible  for  me  to
 give  the  House  an  account  in  the  next
 session.

 Shri  Radha  Raman:  The  _  hon.
 Minister  has  just  now  said  that  he
 will  be  plecing  an  iterim  report  before
 the  House  in  the  next  session.  May
 I  know  if  the  Government  was  receiv-
 ing  from  the  various  zones  under  the
 Life  Insurance  Corporation  regular
 reports?  If  they  are  received,  what  is
 the  duration  for  which  they  are  called
 for?

 Shri  T.  T.  Krishnamachari:  Having
 constituted  the  Corporation,  it  is  not
 possible  for  us  to  keep  in  touch  with
 the  work  in  the  zones.  The  Corpora-
 tion  gets  reports  from  the  zones.  After
 all,  the  Government  can  only  deal
 with  the  Corporation  as  such  and  not
 with  the  respective  offices  in  the  zones.
 I  do  not  think  the  hon.  Member  wants
 the  Government  to  keep  in  touch  with
 the  zones  as  it  is  not  possible  for
 us  to  do  so  by  passing  the  Central
 Office  of  this  Corporation.

 Shri  R.  Ramanathan  Chettiar:  May
 I  know  whether  the  total  life  business
 done  by  the  Life  Insurance  Corpora-
 tion  has  increased  since  the  inception
 of  the  Corporation?  Is  it  more  than
 the  life  insurance  business  that  was
 being  done  by  the  three  hundred  odd
 companies  in  this  country?

 Shri  T.  T.  Krishnamachari:  The
 Position  can  only  be  compared  on  the
 basis  of  a  calendar  year  and  during
 the  calendar  year  4956  there  has  been
 a  drop  in  the  business  of  about  Ra.  68
 crores.

 Shri  Radha  Raman:  May  I  know
 whether  the  provisions  of  the  Life
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 Insurance  Corporation  Act  with  regard
 to  establishing  of  tribunals  and  other
 matters  have  been  met  and  whether
 there  are  any  other  things  which  are
 still  remaining  and  if  so  what  are
 they?

 Shri  T.  T.  Krishnamachari:  It  is
 an  omnibus  question.  So  far  as
 Tribunals  are  concerned,  they  are
 being  constituted.  But  I  cannot  really
 off-hand  say  what  are  the  things  that
 have  not  been  done  and  what  have
 been  done.

 Shri  L.  च,  Mishra:  Is  it  true  that
 the  different  wings,  that  is  zonal,
 divisional  and  central  organisations  of
 the  Life  Insurance  Corporation  have
 not  been  working  satisfactorily,  from
 the  administrative  point  of  view?  If
 so,  may  I  know  what  steps  Govern-
 ment  are  taking  to  bring  about  a
 change  in  the  administrative  structure
 of  the  Corporation?

 Shri  T.  T.  Krishnamachari:  I  am
 afraid  from  my  personal  point  of
 view  the  whole’  set  up  is  wrong,
 because  there  is  a  hierarchy  without
 any  division  of  responsibility.  I  think
 we  have  to  look  into  it.

 Shri  Heda:  Formerly  Government
 had  formulated  some  policy  with
 regard  to  revising  some  ways  of  fixing
 expenditure  in  relation  to  premium
 amount.  Many  I  know  what  it  was
 formerly  and  what  it  is  after  nationa-
 lisation?

 Shri  T.  T.  Krishnamachari:  I  cannot
 say  precisely  what  it  was  formerly.  I
 remember  that  we  had  various
 figures  ranging  from  about  il  per  cent.
 to  736  per  cent  and  many  companies
 were  following  those  figures.  So  far
 as  nationalised  insurance  is  concerned,
 it  is  not  bound  by  any  such  figure.  We
 do  hope  that  it  will  be  possible  for
 us  to  reach  the  lowest  limit.

 Release  of  Political  Prisoners  in
 Kerala

 Mr.  Speaker:  Question  189.
 Shri  Easwara  Iyer:  I  wish  to  raise

 a  point  of  order  with  regard  to  this
 question.
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 Mr.  Spedker:  Let  the  question  be
 put  first.

 hri  Easwara  lyer:  In  this  case  the
 power  of  the  State  Government  to.
 remit  sentences  of  death  oor  order’
 release  of  political  prisoners  is
 derived  by  virtue  of  article  161  of  the
 Constitution  and  sections  404  and  402
 of  the  Code  of  Criminal  Procedure.
 This  power  is  absolute.  It  should  not
 be  the  subject  matter  of  discussion  in
 this  House  by  way  of  questions,
 because  it  is  beyond  the  purview  of
 the  Central  Government.

 Mr.  Speaker:  The  hon.  Minister  will
 reply  to  that.

 Let  the  answer  to  the  question  be
 read  first.

 “8
 Shri  H.  C.  Mathur: ce  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  whether  conmmu-
 tation  of  death  sentences  and  general
 amnesty  to  the  political  prisoners  were
 announced  and  given  effect  to  by  the
 present  Kerala  Government  after
 obtaining  the  concurrence  of  the
 Central  Government?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  of  (Shri  Datar):  No.
 The  announcement  was  made  without
 any  reference  to  the  Central  Govern-
 ment.  A  recommendation  for  the
 commutation  of  death  sentences  in
 certain  cases  has  been  received  from
 the  Government  of  Kerala  State  and
 is  under  consideration  of  the  Central
 Government.

 री  बिभूति  सि  :  में  यह  ज  नेना  चहता
 हूं  कि  जब  सेंद्रन  गवर्नेमेंट  रक,  मर्जी  के खिलाफ
 केरतस्‍्टेंट  गवर्नमेंट  ने  कार्यवाह!  की  हे.  तो
 इस  पर  सेंट्रल  गवरनेपेंट  ने  बा  स्टेप  लिया  हूँ  ?

 Shri  Easwara  Tyer:  May  I  know your  ruling  on  my  point  of  order?

 Mr.  Speaker:  What  hss  the  hon.
 Minister  to  say?

 The.  Minister  of  Home  Affaire
 (Pandit  G.  B.  Pant):  What  is  the
 point  of  order?
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 Shri  Easwara  tyer:  That  the  power
 of  the  State  Government  to  commute
 sentences  of  death  or  release  political
 risoners  is  absolute  and  its  propriety

 é:  impropriety  cannot  be  the  subject
 matter  of  discussion  in  this  House  and
 it  is  entirely  within  the  competence
 of  the  State  Legislature.

 Pandit  G.  B.  Pant:  That  is  an  expres-
 sion  of  opinion  which  I  quebtion.

 Shri  Easwara  Iyer:  With  respect  to
 the  release  of  political  prisoners  by
 virtue  of  an  order  dated  i2-i-954  in
 the  Andhra  State,  did  the  Andhra
 Government  get  the  concurrence  of
 the  Central  Government?

 Mr.  Speaker:  I  am  not  going  to
 allow  those  questions.  Is  there  any
 supplementary  to  this  question?

 Sardar  Hukam  Singh:  The  question
 was  merely  whether  the  commutation
 had  been  done  with  the  concurrence
 tof  &he  Central  Government.  That  was
 all  that  was  wanted,  and  that  infor-
 mation  could  legitimately  be  asked.
 It  is  not  whether  they  could  do  5६
 or  not;  it  is  only  whether  it  was  done
 with  the  concurrence  of  the  Central
 Government,  If  some  _  other  supple-
 mentary  question  comes,  then  perhaps
 there  might  be  objection.

 Mr.  Speaker:  It  is  only  a  question
 of  fact  as  to  whether  it  has  been
 done  with  or  without  the  concurrence
 of  the  Central  Government.  On  the
 question  whether  concurrence  has  to
 be  obtained  or  not,  the  hon.  Member
 has  raised  a  point  of  order.  The  Home
 Minister  says  it  is  only  a  matter  of
 opinion  whether  the  Central  Govern-
 ment’s  concurrence  is  necessary  or
 not.  I  am  not  in  a  position  to  decide
 a  matter  of  law.  Of  course  I  have
 allowed  this  question,  because  it  is  of
 importance.

 Mis  there  any  other  supplementary
 question?  There  is  no  point  of  order.

 Shri  ्,  P.  Nayar:  Under  rule  41  (vii)
 a  question  shall  not  relate  to  a  matter
 which  is  not  primarily  the  concern
 of  the  Government  of  India.  This
 Question  is  not  primarily  the  concern
 of  the  Government  of  India,  and
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 prima  facie  it  is  inadmissible.  And
 section  54  of  the  Indian  Penal  Code
 gives  absolute  power  to  the  State
 Governments  to  commute  death
 sentences.

 Mr.  Speaker:  With  respect  to  what
 has  happened  in  any  particular  part
 of  the  State,  if  a  question  is  asked
 whether  the  Centre  has  been  con-
 sulted,  there  is  nothing  wrong.  The
 question  of  point  of  order  does  not
 arise.  Any  other  questions?

 Pandit  G.  B.  Pant:  If  hon.  Members
 want  us  to  be  more  careful  in  answer-
 ing  questions  put  by  them  in  future,
 we  shall  respect  of  their  wishes.

 att  विभूले  सित  जो  राजन  तिक  कैदी
 छोड  दिए  गए  है,  उनमें  से  कितने  अ्त्दमियों
 पर  हिसा  का  चाज  था  ?

 Some  Hon.  Members  rose
 Mr.  Speaker:  The  question  has  not

 yet  been  answered.
 Pandit  G.  B.  Pant:  Hon.  Members

 do  not  allow  me  to  listen  to  the
 questions  that  are  put,  whether  by
 them  or  by  others.  Many  of  them
 stand  up  _  simultaneously.  T  am
 prepared  to  satisfy  everybody’a
 curiosity.  Only,  let  them  have  a  little
 patience.  May  I  know  what  the
 question  was?

 att  विभूति  सिख :  जौ  र  जनोतिक  कैदी
 छोड  दिए  गए  है,  उनमें  से  कितने  झ्रादमियों  के
 ऊपर  हिसा  का  चार्ज  था  ?

 पंडित  शो०  ज०  पस्त :.  काफी  लोगों  पर
 हिंसा  का  चार्ज  था।

 An  Hon.  Member:  What  was  the
 question?

 Mr.  Speaker:  The  question  was,
 how  many  persons  were  accused  of
 violence.

 Dr.  K.  B.  Menon:  May  I  know  the
 number  of  Communists  among  those
 whose  sentences  were  commuted,  and
 whether  there  is  one  whose  mercy
 petition  was  rejected  by  the  Governor
 and  the  President?

 Pandit  G.  B.  Pant:  I  cannot  exactly
 give  the  number  of  Communists,  bus
 there  were  Communists  among  them,
 And  there  was  a  case  in  which  the
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 mercy  petition  had  been  rejected  by
 the  Governor  and  later  by  the  Presi-
 dent  also.  But  the  man  has  not  yet
 been  executed  and  we  are  giving
 consideration  to  the  matter.

 Shri  Narayanankutty  Menon:  May
 I  know  whether  the  State  Govern-
 ment  is  under  any  obligation,  under
 any  provision  of  law  for  the  time
 being  in  force,  to  consult  or  get  the
 concurrence  of  the  Central  Govern-
 ment  ‘in  commuting  the  sentences
 imposed  by  them  by  law?

 Pandit  G.  B.  Pant:  The  State  Gov-
 ernment  is  not  empowered  to  com-
 mute  a  sentence  of  death  in  a  case
 in  which  the  State  Government  has
 already  rejected  the  petition  and  a
 further  petition  has  been  presented  to
 the  President.  The  matter  is  within
 the  jurisdiction  of  the  President,  and
 the  President,  who  is  the  supreme
 authority,  being  seized  of  the  matter,
 no  one  else  can  deal  with  it  except
 the  President.

 Shri  Bharucha:  That  is  not  the
 correct  view  of  the  law.

 Shri  झा,  P.  Nayar:  Is  it  the  view  of
 the  Home  Minister  or  that  of  the
 Government  of  India  or  of  any  pro-
 vision  of  law  in  any  enactment?

 Mr.  Speaker:  Next  question.
 Cost  Structure  of  Coal  Production

 Shri  Kastiwal:
 #190,  Shrimati  Tarkeshwari  Sinha:

 Shri  Bahadur  Singh:
 Will  the  Minister  of  Steel,  Mines

 and  Fuel  be  pleased  to  state:

 (a)  whether  Government  propose  to
 make  a  probe  into  the  cost  structure
 of  coal  production;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  A  Coal  Price  Revision  Committee

 has  been  appointed.  <A  copy  of  the
 order  consfituting  the  Committee  is
 laid'  on  the  Table  of  Lok  Sabha.  [See
 Appendix  I,  annexure  Mo.  2].

 47  MAY  957  Oral  ह... ज  3x06

 Shri  Kasliwai;  The  statement.  which
 has  heen  given  in  reply  to  this  quea-
 tion  states  the  terms  of  reference  to
 examine  and  report  upon  the  cost  of
 production  of  coal.  May  I  know
 whether  the  Government  have  sepa-
 rately  under  their  consideration  the
 fixation  of  a  pool  price  of  coal?

 Sardar  Swaran  Singh:  I  said  some-
 thing  on  that  subject  a  few  days  ago
 on  the  floor  of  the  hon.  House.  That
 matter  is  being  considered.  But,  I
 cannot  say  whether  the  decision  will
 be  to  accept  the  proposition  or  to
 reject  it.

 Shrimati  Tarkeshwari  Sinha:  The
 hon.  Minister  hag  replied  that  the
 whole  cost  structure  of  coal  is  under
 investigation  of  the  Government”  If
 the  Goverment  had  not  before  work-
 ed  out  the  details  of  the  cost  of
 production  of  coal  in  the  public  sector
 that  was  to  be  produced  at  a  cost  of
 Rs.  80  to  20  crores,  may  I  know how  the  Government  came  to  the
 conclusion  that  5  million  tons  will
 be  produced  in  the  public  sector  at  a
 cost  of  Rs  80  to  20  crores?

 Sardar  Swaran  Singh:  These  are
 estimates.  Decisions  with  regard  to
 targets  that  are  settled  cannot  await
 calculation  till  the  last  pie.

 Shri  Bahadur  Singh:  May  I  know
 the  recommendation  of  the  Railway
 fare  structure  Enquiry  committee  and
 Road-rail-sea  Co-ordination  Com-
 mittee  with  regard  to  the  creation  of
 &  price  pool  is  available  with  the
 Government  at  present  and  may  we
 know  in  brief  the  recommendations  of
 these  committees?

 Sardar  Swaran  Singh:  These
 reports  have  been  presented  to  other
 Ministries  of  the  Central  Government
 and  these  reports  are  under  examina-
 tion.

 Shri  T.  B.  Vittal  Rao:  Only  last
 year,  a  Cost  Accounts  Officer  and
 some  other  officials  of  the  Government
 went  into  the  question  of  price
 revision,  of  coal  anid  gave  an
 increase  of  from  Rs.  3  to  6  per  ton.
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 wes  the  necessity  for  appointing
 another  Committee?

 Sardar  Swaran  Singh:  A  subsequent
 ward  by  a  tribunal  which  stipulated

 wage  increase  and  also  other  factors
 which  go  into  the  cost  structure:  for
 instance,  cement,  steel,  mining  stores
 and  equipment.

 Shri  T.  B.  Vittal  Rao:  It  has  been
 the  practice  of  the  Government  ६0
 increase  the  price  of  coal  by  consult-
 ing  only  three  big  collieries.  May  I
 know  if  the  Committee  which  has
 since  been  appointed  “will  take  an
 overall  picture  of  coal  mines  in  India?

 Sardar  Swaran  Singh:  I  do  not
 accept  the  first  part  of  the  suggestion
 that  Government  have  been  fixing  the
 price  of  coal  after  consulting  three
 big  collieries.  Government  take  into
 consideration  all  relevant  factors  and
 I  am  sure  all  relevant  factors  will
 be  taken  into  consideration.

 Shri  Shunjhunwala:  Arising  out  of
 the  answer  of  the  hon.  Minister  that
 the  cost  cannot  be  calculated  to  the
 pie,  may  I  know  what  is  the  difference
 between  the  actual  cost  and  the  esti-
 mated  cost?

 Sardar  Swaran  Singh:  The  question
 which  was  put  by  the  hon.  Lady
 Member  was  as  to  why  a  particular
 sum  was  indicated  as  the  amount
 which  was  required  for  achieving  a
 certain  result.

 Shrimati  Tarkeshwari  Sinha:  My
 question  was  how-  it  was  worked  out
 without  taking  the  cost  of  production
 into  consideration.

 Sardar  Swaran  Singh:  I  do  not
 know  what  would  be  the  reaction  if
 I  were  to  say  that  mathematics  is
 probably  beyond  the  purview  of  the

 a]
 Lady  Member.

 hrimati  Tarkeshwari  Sinha:  No,
 no.

 Sardar  Bwaran  Singh:  I  was  saying
 that  the  hon.  Lady  Member  had  put
 the  question  as  to  why  a  particular
 amount  द...  indicated  as  the  cost  of
 addittewal  production  of  coal  when
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 the  quantity  was  fixed.  All  that  |
 said  was  that  the  additional  expendi- ture  which  is  mentioned  as  the  amount
 required  for  achieving  that  additional
 target  has  been  calculated  on  the  basis
 of  estimates.  As  things  develop,  the
 Prices  of  various  materials  go  up  or
 labour  tribunals  give  awards  which
 the  Government  have  to  respect,  and
 the  wage  structure  changes,  then
 obviously  those  changes  will  be
 reflected  in  the  cost  structure,  and
 certainly  the  total  sum,  if  there  is  a
 price  revision  upwards,  will  change.
 There  can  be  a  revision  downwards
 also  in  which  case  the  total  amount
 which  is  mentioned  there’  will
 decrease.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether  Government  propose
 to  lay  down  a  policy  about  coal  pro-
 duction  in  the  public  and  private
 sectors  only  after  this  cost  structure

 _investigation  is  completed,  or  whether
 the  policy  that  holds  today  will  hold
 the  ground?

 Sardar  Swaran  Singh:  The  policy  is
 to  increase  production  both  in  the
 public  sector  and  the  private  sector.
 The  additional  targets  have  also  been
 indicated  in  the  Plan  and  it  is  Gov-
 ernment’'s  intention  to  stick  to  those
 targets.

 India  Office  Library
 +

 Shri  Radha  Raman:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state
 the  progress  so  far  made  in  arriving
 at  a  settlement  with  the  British  Gov-
 ernment  about  the  India  Office  Library
 in  London?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  K.  .  Shrimalf):  There  has  been
 no  further  development  since  Ques-
 tion  No.  415  on  the  subject  was
 answered  in  the  Lok  Sabha  on  26th
 November,  “1986.

 "i9!.
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 Shri  D.  C.  Sharma:  May  I  know  if
 there  has  been  any  further  corres-
 pondence  between  the  Government
 of  India  and  the  U.K.  Government
 on  the  subject,  and  if  so,  what  is  the
 nature  of  that  correspondence?

 Dr.  K.  L.  Shrimali:  The  High  Com-
 missioner  of  India  has  recently  sent
 a  further  reminder  to  the  Office  of  the
 Commonwealth  Secretary  to  send  a
 reply  to  the  note  which  was  handed
 over  to  him  personally,  but  so  far
 we  have  not  received  any  reply.

 Shri  Radha  Raman:  May  I  know
 whether  the  question  of  referring  this
 matter  to  the  International  Court  of
 Justice  has  been  considered  by  the
 Government,  and  if  so,  with  what
 result?

 Dr.  K.  L.  Shrimali:  That  question
 does  not  arise  because  we  are  _  still
 hopeful  that  the  U.K.  Government
 will  take  a  reasonable  view  of  things.

 Shri  D.  C.  Sharma:  May  I  know  if
 the  Government  of  India  has  been  in
 touch  with  the  Government  of
 Pakistan  in  order  to  arrive  at  a  joint
 policy  for  the  achievement  of  this
 objective?

 Dr.  K.  L.  Shrimali:  Some  discussion
 had  taken  place  at  a  previous  stage,
 but  nothing  has  happened  recently.

 Shri  C.  K.  Bhattacharya:  May  I
 know  whether  the  proposal  to  have
 the  library  partitioned  between  India
 and  Pakistan  is  still  before  the
 Government  of  India?

 Dr.  K.  L.  Shrimali:  The  whole  ques-
 tion  is  under  a  negotiation.

 Coal  Washing  Plant  at  Kargali
 *192,  Shri  T.  B.  Vittal  Rao:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  the  progress  made  up-to-date  in
 regard  to  the  installation  of  coal
 washing  plant  at  Kargali;

 (b>)  whether  the  machinery  and
 equipment  required  for  the  plant  have
 since  deen  received  from  Japan;
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 (९)  if  not,  the  steps  proposed  to  be
 taken  to  expedite  the  same;  and

 (a)  when  the  plant  is  likely  to  be
 commissioned?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  The  plant  and  equipment  reguir-
 ed  for  the  washery  has  been  fabricat-
 ed  in  Japan.  One-fourth  of  the  plant
 and  equipment  has  so  far  been
 received  at  the  site,  and  the  remaining
 portion  is  expected  to  be  received
 within  the  next  few  months,  in  time
 for  the  timely  completion  of  the  pro-
 ject.  5  per  cent  of  the  structural  work
 has  been  completed  at  the  site.

 (e)  No  delay  is  anticipated  in  ~the
 receipt  of  the  plant  and  equipment  in
 time.

 (a)  About  January  1958.

 Shri  T.  B.  Vittai  Rao:  May  I  know
 whether  this  time-schedule  of  its
 coming  into  operation  by  January,
 3958,  has  been  drawn  up  in  consulta-
 tion  with  the  management  of  Bhilai
 Steel  Plant  because  the  washed  coal
 from  this  is  to  be  mainly  supplied  to
 the  Bhilai  Steel  Plant?

 Sardar  Swaran  Singh:  There  has
 been  consultation  between  the  two
 organisations,  and  it  is  known  to
 the  Bhilai  organisation  that  this  is  the
 target  for  the  completion  of  the
 washery.

 Shri  T.  B.  Vittal  Rao:  The  likely
 capacity  of  this  plant  is  about  550  tons
 per  hour.  May  I  know  from  which
 collieries  this  is  to  be  drawn,  whether
 it  is  going  to  be  drawn  mainly  from
 Bokharo,  and  if  so,  what  arrange-
 ments  have  been  made  to  step  up
 production  at  Bokharo  coal  fields?

 Sardar  Swaran  Singh:  Ali  that  has
 been  taken  into  consideration,  and  I
 can  assure  the  hon.  Member  that  the
 washery  will  not  lie  idle.  The  develop-
 ment  programmes  of  the  various
 collieries  which  are  to  feed  this
 washery  have  been  so  formulated  that.
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 they  At  in  with  the  date  of  commis-
 sion.

 Shri  T.  5.  Vittal  Rao:  May  I  know
 when  the  other  two  washing  plants
 are  likely  to  be  set  up?

 Sardar  Swaran  Singh:  That  is  a
 separate  question  for  which  I  would
 require  notice.

 American  Assistance  for  Higher
 Technological  Institute

 #193,  Shri  C.  R.  Narasimhan:  Will
 the  Minister  of  Education  and  Scienti-
 fic  Research  be  pleased  to  state:

 (a)  whether  any  American  technical
 and  financial  assistance  was  offered
 for  the  establishment  of  Higher
 Technological  Institute  in  the  country;

 (b)  if  so,  at  what  stage  the  negotia-
 tions  are;  and

 (९)  where  the  Institution  is  likely
 to  be  located?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  No  offer  of  American  assistance
 has  been  received  for  the  establish-
 ment  of  a  Higher  Technological  Insti-
 tute.  However,  it  is  for  the  Central
 Government  to  consider  financing  the
 project  out  of  the  Foreign  Aid  Funds
 available.

 I  may  add  that  there  are  certain
 Foreign  Aid  Funds  available  for  finan-
 cing  various  development  projects  in
 this  country.  These  funds  consist  of
 the  funds  provided  by  the  U.S.A.  in-
 cluding  funds  under  the  Surplus  Agri-
 cultural  Commodities  Agreement  bet-
 ween  India  and  the  U.S.A.  It  ig  for
 the  Government  of  India  to  finance
 any  developmental  project  including  a
 Higher  Technological  Institute  out  of
 these  funds.

 Bhri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  services  of  the  American
 experts  who  have  helped  us  in  the
 setting  up  of  the  higher  technqlogical
 institute  at  Kharagpur  will  be  utilised
 for  the  setting  up  of  the  other  techno-
 logical  institutes  which  are  going  to
 be  set  up  in  the  northern  and  southern

 regions?

 2  MAY  7957  Oral  Answers.  Ira

 Dr.  M.  M.  Das:  The  whole  ques- ion  is  under  the  consideration  of  the.
 Government  of  India  now.

 Revision  of  Coal  Prices

 noe  Shri  Sadhan  Gupta:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  whether  Government  have
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 to  further  raising  of  prices  of.

 coal;

 (b)  if  so,  the  extent  of  the  rise-
 agreed  to;  and

 (c)  the  reasons  for  agreeing  to  such-
 rise?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to.
 (c).  The  question  has  been  under
 consideration  ever  since  the  pro- nouncement  of  the  Award  of  the
 Labour  Appellate  Tribunal  on  colliery disputes.  In  the  meantime,  the  col-
 liery  owners  moved  the  Suyreme Court  for  special  leave  to  appeal  and
 also  obtained  an  ad  interim  stay
 against  the  operation  of  the  Award.
 The  decision  of  the  Supreme  Gourt  is
 awaited.  Meanwhile  a  Coal  Price-
 Revision  Committee  has  been  set  up.

 Shri  Sadhan  Gupta:  May  I  know
 whether  any  rise  in  price  has  been
 agreed  to,  pending  the  decision  of  the
 Coal  Price  Revision  Committee?

 Sardar  Swaran  Singh:  Actually,  the
 committee  which  has  been  constituted
 to  advise  Government  on  the  price
 structure  is  to  examine  this  matter,
 and  it  will  be  after  that  examination
 thet  Government  will  take  a  decision.

 Shri  Sadhan  Gupta:  May  I  know
 whether  Government  are  going  to
 give  effect  to  the  award  of  the  Labour
 Appellate  Tribunal  in  their  own  col-
 lieries?

 Sardar  Swaran  Singh:  Whatever  is
 the  final  decision  of  the  judicial  tri-
 bunal,  whether  it  be  the  Labour  Ap-
 pellate  Tribunal  or  the  Supreme
 Court,  will  be  the  decision  which.
 Government  will  respect.
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 Shri  Sadhan  Gupta:  May  I  know
 ~whether  Government  have  appealed
 ‘to  the  Supreme  Court  themselves,  and
 if  not,  whether  Government  are
 going  to  enforce  and  give  effect  to  the
 Labour  Appellate  Tribunal’s  award?

 Sardar  Swaran  Singh:  So  far  as  I
 remember,  Government  have  not  pre-
 ferred  an  appeal  themselves.  But
 ettain  colliery  owners  have  preferred
 an  appeal,  and  an  ad  interim  lay
 order  has  been  passed  by  the  Supreme
 Court.  And  Government  will  not
 start  implementing  even  in  the  public
 sector  a  decision  against  which  an
 appeal  is  pending  before  the  Supreme

 -Court.
 Shri  C.  D.  Pande:  In  view  of  the

 fact  that  generally  the  prices  in  the
 Government-owned  collieries  are
 higher  than  in  the  privately-owned
 collieries,  and  Government  are  forced
 to  raise  the  price  of  coal,  may  I  know
 whether  the  margin  of  profit  in  the
 private  sector  will  not  become  higher,
 and  people  will  not  have  to  pay  more
 for  the  same  coal?

 Sardar  Swaran  Singh:  It  is  much
 too  general  a  question.  It  is  more  of
 an  argumentative  character,  and  it  is
 not  possible  to  answer  it  in  a  summary
 way.  *

 The  cost  structure  of  coal  is  a  com-
 plicated  matter.  The  coal  price  and
 the  cost  of  production  of  coal  in
 various  collieries,  even  in  the  private
 sector,  vary  from  one  colliery  to  an-
 other;  and  certain  decisions  have
 been  taken.  But  I  do  not  accept  the
 proposition  that  the  price  of  the  coal
 produced  in  the  State  collieries  is  in
 any  way  higher  than  that  in  other
 collieries  where  comparable  conditions
 prevail.

 Janta  Insurance  Policy
 +

 196.  <
 Shrimati  Tarkeshwari  Sinha:

 Shri  Sadhan  Gupta:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  the  Life  State  Insur-

 ance  Corporation  of  India  propose  to
 introduce  Janta  Insurance  Policy;  and
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 (०)  if  so,  the  detalls  of  the  echeme?,
 The  Deputy  Minister  of  Finance

 (Shri  B.  BR.  Bhagat):  (a)  ‘Yes,  Sir.
 (b)  The  main  features  of  the

 Scheme  are:
 Gi)  The  policy  will  be  for  small

 amounts  varying  from  Rs.  250
 to  Rs.  1,000;

 (ii)  There  will  be  no  medical  exa-
 mination  except  where  the  per-
 son  is-  aged  over  35;  and

 (iii)  Door  to  door  collection  of  pre-
 miums  by  authorised  agents  or
 through  sale  of  stamps.

 Shrimati  Tarkeshwari  Sinha:  May.
 I  know  the  period  of  maturity  of
 these  policies?

 Shri  B.  R.  Bhagat:  These  policies
 will  be  endowment  policies.

 Shrimati  Tarkeshwari  Sinha:  I
 asked  about  the  duration  of  the
 maturity  of  policies.  There  are  poli-* cies  which  mature  in  5  years,  20
 years  etc.  What  will  be  the  duration
 of  these  policies?

 Mr.  Speaker:  What  is  the  maximum
 and  what  is  the  minimum?

 Shri  B.  R.  Bhagat:  I  do  not  have
 those  figures.

 Shrimati  Tarkeshwari  Sinha:  In
 what  way  will  the  Janata  insurance
 policies  benefit  the  rural  population
 of  this  country?  Have  Government
 formulated  any  specific  scheme  about
 it?

 An  Hon.  Member:  Like  Janata  Ex-
 press!

 hri  B.  R.  Bhagat:  This  scheme
 envisages  that  agents  will  approach
 the  rural  sector.  These  policies  will
 be  for  small  amounts  and  there  will
 be  other  facilities  too  such  as  no
 medical  examination,  and  collection
 of  premium  through  stamps  and  so
 on.  This  is  primarily  with  a  view  to
 reach  the  village  and  the  low  income
 groups.

 Shri  B.  8.  Murthy:  May  I  know
 whether  Government  have  calculated
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 the  cost  of  collecting  premium  from
 door  to  door,  and  whether  it  is  pay-
 ang  as  far  as  these  policies  are  con-
 cerned?

 Shri  B.  R.  Bhagat:  It  may  be  that
 the  cost  of  collection  may  be  a  little
 higher,  but  the  objective  being  laud-
 able,  namely,  making  insurance  avail-
 able  to  the  common  man,  I  think  it
 is  worthwhile.

 Shri  Sadhan  Gupta:  At  present,
 the  work  of  field  staff  who  are  en-
 trusted  with  procuring  insurance
 from  the  people  is  evaluated  in  terms
 of  the  amount  of  policy  they  secure.
 Has  any  change  been  now  made  in
 such  a  principle  of  evaluation  in  view
 of  the  introduction  of  the  Janata
 policy,  because  Janata  policies  would
 obviously  be  difficult  to  procure  and
 if  evaluation  is  made  in  terms  of  the
 amount  of  money,  then  obviously....

 Mr.  Speaker:  It  need  not  be  rea-
 s@hed  out.  The  hon.  Member  has
 asked  a  question  of  fact.  Is  there  a
 change  in  the  basis  of  commission
 allowed  in  the  case  of  Janata  policies,
 as  there  will  be  greater  trouble  taken?

 Shri  Sadhan  Gupta:  That  is  not  the
 only  thing.

 Shri  B,  R.  Bhagat:  This  scheme  is,
 going  to  be  introduced.  The  question
 of  evaluation,  either  on  the  basis  of
 amount  or  the  number  of  policies,
 and  other  questions  will  be  decided
 later.

 Shri  Ranga:  Is  it  proposed  ६४०
 utilise  the  services  of  the  rural  post office  staff—postmen  and  postmasters
 ~—for  this  particular  work?  If  80,
 will  any  additional  commission  be
 given  to  them?

 Shri  B.  R.  Bhagat:  We  secure  these
 policies  through  authorised  agents,
 and  anybody—post  office  staff  or
 others—can  be  utilised  for  this.

 Shri  Radhelal  Vyas:  May  I  know
 whether  there  is  any  provision  for  al-
 lowing  some  rebate  to  the  policy-
 holder  of  a  Janata  policy  if  he  volun-
 tarily  pays  premium  or  offers  to  get

 “himself  insured?
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 Shri  B.  R.  t:  There  is  no
 question  of  re  Farad

 Shri  Heda:  Certain  of  the  former
 insurance  companies  had  provision
 for  collecting  premium  by  withdraw-
 ing  money  automatically  from  the
 accounts  of  the  insured  persons  in
 post  offices  and  banks.  फा  the
 services  of  post  offices  and  banks  that
 may  be  opened  in  the  rural  areas  be
 utilised,  so  that  the  premium  amount
 may  be  withdrawn  automatically
 every  year?

 Shri  B.  R.  Bhagat:  There  is  no  such
 provision.  That  can  apply  only  to  the
 salaried  person  or  to  persons  having
 bank  accounts.  But  in  this  case,  we
 propose  to  give  a  book  of  prémium
 slips  to  each  person  who  insures  him~-
 self;  the  authorised  agent  will  go  and
 enter  in  the  book  the  premium  the
 insured  pays.

 राजस्थान  में  तालक  का  सर्वेक्षरण
 #%१६७,  शा  'रघनाय  सिह  :  क्‍या  शिक्षा

 तथा  बेश्ञानक  गबंधणा  संत्रो  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या  भारत  सरकार  की  श्रोर  से
 राजस्थान  में  लतालक  क  सर्वेक्षण  किया
 गया  है  ;  और

 (ख)  यदि  हाँ,  तो  राजस्थान  में  यह
 खनिज  पदार्थ  कितनी  मात्रा  में  उपलब्ध  है
 शरीर  इसका  क्‍या  उपयोग  किया  जायेगा  ?

 लिखा  हया  वेैशालिक  सबवरणा  उपभंत्रो
 (श्री  स०  सो०  दास)  :  (क)  जी,  हों ।

 (ख)  उपलब्ध  जानकारियों  से  युक्त
 विवरण  पत्र  लोक  सभा  पटल  पर  प्रस्तुत
 किया  जाता  है  1  दिखये  परि दाष्ट  2,
 झलजन्य  संख्या  ३]

 थमी  रघुनाथ  सिह:  क्‍या  इन  खानों  को
 सरकार  द्वारा  जलाया  जायेगा  झथना  इनके
 लिए  ठेका  दिया  जायेगा  t
 Dr.  M.  M.  Das:  Iam  sorry  the

 utilisation  or  the  commercial  explol-
 tation  of  the  mineral  wealth  of  tis:
 country  is  the  concerned  of  my  senior
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 eolleague  who  is  sitting  just  in  front  (*)  क्या  यह  सच  है  कि  देहरादुन ,  the  Minister  of  Steel,  Mines
 i  |

 ०
 के  सैनिक  कालेज  को  किसी  दूसरे  स्थान  पर

 ५  ले  जाने  के  प्रदन  पर  बिलार  किया  जा  रहा
 बडिजय  भारत”  है;  शआर

 क१६८.  श्री  नवल  प्रभाकर  :  क्या
 दिका.  तथा  वैज्ञानिक  गबेधरणा  संत्री  यह  बताने  (क)  यदि  दो,  तो  इसके  क्या  कारण +  >
 की  कृपा  करेंगे  कि  :  हद

 प्रतिरक्ष!  उपसंत्रो  (सरदार  सओठिया):
 (क)  क्‍या  यह  सच  है  कि  सरकार  (क)  तथा  (ख).  सैनिक  कालेज  के  भविष्य

 विश्व-भा रतो  नामक  एक  विष्व-कोष  प्रकाधित  के  स्थान  के  बारे  मैं  ग्रभी  तक  कोई  अन्तिम
 करना  चाहती  है  ;  अर  निर्णय  नहीं  किया  मया  ।  जब  इस  मामले

 पर  विचार  किया  जायेगा  इससे  सम्बन्ध
 (90  यदि,  है  तो  उस  योजना  का

 रखने  वाली  सभी  बातों  को  ध्यान  में  रखा खिबरण  बया  है  ?
 जायेगा  t

 ~  ha  é
 wet  वेशानिक

 गबबरा।  सत्र  तय  Some  Hon.  Members:  Let  us  hear
 में  राज्य  मंत्री  (डा०  ब्हा०  लाग  श्रीमालो ) :  the  answer  in  English.

 (के)  जो,  नहीं  ।  Mr.  Speaker:  The  hon.  Minister  will

 हीं
 kindly  read  the  answer  in  English,

 (@)  प्रदन  उत्पन्न  नहीं  होता  i  also.

 आओ  नदल  प्रभाकर  :  क्‍या  विश्व-  कोष  Berdac  Bajtthia:  (a)  aad,  Shy.  Ns
 a  final  decision  regarding  the  future

 प्रकाणित  करने  के  विषय  में  सरकार  के  पास  location  of  the  Military  Coilege  has
 कोई  प्रस्ताव  पभ्राया  है  ?  yet  been  taken.  When  this  matter  is

 examined,  all  relevant  factors  will  be
 Bo  का०  ला०  श्रीम,ली  गवर्नमेंट  taken  into  consideration.

 के  पास  एक  प्रस्ताव  भाया  है,  जिस  पर  विचार  श्री  भकक्‍त  दर्शन  :  क्‍या  गवर्नमेंट  को
 किया  जा  रहा  है  ।  देहरादून  के  सभी  दलों  श्रौर  जनता  की  और

 से  इस  श््ादाय  के  स्मुति  पत्र  मिले  हैं  कि  किसी
 श्री  ह. ...... छ  प्रभकर  :  साधारण  ज्ञान  भी  हालत  में  इस  कालेज  को  वहाँ  से  न  हटाया

 बाले  व्यक्तियों  के  लिये  “ज्ञान  सरोवर”  जाय  ?
 नासक  विदव-कोब  का  पहला  भाग  प्रकाक्षित
 हो  गया  है,  दसरे  भाग  के  सम्बन्ध  में

 या...  8  0  aus  because  the  proposal is
 स्थिति  है

 ?  in  the  best  interests  of  the  Army.

 To  का०  ला०  श साली  :  दूसरा  भाग  श्री  भक्त  दर्शन  :  भारत  के  वे  कौन  कौन
 तैयार  हो  रहा  है  श्रौर  वह  शीघ्र  ही  प्रकाशित  से  स्थान  हैं  जहाँ  इस  विद्यालय  को

 होगा  ।  जहाँ  तक  विदय  भारती  का  प्रश्न  है  ले  जाने  के  बारे  में  विचार  किया  जा  रहा  है  ?
 उस  पर  विचार  किया  जा  रहा  है  1  Sardar  Majithia:  I  could  not  give

 an  answer  to  that  question  at  the
 moment  because  the  question  ia  stilk

 सेनक  देहरादून  being  considered;  but  I  can  say  this
 i  much  that  for  the  next  quite  a  few

 +१६६.  श्री  भक्त  बढाग :  क्‍या  अतिरक्षा  y  nie  ibility  is  that  the  college
 eat  यह  बताने  की  छुपा  करेंगे  कि  :  will  still  be  there.
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 Shri  B.  5.  Murthy:  May  I  know
 whether  the  Deputy  Minister  is  in  a
 position  to  take  the  House  into  confi-
 dence  and  tell  us  the  reasons  for  the
 consideration  of  a  change  from  Dehra
 Dun?

 Sardar  Majithia:  The  whole  thing
 started  a  very  long  time  ago,  that  is,
 when  the  National  Defence  Academy
 at  Khadakvasia  was  being  built  up
 and  one  of  the  points  in  that  was  that
 the  whole,  that  is,  the  Joint  Services
 training  and  also  the  final  training  in
 the  Army  should  be  done  there  at  the
 same  place.  But,  later  on,  it  was  felt
 that  that  would  not  be  _  possible
 because  the  Air  Force  and  the  Navy
 had  to  get  their  specialised  training
 at  different  places.  Thercfore,  the
 Army  also  thought  that  they  would
 Nike  to  have  a  separate  college  not
 at  that  place.

 And,  besides,  there  are  other
 reasons  too.  The  other  two  services

 Helt  that  the  place  will  be  dominated
 by  the  Army  if  the  final  course  of  the
 Army  was  also  there  because  of  the
 overwhelming  number  of  the  Army,
 the  predominance  of  the  Army.  All
 these  things  are  there.  Therefore,  the
 question  of  reconsidering  whether  we
 should  change  it  there  or  keep  it  at
 Dehra  Dun  has  arisen.

 थो  वत दर्दात :  कया  यह  सच  है  कि
 जायंट  सविसिज  बिग  के कालेज  को  जिस  समय
 देहरादून  से  खड़गवासला  हटाया  गया  था,  उस
 समय  यह  झाहवासन  दिया  गया  था  कि  मिलि-
 टरी  कालिज  को  किर्स।  भी  हालत  में  देहरादून
 से  नहीं  हटाया  जायगा  ?

 सरवार  सनोठिया  :  जी  नहीं।
 Scholarships  for  ECAFE  Region

 Specialists
 *200.  Shri  S.  C.  Samanta:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (8)  the  number  of  scholarships  that
 Have  been  offered  by  the  Government
 of  U.S.S.R.  to  Indian  Government
 under  the  scheme  of  extending  quali-
 fications  of  the  Specialists  fram
 ECAFE  Region;  and
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 (b)  the  number  of  Indians  who  are
 enjoying  these  scholerships  et  pre sent?

 The  Minister  of  State  in  the  Minia-
 try  of  Educafion  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  55
 for  a  period  of  five  years,  subject  to
 &  maximum  of  ]  per  year.

 (०)  None  so  far.
 Shri  S.  rom  Samanta:  May  I  know

 how  many  such  scholarships  were
 awarded  by  the  USSR  in  the  Bangkok
 Conference-J  mean  to  the  Middle
 East  areas—and  what  is  the  propor- tion  that  has  been  allotted  to  India?

 Dr,  K.  L.  Shrimali:  I  have  already said  that  the  total  number  of  scholar-
 ships  awarded  is  200  out  of  which  55
 have  been  awarded  to  India.

 Shri  8,  C.  Samanta:  May  J  know
 the  technical  subjects  in  which  such
 training  will  be  given?

 Dr.  K.  L.  ShrimaH:  We  have  decid-
 ed  to  send  scholars  for  postgraduate
 study  and  research  in  all  science  sub-
 jects  at  the  university  level,  such  as,
 Physics,  mathematics  and  so  on  and
 also  technical  subjects  like  town  and
 city  clectrica]  transport  and  50  on,
 It  is  a  long  list  and  if  the  hon.  Mem-
 ber  is  interested,  I  will  place  the
 whole  list  on  the  Table  of  the  House.

 Shri  H.  C.  Mathur:  Why  this  offer
 has  not  been  availed  of?

 Dr.  K.  L.  Shrimall:  The  scheme  is
 being  finalised.

 Shri  Vasudevan  Nair:  No  Indian  is
 enjoying  that  scholarship  now.  Has
 anybody  applied  for  it?

 Dr.  K.  L.  Shrimali:  The  scholarship
 scheme  has  not  yet  been  finalised.  It
 is  being  examined  and  as  soon  as  the
 scheme  is  finalised,  it  would  be  ad-
 vertised  and  applications  would  be
 invited.

 Shri  Vasndevan  Nair:  When  will
 it  be  finalised?

 Dr.  K.  L."Shrimali:  I  could  not  give
 the  exact  date  but  it  will  be  finalised
 very  shortly.
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 Shri  8.  C.  Samanta:  What  will  be
 the  procedure  for  selecting  students—
 region-wise  or  any  other  method?

 Dr.  K.  L.  Shrimali:  The  normal
 procedure  is  that  we  advertise.  Ap-~
 plications  are  invited.  Selection  com-
 mittees  are  appointed  which  scrutinise
 applications  and  make  final  selection.

 Reform  in  Examination  System
 +

 J  Shri  Bidhuti  Mishra
 °?0l..~'  shri  8.  C.  Samanta

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  contemplate  introduction  of
 any  radical  reform  in  the  system  of
 examination;  and

 (b)  if  so,  the  shape  of  reform  and
 the  period  within  which  it  will  be
 implemented?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  छू.  L.  Shrimali):  (a)
 Government  of  India  are  planning  to
 introduce  a  number  of  reforms  to
 improve  the  system  of  examinations.

 (b)  They  aim  at  the  introduction  of
 internal  assessment,  of  cumulative
 ecards,  of  objective  tests  and  changing
 the  type  of  conventional  questions.
 It  is  not  possible  to  indicate  the  period
 as  it  will  depend  on  the  response  of
 the  State  Governments  concerned  and
 their  speed  of  implementation.

 wit  विभूति  सिश्य  :  क्‍या  में  जान  सकता
 हूं  कि  ये  जो  परोक्षा  में  सुधार  भारत  सरकार
 करने  जा  रही  है,  क्या  इनको  क।लेजों,  स्कूलों

 भौर  प्राइमरो  स्‍कूलों  सभी  में  लागू  किया
 जायेगा  या  सिर्फ  कालेजों  और  स्कूलों  में  ही  ?

 डा०  का०  ह. अ  शोमालो  :  जी  हां,
 सभी  स्टेजिज  के  ऊपर  +  ऐगे।
 Shri  B.  s.  Murthy:  May  I  know

 whether  the  Government  is  contem-
 plating  to  allow  the  students  the  use
 of  text  books  in  writing  examinations
 az  is  the  practice  in  America?

 Dr.  K.  L,  Shrimali  7  am  not  aware
 of  that  proposal.
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 Shri  Barrow:  May  I  know  ff  those
 recommendations  will  be  placed  in.
 the  library  or  on  the  Table  of.  the
 House  30  that  we  may  study  them:

 Dr.  K.  L.  Shrimali:  If  they  are
 interested,  I  will  place  these  recom-
 mendations  in  the  library.

 Shri  S.  C.  Samanta:  May  I  know
 whether  on  the  5th  of  April,  1957,  a
 conference  of  the  Chairmen  and
 Secretaries  of  the  Secondary  Board  of
 Education  was  held  and  if  so,  whether:
 some  university  representatives  also
 attended  the  conference?  What.
 decision  was  taken  about  the  role  of
 examination  in  that  conference?

 Dr.  K.  L.  Shrimali:  The  hon  Mem-
 ber  is  going  beyond  the  scope  of  this
 question.  A  conference  was  held.  I
 am  not  sure  whether  a  representative
 of  the  universities  was  there  and  I
 shal]  have  to  ask  for  notice.

 Dr.  K.  B.  Menon:  May  I  kyew whether  the  Government  sought  the
 advice  of  a  foreign  expert  and  if  so.
 what  was  the  advice  given?

 Dr  K.  L.  Shrimali:  We  invited  &
 foreign  expert  and  he  made  some
 suggestion  with  regard  to  reforms  in
 examinations.  The  main  recom-
 mendation  which  he  made  was  that
 while  we  bring  in  reforms  in  exami-
 nations,  we  should  take  into  account
 the  objectives  which  we  have  in
 teaching  and  instruction.

 Shri  B.  8.  Murthy:  All  along  we
 were  not  knowing  the  objective  of  our
 examinations  is  it?

 Shri  Venkatasubbaiah:  May  I  know
 whether  in  many  centres  examinations
 were  held  under  police  guard  because
 of  the  dislike  of  the  students  to  be
 watched  by  the  professors  and  others
 and  may  I  also  know  whether  any
 reforms  had  been  suggested  to  over-
 haul  the  examination  system  itself?

 Dr.  K.  L.  Shrimali:  ३  have  already
 said  that  attempts  are  being  made  to
 overhaul  the  examination  system.  In
 one  place,  it  came  to  my  notice  that
 the  police  was  guarding  the  examina-
 tion  halls.  I  had  a  talk  with  the
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 Minister  of  State  in  the  Ministry  of
 Home  Affairs  and  be  said  that  he  was
 looking  inte  the  question.

 Shri  S.  C.  Samanta:  I  wanted  to
 know  whether  any  recommendation
 was  made  by  the  Conference;  the  hon. Minister  has  not  answered  that  point.

 Dr.  K.  L.  Shrimali:  Yes,  Sir  re-
 commendations  have  been  made.

 Shri  Mahendra  Pratap:  May  I  know
 whether  the  Government  have  al-

 Mr.  Speaker:  Order,  order.  We  will
 go  to  the  next  question.

 Steel  Re-rolling  Mills
 "202.  Shri  Warior:  Will  the  Minis-

 ter  of  Steel,  Mines  and  Fuel  be  pleas-
 ed  to  state  whether  Government  pro-
 pose  to  establish  the  Steel  Rerolling
 Mills  contemplated  under  the  Second
 Five  Year  Plan?

 The  Minister  of  Steel,  Mines  and
 *  Figel  (Sardar  Swaran  Singh):  Under

 the  Second  Five  Year  Plan,  there  is
 no  proposal  to  establish  any  new  re-
 rolling  milk  in  the  public.  sector.
 When  the  three  new  integrated  steel
 plants  are  built  and  the  expansion  of
 the  two  steel  plants  in  the  private
 sector  is  completed,  the  re-rolling  in-
 dustry  will  be  able  to  get  more  ton-
 nage  of  billets.  The  question  as  to
 whether  new  re-rolling  Mills  should
 be  established  will  be  considered  in
 the  light  of  the  circumstances  then

 ‘prevailing.
 Shri  Tangamani;  May  I  know  if

 there  is  at  least  a  proposal  to  help  the
 expansion  of  the  steel  re-rolling  mills
 already  existing;  for  example,  the
 steel  re-rolling  mill  in  Nagapattinam
 in  Madras  State?

 Sardar  Swaran  Singh:  I  cannot
 answer  with  regard  to  a  particular  re-
 rolling  mill  but,  according  to  the

 yt
 ormation  in  possession  of  the  Gov-
 ment,  the  capacity  at  tne  moment

 is  lying  idle  and  the  intention  will  be,
 except  in  certain  exceptional  cases,  to
 utilise  that  capacity  before  starting
 new  mills  or  even  permitting  the
 expansion  of  the  existing  re-rolling
 mills
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 Shrimati  Tarkeshwart  Sinha:  May.  I
 know  how  many  State  Governments.
 have  so  far  sent  proposals  to  start  re-
 rolling  millsin  the  private  sector  in.
 their  respective  States,  and  how  many
 proposals  have  been  sanctioned  by  the.
 Government  of  India?

 Sardar  Swaran  Singh:  Actually,  Sir,.
 almost  all  the  State  Governments,  if’
 my  memory  helps  me,  have  been
 pressing  the  claims  of  private  appli-
 cants  for  establishing  re-rolling  mills.
 But,  the  difficulty  arises  with  regard
 to  the  availability  of  the  material
 which  is  utilised  by  these  re-rolling
 mills.  A  Committee  had  been  consti-
 tuted  in  this  connection  which  has
 submitted  a  report,  and  the  entire
 matter  is  under  examination.

 ett  रधुनाथ  चह :.  में  यह  जानना
 चाहता  हूं  कि  पंजाब  में  री  रोलिग  मिल्स
 को  तादाद  करीब  देश  को  एक  तिहाई  है
 जब  कि  बिहार  और  झान्ध्  में  उनको  संख्या
 केवल  २  है,  तो  क्या  इस  बात  की  कोशिश
 आपके  द्वारा  होगी  कि  उन  प्रान्तों  में  जहाँ
 पर  री  रोलिंग  मिलस  नहीं  हैं,  भाष  वह्ॉ  री
 रोलिंग  मिल्स  =?

 सरदार  वर्ण  तिह  :  इसके  मुताल्लिक
 मैं  अर्ज  कर  रहा  हु  कि  एक  कमेटों  बनाई  गई
 थो  जिसने  रिपोर्ट  दी  है  a  उस  रिपोर्ट  पर
 शौर  किया  जा  रहा  है  झौर  उसको  देखने  के
 बाद  ही  में  कह  सकता  हूं  कि  किसी  नई  जगह
 री  रोलिंग  मिल्स  कायम  करने  का  इजाजत
 दी  जा  सकता  है  या  नहीं  t
 Shri  Ramanathan  Chettiar:  Sir,  may’

 I  put  one  question?
 Mr  Speaker:  No  more  questions,  we

 we  will  go  to  the  next  question.

 झाजआ  के  झावियासी

 २०३.  आओ  असर  सिह  डासर  :  क्‍या
 गृह  कारें  मंत्री  यह्  बताते  को  क्या  करेंगे  कि:

 (क)  कया  यह  सब  है  कि  झाबुझा  भौर
 धार  जिलों  के  आदिवासी  भूले  मर  रहे  हैं
 और
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 (@)  यदि  हां,  तो  इस  सम्ञ्न्ध  में  क्‍या
 कार्यवाही  की  गई  है  ?

 मुर-कार्य  उपमंत्री  (श्रीमती  आत्था )  :

 (क)  ज॑।  नहीं at

 (ख)  प्रश्न  ही  नहों  उठता  t

 An  Hon.  Member:  It  may  be  -read  in
 ‘English  also.

 Mr.  Speaker:  Yes.

 Sharimati  Alva:  (a)  No.
 (b)  Does  not  arise.

 श्यो  अस  <  निह  डास  €  :  क्या  सरकार  को
 इस  बात  क.  जानकारी  है  कि  मध्य  प्रदेश  के
 झाबुश्ना  श्रे  भार  भा  में  भुवमरी  फैन
 रही  है  ?

 Shrimati  Alva:  There  may  be
 scarcity  of  foodgrains  and  the  prices
 might  have  gone  high,  but  there  is  no
 Starvation.

 Controller  of  Coal  Accounts
 264.  Shrimati  Wa  Palchoudhary:

 Will  the  Minister  of  Finance  be  pleas- ‘ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 office  of  the  Controller  of  Coal
 Accounts  at  Calcutta  has  been  closed
 from  lst  May,  ‘1957;  and

 (b)  if  so  the  reasons  therefor?
 The  Deputy  Minister  of  Finance

 (Shri  B.  R.  Bhagat):  (a)  and  =  (७).
 Yes,  Sir.  The  accounting  work  of
 the  Collieries,  hitherto  done  by  the
 Controller  of  Coal  Accounts,  has  been
 taken  over  from  the  Ist  May,  957  by
 the  National  Coal  Development  Cor-
 poration  (Private)  Limited.

 Shrimati  Ha  Paichoudhari:  In  view
 -of  the  fact  that  out  of  the  250  em-
 Ployees  whose  setvices  have  been
 transferred  to  the  National  Coal
 Development  Corporation  (Private)

 “Limited  in  Ranchi,  200  who  were  ap-
 pointed  before  Ist  of  May  have  the
 option  of  returning  to  the  parent  body
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 whertas  the  rest  have  not,  may  If
 know  what  is  the  Government's  policy about  the  rest?

 Shri  B.  BE.  Bhagat:  About  52  per-
 sons  whe  were  appointed  on  and
 after  2nd  May,  4955  had  been  warned
 at  the  time  of  appointment  that  their
 services  were  liable  to  be  transferred
 to  any  organisation  which  might  take
 over  the  management  of  the  Govern-
 ment  collieries  and,  therefore,  they
 do  not  have  that  option.

 Shrimati  Ha  Palchoudhuri:  May  I
 know  whether  when.  this  sort  of
 option  is  not  there,  it  has  been  result-
 ing  in  a  lot  of  discontentment  among
 those  people,  and  may  I  know  what
 the  Government  propose  to  é@o  about
 this?

 Shri  B.  R.  Bhagat:  They  have  been
 absorbed  in  various  Accounts  and
 Audit  Offices.  So,  there  is  no  cause
 for  any  discontentment  or  anytifing
 of  that  sort.

 Grant  of  Compensatory  Allowance
 +

 Shri  Hem  Barua:
 “208.  [she  Achal  Singh:

 Will  the  Minister  of  Finance  be
 pleascd  to  state  whether  Government
 have  dec’  "ed  to  grant  Assam  Com-
 pensatory  Allowances  to  the  Central
 Government  employees  throughout
 Assam?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  No,  Sir.  The
 matter  is  under  examination.

 Shri  Hem  Barua:  May  I  know  why
 the  special  allowances  which  were
 paid  at  25  per  cent  of  the  salary,  sub-
 ject  to  a  minimum  of  30  per  cent,  to
 the  post  and  telegraph  workers  of
 Dibrugarh,  Manipur,  etc.  in  Assam
 and  in  those  hilly  areas,  up  to  1947,
 were  withdrawn?  What  are  the
 reasons  for  the  withdrawal?  May  I
 know  whether  the  Government  have
 taken  the  realities  into  account,
 namely,  that  the  food  prices  in  those
 areas  are  very  high?
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 Shri  B.  R.  Bhagat:  I  could  not
 follow  the  first  part  of  the  question.
 Which  wes  withdrawn?

 Shri  Hem  Barua:  Up  to  ‘1947,  the
 P  &  T  workers  enjoyed  the  special
 compensatory  allowance  at  a  rate  of
 28  per  cent  of  the  salary  with  &  mini-
 mum  of  Rs.  30  per  mensem,  and  that
 was  withdrawn  after  1947,  What
 were  the  considerations  that  led  to
 the  withdrawal  of  this  special  com-
 pensatory  allowance?  Only  if  you
 ignore  the  realities  that  the  prices  in
 those  areas  are  high,  you  can  with-
 draw  those  allowances.

 Shri  B.  RB.  Bhagat:  That  particular
 allowance  was  given  in  view  of  the
 risk  faced  by  the  employees  owing
 to  the  war  conditions.  The  Pay  Com-
 mission  which  was  appointed  later
 went  into  the  matter  and  recommend-
 ed  the  withdrawal,  and  said  that  they
 did  not  think  that  a  revival  could  be
 jystfied  on  any  rational  consideration.
 In  deference  to  the  recommendations
 of  the  Pay  Commission,  the  allowance
 was  withdrawn.

 Shri  Hem  Barua:  May  I  know  if
 the  Government  are  aware  that  the
 Pay  Commission  took  the  1939  price-
 level  as  the  basis  for  their  assumption
 and  their  subsequent  consideration,
 and  they  thought  that  the  prices
 would  stabilise  at  60  to  ‘1707,  But  the
 prices  have  more  or  less  stabilised  at
 400,  and  even  now  the  prices  are  high
 in  Assam,  and  they  are  uniformly
 high.  What  are  the  reasons  for  the
 withdrawal  of  the  allowance?

 Shri  B.  BR.  Bhagat:  Nowhere  have
 the  allowances  and  pay-~-scales  of  the
 Central  Government  employees  been
 considered  on  purely  local  conditions.
 Even  the  Pay  Commission  suggested
 that  no  local  conditions  could  be  the
 basis  of  compensatory  allowance.
 Therefore,  the  question  of  giving
 especial  allowances  in  a  particular  area
 does  not  arise.  But  the  matter  is
 under  consideration.  The  National
 Federation  of  Posts  and  Telegraph
 workers  are  taking  up  the  matter
 with  the  Communications  Ministry
 and  at  present,  the  matter  is  under
 discussion  between  them.
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 Shri  Hem  Barua:  May  I  know  if
 the  Minister  is  aware  of  the  fact  that
 it  was  this  Government  that  granted the  compensatory  allowances  to  the
 workers  in  Assam  on  the  considera-
 tion  of  the  fact  that  there  are  hills
 and  forests  in  those  areas  and  com-
 modities  and  things  are  not  easily
 available?

 Ihri  B.  R.  Bhagat:  As  I  said,  the
 whole  matter  is  under  consideration.
 The  National  Federation  of  Posts  and
 Telegraphs  employees  are  having  dis-
 cussion  with  the  Communications
 Minister.  We  would  be  able  to  come
 to  a  decision  after  the  discussions
 are  over.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  the  Experts  Committee  consisting
 of  officials  went  to  Assam  to  make
 on-the-spot  investigations  into  the
 living  conditions  there,  and  whether
 they  did  not  recommend  an  enhanced
 rate  of  allowance  for  these  Central
 Government  employees  in  those  areas
 in  Assam?  May  I  also  konw  why  the
 Government  are  delaying  the  publi-
 cation  of  that  report?

 Shri  छल.  BR.  Bhagat:  The  expert
 committee  went  into  this  question  as
 far  back  as  4955  and  made  certain
 recommendations  about  some  increase
 in  the  compensatory  allowances  for
 five  hil)  districts  of  Assam  where
 conditions  were  very  difficult;  and,
 the  Government  have  implemented
 that  recommendation.

 Shri  Hem  Barua:  Is  the  Govern-
 ment  well  aware  of  the  fact  that
 while  granting  increased  compensatory
 allowances  to  five  hill  districts  of
 Assam,  they  are  going  to  drive  a
 wedge  into  the  workers  by  dividing
 the  workers  into  two  groups,  one
 group  of  privileged  few  and  the  other
 group  of  unprivileged  many?

 Mr.  Speaker:  The  question  Hour
 is  over.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 War  Surplus  Depots
 *195,  Shri  8.  दि /  Ramaswamy:  Will

 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  how  many  war  surplus  depots
 like  Dehu  Road  are  there  in  India;

 (b)  the  reasons  for  delay  in  their
 3

 (c)  the  steps  taken  or  considered  to
 expedite  the  disposal  of  serviceable
 stores;  and

 (6)  the  annual  cost  of  maintaining
 these  depots?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  There  are
 no  surplus  depots  as  such  either  at
 Dehu  Road  or  at  any  other  place  in
 India.

 (b)  Does  not  arise  in  view  of  (a)
 above.

 (०)  A  system  of  annual  provision
 reviews,  based  on  the  calculation  of
 overall  liabilities  and  balancing  them
 with  all-India  uncommitted  —  stocks
 held  in  depots,  including  those  on
 order,  is  in  existence.  Any  deficien-
 cies  or  surpluses  are  determined  in
 consultation  with  the  competent
 authorities.  The  surpluses  revealed
 are  declared  to  the  agencies  responsi-
 ble  for  the  disposal  of  these  stores
 In  order  to  ensure  speedy  disposal  of
 surpluses,  a  liason  Officer  has  been
 appointed,  who  maintains  very  close
 liaison  between  the  depots  and  those
 agencies.  A  certain  amount  of  sur-
 plus  stores  are,  however,  always  held,
 as  declaration  of  surpluses  and  their
 actual  disposal  are  continuous  pro-
 cesses.

 (da)  Does  not  arise  in  view  of  (a)
 above.

 Central  Evaluation  Organization
 *206.  Shri  Supakar:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  247  on  the  2lst  Novem-
 wer,  956  and  state:
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 (a)  whether  a  Central  Evaluation
 Organisation  for  assessing  work  done
 for  Scheduled  Tribes  and  other  Back-
 ward  Classes  has  since  been  set  up;
 and

 (b)  the  progress  of  work,  if  any,
 done  so  far  by  the  organisation?

 The  Minister  of  State  in  the
 Ministry  of  Home  Affairs  (Shri
 Datar):  (a)  and  (b).  One  post  of
 Officer  on  Special  Duty  and  9  posts
 of  Assistant  Commissioner  for  the
 Scheduled  Castes  and  the  Scheduled
 Tribes  have  since  been  created,  in
 addition  to  the  existing  7  posts  of
 Regional  Assistant  Commissioner,
 which  will  now  be  designated  as  those
 of  Assistant  Commissioner.  ~This
 entire  establishment,  with  the  excep-
 tion  of  the  Officer  on  Special  Duty
 who  will  function  in  the  Ministry  of
 Home  Affairs,  will  be  under  the  Com-
 missioner  for  the  Scheduled

 Cag and  the  Scheduled  Tribes.  Selec
 for  appointment  have  been  made  for
 the  post  of  Officer  on  Special  Duty
 and  7  out  of  the  9  posts  of  Assistant
 Commissioner  for  the  Scheduled
 Castes  and  the  Scheduled  Tribes.  The
 Officer  on  Special  Duty  and  one  Assis-
 tant  Commissioner  have  joined  al-
 ready.  It  is  expected  that  the  remain-
 ing:6  Assistant  Commissioners  also
 will  be  at  their  posts  shortly  after
 they  have  been  released  by  the  res-
 pective  State  Governments’  under
 whom  they  are  serving  at  present.

 Soldiers’  Homes  in  Rajasthan
 *208.  Shri  Karni  Singhji:  Will  the

 Minister  of  Defence  be  pleased  state:
 (a)  whether  there  is  any  proposal

 to  augment  the  number  of  Soldiers’
 Homes  in  Rajasthan  and  start  one
 such  Home  in  the  Bikaner  Division;
 and

 (b)  if  so,  when
 likely  to  materialise?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  The  Adminis-
 trative  Committee  of  Rajasthan  Post
 War  Reconstruction  Fund  has  already
 approved  the  proposal  to  augment
 the  number  of  Soldiers’  Home  in  the

 =
 the  proposal  is'
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 State.  It  has  not,  however,  received
 any  sugestion  to  start  any  Soldiers’
 Home  in  Bikaner  division  as  one  such
 fiome  is  already  in  existence  at
 Bikaner  proper.

 (b)  The  proposal  is  likely  to  be  im-
 Plemented  within  six  months.

 Geological  Survey  of  Kerala

 209.  Shri  दि  P.  Nayar:
 हे  Shri  Kodiyan:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  Government  have  taken
 any  steps  for  a  Geological  Survey  of
 Kerala  State;  and

 (b)  if  so,  the  areas  surveyed  there
 80  far  during  the  second  plan  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  Yes,
 Sir,

 (b)  A  statement  giving  the  parti-
 oulars  of  investigations  carried  out  by
 the  Geological  Survey  of  India  during
 the  first  year  of  the  second  plan
 period  is  laid  on  the  Table  of  Lok
 Sabha  (See  Appendix  II,  annexure
 No.  4).

 Scheduled  Castes  and  Scheduled
 Tribes

 °2I9.  Shri  Siddiah:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state  the  amount  spent  during  1955-
 36  and  3956-57  on  ameliorating  the
 conditions,  of  the  Scheduled  Castes,
 Scheduled  Tribes  and  other  Backward
 Classes?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  During  1955-
 86  approximately  a  sumo  of  Rs.  552:55
 Yekhs  was  spent  out  of  the  grants-in-
 aid  sanctioned  by  the  Government  of
 India.  The  figures  of  actual  expendi-
 ture  for  (1958-57  are  not  yet  known.
 However,  the  Central  Government

 grants  to  the  extent  of
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 New  Ot)  Company  in  Amam

 Shri  Raghunath  Singh:
 Shri  Sadhan  Gupta:

 <  Shri  Biswanath  Roy:

 {
 Shri  Warrior:

 |

 Shri  Shree  Narayan  Das:

 *2i2.

 Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Steel,  Mines  and

 Fuel  by  pleased  to  state  whether
 negotiations  with  the  Assam  Oil
 Company  for  setting  up  of  a  Rupee
 Oil  Company  have  since’  been
 finalised?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swarn  Singh):  No,  Sir.

 Immigration  of  Pakistani  Nationais
 213.  Shri  Radha  Raman:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  increas-
 ing  number  of  Pakistani  nationals  are
 entering  Indian  borders  and  surren-
 dering  their  Pakistani  passports  in
 order  to  acquire  Indian  citizenship;

 (b)  if  so,  the  actual  number  of  such
 persons  who  entered  Indian  border  in
 the  past  few  months,  separately  from
 East  and  West  Pakistan;  and

 (c)  how  many  of  them  have  been
 given  Indian  citizenship  and  what  is
 the  number  of  pending  cases?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  to
 (c).  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 Lok  Sabha  as  soon  as  it  is  received.

 Survey  of  Blind  Population
 "214,  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  424  on  the  26th  November,  i956
 and  state:

 (a)  the  progress  since.  made  with
 regard  to  the  proposed  sample  survey of  the  blind  population  in  the  cquntry;
 and

 (b)  the  details  thereof?
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 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  (a)  The  Survey  has  begun  in
 Delhi  and  Bombay.

 (b)  Details  will  be  available  after
 reports  of  the  survey  in  the  two  cities
 are  received.

 Insurance  Medical  Examiners

 Shri  Sadhan  Gupta: "aie
 xq  Shr  Awasth!:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Life  Insurance
 Corporation  of  India  has  struck  off  a
 number  of  Insurance  medical  exami-
 ners  from  the  approved  list  of  such
 examiners;

 (b)  if  so,  the  number  of  such  exami-
 ners  struck  off  from  and  the  number
 still  remaining  on  the  approved  list
 di)  throughout  the  country,  and  (ii)
 in  Calcutta;  and

 (ce)  the  reasons  for  striking  off  such
 examiners  from  the  approved  list?

 The  Deputy  Minister  of  Finance
 (Shri  B.  KR.  Bhagat):  (a)  to  (०).  A
 statement  is  laid  on  the  Table  of  Lok
 Sabha.  [See  Appendix  II,  annexure
 No.  5.}

 High  Court  Judges
 *216.  Shri  H.  C.  Mathur:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Union  Government
 have  considered  the  recommendation
 made  by  the  States  Re-recommen-
 dation  Commission  that  at  least  one
 third  of  the  number  of  judges  in  the
 High  Court  of  a  State  should  consist
 of  persons  who  are  recruited  from
 outside  the  State;

 (b)  whether  views  of  the  Chief
 Justice  of  India  and  State  Govern-

 sr
 ts  were  ascertained  in  the  matter;

 aa
 (ce)  the  existing  composition  of

 Judges  in  different  High  Courts?
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 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  The  Gov-
 ernment  of  India’s  decision  on  the
 recommendation  of  the  States  Re-
 organisation  Commission  on  the  sub-
 ject  was  embodied  in  the  Memorandum
 on  the  subject  of  Safeguards  for
 Linguistic  Minorities,  which  was  laid
 before  and  approved  by  Parliament.
 The  relevant  portion  of  this  Memo-
 randum  reads  as  follows:—

 “The  Commission’s  recommen-
 dations  are  being  brought  to  the
 notice  of  the  Chief  Justice  of
 India.  There  may  be  difficulties
 in  some  casts  in  implementing
 these  recommendations,  but  it  is
 intended  that,  to  the  extent  possi-
 bie,  they  should  be  borne  in  mtind
 in  making  future  appointments.”

 (b)  The  Recommendations  of  the
 Commission  including  the  one  relating
 to  the  recruitment  of  Judges  to  the
 High  Courts  were  discussed  at  the
 Conference  of  the  Chief  Ministers  of
 States  held  in  October,  1955.  The
 Chief  Justice  of  India,  however,  has
 not  been  formally  consulted.

 (c)  A  statement  showing  the  com-
 position  of  each  High  Court  is  laid  on
 the  Table  of  Lok  Sabha.  [See  Ap-
 pendix  II,  annexure  No.  8.]

 खिटेन  में  भारतीय  विद्यार्थियों  को  लिखे  निवास
 स्थान

 २१७.  भरी  रघुनाथ  सिंह  :  क्‍या  शिक्षा
 सचया  बेज्ञानिक  ग्बेघरणा  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (कु)  क्‍या  यह  सच  है  कि  ब्रिटेन  में
 भारतीय  विद्याथियों  के  लिये  छात्रायासों
 की  बहुत  कमी  है  ;  शौर

 (ख)  क्‍या  इस  सम्बन्ध  में  सरकार  का
 ध्यान  सर  फ्रांसिस  लो  के  उस  भाषण  की  शोर
 गया  है  जो  उन्होंने  लन्दत  में  इण्डियन  स्टब्स
 यूनियन  एण्ड  होस्टल  की  सैंतोसवीं  वाषिक
 सभा  का  अध्यक्षता  करते  हवे  दिखा  था  ?
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 fee  तथा  वेक्षामिक  गबेचस्वा  मंत्री
 (डाल  ato  Wto  ara)  :  (क)  जीहां।

 स्व)  जी  हां।

 Baliot  Papers
 *2i8.  Shri  5.  C.  Samanta:  Will  the

 Minister  of  Law  be  pleased  to  state:
 (a)  whether  old  stock  of  ballot

 papers  was  used  in  the  last  General
 Elections;

 (b)  if  so,  in  which  State;

 (c)  whether  there  is  any  surplus
 stock  of  new  ballot  papers  used;  and

 (d)  whether  there  is  any  proposal
 to  change  the  design  of  ballot  papers
 in  the  pear  future?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  (a)  No,  Sir.

 @o)  The  question  does  not  arise.
 (ec)  Yes,  Sir.  There  is  a  small  stock

 left  with  the  State  Governments.
 (a)  No,  Sir.

 Mineral  Survey  in  Orissa
 *2i9.  Shri  Supakar:  Will  the  Minis-

 ter  of  Education  and  Sclfentific  Re-
 search  be  pleased  to  state:

 (a)  whether  geological  survey  and
 investigation  of  mineral  resources  are
 being  carried  on  in  the  State  of  Orissa;

 (b)  the  areas  where  such  survey  is
 being  carried  on;  and

 (c)  the  total  estimated  amount  to  be
 spent  by  Government  on  this  head
 during  the  Second  Five  Year  Plan?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-

 poarch
 (Dr.  K.  L.  Shrimali):  (a)  Yes,

 (b)  A  copy  of  the  programme  of
 work  proposed  to  be  carried  out  by
 the  Geological  Survey  of  India  in  the
 State  of  Orissa  during  1956-57,  is  avail-
 able  in  the  Library  of  the  House.
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 Infomation  regarding  the  investiga- tions  which  were  actually  undertaken
 is  likely  to  become  available  by  about
 September,  957  when  the  reports  of
 the  Geologists  are  ready.  The  infor-
 mation  will  be  published  in  due  course
 in  the  annual  records  of  the  Geologi-
 cal  Survey  of  India.

 (ce)  No  separate  financial  provision
 is  made  for  carrying  out  geological
 sufveys  and  investigation  of  mineral
 resources  in  individual  States.  The
 expenditure  incurred  is  met  from  the
 sanctioned  grant  of  the  Department  as
 a  whole.

 Silver  Refinery
 *220.  Shri  T.  B.  Vittal  Rao:  Will  the

 Miniter  of  Finance  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  89  on  the  467  November,  956
 and  state:

 (a)  whether  the  erection  of  the
 plant  for  Silver  Refinery  has  since
 ypeen  completed;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (०)  when  the  plant  is  expected  to  be
 commissioned?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R,  Bhagat):  (a)  and  (b).
 The  erection  of  the  plant  is  in  pro-
 gress  and  is  proceeding  approximately
 to  schedule.

 (c)  The  plant  is  expected  to  be
 commissioned  about  the  end  of  this
 year.

 Wheat  Loan  Interest  Fund
 *22i.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state  the  total
 amount  spent  out  of  the  Wheat  Loan
 Interset  Fund  over  the  spread  of
 higher  education  in  the  country  during
 the  last  two  financial  years?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  ML
 Das):  Under  Section  7  of  the  United
 States  Public  Law  48,  82nd  Congress
 (ist  Session),  only  the  U.S.  Depart-
 ment  of  State  is  authorized  to  spend
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 the  amount  available  under  the  Pro-
 gramme.  Statements  of  the  expendi-
 ture  have  not  yet  been  received  from
 the  United  States  Government.

 Library  Movement
 in  Bihar

 #222,  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  amount  of  grant  given  to
 Bihar  Government  for  encouraging
 Library  Movement  in  the  State  during
 (1956-57;  and

 (b)  the  number  of  libraries  opened
 there  during  the  same  period?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  (a)  Rs.  1,38,600/-.

 (b)  No  new  library  has  been  open-
 ed.

 Mica  Mining  in  Punaloor  (Kerala)

 *223,  Sf  Shri  V.  P.  Nayar:
 ‘Shri  Kediyan:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  there  was  mica  mining
 around  Punaloor  in  Kerala  State  some
 time  ago;

 (b)  if  so,  whether  Government  have
 information  regarding  the  annual  out-
 put  of  the  mines;  and

 (c)  what  is  the  variety  of  Mica
 available  in  that  region  and  of  what
 quality?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Yes,  Sir.

 (c)  Phlogopite  or  amber  (magne-
 sium)  mica.  The  sizes  and  quality
 are  reported  to  be  excellent.

 Surplus  Skilled  Labour  in  Ordnance
 Factories

 #224,  Shri  S.  V.  Ramaswamy:  Will
 the  Minister  of  Defence  be  pleased  to
 state:
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 (a)  what  is  the  extent  of  surplus
 skilled  labour  in  the  ordanance  fac-
 tories  at  present;

 (b)  what  steps  are  being  taken  to
 absorb  them  in  gainful  employment
 in  other  Departments;  and  ae

 (c)  what  steps  are  being  taken  to
 keep  a  track  of  them  so  that  their
 skill  may  be  available  for  Defence
 production  in  case  of  an  emergency?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  No.  skilled
 labour  surplus  to  the  requirements  of
 the  Ordnance  Factories  Organisation
 exists  at  present.

 (b)  and  (c).  Do  not  arise.

 Election  Offences

 f  Shri  Shree  Narayan  Das:
 #225,  4  Shri  S.  C.  Samanta:

 L  Shri  Bibhuti  Mishra:
 ,  eee

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  the  total  number  of  persons
 arrested  and  prosecuted  for  breaking
 election  laws  during  the  Second
 General  Elections  throughout  the
 country;  and

 (b)  whether  figures  of  important
 categories  of  offences  are  available?

 The  Minister  of  Law  (Shri  A.  छू,
 Sen):  (a)  and  (b).  The  information
 asked  for  is  not  yet  available.  The
 Election  Commission  has  been  asked  to
 furnish  a  statement  after  collecting
 details  from  the  State  Government
 but  this  will  obviously  take  some
 time.

 Migration  from  Azad  Kashmir
 Jes

 #226,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  persons  who
 entered  the  Jammu  and  Kashmir  State
 during  1956-57  from  the  _  so-called
 Azad  Kashmir?
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 The  Minister  ८2  <!ate  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 I349  persons  during  i958;  09  persons
 upto  the  end  of  March  1957.

 Zonal  Counciis

 «997.  oi  Shri
 Radha  Raman:

 ‘|  Shri  9,  C.  Sharma:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  how  many  Zonal  Councils  estab-
 lished  in  India  under  reorganisation
 of  States  have  held  their  first  meeting;

 (b)  the  duration  of  such  meetings
 and  nature  of  business  which  was
 transacted  in  them;  and

 (c)  period  after  which  they  are
 expected  to  meet  again?

 The  Minister  of  Home  _  Affairs
 (Pandit  6.  8,  Pant):  (a)  and  (8).
 The  Zonal  Councils  of  the  Northern,
 Eastern  and  Central  Zones  held  their
 first  meetings  on  23-4-57,  30-4-57  and
 i-5-57  respectively.  The  Councils  dis-
 cussed  procedural  and  other  matters
 of  common  interest  to  the  States  con-
 cerned.

 (c)  The  Councils  will  meet  as  fre-
 quently  as  may  be  necessary  for  the
 disposal  of  business.

 Degrees  of  Indian  Universities

 #228,  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  names  of  the  countries
 where  the  degrees  of  Indian  Universi-
 ties  have  not  been  recognised;  and

 (b)  the  reaction  of  the  Government
 of  India  in  respect  of  the  degrees  of
 the  Universities  of  such  countries?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  (a)  and  (b).  A  statement  is
 laid  on  the  Table  of  Lok  Sabha.  [See
 Appendix  II,  annexure  No.  7].
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 एलं/फंण्टा  क.  गफायें

 ह.  श्  रघुताथ  सिह  :  क्‍या  शिक्षा

 तथा  वेज्ञानिक  गवेषणा  मंत्री  यह  बताने  की)

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच'  है  कि  बम्बई  के

 समीप  एलीफेण्टा  गुफाओञं
 के  स्मारकों  की

 मरम्मत  न  होने  के  कारण  उन्हें  क्षति  पहुंची

 है  ;  और

 (ख)  क्या  ऐसी  कोई  सम्भावना  है  कि

 यदि  उचित  प्रबन्ध  नहीं  किया  गया  तो
 .

 नष्ट

 हो  जायेंगे  ?

 शिक्षा  तथा  वेज्ञानिक  गवेषणा  मंत्रालय

 में  राज्य  मंत्री  [डाण  का  ला:  श्रीमाली  )  :

 (कञ  ज॑।  नहीं  ।

 (ख)  जी  हा।

 Principals  of  Higher  Secondary
 Schools  in  Delhi

 91.  Shri  Vajpayee:  Will  the  Minister
 of  Education  and  Scientific  Research
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  02  on  the
 l7th  December,  956  and  state:

 (a)  the  number  of  cases  in  which
 exemptions  have  been  granted  to  un-
 qualified  Principals  and  the  number
 of  cases  where  exemptions  have  been
 refused;

 (b)  the  number  of  cases  where  the
 unqualified  incumbents  are  still  offi-
 ciating  though  exemptions  have  been
 refused  and  for  how  long  they  have
 been  officiating;

 (c)  whether  there  are  any  cases
 where  unqualified  Princlpals  have
 contiuned  to  officiate  in  persistent  de-
 finance  of  the  orders  of  the  Director
 of  Education  and  the  Chairman  of  the
 Board  of  Higher  Secondary  Educa-
 tion;  and

 (d)  if  so,  steps  taken  to  deal  with
 them?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das}:  (a;  3  and  l  respectively.

 oe
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 (b)  One;  and  his  case  is  under  re-
 consideration  by  the  Board  of  Higher
 Secondary  Education,  Delhi.  He  has
 officiated  once  from  9th  October  954
 to  8th  January  39585  and  has  not  been
 officiating  since  440  May  2955  after
 the  retirement  of  his  predecessor.

 (c)  No,  Sir.
 (dad)  Does  not  arise.

 Teachers  of  Higher  Secondary
 Schools  in  Delhi

 82.  Shri  Vajpayee:  Will  the  Minister
 of  Education  and  Scientific  Research
 be  pleased  to  refer  to  the  replies
 given  to  Unstarred  Question  No.  0i
 on  the  17th  December,  956  and
 Starred  Question  No.  237  on  the  9th
 February,  949  and  state:

 (a)  the  scales  of  pay  prescribed  for
 teachers  of  Higher  Secondary  Schools
 in  Delhi  working  as:

 (i)  teachers  of  lower  mathematics
 teaching  up  to  XI  class,

 (ii)  teachers  of  mathematics  teach-
 ing  up  to  X  class,

 (iii)  teachers  of  English  teaching
 up  to  हयी  class;

 (b)  the  criterion  for  determining
 inter-se  seniority  among  teachers  of
 the  same  school,  drawing  the  same
 scale  of  pay  but  working  on  different
 posts  viz.  teachers  of  English,  teachers
 of  lower  mathematics,  teachers  of
 physical  science,  and  language  tea-
 chers  (other  than  of  English);

 (९)  whether  promotion  from  (say
 120-300)  to  a  higher  grade  (200-400)
 is  made  on  the  basis  of  seniority
 (length  of  service  in  the  lower  grade)
 from  among  teachers  who  hold  M.A.
 degrees  in  the  same  subject  in  which
 the  post  in  the  higher  grade  has  fallen
 vacant;  and

 (a)  if  not  what  other  factors  are
 taken  into  consideration?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Daa):  (a)  (i)  Rs.  200-400.

 di)  Rs.  120-300.
 (iii)  Ra.  120-300.
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 (b)  The  Inter-se.  Seniority  of  ten-
 chers  drawing  the  same  scales  of  pay
 working  in  Higher  Secondary  Schools
 is  determined  not  in  respect  of  a
 particular  school,  but  is  determined
 within  that  particular  category  on  the
 basis  of  length  of  service  in  that  parti-
 cular  grade  or  equivalent  grade  (equi-
 valent  grade  means  a  rate  of  pay
 more  than  the  minimum  of  that
 grade).  It  is  determined  on  the  basis
 of  a  joint  cadre  for  the  whole  depart-
 ment.

 (e)  Promotions  from  a  lower  grade
 to  a  higher  grade  are  always  made  on
 the  basis  of  seniority-cum-merit.  In
 the  case  of  promotion  of  teachers
 working  in  the  scale  of  Rs.  120-300  to
 the  scale  of  Rs.  200-400,  a  joint  senio-
 rity  of  all  the  M.A.B.T.  teachers  in
 the  scale  of  Rs.  120-300  for  all  sub-
 jects  is  considered  and  not  in  respect
 of  each  subject  separately.

 (d)  In  addition  to  seniority,  merit,
 experience  and  satisfactory  record  of
 service  are  also  taken  into  considera-
 tion.
 Geological  Survey  of  Bikaner  Division

 93.  Shri  Karni  Singhji:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  any  geological  survey
 of  Bikaner  Division  in  Rajasthan  has
 been  made  with  a  view  to  discovering
 the  possibilities  of  extracting  petro-
 leum;

 “(b)  if  so,  with  what  results;  and

 (c)  if  not,  the  time  by  which  it  is
 proposed  to  undertake  the  same?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swarn  Singh):  (a)  An
 aeromagnetic  survey  has  been  carried
 out  in  Rajasthan  extending  over  an
 area  of  about  20,000  sq.  miles.  Bikaner
 area  was  also  included  in  the  portion
 so  surveyed.

 (b)  and  (c).  The  results  of  this  sur-
 vey  has  just  been  received  and  are
 being  studied.  If  the  results  show
 that  further  investigations  are  neces-
 sary,  arrangements  will  be  made
 accordingly.
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 Delivery  ef  Books  (Public  Libraries)
 Act

 coe  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Education  and  Scien-
 tiie  Research  be  pleased  to  state:

 (a)  the  total  number  of  books  and
 newspapers  which  the  libraries  that
 are  entitled  to  receive  publications
 from  the  publishers  under  the  De-
 livery  of  Books  (Public  Libraries)
 Act  ‘1954,  have,  so  far  received  since
 the  said  Act  came  into  force;  and

 (b)  whether  any,  and  if  so,  how
 many,  publishers  have  failed  to  com-
 ply  with  the  requirements  of  the  Act,
 and,  have  been  brought  to  book?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  (a)  A  statement  is  laid  on  the
 Table  of  Lok  Sabha.  [See  Appendix
 Il,  annexure  No.  8]

 (b)  The  Government  of  India  have
 n
 of

 so  far  received  any  specific  com-
 pldint  from  the  three  Public  Libraries
 regarding  non-compliance  of  the  pro-
 visions  of  the  Act  by  any  publisher.

 Capital  Issues
 95.  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  number  of  applica-
 tions  received  for  capital  issues  and
 their  total  amount  during  1956-57;

 (b)  the  number  of  applications
 sanctioned  and  the  amount  involved;
 and

 (ce)  the  number  of  applications  re-
 jected  and  the  number  still  pending
 consideration?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  to  (०),  During
 the  period  1-4-1956,  to  3i-3-957,  544

 कू

 plications  for  consent  to  the  issue
 capital  for  a  total  amount  of
 266.7  crores  were  received.  Out

 of  these,  upto  the  l5th  May,  ‘1937,
 consent  was  given  to  248  applications
 for  a  total  amount  of  Rs.  9.8  crores
 and  93  applications  for  a  total  of
 Re.  2.4  crores  were  refused  consent.
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 6  applications  for  Rs,  3.6  crores  were
 withdrawn  and  789  applications  for
 Rs.  60.2  crores  are  pending.

 In  addition,  7306  applications  were
 received  during  this  period  for  exten-
 sion  of  time  of  consents  previously
 granted  or  for  postponement  of  the
 date  of  redemption  of  securities  al-
 ready  issued.  Of  these  98  have  been
 disposed  of,  and  8  are  pending  consl-
 deration.
 Committee  on  Customs  Procedure  and

 Organisation
 96.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  any  interim  report  has
 been  submitted  by  the  Committee  on
 Customs  Procedure  and  Organisation;
 and

 (b)  if  so,  its  main  recommenda-
 tions?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Police  Manual

 ot.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  43  on  the  26th
 March,  957  and  state:

 (a)  whether  the  Police  Manual  is
 being  revised  in  so  far  as  it  deals  with
 the  question  of  handling  of  crowds  by
 the  police;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  State  in  the  Mintis-

 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  Manual  has  not  been
 revised  but  the  question  of  handling
 crowds  by  the  Police  has  been  and  is
 receiving  attention.

 Seniority  of  Class  I  Officers
 98.  Shri  Radha  Raman:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Class  I  Officers  recruit-
 ed  through  the  service  commission  oc
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 otherwise  on  temporary  7basis  during 1942-45  and  confirmed  against  post- 945  vacancies  have  been  given  seni-
 ority  en-bloc  over  Officers  recruited
 during  the  period  ist  January  946  to

 eed
 4952  on  permanent  basis;

 an
 (b)  the  number  of  temporary

 officers  recruited  during  1942-45,  and
 allotted  against  Post-945  vacancies
 vis-a-vis  the  number  of  officers  re-
 cruited  on  permanent  basis  during
 Post-945  years,  year  by  year  from
 72946  to  (1952?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  Yes.  A  copy
 of  Office  Memorandum  No.  32(/49-CS
 (C),  dated  20th  September,  952  issued
 in  this  regard  is  placed  on  the  Table
 of  Lok  Sabha.  [See  Appendix  II,
 annexure  No.  9).

 (b)  The  required  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  Lok  Sabha.

 Union  Government  Loans
 (  Shri  H.  0.  Mathur:
 \.  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Finance  be
 pleased  to  lay  a  statement  on  the
 Table  showing:

 99.

 (a)  the  details  of  loans  given  and
 judged  as  bad  debts  by  the  Central
 Government  during  the  last  two  years;

 (b)  the  amounts  which  have  been
 written  off;  and

 (०)  the  number  of  such  cases  and
 amounts  involved  in  each  case  which
 is  under  consideration  as  a  bad  debt?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (bd).  Infor-
 mation  asked  for  is  not  readily
 available.  It  can  be  collected  only  by
 reference  to  the  numerous  sanctioning
 authorities  which  would  involve  a
 disproportionate  amount  of  time  and
 Yabour.  However,  loans  found  to  be
 irrecoverable  have  to  be  written  off
 by  debit  to  the  revenue  grants  and
 such  writes-off  are  shown  under
 distinct  aub-heads  in  the  Appropria-
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 Accounts  presented  to  Parliament  in
 the  ordinary  course.

 (e)  It  is  not  possible  for  the  Gov-
 ernment  to  disclose  information  about
 the  cases  under  consideration  on
 which  final  decisions  have  yet  to  be’
 taken.

 wet  से  सोगा  लाता

 श्री  रधुसाथ  सिह  :
 पंडित  मु०  जि०  ार्गण  :

 क्या  विस  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  पाकिस्तान  से  चोरी  से  सोना  लाने  के
 सम्बन्ध  में  गत  जनवरी  से  झब  तक  कितनी
 चघटनायें  पकड़ी  गई  हैं  ?

 लिस  उपमंत्री  पी  wo  रा०  भगत)  :
 १  जनव  TY  १६९५७  से  दे  अप्रैल  १६५७  तक
 की  अवधि  में  पाकिस्तान  से  चोरी-छिपे  सोना
 लाने  के  २७७  मामले  पकड़े  गये  ।

 Indo-Japanese  Stee]  Contracts
 ‘

 i03.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  any  long  term  con-
 tracts  have  been  concluded  with  any
 Japanese  firms  for  import  of  steel;
 and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)  No
 long  term  contract  has  been  conclud-
 ed  with  any  Japanese  firms  by  Gov-
 ernment  for  import  of  steel.

 (9)  Does  not  arise.
 Death  of  Dr,  Haralu

 102.  Shri  D.  0.  Sharmz:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  Military  Persoti-
 nei  tried  by  a  General  Court  Martial
 in  connection  with  the  death  of  Dr.
 Haralu  at  Kohima  in  May,  1986;

 Qb)  the  nature  and  term  of  punish-
 ment  meted  out  to  those  found  guilty;
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 इस)  whether  any  compensation  was
 paid  to  the  fi  of  the  la

 hes  ‘emily  e  late  Dr

 (a)  if  so,  the  amount  thereof?
 Depaty  Minister  of  Defence

 (Sardar  Majithia):  (a)  Three

 (b)  Five  years’  rigorous  imprison-
 ment  and  dismissal  from  service  in
 @ach  case.

 (ce)  and  (d).  No  claim  for  compen-
 sation  has  been  received.

 English  in  Universities
 103.  Shri  D,  C.  Sharma:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  422  on  the  20th  December,  956
 and  state:

 (a)  whether  the  Committee  appoint-
 ed  to  recommend  ways  and  means  of
 securing  an  adequate  proficiency  in
 Egglish  at  the  University  stage  has
 since  submitted  its  report;  and

 {(b)  if  so,  the  nature  of  the  report?
 The  Deputy  Minister  of  Education

 and  Scientific  Research  (Dr.  M.  M.
 Das):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Foreign  Exchange
 104,  Shri  0.  C.  Sharma:  Will  the

 Minister  of  Finan  be  pl  d  to
 state:

 (a)  the  position  of  the  foreign  ex-
 change  reserves  as  on  the  lst  of  May,
 3957;  and

 {b)  how  it  compares  with  the
 position  on  the  Ist  of  May,  (19567

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  At  the  begin-

 ing  of  April,  ‘1957,  the  last  month
 x  which  figures  are  available,  India's

 et  foreign  exchange  reserves  stood
 at  Rs.  583.27  crores.  However,  at  the
 beginning  of  May,  ‘1957,  sterling
 balances,  which  constitute  the  major
 portion  of  these  reserves,  amounted  to
 Rs  496:42  _टत्फाच्ा,  inclusive  of  a  drawal
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 of  Rs.  60-7  crores  from  the  Inter-
 national  Monetary  Fund  during
 February—March  ‘57.

 (b)  At  the  beginning  of  May,  1956, the  net  foreign  exchange  reserves
 were  Rs.  751-36  crores,  the  sterling
 balances  amounting  to  Rs.  723°50
 crores,

 Improvement  of  Air  Force

 ‘165,  Shri  D.  0.  Sharma!  Will  the
 Minister  of  Defence  be  pleased  to
 State  the  steps  that  have  been  taken
 to  improve  the  Air  Force  during  957
 so  far?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithla):  It  is  not  in  public
 interest  to  give  the  information  asked
 for  on  the  floor  of  the  Lok  Sabha.

 Welfare  at  Scheduled  Castes
 106.  Shri  D.  ९.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 ta)  whether  any  allotment  of
 money  or  a  portion  thereof  which
 was  meant  for  Scheduled  Castes
 Welfare  works  in  Punjab  lapsed
 during  ‘1955-58  and  1956-57;  and

 (b)  if  so,  the  reasons  thereof?
 The  Deputy  Minister  of  Home

 Affairs  (Shrimati  Alva):  (a)  A  sum
 of  Rs.  ‘10,452/-  out  of  the  allotment
 made  for  welfare  of  Scheduled  Castes
 in  Punjab  lapsed  during  ‘1953-56.  As
 regards  1956-57,  the  State  Govern-
 ment  have  not  yet  intimated  the
 amount,  if  any,  that  might  have
 lapsed.

 (9)  No  specific  reason  can  be
 assigned  for  a  small  lapse  during
 3955-56.  The  question  for  1956-57  does
 not  arise  yet.

 National  Theatre
 le7.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state  the
 present  position  in  regard  to  the  build-
 ing  of  a  National  Thestre  in  New
 Delhi?
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 The  Minister  of  State  in  the  Ministry
 @  Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimali):  A  Special
 Architect  has  been  appointed  who  is
 preparing  the  design  of  the  National
 Theatre.
 Report  of  the  Public  Service  (Quali-
 fications  and  Recruitment)  Committee

 ”  Shri  D.  C.  Sharma: 108.
 4  Shri  Jhulan  Sinha:

 Will  the  Minister  of  Home  Affairs
 pe  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  59l  on  the
 29th  November,  956  and  state:

 (a)  whether  the  ‘Report  of  the
 Public  Service  (Qualifications  and
 Recruitment)  Committee  and  com-
 ments  from  all  the  State  Governments
 thereon  have  been  considered  by
 Government;  and

 (b)  if  so,  whether  any  decision  has
 been  taken  thereon?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)  and
 (b).  The  comments  from  the  States  of
 Bombay,  Bihar,  Jammu  and
 Keshmir  have  not  yet  been  received.
 Meanwhile,  the  recommendations  of
 the  Committee  are  under  examination
 in  the  light  of  comments  received  so
 far  and  it  is  hoped  that  a  decision  will
 be  taken  shortly.

 Central,  Medel  School  for  the
 Blind

 309,  Bhri  D.  C.  Sharma;  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  the  proposal  for  a
 Central  Model  School  for  the  Blind
 has  heen  finalised;

 (b)  if  so,  the  amount  of  expendi-
 ture  to  be  incurred  on  the  construction
 of  the  building;  and

 (6)  the  recurring  annual  expendi-
 ture  on  its  staff?

 The  Deputy  Minister  ef  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  (a)  No,  Sir.

 (b)  and  (०).  Do  not  arise.
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 Comptroticr  and  Auditor  General
 10.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  62l  on  the  29th
 November,  950  and  state:

 (a)  the  progress  made  so  far  in  the
 matter  of  regulating  the  duties  and
 powers  of  the  Comptroller  and
 Auditor  General  under  Article  49  of
 the  Constitution;  and

 (b)  the  time  likely  to  be  taken  in
 bringing  forward  the  Bill  in  this
 connection?

 The  Minister  of  Finance  (Shri  T.  T,
 Krishnamachari):  (a)  and  (b).  The
 matter  is  still  under  consideration  in
 consultation  with  the  Comptroller  and
 Auditor  General  and  it  is  not  possible
 to  indicate  when  legislation  will  be
 undertaken.  Meanwhile,  the  position
 continues  to  be  regulated,  under
 Article  49  of  the  Constitution,  by
 the  Provisions  of  the  Government  of
 India  (Audit  and  Accounts)  Order,
 (1936,  as  adapted  by  the  India  (Pro~
 visional  Constitution)  Order,  1947.
 Taiks  by  Air  Force  Officers  in  Schools

 UL  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it_is  a  fact  that  Air
 Headquarters  will  arrange  talks  by Air  Force  Officers  in  schools;

 (b)  if  30,  whether  the  country  has
 been  divided  into  zones  for  the
 purpose;

 (c)  if  so,  the  names  and  jurisdic- tions  of  zones;  and
 (d)  whether  the  Universities  or

 Schools  in  the  zones  have  been
 contacted  individually?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.

 (b)  Yes.
 (c)  A  statement

 Table  of  Lok  Sabha.
 IT,  annexure  No.  0]

 (a)  Yes.  Air  Force  Recruiting Officers  contact  personally  the
 schools/colleges/univeraity  authorities
 within  their  jurisdicti

 is  Jaid  on  the’
 [See  Appendix
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 State  Undertakings
 $382,  shri  D.  0.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  question  of  pub-
 lishing  detailed  annual  reports  on  the
 working  of  State  Undertakings
 has  been  finalised;  and

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 question  presumably  refers  to  one
 of  the  recommendations  made  ty  the
 Estimates  Committee  of  the  previous
 Lok  Sabha  in  their  Sixteenth  Report.
 The  question  is  still  under  considera-
 tion.  »  ay

 ‘
 National  Book  Trust

 28  Shri  D.  C.  Sharma:
 (Shri  हू,  G.  Deshmukh:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  255  on  the  17th:  December,
 956  and  state  whether  the  National
 Book  Trust  has  since  commenced  its
 work?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  No,
 Sir.

 Scientific  Civil  Service

 Me  Shri'D.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pi  d  to  refer  to  the
 reply  given  to  Starred  Question  No.

 one
 on  the  ३37ल्‍  December,  3956  and

 ६)  ५

 (a)  whether  the  scheme  for  creat-
 ing  a  Scientific  Civil  Service  has  since
 been  finalised;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the
 Ministry  of  Education  and  Scientific
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 Research  (Dr.  K.  L.  Shrimali):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Minorities  Commissioners

 us  Shri  9.  C.  Sharma:
 Shri  Radha  Raman:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  224  on  the
 7th  December,  956  and  state:

 (a)  whether  Minorities  Commis-
 sioner  to  conduct  enquiries  into  the
 working  of  safeguards  for  minorities
 has  since  been  appointed;

 (b)  if  so,  whether  the  Commis-~-
 sioner  has  made  any  enquiry  so  far
 in  this  respect;  and

 (c)  if  so,  the  detils  of  the  enquiries
 made?

 The  Minister  of  State  in  the
 Ministry  of  Home  Affairs  (Shri
 Datar):  (a)  The  matter  is  under
 active  consideration.

 (b)  and  (c).  Do  not  arise.

 Stenographers’  Examiunaticn

 i6.  Pandit  M.  B.  Bhargava:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  the  Union.  Public
 Service  Commission  recently  invited
 applications  for  Stenographers’  Com-
 petitive  Examination  scheduled  to  be
 held  sometimes  in  August,  ‘1957;

 (b)  if  so,  whether  any  age  li  nit
 was  fixed  for  those  sitting  for  compe-
 tition  and  whether  the  same  age  limit
 governed  all  the  employees  sitting  at
 the  competition;

 (c)  whether  it  is  a  fact  that  the
 employees  of  the  Central
 and  its  attached  offices  were  totaliy
 exempted  from  the  age  limit  ban
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 while  the  concession  was  not  extended
 to  another  Government”  emp/’oyees
 working  in  the  subordinate  offices  of
 the  Government;  of  India;  and

 (d)  if  so,  the  reason  and  basis  for
 this  discrimination?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  Yes,  Sir.

 (b)  to  (da).  A  copy  of  the  Notice
 for  the  examination  issued  by  the
 Union  Public  Service  Commission
 grescribing  the  conditions  of  el  gi-
 bility  is  placed  on  the  Table  of
 Lok  Sabha.  [Placed  in  Library.  See
 No.  8/57.)

 It  will  be  seen  therefrom  that  the
 age  limit  of  24  has  been  totally  re-
 laxed  only  in  favour  of  persuns  who
 were  in  position  as  Stenographers  in
 the  Secretariat  and  Attached  Offices
 on  the  ist  January,  955  and  who
 continue  to  be  so  employed.  In  regard
 to  certain  other  eligible  categories
 of  employees  working  in  the  Secre-
 tariat  and  Attached  Offices,  rclaxation
 of  the  upper  age  limit  has  been  made
 only  to  the  extent  specified  in  the
 Notice.  The  age  concession  is  appli-
 cable,  as  always,  only  to  persons  who
 can  be  treated  as  departmental  candi-
 dates  in  respect  of  offices  to  which
 the  recruitment  in  question  relates.
 Employees  of  subordinate  offices  are
 in  a  different  category  altogether.
 Moreover,  recruitment  to  posts  of
 Stenographers  in  subordinate  offices
 is  not  made  through  the  Commission.

 Classification  of  ‘Bhatras’

 inh  Shri  Pratap  Keeshari  Deo:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that
 “Bhatras”  in  Korapur  district  in
 Orissa  are  not  classed  as  members  of
 scheduled  tribe  whereas  “Bhatras”
 in  the  neighbouring  district  of  Bastar
 in  Madhya  Pradesh  are  deemed  to  be
 acheduled  tribe;  and

 (bd)  whether  there  is  any  difference
 in  the  standard  of  living  between
 the  Bhatras  of  these  two  neighbouring
 districts?
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 The  Minister  of  State  in  the
 Ministry
 Datar):  (a)  Yes,  Sir.

 (b)  This  community  has  not  been
 included  in  the  list  of  Scheduled
 Tribes  in  Orissa  on  the  recommenda-
 tion  of  the  State  Government.  The
 Government  of  India  have  no  speci-
 fic  information  about  the  standards
 of  living  of  this  community  in  the
 two  neighbouring  districts.

 Trainer  Aircrafts
 i48.  Shri  M.  R,  Krishna:  Will  the

 Minister  of  Defence  be  pleased  ६०
 state:

 (a)  the  total  number  of  Trainer
 Aircrafts  belonging  to  Air  Force
 damaged  during  2957  so  far  and  the
 number  of  persons  killed;

 (b)  the  total  cost  of  all  the  aig- crafts  damaged  and  the  amount  of
 compensation  paid  to  the  bereaved
 families;  and

 (ce)  the  name  of  the  Air  Force
 Squadron  which  lost  the  maximum
 number  of  Trainer  Aircrafts?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Six,  but  no

 person  was  killed.
 (b)  Rs.  2,43,040/-,  but  no  compen-

 sation  was  paid  as  no  person  was
 killed.

 (०)  No:  5i  Auxiliary  Air  .Force
 Squadron.

 twa  की  कमी

 ११६  बयो  विभूति सिझ्थ  :  क्या  इस्पात
 बहान  और  ईबन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  ग्रामीणों  द्वारा  ईवन  की  जो  कमी  «

 अन्‌  भव  की  जा  रही  है  उस  टूर  करने  के  लिये
 द्वितीय  पंचवर्षीय  योजना  में  सरकार  क्‍या
 व्यवस्था  की  है  ?

 इस्पात  खास  और  ईचन  मंत्री  (सरदार
 स  सिह)  :  गांवों  में  भ्राम  तौर  पर  जकड़ी
 लकड़ी  का  कोयला  तथा  भोबर  जादि  ईंधन
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 के  रूप  में  इस्तेमाल  किया  जाता  है  मतः
 ह... 6  का  जिधय  मुख्यतः:  राज्य  सरका।ं  का
 है)

 थ्या  याबलिकायें

 १२०  भरी  विभूति  निभ :;  क्‍या  गृह-कार्य
 ह । 1  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  १६५५-५६  शौर  १६५६-५७
 में  भारत  के  विभिन्न  राज्यों  से  कितनी  दया
 माचिकायें  प्राप्त  हुई  ;  और

 (खं)  प्रत्येक  राज्य  की  कितनी  याचि-
 मार्ये  स्वीकार  की  गई  ?

 गृह-कार्य  मंत्री  16 (1  गो०  wo  पर्त)
 (=)  और  (ख).  मांगी  गई  सूचना  का

 एक  विवरण  सभा  पटल  पर  रख  दिया  गया  है  ।
 (बेखिये  परिदिष्ट  २  अ्नुबन्ध  संख्या  ११]

 Colombo  Pian
 121.  Shri  9.  rom  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  how  many  Indians  have  gone
 abroad  for  specialised  training  in
 ‘various  institutions  under  the  Colombo
 Plan  during  7957  so  far;  and

 (b)  the  names  of  the  institutions  to
 which  they  have  been  admitted?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  40.

 (b)  These  persons  are  sent  pri-
 marily  for  practical  training.  While
 some  of  them  also  study  at  training
 institutions  e.g.  for  doing  research
 the  majority  of  them  are  attached
 to  firms,  offices,  etc,  for  practical
 training  and  some  go  on  observations
 tours.  The  number  of  these  institu-
 tions,  firms,  offices,  etc.  exceeds  50,

 d  it  is  suggested  that  no  useful
 rpose  will  be  served  by  setting  out

 their  names  here.
 Basic  and  Social  Education

 122,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  amount  of  grants  given  to
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 the  Punjab  State  during  1958-57,  क
 promote  basic  and  social  education;

 <b)  the  amount  spent  during  the
 same  period;  and

 te)  whether  all  the  schemes  for
 which  money  was  granted  were  put into  force?

 The  Minister  of  State  in  the
 Ministry  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Shrimall):  (a)
 Grants  totalling  Rs.  7°40  lakhs  were
 sanctioned  on  schemes  of  Basic  and
 Social  Education  during  ‘1956-57;  to
 the  Government  of  the  Punjab  State
 including  the  erst-while  Pepsu  State.

 (b)  A  sum  of  Rs.  0°i8  lakhs  has
 been  spent  during  the  first  half  of
 I9£6-57.  Report  in  respect  of  the
 second  half  of  that  year  has  not  yet
 been  received  from  the  State  Govern-
 ment.

 (c)  All  the  schemes  were  not  put
 into  force  during  the  first  half  of  the
 year.  Report  regarding  the  second
 half  of  the  year  has  not  yet  been
 received  from  the  State  Government.

 Taj  Mahal
 123,  Shri  D,  C.  Sharma:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  amount  spent  on  the  main-
 tenance  of  the  Taj  Mahal,  Agra
 during  1956-57;  and

 (b)  the  amount  proposed  to  be
 spent  during  1957-58?

 The  Deputy  Ministe
 and  Scientific  Research
 Das):  (a)  Rs.  42,i50/-.

 (b)  Rs,  -1,11,000/-
 Motor  Accidents  in  Delhi

 124,  Shri  9.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  motor  accidents
 in  Delhi  from  the  Ist  of  December,
 l956  to  the  30th  April,  ‘1957;

 (b)  the  main  causes  of  these
 accidents;

 of  Educati
 (Dr.  M.  M.
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 (९)  the  number  of  people  who  died
 due  to  these  accidents;  and

 (d)  the  steps  taken  to  check  them?
 The  Minister  of  State  in  the

 Ministry  of  Home  Affairs  (Shri
 Datar):  (a)  388.

 (b)  A  statement  is
 Table  of  Lok  Sabha.
 TI,  annexure  No.  12).

 (c)  34,
 (a)  A  statement  is  laid  on  the  table

 of  Lok  Sabha  [See  Appendix  II,  an-
 nexure  12).

 laid  on  the
 [See  Appendix

 U.K.  Nationals
 125,  Shri  9.  C.  Sharma:  Wil)  the

 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  United  King-
 dom  citizens  who  are  at  present
 carrying  on  _  trade,  studies  and
 missionary-work  in  India?

 The  Minister  of  State  in  the
 Ministry  of  Home  Affairs  (Shri
 Datar):  The  information  is  being
 collected  and  a  statement  will  be
 laid  on  the  Table  of  Lok  Sabha  in
 due  course.

 हे  Red  Fort
 126.  Shri  D.  C.  Sharma:  Wi)  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  amount  spent  on  the  main-
 tenance  of  the  Red  Fort  during  1956
 87,  and

 (b)  the  amount  to  be  spent  during
 1957-58?

 The  Minister  of  State  in  the
 Ministry  of  Education  and  Scientific
 Research  (Dr,  K.  L.  Shrimali):  (a)
 Rs.  28,260/-.

 (४)  Rs.  13,800/-.
 Corruption  Cases

 ‘127,  Shrimati  la  Palchoudhury:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  corruption  cases
 among  Central  Government  Servants
 brought  to  the  notice  of  Government
 during  ‘1958;

 (b)  the  category
 involved;  and

 (c)  the  action  taken  against  them?

 of  =  officials
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 The  Minister  of  Home  Affairs  (Shri
 G.  B  Pant):  (a)  to  (०).  406  corrup-
 tion  cases  involving  97  Gazetted  and
 40i  non-Gazetted  Officers  of  Central
 Government  were  registered  by  the’
 Special  Police  Establishment  during
 3956.  Of  these  406  cases,  65  cases
 were  sent  up  for  trial,  98  were  refer-
 red  for  departemntal  action,  745  were
 dropped  for  want  of  proof  and  98
 cases  are  still  under  enquiry.  Of  the
 65  cases  put  in  Court,  7  ended  =  in
 conviction,  5  ended  in  acquittal  and
 53  cases  are  still  pending  trial.  Of
 the  98  cases  referred  for  departmental
 action,  punishment  was  awarded  in
 4,  in  one  case  the  suspect  was
 exonerated  while  in  the  remaining
 cases  departmental  action  is  still  “in
 progress.

 Grants  to  States  for  Basic  Education
 128.  Shri  Shankeraiah:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  amount  of  money  allotted  to
 each  State  by  the  Government.  of
 India  for  the  purpose  of  encouraging
 Basic  Education  during  the  years
 1984-55,  1955-56,  and  ‘1956-57;

 (b)  the  extent  to  which  this  help
 was  utilised  by  each  of  the  State
 Governments;  and

 (०)  the  total  number  of  Basic
 Schools  opened  in  each  State  (for  the
 last  3  years)?

 The  Deputy  Minister  of  Educatio
 and  Scientific  Research  (Dr.  M.  M.
 Das):  (a)  to  (c).  A  statement  is  laid
 on  the  Table  of  Lok  Sabha.  [See
 Appendix  Il,  anfiexure  No.  133°

 rey

 228.  भी  य  लान  बाश्वाल  :  क्या
 विस  मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  राजस्थान  में  कुल  कितने  एकड़
 भूमि  में  अफीम  (पोस्त)  कौ  खेती  होती  है  ;
 और
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 (a)  किसानों  से  अफीम  किस  भाव
 चर  खरीदी  जाती  है  भौर  सरकार  किस  भाव
 पर  ब्रेचतो  है  ?  »

 बिस  मंत्री  थ्पो  fao  ao  कृष्शमाअएरी)  :

 (क)  और  (स्व).  सदन  का  मेज  पर  एक
 विवरण  रख  दिया  गया  है  जिसमें  पूछा  गई
 बालों  के  सम्बन्ध  में  जानकारी  दी  गई  है
 दितिये  कपि  शिर  २,  एसलुदरद  संब्ग  १४]

 Black-listing  of  Organisations
 130.  Shri  Surendranath  Dwivedy:

 ‘Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 number  of  organisations  have  been
 black-listed  for  purposes  of  partici-
 pation  in  them  by  Government
 Employees;  and

 (b)  if  so,  the  names  of  those  orga-
 nisations  and  the  reasons  which
 prompted  Government  to  think  that
 association  with  them  of  Government
 employees  is  not  desirable?

 The  Minister  of  State  in  the
 Ministry  of  Home  Affairs  (Shri
 Datar):  (a)  Government  servants  are
 precluded  under  their  Conduct  Rules
 from  associating  themselves  with  any
 Political  party  or  with  any  organisa-
 tion  -which  takes  part  in  politics.
 Government  have  impressed  upon
 their  servants  separately  that  there
 may  be  certain  cultural  organisations
 which  have  ostensibly  no  connection
 with  politics  but  may  on  occasions
 sake  a  political  stand  and,  for  this
 reason,  association  with  such  organi-
 sations  also  should  be  avoided.  But
 these  are  general  instructions,  and
 no  organisation  as  such  has  been
 specifically  black-listed.

 (b)  Does  not  arise.
 Welfare  of  Scheduled  Castes  and

 Scheduled  Tribes
 4331.  Shri  Thimaiah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  whole
 allotted  for  the  uplift  of  the

 amount
 Sche-
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 duled  Castes  and  Scheduled  Tribes under  the  First  Five  Year  Plan  has been  spent;  and

 (b)  the  main  items  of  scheme  on which  the  amount  has  been  spent?
 The  Deputy  Minister  of  Home Affairs  (Shrimati  Alva):  (a)  Yes,  Sir.
 (b)  The  main  items  for  which

 Central  grants  were  given  to  the States  for  the  uplift  of  Scheduled Castes  and  Scheduled  Tribes  were:

 (A)  Scheduled  Castes
 (i)  Intensive  propaganda  for  re-

 moval  of  untouchability  particularly in  rural  areas  through  approved  non-
 official  organisations  which  might
 include.

 (a)  holding  of  social  melas;
 _(b)  issuing  appropriate  posters  for

 display  at  public  places;
 (c)  printing  of

 and  booklets;  and
 small  pamphlets

 (d)  showing  of  cinema  films.
 (ii)  Housing.
 (iii)  Drinking  Water  facilities.
 (iv)  Education  (Hostels  and

 scholarships).
 (v)  Cottage  Industries.
 (vi)  Agriculture.

 (B)  Scheduled  Tribes
 lL  Housing.
 2.  Drinking  Water  facilities.
 3.  Educational  Development  (in-

 cluding  hostels,  scholarships,  book-
 grants,  mid-day  meals  and  Ashram
 Schools).

 4.  Agricultural  Development  in-
 eluding  minor  irrigation.

 5.  Public  Health  including  medical
 facilities;  for  eradication  of  V.D.,
 T.B.,  Yaws  etc.  from  tribal  arees.
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 6.  Improvement  of  communications.
 tions

 7.  Development  ef  Cottage
 tries.

 Indus-

 8.  Forest  Co-operative  Societies  and
 Grain  Golas.

 Post-War  Reconstruction  Fund

 ‘132,  Shri  Karni  Singhji:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  amount  allotted  to  the
 Rajasthan  Government  for  the  Ex-
 servicemen’s  Post-war  Reconstruction
 Fund  during  each  of  the  years  1954-
 55  and  ‘1955-56;

 (b)  the  amount  that  has  been  spent
 by  the  Rajasthan  Government
 out  of  the  Ex-servicemen’s  Post-war
 Reconstruction  Fund  during  each  of
 the  years  1954-55,  and  1955-56,  parti-
 cularly  with  reference  to  the  Bikaner
 Division;  and

 (c)  the  number  of  ex-servicemen
 allotted  land  in  Rajasthan  particularly
 in  the  Canal  area  in  the  Bikaner
 Division  and  the  acreage  of  the  land
 80  allotted?

 The  Deputy  Minister  of  Defence
 Sardar  Majithia):  (a)  No  allotment
 was  made  during  these  years.  Annual
 allotments  are  not  made  to  State
 from  this  fund.  Share  of  each  State
 was  released  at  one  time.  Rajasthan’s
 allotment  of  Rs.  86°4  lakhs  was
 released  in  February,  1947,

 (b)  and  (c).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  Lok  Sabha  as  soon  as
 possible.

 भारतीय  चायुसेना  का

 १३३.  श्यो  रचुनाथ  तिहू  :  क्‍या  wie
 wert  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  क्‍या
 यह  सच्च  है  कि  भारतीय  वायु  सेना  का  एक
 डकोटा  बिमान  जो  श्रीनगर  (काइ्मीर)  जा
 रहा  था  ८  मई  से  लापता  है  झौर  उसे  गरम
 डा  म्हन  खिया  गया  है  ?

 खापता  डकोटा
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 अतिश्क्ष;  उरब जो  (सरदार  ज  शीटिया)  :
 जी  हां  |  झभी  तक  खोज  जारी  है  ‘7

 DEATH  OF  SHRI  T.  PRAKASAM

 Shri  Venkatasubbaiah  (Adoni):
 May  I  draw  the  attention  of  the  House
 to  the  demise  of  Shri  T.  Prakasam?

 Mr.  Speaker:  I  have  already  got
 the  news.  The  hon.  Home  Minister.

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  Mr.  Speaker,
 Sir,  we  are  all  deeply  grieved  to  read
 in  the  papers  this  morning  the  sad
 news  of  the  demise  of  Shri  T.  Pra-
 kasam,  His  life  was  devoted  to  the
 service  of  the  country.  He  took  8
 prominent  part  in  the  struggle  for
 independence,  suffered  privations  and
 hardships  and  was  always  in  the
 vanguard  of  the  struggle.

 He  was  widely  respected  in  Andhra
 and  he  was  architect  of  that  new
 State.  He  was  known  for  his  courage
 and  also  for  his  constructive  genius.
 He  devoted  his  energy  and  his  talents
 to  the  service  of  the  people  of
 Andhra  primarily  and  of  the
 entire  country  generally.  The  count-
 ry  is  poorer  for  his  death.  I  would
 request  you  to  convey  to  the  members
 of  the  bereaved  family  the  sympathies
 of  this  House.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  Mr.  Speaker,  Sir,  I  hav
 very  little  to  add  to  the  tribute  th

 ५ Home  Minister  paid  to  Mr.  Prakasam.
 T  was  associated  with  him,  7  suppoee,
 80  far  as  I  can  remember,—for  quite
 over  35  years,  ever  since  the  early
 twenties,  and  came  to  appreciate  many
 of  his  qualities,  even  though  some-
 times  we  did  riot  wholly  agree  about
 matters.  There  is  no  doubt  about  the
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 certain  tremendous  dynamic  energy
 which  he  possessed.

 Of  course,  as  happens  to  all  of  us,
 with  the  passage  of  time  and  age,
 there  was  8  certain  physical  weakness
 which  came  to  him  and  he  could  not
 function  lately  as  he  used  to  function.
 But,  all  those  who  knew  him  in  those
 days  will  well  remember  that  dyna-
 mic  energy  which  he  put  into  his
 work,  and  his  sacrifices.  A  great  figure
 has  passed  away,  not  only  great  in
 terms  of  Andhra  State  of  which  he
 might  well  be  said  to  be  the  founder
 in  a  sense,  but  a  great  figure  in  the
 all-India  scene;  and  it  is  fitting  that
 we  pay  tribute  to  his  memory.

 Mr.  Speaker:  I  fully  associate  my-
 self  with  all  the  sentiments  that  have
 been  expressed  both  by  the  hon.
 Prime  Minister  and  the  hon.  Home
 Minister.  I  am  personally  very  much

 aggrieved  to  learn  about  the  death  of
 Shri  प,  Prakasam.  I  had  very  great
 opportunities  to  work  under  him.  He
 started  with  humble  beginnings  and
 rose  to  the  position  of  the  foremost
 statesman  in  Andhra.  He  was  a  per- son  of  indomitable  will  and  courage.

 I  recollect  an  incident  during  the
 Simon  Commission  days.  When  all
 the  other  leaders  left  Madras  and  they did  not  propose  to  oppose  and  ask  Mr.
 Simon  to  go  back,  Shri  Prakasam
 came  to  the  front,  removed  his  shirt
 and  said  that  he  might  be  shot  at.
 He  was  a  person  who  made  sacrifice
 of  all  his  wealth.  He  was  a  leading Barrister  in  Madras  and  had  a  lot  of
 property,  but  when  he  died  I  do  not
 think  he  had  even  a  copper  vessel  in
 his  house.

 He  paved  the  way  for  the  Andhra
 State  and  fought  relentlessly  for  it.
 Be  remained  an  outstanding  example for  al)  Andhras  and  others  also  in  this
 country  for  service  and_  sacrifice.
 Though  he  retired  from  the  Chief
 Ministership  his  advice  was  constantly
 sought  after  by  the  present  Chief
 Minister.  The  whole  of  Andhra
 ™mourns  his  logs.  I  am  giad  that  both
 the  hon.  the  Home  Minister  and  the
 Prime  Minister  have  paid  glowing  tri-
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 butes  to  his  memorv.  I  would  request
 the  House  to  stand  in  silence  for  a
 minute.

 The  Members  then  stood  in  silence
 for  a  minute,

 L864

 PAPERS  LAID  ON  THE  TABLE
 ORDER  UNDER  COMPANIES  Act

 The  Deputy  Minister  of  Finance
 (Shri  B,  R.  Bhagat):  On  behalf  of
 the  Minister  of  Finance  I  beg  to  lay
 on  the  Table  a  copy  of  Order  No.
 3()-CL-VI/57,  dated  the  30th  March,
 i957,  under  sub-section  (4)  of  Section
 89  of  the  Companies  Act,  1956.  [Placed
 in  Library  See  No.  S-49/57.]
 DIRECTION  ISSUED  BY  SPEAKFR  UNDER

 RULES  OF  PROCEDURE
 Sardar  Hukam  Singh  (Bhatinda):

 Sir,  T  beg  to  lay  on  the  Table  a  copy
 of  Direction  No.  63A  issued  by  the
 Speaker  under  the  Rules  of  Procedure
 and  Conduct  of  Business  in  Lok  Sabha.
 {Placed  in  Library.  See  No.  S-50/57.}

 STATEMENT  RE  DEMANDS  FOR
 EXCESS  GRANTS,  1953-54

 The  Deputy  Minister  of  Finance
 Shri  B.  R.  Bhagat):  On  behalf  of  the
 Minister  of  Finance  I  beg  to  present
 a  statement  showing  Demands  for  Ex-
 cess  Grants  in  respect  of  the  Budget.
 (General)  for  1953-54.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 SUGARCANE  PRICES
 Shri  Khushwaqt  Ral  (Kheri):  I  beg

 to  call  the  attention  of  the  Minister
 of  Food  and  Agriculture  to  the
 situation  resulting  from  reduction  in
 sugarcane  prices  in  Bihar  and  Uttar
 Pradesh  and  its  inadequate  supply  to
 Mills.

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  ्,  Krishnappa):
 I  may  mention  at  the  outset  that  no
 reduction  in  cane  price  has  been
 allowed  in  case  of  Bihar.  In  case  of
 U.P.  the  price  of  cane  has  been  linked
 with  sugar  recovery  with  effect  fram
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 8th  May  as  was  done  last  year.  The
 price  of  cane  was  aiso  linked  with
 recovery  in  1951-52,  1952-53  and  1954
 55  seasons,  but  that  was  done  from
 lst  of  May.  In  1953-54,  practically
 all  the  sugar  factories  close  by  the  end
 of  April  and  the  need  for  such  link-
 ing  did  not  arise.

 As  you  may  be  aware,  sugar  re-
 covery  begins  to  fall  from  the  begin-
 ning  of  May  due  to  inversion  of  suc-
 rose  content  in  cane  owing  to  heat.  If
 the  recovery  falls  below  a  _  certain
 limit,  sugar  factories  do  not  find  it
 economical  to  continue  crushing  and
 they  refuse  to  work  unless  neces-
 sary  reduction  is  made  in  the  cane
 price.  Government  has  no  power  to
 compel  factories  to  work  at  a_  loss.
 The  basic  limit  for  sugar  factories  in
 U.  P.  where  the  cane  surpluses  gen-
 erally  occur,  is  taken  as  9.6  pe:  cent.
 When  the  recovery  falls  belew  this
 figure,  it  becomes  unavoidable  in  the
 interest  of  growers  to  link  the  price
 of  cane  with  recovery.  This  is  done
 en  the  basis  of  a  prescribed  schedule.
 The  average  price  of  cane  paid  by  fac-
 tories  in  U.P.  in  May  3956  vas  nearly
 Rs.  1-3-0  per  maund.  The  correspond-
 ing  figures  for  June  was  Rs.  1-1-9
 per  mound.

 This  year,  the  area  under  cane  in
 U.P.  was  reported  to  be  about  29  per
 cent  more  than  last  year.  In  order  that
 the  factories  may  not  have  to  conti-
 nue  crushing  late  in  June-July  as  was
 the  case  last  year,  steps  were  taken
 to  persuade  the  factories  to  start  early
 by  giving  them  a  concession  of  five
 annas  per  maund  of  cane  crushed.  Of

 ,this  concession,  two  annas  were  met
 by  the  Central  Government,  two
 annas  by  the  State  Government  and
 one  anna  by  the  cane  grower  in  the
 form  of  reduction  in  the  minimum
 price  of  cane.  This  concess.on  was
 available  to  all  such  factories  as  start-
 ed  crushing  operations  by  the  4th  of
 November  and  on  all  cane  crushed  by
 them  up  to  the  12th  November.  As  a
 result  of  this  concession,  6  factories
 started  crushing  hy  about  4th  Novcem-
 ber  as  against  one  last  year.  Further,
 in  view  of  the  fact  that  some  of  the
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 factories  in  West  U.  P.  had  to  conti-
 nue  crushing  late  in  June  and  even  im
 July  last  year,  cultivators  were  also
 warned  in  the  begining  of  this  season
 that  they  should  make  necessary  ar-
 rangements  for  crushing  their  surplus
 cane  into  gur.  I  may  mention  that  it
 is  not  economical  to  start  crushing
 earlier  than  the  first  week  of  Novem-
 ber.  The  sugar  recovery  in  the  second
 fortnight  of  October  does  not  general-
 ly  average  more  than  7  per  cent.  It  is
 about  8  to  9  per  cent  in  -November
 as,  against  l  per  cent  in  the  peak
 months  of  January  and  February  and
 9.5  to  0  per  cent  for  the  season  as  a
 whole.  The  recovery  in  May  3s  on  the
 whole  higher  than  up  to  the  middle
 of  November.

 During  the  current  season,  20१.36
 lakh  tons  of  cane  were  crushed  up  to
 7th  of  May  in  U.  P.  as  against  87.05
 lakh  tons  during  1955-56.  About  9°3
 lakh  tons  on  cane  remain  to  be  crush-
 ed  on  that  date  as  against  about  32.40
 Jakh  tons  last  year.  In  order  that  the
 entire  outstanding  cane  is  crushed  as
 early  as  possible,  all  possible  steps
 were  taken  by  the  State  Government
 to  divert  cane  from  surplus  areas  to
 factories  closing  early.  During  the
 current  season,  26  factories  are  ex-
 pected  to  work  in  June  as  against  32
 last  year.  45  factories  had  also  ito
 work  in  July  last  year,  while  the  num-
 ber  of  such  factories  may  not  be  more
 than  three  or  four  this  year.

 In  case  of  Bihar,  the  total  quantity
 of  cane  crushed  up  to  7th  May  was
 32.5  lakh  tons  as  against  3.58  lakh
 tons  last  year.  Only  a  quantity  of
 about  60,000  tons  (or  .2  per  cent  of
 the  total)  remained  to  be  crushed  on
 that  date.  The  corresponding  quantity
 Jast  year  was  about  75,000  tons.  Out
 of  28  factories  working  in  Bihar,  25
 have  closed.  Of  the  remaining  three,
 two  will  complete  crushing  of  all  the
 cane  available  in  their  zones  before
 the  end  of  this  month,  although
 the  third  one  may  have  to  con-
 tinue  for  one  or  two  days  in  June.
 Last  year  due  to  the  fall
 in  recovery,  a  reduction  of  three  anmas
 per  maund  in  the  minimum  price  of
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 cane  was  allowed  with  effect  from
 ह... ह  May.  It  has  not  so  far  been  con-
 sidered  necessary  to  allow  any  such
 reduction  this  year.

 I  fully  appreciate  the  difficulty  of
 the  cultivators  if  their  entire  crop  is
 not  crushed  by  the  end  of  April,  when
 they  have  to  get  busy  with  the  pro-
 cessing  of  the  rabi  crop.  They  have
 also  to  incur  losses  due  to  drinage  of
 eane  and  pay  higher  charges  for  har-
 vesting  and  transport.  It  is,  however,
 only  in  bumper  years  that  the  need
 for  prolonging  the  season  arises.  ‘or-
 tunately,  we  have  been  having  bum-
 per  crops  ‘right  from  (1954-55.  While
 the  average  crushing  season  for  U.P.
 during  the  triennium  ending  1953-54
 was  0  days,“it  was  229  days  in  1954-
 55  and  443  days  in  1055-56,  and  it  is
 expected  to  be  about  १44  days  during
 the  current  season.

 ELECTION  TO  COMMITTEES
 “Cexrrat  Apvisory  COMMITTEE  OF  THE

 NatTIonAL  Caper  Corps
 The  Minister  of  Defence  (Shri

 Krishna  Menon):  I  beg  to  move:
 “That  in  pursuance  of  clause  (i)

 of  sub-section  (3)  of  Section
 12,  of  the  National  Cadet
 Corps  Act  (Act  XXXI  of
 1948),  as  amended  by  the
 National  Cadet  Crops
 (Amendment)  Act  (Act  LVII
 of  1952),  the  members  of  Lok
 Sabha  do  proceed  to  elect,  in
 such  manner  as  the  Speaker
 may  direct,  two  members
 from  among  themselves  to
 Serve  as  members  of  the
 Central  Advisory  Committee
 of  the  National  Cadet  Corps
 for  a  term  of  one  year.

 Mr.  Speaker:  The  question  is:
 “That  in  pursuance  of  clause  (i)

 of  sub-section  qd)  of  Section
 12,  of  the  National  Cadet
 Corps  Act  (Act  KXXI  of
 1948),  as  amended  by  the
 National  Cadet  Corps
 (Amendment)  Act  (Act
 LVII  of  1982),  the  members
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 of  Lok  Sabha  do  proceed  to
 elect,  in  such  manner  as  the
 Speaker  may  direct,  two
 members  from  among  them-
 seives  to  serve  as  members
 of  the  Central  Advisory  Com-
 mittee  of  the  National  Cadet
 Corps  for  a  term  of  one  year.”

 The  motion  was  adopted.
 Aut  INpra  INstrruTeE  oF  MEDICAL

 ScIENCcES
 The  Minister  of  Health  (Shri  Kar-

 markar):  I  beg  to  move:
 “That  in  pursuance  of  Section

 4(g)  of  the  All  India  Institute
 of  ‘Medical  Science  Act,  1956,
 the  Members  of  Lok  Sabha  do
 proceed  to  elect,  in  such
 manner  as  the  Speaker  may
 direct,  two  Members  from
 among  themselves  to  serve
 as  Members  of  the  said  Insti~
 tute.”

 Mr.  Speaker:  The  question  is:
 “That  in  pursuance  of  _  section

 4(g)  of  the  All  India  Institute
 of  Medical  Science  Act,  ‘1956,
 the  Members  of  Lok  Sabha  do
 proceed  to  elect,  in  such
 manner  as  the  Speaker  may
 direct,  two  members  from
 among  themselves  to  serve
 as  members  of  the  said  Insti-
 tute.”

 The  motion  was  adopted.

 RAILWAY  BUDGET—GENERAL
 DISCUSSION

 Mr.  Speaker:  The  House  will  now
 proceed  with  the  general  discussion
 of  the  Railway  Budget,  for  which
 three  days  have  been  allotted.  I  might
 state  that  according  to  the  usual  rule
 that  we  have  followed,  there  will  be  a
 time  limit  of  fifteen  minutes  for  each
 individual  Member  and  about  twenty
 minutes  to  half-an-hour  in  the  case
 of  leaders  of  parties.  That  is  the  time-
 limit  within  which  the  discussion  may
 be  carried  on.

 Shri  8.  A.  Dange  (Bombay  City—
 Central):  In  discussing  the  Ratlway
 Budget,  I  do  not  wish  to  go  into  too
 many  details  of  the  financial  struc-
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 ture  or  the  structure  of  rehabilitation
 renewals  and  so  on  as  is  presented  in
 the  Budget.  Railways  are  an  extrem-
 ly  vital  part  of  our  economic  life  and
 the  Plan  has  rightly  given  due  weight
 to  this  sector  of  our  economy.  I  have
 no  hesitation  in  paying  a  tribute  to
 ali  the  workers,  to  all  the
 managerial  staff,  and  such  others  who
 have  been  doing  all  they  can  to  re-
 habilitate  the  railways,  to  run  them
 efficiently  and  to  see  that  the  Plan  is
 fulfilled  in  this  respect.  All  these
 things  have  been  done  by  the  people.
 What  do  we  see  in  the  Budget  as  it  is
 presented?  Does  the  Budget  take  note
 of  this  fact  that  the  people  do  want
 the  Plan  to  be  fulfilled  in  respect  of
 transport  and  that  the  wofkers  also  do
 want  to  contribute  their  best  in  the
 fulfilment  of  the  Plan?  I  Would  like  to
 present  one  or  two  questions  in  this
 matter.

 There  is  no  doubt  about  the  fact
 that  the  Government  are  in  difficulties
 with  regard  to  certain  items  of  the
 Pian  in  regard  to  transport.  For  exam-
 ple,  they  have  difficulties  in  getting
 imports,  they  have.  difficulties  in
 balance  of  payment,  they  have  diffi-
 culties  about  prices,  about  getting
 loans,  and  so  on.  Ail  these  difficulties
 are  appreciated  and  we  from  the  Op-
 position,  if  I  may  say  so,  are  not  mere-
 ly  here  to  oppose  for  the  sake  of  op-
 position.  I  for  myself  and  for  my  party
 and,  without  being  impudent  to  speak
 on  behalf  of  other  parties,  for  other
 parties,  may  say  that  we  want  to
 make  constructive  suggestions  so  that
 the  Plan  in  the  Transport  sector
 should  be  fulfilled  in  order  that  the
 benefits  may  come  to  the  community
 as  well  as  to  the  working  classes.  If
 we  speak  from  that  point  of  view,  we
 will  certainly  have  to  criticise  and
 also  to  suggest  measures.  I  do  take  the
 responsibility  to  criticise  and  I  do  take
 the  responsibility  to  suggest  measures
 which  should  form  the  basis  of  the
 removal  of  that  criticism  and  to  help
 the  Government  in  such  a  way  that
 they  can  fulfil  the  Plan.  I  just  take
 two  items  in  the  Plan.  The  whole
 Budget  hinges  on  these  two.  things.
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 ‘There  is  they  say,  shortage  of  money
 and  we  must  tax  more.  There  is  4  tax
 on  goods,  and  there  is  a  tax  on  travel.
 The  hon.  Minister  says  there  is  likely
 to  be  a  shortage  of  Rs.  200  crores  and
 he  must  somhow  or  other  make  it  up.
 That  amount  he  proposes  to  make  up
 by  taxing  goods  traffic  at  29  per  cent
 and  travel  by  some  other  per  cent.
 The  one  is  expected  to  bring  about
 Rs.  40  crores  or  so  in  the  five  years,
 and  the  other  Rs.  24  crores  per  year,
 and  at  that  rate  about  Rs.  70  crores
 in  the  five  year  period.  So,  an  attempt
 is  made  to  tax  traffic  of  goods  and  tax
 the  passengers  in  order  to  produce
 this  Rs.  200  crores  needed  for  the  Plan.

 Do  I  support  such  a  taxation?  If  it,
 were  shown  to  me  that  the  whole
 thing  would  sink,  would  fail,  if  such
 taxation  were  not  imposed,  that  in  no
 other  way  can  we  get  this  Rs.  200
 crores,  then  I  should  certainly  be
 ready  to  make  sacrifices  for  the  sake
 of  the  Plan.  We  are  not  averse  to  mak-
 ing  sacrifices.  The  question  is:  at
 whose  cost  are  the  sacrifices  to  be
 made,  and  for  whose  benefit  are  they
 going  to  be  made,  or  are  at  present
 being  made?

 My  submission  is  that  the  inten-
 tions  of  the  Ministry  and  those  who
 execute  the  Plan  are  good,  but  un-
 fortunately  the  direction  of  execution
 of  the  Plan  is  certainly  not
 as  it  should  be,  and  _  there-
 fore  the  Budget  gets  into
 difficulties,  the  execution  of  the  Plan
 gets  into  difficulties,  and  we  are  faced
 with  the  prospect  that  in  order  to
 overcome  the  difficulties,  we  have  to
 tax  the  movement  of  goods,  tax  the
 passengers,  deny  the  rights  and  the
 demands  of  the  working  class  and
 this  just  generates  a  movement  which
 militates  against  the  Plan  instead  of
 favouring  the  Plan.  A  sort  of  contra-
 diction  develops  out  of  these  difficul-
 ties.  There  is  the  desire  to  fulfil  the
 Plan,  but  this  imposition  of  taxation
 generates  opposition  to  the  Plan,  and
 the  result  is  a  conflict  between  the
 good  wishes  to  execute  the  Plan  and
 the  desire  of  the  people  to  protect
 themselves  from  the  effects  of  taxa-
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 tion  and  such  other  injurious
 — sures  under  the  Plan.  Therefore,

 want  to  resolve  this  contradiction  if
 possib}e,  and  make  certain  sugestions
 for  the  acceptance  of  the  Government.

 For  example,  take  the  measures
 that  are  being  proposed.  Even  a  casu
 al  reading  of  the  speech  of  the  Rail
 way  Minister  and  some  of  the  items
 mentioned  here  would  lead

 _
 to

 oposing  certain  solutions  you
 tow  properly  what  is  happening  in
 the  countryside.  For  example,  I  give
 you  one  instance.  A  lot  of  money  has
 been  spent  on  stores,  on  import  of
 Jocomotives,  on  import  of  wagons,
 while  some,  of  course,  are  manufac-
 tured  inside  the  country.  My  question
 is:  is  the  import  policy  which  is  adopt-
 ed  in  this  Budget  for  building  up  cer-
 tain  lines,  for  extension  of  lines  for
 meeting  the  needs  of  the  people,  cor-
 rect?  And  secondly,  is  it  being  execut-
 ed  with  due  honesty?  My  submission

 et
 that  the  import  policy  is  incorrect,
 ause  some  of  the  items  of  the  Plan

 on  Railways  as  presented  in  the
 Budget  today  are  unnecessary  and  in-
 correct.  And  the  second  thing  I  want
 to  submit  is  that  those  who  take  the
 measures,  not  all  of  them,  but  some
 of  them  do  not  take  them  with  due
 regard  to  the  morals  of  our  society
 and  to  the  needs  of  the  country.  In
 other  words,  there  is,  as  has  been
 already  mentioned  even  by  the  Prime
 Minister  sometimes,  in  some  parts  of
 the  administration,  corruption  and
 wastage  steps  in  which  dislocates  the
 financial  proposals,  dislocates  the
 Budget,  the  execution  of  the  Plan  and
 becomes  a  vicious  tax  on  the  people.
 On  these  two  points  need  I  submit
 many  more  facts?

 Take  for  example  the  proposal  to
 electrify  the  railways.  It  is  necessary
 to  carry  out  electrification  of  800  miles

 _of  our  railways  today?  The  800  miles
 are  more  or  less  running  today.  They
 are  carrying  goods  and  passengers.
 Why  do  you  want  immediately,  in
 this  year  or  in  the  next  two  or  three
 years,  to  rush  into  electrification?  I
 can  understand  electrification  of  10,  5
 or  20  miles  around  a  city  like  Calcutta
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 or  Bombay  where  the  staff  of  the  of-
 cers  have  to  be  rushed  in,  and  quick
 movement  and  increasing  trac
 capacity  as  it  is  called  has  got  te  be
 achieved.  What  is  the  necessity  to
 electrify  the  railway  from  Igatpuri  to
 Bhusawal,  the  line  on  which  I  travel
 often.  Bombay  to  Igatpuri  is  electri-
 fied.  Electrification  of  the  line  fram
 igatpuri  to  Bhusawal  is  totally  wun-
 necssary.  What  is  the  necssity  to  elec-
 trify  from  Asansol  to  Gomoh  and
 Gomoh  to  Moghalsarai?  Is  not  the  pre-
 sent  locomotive  capacity  sufficient?  Or
 is  not  the  present  method  of  traction
 sufficient?  It  may  be  that  it  is  not
 so  speedy;  it  may  not  be  without  some
 difficulties.  But  electrification  is  a
 thing  in  respect  of  which  we  have  to
 depend  primarily  on  English  and
 American  supplies.  And  we  know
 how  these  supplies  are  being  made.

 There  is  the  story  that  the  Ameri-
 cans  give  some  few  millions  of
 dollars  in  aid  by  one  hand,
 and  by  the  other  they  charge
 double  the  prices  in  the  ordi-
 nary  market  for  the  same  goods  which
 they  are  supplying  from  the  loan.  This
 is  the  perpetual  story  of  American
 loans  from  A  to  Z  in  all  the  cases.
 It  is  on  record  that  we  went  to  buy
 lecomotives  from  the  aid  or  loan
 given  by  the  Americans,  and  we  were
 charged  double  the  prices  than  were
 normally  necessary.  The  English  lo-
 comotives,  the  German  locomotives
 and  the  Japanese  locomotives  were
 far  cheaper;  they  were  costing  just
 one-half  or  one-quarter  of  the  prices of  the  American  locomotives.  But  they
 said,  ‘We  give  you  loan.  That  is  the
 string  or  the  rope  round  your  neck.
 They  give  us  aid;  they  say,  ‘without
 strings’  but  that  is  the  rope  they  hang
 round  your  neck  and  say,  ‘you  pay
 at  our  prices,  or  we  do  not  give  you
 the  loans’.  We  could  have  brought  in
 the  English  market  but  we  refused  to
 buy,  because  there  was  this  loan  to  be
 taken,  and  we  got  locomotives  at
 double  the  prices.  It  is  an  record,  and
 even  the  Estimates  Committee  has
 made  a  reference  to  this  practice  of
 loans  being  given  often  by  the  Ameri-
 cans  and  their  asking  double  the  prices
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 for  the  supplies  that  are  made  under
 these  loans.  Could  we  not  save  on

 ‘this  practice?  That  is  one  item  of  sav-
 ing.  It  can  be  done.

 I  am  told  that  recently  an  order  has
 been  placed  for  ALCO  diesel-locomo-
 tives.  I  do  not  know  which  technician
 advised  the  purchase  of  these  locomo-
 tives  from  the  American  company.
 But  orders  worth  Rs.  40  crores  have
 already  been  placed.  Is  that  at  all
 necessary?  I  want  to  know.  Is  ele-
 ctrification  of  800  miles  of  track  neces-
 sary  today  before  the  Second  Plan  is
 completed?  My  submission,  and  my
 request  to  Government  is,  please  post-
 pone  the  electification  of  railways  for
 the  next  five  years,  until  the  Second
 Plan  is  completed.

 Now,  He.  80  crores  have  been  allon-
 ed  for  electrification.  And  Rs.  80
 crores  represent  the  sum  total  of  the
 taxing  proposed  by  the  Finance
 Minister  by  taxing  the  railway  fares,
 and  the  railway  passengers.  Is  it
 necessary  that  the  passengers  in  this
 country  should  pay  Rs.  80  crores  by
 way  of  new  taxation  in  order  to
 electrify  a  railway  which  is  already
 running?  I  do  not  think  it  is  neces-
 sary.  Therefore  I  would  request,
 please  save  these  Rs.  80  crores  by
 abolishing  this  electrification  of  800
 miles  of  railways,  and  aholishing
 thereby  the  necessity  to  tax  passenger
 fares.

 Buying  in  the  cheapest  market  is
 another  thing  which  the  railways  can
 carry  out.  But  they  are  not  doing  it.
 You  know,  after  all—-and  there  is  no
 doubt  about  it;  I  cannot  blame  the
 Railway  Minister  for  it  that  we  are
 working  in  a  capitalistic  society,  and
 when  purchases  are  made,  all  the
 capitalistic  practices  come  into  being.
 Some  of  them  are  called  normal  busi-
 mess  practices.  But  in  the  context  of
 a  national  plan,  they  can  become
 corruption.  Corruption  does  not
 necessarily  mean  pocketing  Rs.  700
 lakhs  or  Rs.  70  lakhs  or  Rs.  |  lakh  or
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 Rs,  7000  by  some  one.  It  is  not  that.
 The  moment  you  divert  a  certain  order
 from  one  firm  to  another  and  make  it
 cost  the  exchequer  a  little  dearer  to
 benefit  that  firm,  corruption  has  al-
 ready  set  in,  though  you  may  do  it
 with  the  best  possible  motives.  In  a
 capitalistic  society,  certain  normal
 capitalistic  practices  are  absolutely
 normal  corruption,  when  judge  in  the
 light  of  people’s  needs  and  socialist
 practices.

 While  referring  to  corruption,  I  am
 not  referring  to  persons.  What  I  mean
 to  say  is  that  we  are  functioning  in  a
 certain  environment  of  capitalistic  pra-
 ctices,  and  these  practices  have  got  to
 be  watched.  And  by  whom  can  they
 be  watched,  when  the  function  of
 watching  these  practices  is  handed
 over  to  those  very  capitalistic  ele-
 ments  who  are  interested  in  continu-
 ing  these  practices?  Therefore,  I
 would  say  that  when  this  thing  has
 got  to  be  executed,  you  must  import
 a  new  element  which  is  not  concern~-
 ed  with  capitalistic  practices,  a  new
 force  in  society.  And  what  is  that
 force?  That  force  in  society  is  the
 worker  on  the  railways,  who  is  not
 interested  in  capitalistic  corruption,
 capitalistic  profits  and  commissions  to
 buy  locomotives  in  America  or  in
 England  or  in  Germany.  This  new
 force  is  the  force  on  which  Govern-
 ment  should  rely  in  order  to  see  that
 there  is  no  wastage,  that  there  is  no
 corruption,  and  that  things  are  exe-
 cuted  properly.

 You  will  ask:  how  is  this  force  to
 go  and  sit  in  the  ministerial  offices
 and  check  up?  Yes,  this  force  can  do
 the  check-up  in  many  ways.

 Therefore,  my  first  point  is:  please
 re-study  the  schemes  you  have  been
 proposing,  chuck  out  electrification,
 watch  the  system  in  which  the  ele-, ment  of  corruption  due  to  capitalist
 practices  enters,  and  then  you  will  be
 able  to  save  a  lot.  You  would  be
 able  to  avoid  the  necessity  of  taxing
 fares  and  taxing  goods.
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 Secondly,  I  come  to  the  some  of  the
 surveys  that  are  being  made.  I
 @o  not  oppose  the  surveys  that  have
 been  made  and  the  new  railway  lines
 that  have  been  proposed.  I  would
 ust  add  one  more  survey.  That  is

 survey  which  has  so  far  been  obs-
 tructed  or  rejected.  I  refer  to  the
 whole  system  of  movement  of  goods
 from  Bombay  down  south  to  Manga-
 lore.  That  area  is  void  of  a  railway
 gystem.  On  the  whole  Konkan  linc
 system,  we  have  no  big  shipping,  and we  do  not  develop  extensive  shipping
 on  that  side;  if  we  do  develop  it,  it
 is  subject  to  such  monopoly  control
 that  fares  on  these  shipping  lines  have
 ancreased  four,  five  or  six  times.  Now
 people  are  complaining  about  the
 monopoly  practice  of  the  shipping
 Hines  on  this  route.

 Again,  this  area  is  a  good  area,  &
 very  highly  populated  area,  an  area
 which  supplies  the  bulk  of  the  skill-
 ed  working  class  to  mills  and
 fagtories  in  Bombay  City.  But

 part  of  the  country  is  remaining
 totally  unsurveyed  and  is  not  propos-
 ed  to  be  given  a  railway  system  in  the
 near  future.  I  ask:  why  this  discri-
 mination?  Is  it  that  this  area  has
 been  very  rebellious  in  regard  to  the
 capacity  of  the  ruling  party  to  get  its
 MLAs  and  MPs  elected  from  that
 area?  I  hope  no  such  discrimination
 will  be  practised.  I  hope  all  the  bit-
 terness  of  the  election  days  will  be
 forgotten  when  economic  problems
 are  discussed  in  this  House.  Of
 course,  some  people  are  angry  with
 me  for  remembering  elections.  But
 what  can  you  do?  ‘It  is  out  of  the
 elections  that  we  are  born  here,  and
 we  cannot  forget  the  mother,  the  peo-
 ple  within  two  months  of  it  and  just
 say,  ‘We  do  nat  remember  the  elec-
 tions  and  the  results’.  We  cannot
 help  it.  The  people  and  their  voice
 have  got  to  be  remembered,  whether
 it  is  two  months  or  two  years  after.

 let  not,  some  friends  of  mine  get
 derailed  or  lose  their  temper  if  I  refer
 to  elections.  So  much  with  regard
 to

 er I  was  mentioning  the  new  force,
 which  is  really  the  force  that  has  to
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 keep  the  ruling  circles  in  trim,  that
 is  supposed  to  check  up  and  be  vigi-
 Jant.  This  force  is  the  working  class
 And  how  is  it  being  jJooked  after?  In:
 fact,  when  it  comes  to  a  question.
 of  blaming  people  for  things,
 it  is  always  the  worker  or
 sometimes  it  is  God.  When  there  is
 an  accident  or  when  some  _  bridges.
 are  washed  away,  when  anybody  is.
 to  be  blamed,  we  find  now  that  the-
 agency  generally  to  be  blamed  is  God.
 T  want  to  sound  a  note  of  caution
 here.  If  you  blame  that  agency  too-
 much,  it  might  recoi)  on  you!  Blam-
 ing  God  or  acts  of  God  for  all  these
 accidents  too  often  might  bring  some:
 other  dividend,  the  wrath,  in  a  greater:
 proportion!

 I  was  just  looking  into  the  report
 of  the  Mahbubnagar  Accident  Inquiry
 Committee.  What  does  the  Govern-
 ment  say  there?  It  says:  Why  did
 not  the  watchman  make  four  rounds
 when  he  was  allotted  two_bridges  at
 two  ends  at  a  distance  of  00  yards?
 (An  Hon.  Member:  4000  yards),
 Everybody  else  is  absolved  and  the
 question  is  asked:  Why  did  not  the
 watchman  do  it?  This  tendency  to.
 find  fault  with  the  worker  alone,  this
 tendency  to  neglect  one’s  own  faults,
 as  a  tendency  which  will  land  our
 country  in  the  non-fulfilment  of  the
 Plan  and  obstructions  and  difficulties
 in  the  way  of  the  Plan.  Therefore.
 this  tendency  must  be  avoided.

 The  other  point  is:about  the  wor-
 kers’  terms  and  conditions  of  service.
 Here  are  one  million  workers  working on  the  railways.  There  are  0  to  ]
 lakhs  of  people.  These  people  suffer
 from  an  anarchy  of  wage  rates,  I
 find  an  inspector,  who  is  in  charge  of
 guarding  the  lines  and  looking  after
 them,  a  technician,  classified  as  an
 unskilled  fellow.  I  wonder  why  this
 is  done.  I  wonder  how  such  a  func-
 tion  as  guarding  or  maintaining  the
 lines  is  classified  as  unskilled  for  the
 purpose  of  payment  of  wages  and  for
 the  purpose  of  grades.

 Then  throughout  the  country  now, as  a  result  of  the  rise  in  prices  and  .
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 difficulties  in  meeting  the  cost  of  liv-
 ing,  there  is  a  demand  for  a  uniform
 Pay  Commission  which  should  look
 into  the  grievances  of  all  government

 servants,  including  railway  servants.
 Now,  this  demand  is  made  not  only

 by  the  communists  or  the  socialists  or
 the  Praja-Socialists  or  the  Scheduled
 Caste  Federation  but,  in  fact,  it  is  sup-
 ported  even  by  the  INTUC.  But,
 then,  there  is  a  tremendous  _resis-
 tence  to  fulfil  that  demand.  I  do  not
 know  why  the  Congress  party  yet
 does  not  overcome  that  old  habit
 which  some  of  them  might  have  learnt
 from  the  ICS  civil  services,  to  resist
 whenever  a  demand  is  made.  Then,
 after  a  lot  of  argument,  spontaneous
 strikes,  firing,  this  and  that,  they  say:
 All  right  we  concede.  If  they  are
 congratulated  for  the  concession  or
 criticised  for  conceding  later  on,  they
 say:  Is  that  so;  we  will  stop.  Then,

 -they  carry  on  with  their  old  bureau-
 cratic  stolidity  which  refuses  to  move
 unless  it  is  moved  by  the  _  people.

 ‘Therefore,  this  sort  of  approach  to
 the  demands  of  the  working  classes
 should  be  really  scotched  and  should
 be  improved  so  that  we  might  come

 -to  a  tolerable  system  wherein  the
 workers  and  the  top  men  can  _  co-

 operate  in  the  development  of  the
 transport  system,  in  guarding  it  and
 developing  it  further  for  the  fulfil-
 ment  of  the  Plan.  This  is  with  regard
 to  the  question  of  wages.

 The  other  point  which  I  should  like
 to  mention  is  the  way  in  which  the
 Ministries  themselves  or  some  of  them
 not  particularly  the  Railway  Ministry
 but  some  others  are  responsible  for
 disturbing  the  collective  organisa-
 tional  efforts  of  Trade  Unions  on  the
 Railways.  Victimisation  is  being  car-
 ried  on  on  the  Railways  today  for  one
 reason  or  another  in  various  centres.
 I  do  not  want  spontaneous  explosions
 in  the  form  of  strikes.  Certainly,  I
 should  lime  to  avoid  them  as  far  as
 possible.  Wher  the  top  does  not
 move  and  whem  “e  steam  is  there
 and  is  being  suppressed,  well,  the  law
 of  Nature  will  act  and  the  steam  will

 22  MAW  1987  General  नटवाफिया।,  78

 try  to  come  out  in  its  own  way.  Here,
 there  is  discontent  on  the  Railways
 and  to  suppress  it  victimisation  is
 taking  place  and  in  what  funny  way
 In  fact,  a  nice  satire  can  be  written
 on  the  way  in  which  the  ruling  cir-'
 cles  are  carring  out  this  victimisa-
 tion.

 In  the  first  place,  they  say:  We
 want  to  guard  the  Railways  from  the
 hands  of  the  political  parties.  of
 course,  the  ruling  party  is  not  a  po-
 litical  party;  it  has  become  a  sarvo-
 voddaya  party  which  includes  politics
 and  everything.  They  want  to  guard
 the  Railways  from  political  parties.
 They  do  not  want  the  Communists;
 they  do  not  want  the  Socialist;  they
 do  not  want  the  Praja-Socialists;
 because  the  Railways  are  in  danger
 from  these  people.  Victnnisation
 takes  place  immediately  they  find
 that  a  worker  is  connected  with  a
 trade  union  which  does  not  belong to their  political  party.  A  sort  of  moro-~*
 poly  of  trade  uninism  is  being  foist-
 ed  on  the  workers  on  the  Railways  by
 the  action  of  the  State  itself.  If  a
 monopoly  is  backed  by  the  State
 against  the  willing  support  of  the  peo-
 ple  it  becomes  a  dictatorship  and  does
 not  remain  a  democracy.  This  is
 what  is  happening  on  the  Railways.

 I  have  no  time  to  give  some  of  the
 wonderful  examples  of  victimisation
 on  the  Railways.  But,  here,  I  have
 got  a  memorandum  printed  by  two
 or  three  unions  which  the  Minister
 can  peruse  if  he  has  not  already  got
 it.  I  am  sure  they  must  have  got  it
 but  they  refuse  to  take  note  of  it,  If
 you  permit  a  little  digression,  a  me-
 morandum  on  locomotive  purchases
 was  submitted  by  me  3  years  ago  to
 the  Finance  Minister  at  that  time,
 Shri  C.  0.  Deshmukh  and  to  the  hon.
 Minister,  Shri  T.  T.  Krishnamacharig They  have  denied  knowledge  of  the
 facts  and  when  I  referred  to  facts
 authoritatively  quotations,  after  six months  I  got  a  reply  saying  that  they were  just  an  exception  and  not  the
 general  practice.  Now  comes  the
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 Estimates  Committee  saying  that  it  is
 not  an  exception  and  that  it  is  gene-
 rally  taking  place.  This  is  the  way
 in  which  they  respect  the  representa-
 tions  made  by  the  workers.  Here  is

 a,
 memorandum  and  there  are  cases
 victimisation  of  trade  union  lea-

 ders  just  because  they  are  office-
 bearers  of  trade  unions  which  are  not
 to  the  liking  the  backing  of  the  Cong-
 ress  Party.

 Let  me  request  them  to  give  up
 this  prejudice  against  the  All  India
 Trade  Union  Congress,  against  the
 Hind  Mazdoor  Union  or  against  the
 political  parties  which  are  not  on
 their  side  because  no  kind  of  suppres-
 sion  or  want  of  patronage  or  want  of
 support  from  the  Ministry  is  going  to
 stop  the  All  India  Trade  Union  Cong-
 ress  from  functioning  and  its  trade
 unions  from  continuing  to  live.  Let
 me  make  that  very  clear.

 Hére  is  one  case  of  victimisation  of
 @  railway  worker.  He  was  first  sus-
 pended;  then,  he  was  prosecuted;  he
 was  acquitted  and  taken  back.  Again
 he  was  suspended  and  taken’  back
 and  made  permanént.  Then,  again,
 he  was  called  to  show  cause  why  he
 should  not  be  suspended.  One  of  the
 ‘causes  was  that  he  was  supposed  to  be
 moving  about  with  a  girl—I  do  not
 know  why  it  should  it  be  an  offence
 in  this  country  even  by  the  standards
 of  the  ruling  party—;  and  that  girl was  a  écommunist.  He  replied: r  am_overy”  sorry,  but  she  is
 my  wife.  Now  what  is  the  offence?
 ‘What  it  that  he  was  moving  with  his
 wife  or  what?  The  other  cause  was
 that  he  was  attending  an  open  public
 meeting,  in  which  Communists  were
 going  to  speak.  Is  that  an  offence
 under  the  Constitution?  Then  the
 third  cause  was  that  he  was  going  to
 attend  a  meeting  (Interruption)

 bs  a
 show  cause  statement  is  not  made

 the  Communist;  it  is  given  by  the
 Railway  Officials  to  this  gentleman
 concerned;  they  said  he  was  attending
 ®  meeting  which  was  going  to  be  ad-
 ‘dressed  by  me  and  in  which  the  Pro-
 ceedings  of  the  All  India  Trade  Union
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 Congress  were  going  to  be  reported. It  is  very  wrong  on  the  part  of  the
 officials  of  the  Railways  to  stop  peo~
 Ple  attending  such  meetings.  It  is
 not  my  fault  if  people  try  to  attend
 my  meetings  and  if  people  refuse  to
 attend  other  meetings,  even  though
 they  are  threatend  with  hunger  strike
 into  death.  If  they  are  so  poputer
 that  people  will  not  go  to  their  meet-
 ings  but  will  impose  Janata  curfew,
 is  it  my  fault?  If  I  am  not  unpopular,
 why  should  the  Ministry  threaten
 people  because  they  attend  my  meet-
 ings?  This  certainly  is  a  peculiar
 practice  in  the  building  up  of  trade
 unions  and  in  the  building  up  of  the
 Plan.

 I  would  therefore,  request  Govern-
 ment  to  drop  this  practice.  There  is
 that  mess  about  the  unity  between  the
 unions  of  Vasavada  and  Guruswami
 Unions.  Why  should  there  be  trouble,
 about  that.  Mr.  Vasavada  does  not
 like  the  Trade  Unions  of  Mr  Guru-
 swami,  Why  should  they  not  be  given
 recognition?  Why  should  there  be

 ‘perpetual  halocaust  about  this  problem
 on  the  Railways  on  this  question  on
 which  even  the  President's  powers
 are  invoked  in  other  to  dismiss  the
 workers,  who  belong  to  the  Union
 which  is  not  recognised  by  the  Railway
 Ministry.  I  think  the  House  knows  it
 that  the  ‘show  cause’  has  become  diffi-
 cult  to  be  deperided  on,  because  the
 Congress  Committees  which  get  re-
 ports  from  the  Police  or  the
 Police  which  get  some  _  reports
 from  the  Congress  are  not  very  sure
 about  the  facts  and  when  they  are
 challenged,  they  cannot  be  proved.
 So  they  have  come  to  the  final  con-
 clusion:  Let  the  President  dismiss
 the  man  without  the  right  of  ‘show
 cause’  being  given  to  him.  So  the
 Presidential  powers  are  going  to  be
 used  to  dismiss  an  ordinary  railway
 worker  because  the  railway  worker
 can  prove  that  all  the  causes  are
 bogus  causes,  are  manufactured  causes,
 in  order  to  support  certain  political
 trends  of  the  ruling  political  party.
 Therefore,  this  use  of  the  powers  is
 not  very  healthy  to  the  fulfilment  of
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 the  Plan.  In  discussing  this  Budget,
 I  want  to  wind  up  by  saying  that  some
 of  these  financial  proposals  such  as
 taxation  on  the  people  and  the  pas-
 sengers  can  be  avoided  by  curtailing
 the  schemes  of  electrification,  cur-
 tailing  wastage,  looking  into  questions
 of  corruption  and  thereby  saving
 money  for  the  Exchequer,  so  that  you
 would  not  be  forced  into  taxing  the
 people  at  large  and  getting  them  into
 a  whir]  of  discontent  instead  of  keep-
 ing  them  satisfied  by  giving  them
 higher  standards  of  life.  Please  do
 not  condemn  Trade  Unions  which  are
 to  the  dislike  of  the  Ruling  Party.  Do
 not  make  the  President  to  use  dicta-
 torial  powers  in  such  a  way  that  ordi-
 nary  workers  are  dismissed  without
 being  given  the  right  to  explain  or
 being  told  why  they  are  being  dismis-
 sed  and  without  following  cetain  de-
 mocratic  procedure.  Recently  a  Rail-
 ‘way  worker  complained  to  the  hon.
 Minister  through  Mr.  Giri  and  a  wor-
 ker  was  suspended  because  he  did  not
 write  direct  to  the  Ministry  or  the
 railway  officer  concerned.  The  ques-
 tion  put  was:  Why  did  he  go  to  Mr.
 Giri?  It  has  become  a  practice  for
 Railway  workers  to  approach  Mem-
 bers  of  Parliament  for  submision  of
 their  grievances.  I  do  not  think  that
 submission  of  grievances  though  Mem-
 bers  of  Parliament  should  be  consider-
 ed  an  offence.  I  do  guarantee  on  be-
 half  of  my  workers  if  they  are  of  the
 Communist  Party  that  they  would  do
 efficient  work.  My  principle  is  that  a
 worker  at  the  bench  shall  do  efficient
 work  but  when  he  is  outside  that
 bench,  in  this  free  time,  he  shall  be  a
 most  efficient  communist.  If  our  wor-
 kers  are  inefficient,  we  are  prepared
 to  see  that  efficiency  is  given  but  not
 efficiency  of  that  kind  which  does  not
 meet  his  needs,  not  efficiency  which
 eannot  be  given,  an  efficiency  which
 is  impossible,  an  efficiency  which  is
 efficiency  of  an  automaton  and  noth-
 ling  else.

 This  question  should  be  looked  into
 by  the  Ministry  concerned  from  a
 liberal  democratic  approach,  from  an
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 approach  which  is  free,  from  prejudice
 for  certain  sections  of  Trade  Unions
 and  which  relies  more  on  the  workers:
 than  on  experts.  Combine  the  workers
 and  expert  and  put  a  stop  to  the  caph-
 talist  corrupt  practices  in  the  adminis~—
 tration  and  you  will  be  saved  from  the
 necessity  of  imposing  mounting  tax-
 ation  against  the  people  and  thereby
 creating  more  dis-content  and  per--
 haps  non-fulfilment  or  under-fulfil--
 ment  of  the  Plan.

 Shri  T.  EK.  Chaudhuri  (Berhgm-
 pore):  Mr.  Speaker,  I  was  feeling  a.
 little  bit  hesitant  in  taking  part  in
 today’s  debate  because  although  it

 had  been  my  practice  to  participate
 in  Railway  debates  and  take  some  in-

 terest  in  the  development  of  plans  of
 the  railways  in  this  country  in  years
 past,  owing  to  circumstances,  beyond
 my  control,  I  could  not  attend  the
 proceedings  of  the  House  during,  the
 last  2  years  and  after  again  coming.
 back  to  the  House,  I  was  confronted
 with  an  accumulation  of  information
 which  I  am  finding  it  very  difficult
 to  catch  up  with.-I  have  been  trying
 to  find  out  as  best  as  I  can  if  there
 has  been  any  change  and  if  those
 changes  are  changes  for  the  better  or

 for  the  worse.  There  are,  of  course,
 certain  very  obvious  changes.  Shri
 Lal  Bahadur  is  no  longer  there.  Hia
 Place  has  been  taken  by  Shri  Jagjivan
 Ram.  I  think  it  would  be  in  bad  taste
 to  compare  this  change  or  differences

 that  might  have  come  about  as  a
 result  of  that,  to  the  difference  bet-
 ween  tweedledum  and  tweediedum.

 Instead  of  our  distinguished  and
 very  revered  friend,  Shri  Lat
 Bahadur,  we  have  with  us  to  day  the
 more  amiable  and  still  more  friendly
 Shri  Jagjivan  Ram.  Unfortunately

 these  sterling  personalities  are  ae
 facade  and  I  want  to  assert  categowi-
 cally  that  that  is  ai  facade  which
 screens  and  hides  (Interruption)  the
 Permanent  reality  of  Railway  Bureau-
 eracy  with  its  apex  in  the  Rallway
 Board,  There  are  different  tiers-Gene-
 ral  Managers,  Chief  Engineers,
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 Superintendents,  Operating  Superin-
 tendents,  Divisional  Superintendents

 apa  so  on.  We  have  here  a  whole
 cture  which  has  not  changed

 &
 if  I  may  say  so,  it  has

 certain  extent  hardened  and  con-
 solidated  its  hold  upon  the  Railway
 administration  in  a  manner  un-
 precedented  even  in  British  days.  I
 will  come  to  this  aspect  of  the  matter
 2  little  later.  This  is  one  part  of  our
 story.

 Coming  back  to  the  country  after
 two  years  in  the  initial  days  after
 my  release  from  the  Portuguese  ter-
 ritory  of  Goa,  till  I  got  my  duplicate
 Tailway  pass-from  the  Lok  Sabha
 Secretariat,  I  had  usually  to  travel
 as  a  lay  member  of  the  travelling
 public  in  third  class,  in  second  class
 and  also  in  the  first  class  as  and
 when  I  could  afford.  I  definitely  felt

 hat  there  was  an  improvement  in
 Rrovision  for  amenities  so  far  as

 yassengers  were  concerned.  I  have
 १3०  been  able  to  go  into  details  but
 here  has  been  some  improvement  in
 his  respect.  I  remember,  two  or
 bree  years  ago,  that  Shri
 Lal  Bahadur  Shastri  and  his  energetic
 assistant,  Shri  Shahnawaz  Khan,
 ised  to  take  personal  interest  in  all
 these  matters  and  travelled  in  congnito
 to  find  out  the  dishes  of  the  travelling
 dublic,  of  the  third  class  passengers
 especially  and  tried  to  do  a  lot  for
 them.  I  need  not  detail  the  items  that
 struck  me  at  that  time;  I  think  there
 १85  been  a  definite  effort  to  effect
 improvements  so  for  as  passenger
 amenities  were  concerned.

 Unfortunately,  these  passenger
 amenities  can  be  employed  as  a
 screen  by  this  monopolistic,  bureau-

 cratic  organisation,  the  Railway,
 Board,  to  hide  its  lack  of  planning,
 its

 dn  aeleny
 and  corruption  and

 m@ny  ‘other  things-in  short,  the  veri-
 table  rotten  state  of  affairs  behind
 the  screen  that  has  been  of  training
 for  so  many  years.

 Now,  let  me  take  up  the  records
 of  the  achievements  of  the  railway
 administration,  In  March  lest  again
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 this  time,  we  have  been  handed  a
 white  paper  on  railways.  In  the  First
 Plan  period,  we  generally  wunder-
 took  rehabilitation  of  our  railways
 and  we  had  a  vast  programme  for
 Rehabilitation  of  rolling-stock  and

 permanent  ways  and  all  these  things
 were  undertaken.  Here,  there  is  a
 wonderful  statement  in  this  white
 paper:

 “In  spite  of  the  large-scale
 procurement,  however,  the  pro-
 portion  of  over-aged  loco-
 motives  and  wagons  on  the
 Broad  Gauge  at  the  end  of  the

 Plan  period  was  higher  than  at
 its  commencement,  32:5  per  cent
 locomotives  and  36  5  per  cent
 wagons  being  over-aged  at  the
 end  of  the  Plan  compared  to  23
 per  cent  and  33.3  per  cent  res-
 pectively  at  the  beginning.”

 Of  course,  that  is  not  the  whole
 story.  There  has  been  some  improve-
 ment  on  the  metre  guage  section,
 but,  because  the  broad  guage  section
 represents  the  major  part  of  our
 Railways,  if  we  proceed  at  this  pace
 to  effect  rehabilitation,  then  after
 some  time  we  will  perhaps
 have  nothing  but  over-aged  wagons
 and  locomotives,

 Shri  Feroze  Gandhi  (Rai  Bareli):
 The  average  age  is  going  down.

 Shri  T.  K.  Chaudhbnri:  Thai  also
 be  speaks  of  the  wonderful  efficiency,
 the  operational  efficiency,  of  the  Rail-

 way  Administration.

 There  are  some  other  figures  also
 given  in  the  various  brochures  that
 have  been  supplied  to  us.  I  do  not
 know  how  these  figures  and  statis-
 tics  relating  to  operational  efficiency
 can  be  claimed  to  have  proved  that  the

 operational  efficiency  of  the  Railways
 has  increased,  For  example,  from  the
 figures  relating  to  engine-miles  per

 day  we  find  that  per  passenger  en-
 gine  in  broad  guage  it  was  66  In
 1953-54  whereas  in  ‘1955-56  it  has
 come  down  to  i64.  In  metre  guage
 this  figure  was  32  in  (1953-54  and  it
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 has  come  down  to  3३88  in  ‘1865-88.  deciding  upon  this  programme  anti-
 Sir,  I  would  not  take  the  time  of  the
 House  in  reading  out  the  figures,  but
 hon.  Members  can  see  for  themselves
 the  utmost,  on  the  basis  of  these
 figures,  that  can  be  claimed  would
 be  that  in  some  sectors  our  orera-
 tional  efficiency  has  definitely
 deteriorated  and  in  other  sectors  at
 the  most  it  has  remained  stationary.
 For  example,  with  regard  to  goods
 engines  in  broad  guage  the  engine-
 miles  per  day  has  remained  at  94  in
 ‘1958-54,  again  84  in  (1954-55.  and
 again  94  in  ‘1965-56.  With  regard  to
 metre  guage  the  figure  has  remained
 at  85  for  all  the  three  years.  That  is
 a  wonderful  improvernent.

 33  hrs.
 Now,  we  are  asked  by  the  Railway

 Ministry  to  provide  for  an  additicnal
 bill  of  Rs.  200  crores.  Our  esteemed
 friend  and  comrade,  Shri  Dange,  has
 already  refered  to  that  aspect  of  the
 matter,  how  the  Government  is  >ro-
 posing  to  meet  that  Bill  by  addition-
 al  taxation  and  all  that.  The  fact  re-
 mains  that  there  are  certain  argu-
 ments  put  forward  by  the  Govt.
 about  that  increased  bill  which  are
 very  difficult  to  accept  and  abcut
 whose  plausibility  there  might  be
 differences  of  opinion.  Further,  there
 is  the  added  disconcerting  fact  that
 when  the  programme  for  the  Five
 Year  Plan  was  decided  upon,  we  did
 not  take  into  account  the  inflationary
 Pressures  that  were  operating  on  our
 economy.  They  came  forward  and
 said  that  “we  need  &s.l00  crores
 more”,  What  then?  Only  just  now,
 the  inflationary  pressures  generated
 by  the  expenditure  of  the  First  Five
 Year  Plan  period  are  getting  effect.
 What  do  we  do  when  this  additional
 expenditure  that  we  undertake  now
 or  which  we  decide  upon  now  goes
 into  circulation  and  begins  to  exert
 its  impact  on  the  market  in  its  turn
 in  the  course  of  the  next  five  years
 or  more?  Where  is  the  end  to  this
 nd  less  cost-price  spiral?  Why  can-
 not  the  Reilway  Administration  or
 the  people  who  are  responsible  for

 ecipate  things  a  little  bit  more  intel-
 ligently?  I  would  not  put  it  sin
 stronger  terms  than  that.  A  bit  mg  >
 of  intelligence  and  a  little  knowledge
 of  elementary  economies  could  tell
 them  that  the  present-day  costs  are
 likely  to  go  up  and  the  rise  in  prices
 and  costs  should  always  be  anti-
 cipated  a  little  before  hand,  Otherwise,
 there  might  be  trouble,

 Now,  I  come  to  the  question  that
 I  raised  at  the  outset,  namely,  the
 consolidation  of  the  bureaucratic
 control  of  the  Railway  Board,  which
 has  practically  brought  this  state  of
 affairs  about.  Lal  Bahadur  Shastris  or
 Jagjivan  Rams  may  come  and  go  but
 the  strangle-hold  of  the  Railway
 Board  remains  for  ever.  Look  at  the
 fact  how  this  Board  is  touchy  and
 sensitive.  I  might  refer  this  House  to
 certain  facts  of  several  years  back.
 You,  know,  Sir,  that  the  incidence  of
 accidents  in  railways  was  on  the  in-
 crease  several  years  back  and  after
 persistent  demands,  in  the  Lok  Sabha,
 an  Accidents  Inquiry  Committee  was
 appointed  with  our  esteemed  friend,
 Shri  Shahnawaz  Khan,  as  the  Chair-
 man.  I  might  give  the  names  of  the
 members  of  that  Committee.  Shri
 Shahnawaz  Khan  was  the  Chairman,
 as  I  said,  and  Shri  P.  N.  Mubai,  the
 Chief  Government  Inspector  of  Rail-
 ways  at  that  time,  and  Shri  N.  S.
 Shinde,  retired  General  Manager  of
 the  ex-B.  B.  &  C.  I.  Railway,  were
 members.  It  was  a  three-man  Com-
 mittee.  It  produced  a  report  during
 the  discussion  of  the  railway  budget
 for  the  year  1955-56.  Not  only  Mem-
 bers  from  this  side  of  the  House  but
 the  Members  in  general  claimed  that
 reported  should  be  placed  on  the  Table.
 of  the  House.  The  Government  refyped. to  do  that.

 They  appointed  a  Reviewing  Com-
 mittee  some  time  later  with  the  same
 Chairman-Shri  Shahnawaz  Khan  IL
 shall  read  out  the  names  of  the  mem-
 bers  of  this  Committee.  The  members
 were,  Shri  Badhwar,  who  was  at  that
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 time  the  Chairman  of  the  Railway
 Board;  Shri  L.  P.  Mishra,  whe  was
 also  connected  with  the  railways  and

 pea
 recently  retired  from  the

 ilway  Boerd.  He.  was
 very  close  to,  what  I  might  say,  this
 Administration  or  this  close  Corpora-
 tion;  lastly,  Shri  Ranjit  Singh.  I  do
 not  know  much  about  this  gentleman.

 Shri  Sadhan  Gupta  (Calcutta-East):
 Director,  Traffic.

 Shri  T.  K.  Chaudhuri:  When  this
 matter  was  raised  here,  as  to  why  the
 findings  of  the  Accidents  Inquiry  Com-
 mittee—there  were  as  many  =  as
 32  recommendations—were  quashed,
 nothing  was  said.  We  from  this  side
 of  the  House  expressed  surprise  at
 the  fact  that  the  same  Shri  Shah-
 nawaz  Khan  should  be  made  to  quash
 those  recommendations.  But  Shri
 लि  ahnawaz  Khan  explained  that  it

 i  \s  a  technical  question,  that  he  was
 not  a  technical  man  and,  sitting  with
 the  Reviewing  Committee,  he  was
 convinced  that  they  were  all  technical
 matters  and  that  he  was  not  a  tech-
 nical  man.  So,  when  he  found  better
 technical  advice,  he  was  convinced,
 and  he  agreed  to  the  quashing  of  the
 recommendations  of  the  first  Com-
 mittee.

 Only  recently,  we  have  known  what
 has  been  done  with  regard  to  the
 findings  of  the  Mehboobnagar  Enquiry
 Committee.  From  the  findings  of  the
 Desai  Committee,  it  was  learnt  that
 some  senior  engineers  and  the  admin-
 istration  of  the  Central  Railway  were
 responsible  for  the  tragic  happenings.
 Immediately,  without  explaining  it
 to  the  country  or  to  the  House,  as  to
 what  were  the  grounds  on  which  the
 Government  had  found  it  necessary  to
 quash  the  findings  of  that  Committee,

 ee
 findings  of  the  entire  judicial

 quiry  committee  were  quashed.  But
 there  was  another  judicial  enquiry
 committee  with  regard  to  the  Ariyalur
 incident.  There,  only  patrolmen  or
 junior  grade  officers  and  employees were  inyolved..  So,  nothing  was  said
 about  that  Committee.  As  far  as  my
 information  goes,  and  as  far  as  I  have
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 been  able  to  ascertain,  no  objection
 was  raised  by  the  Government  with.
 regard  to  the  findings  of  that  Com-
 mittee.  But  here,  in  the  case  of  the
 Mehboobnagar  disaster,  because  senior
 engineers  of  the  entire  Railway  Ad-
 ministration  were  blamed,  immediate--
 ly  Government  had  to  come  forward
 and  quash  the  findings.  That  is  how
 matters  stand.

 I  would  take  only  a  few  minutes:
 more,  because  I  know  that  you,  Sir,
 have  rung  the  bell.  I  cannot  but
 refer  to  the  matter  of  victimisation  of
 railway  workers.  I  do  not  want  to
 go  into  the  question  of  recognition  of
 rival  unions.  Everybody  knows  it  is
 a  plain  scandal.  I  do  not  know  how
 the  ruling  party  reconciles  itself  to
 that  position,  but  so  far  as  victimisa-
 tion  question  is  concerned,  already  our
 friend  comrade  Dange  has  referred  ta
 the  fact  that  the  emergency  powers
 of  the  President  of  the  Republic  have-
 been  invoked  to  deny  elementary
 justice  to  those  poor  clerks  or  junior
 grade  employees  who  were  alive  in
 non-recognised  unions.  In  order  to-
 deny  them  the  right  to  show  cause
 and  to  put  up  a  defence,  the  powers.
 of  the  President  of  the  Republic  have
 been  invoked.  Their  elementary  right
 to  show  cause  or  to  put  up  a  defence
 has  been  denied  to  them  on  what.
 grounds?  On  the  ground  of  the  secu-
 rity  of  the  State!  Do  the  hon.  Min-
 isters—I  appeal  to  the  conscience  of
 the  whole  House  and  the  whole
 country—want  us  seriously  to  believe
 that  the  security  of  the  State  was.
 jeopardised  by  these  four  junior
 clerks?  What  do  you  take  the  coun-
 try  for?  What  do  you  take  this-
 House  for?  ‘You  invoke  the  special
 powers  of  the  President  under  article
 333  of  the  Constitution  and  say  these
 Poor  clerks  were  jeopardising  the
 security  of  the  State.  The  leader  of”
 the  Communist  Party  is  here  and  that.
 party  is  running  the  Government  in
 one  of  the  States  of  this  union.  All
 the  parties  have  accepted  the  consti-

 ea tutional  democratic  procedure.

 Leaving  aside  external  affairs,  inter-
 nally  it  is  claimed  that  we  have  sla-
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 bilised  the  State,  but  the  railway  ad-
 ministration  has  the  daring  to  come
 forward,  the  Railway  Board  has  the
 courage  and  temerity  to  come  forward

 .and  say  that  the  security  of  the  State
 was  jeopardised  or  threatened  by
 these  four  clerks.  One  of  them  was
 Assistant  General  Secretary  of  this
 Railwaymen’s  Union;  another  a  clerk
 in  the  traffic  accounts  office  of  the
 Eastern  Railway;  the  third  a  branch

 .secretary  in  Anara  railway  station  in
 the  Anara  branch  of  the  South-eastern
 Railwaymen’s  Union  and  the  fourth  a
 clerk  in  the  claims  office,  South-
 eastern  Railway,  Calcutta.  I  would
 aask  the  hon.  Minister  straightaway;  let
 him  kindly  reconsider  the  case  of
 these  poor  people.  Even  when  you
 hang  a  man,  you  give  him  a  hearing.
 I  appeal  with  all  the  earnestness  and
 seriousness  that  I  can  command—
 -about  other  cases  of  victimisation  I
 ‘do  not  want  to  say  anything  now,
 but  at  least  in  the  case  of  these  four
 poor  young  men,  give  them  a  chance.
 Do  not  ask  us  to  believe  that
 Heavens  will  fall  if  these  people
 were  allowed  to  continue  in  their
 services.  I  again  appeal  to  the  hon.
 Minister;  he  can  yet  do  justice.  There
 must  be  a  court  of  appeal.  Let  there
 be  a  court  of  appeal  beyond  the
 decisions  taken  by  the  railway  ad-
 yminIstration.

 att  सिहासन  तह  (गोरखपुर)  :  अ्रध्यक्ष
 महोदय  रेलवे  मंत्री  महोदय  ने  रेलवे  बजट
 सम्बन्धी  हवेत  पत्र  जो  भवन  के  सामने  पेश
 किया  है  उसको  पढ़ने  से  एक  तरफ  तो  उत्साह

 “मिलता  है  लेकिन  दूसरी  तरफ  साथ  ही  साथ
 घकका  भी  लगता  है  qT

 मैं  ने  अभी  झापके  द  त  पन्न  में  पढ़ा  कि
 ऋस  ५  वर्ष  में  कितनी  गाड़ियां  बनीं  भौर
 'बकतने  इंजन  बने  और  इत  ५  बपों  में  कितनी
 -खराब  कह  कर  फेंक  दी  गई  और  पढ़  से

 ज्कुछ  ऐसा  प्रतीत  हुआ  कि  हम  देश  की  एको-
 म्नाषी  को  सही  तरीके  से  नहीं  बरत  रहे  है  ।
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 आपने  दवेत  पन्च  में  जो  भांकड़े  दिये  है,  उसके
 मुताबिक  इस  ५  वर्ष  के  झन्दर  ६१२५४.
 “गन्स  बसे  ४७५८  कोचेज  बनीं  भर  १५८६९
 लोकोमोटिन्स  बने  भर  ५  वर्ष  के  पूर्व  का
 टोटल  देखने  के  बाद  और  दोनों  का  अन्तर
 देख”  से  मालूम  होता  है  कि  ३६१०४  बैराम्स
 हमने  या  तो  नीलाम  कर  दिय  या  उनको  बर्बाद
 कर  दिया  या  तो  उनको  कहीं  फेंक  दिया  i
 इसी  तरीके  से  ३६३०  कोचेज्ञ  फेंक  दी  गई
 और  ६६३  इंजन  बेकार  कह  कर  फेंक  दिय
 गये  ।  इसका  मतलब  यह  हुआ  कि  जहा
 २१६६०६४  हमारे  *गन्स  थे  प्रयम  पंचवर्षीय
 योजना  के  पहले  थे  एक  तरफ  ६१  हजार
 बनाते  हैं  और  उन  में  से  ३६०००  के  करीब
 बर्बाद  करके  फेंक  देते  हैं  श्र्थात्‌  यह  ६२
 प्रतिशत  से  अधिक  बर्बाद  के  आंकड़े  हैं  aa
 कोचेज़  की  बर्बादी  के  आ्रांकड़े  ३  प्रतिशत,
 अधिक  हैं  और  इंजनों  की  बर्बादी  के  प्रांकड़े
 wis  प्रतिशत  से  अधिक  है  ।  एक  कोच  का
 झौसत  जीवन  ४०  वर्ष  माना  खाता  है  जब
 कि  एक  इंजन  का  जीवन  Yo  वर्ष  आंका  गया
 है श्रीर  उनके  जीवन  के  अनुपात  से  यदि
 उनका  विगड़ना  देवा  जाये  तो  भी  वह  २
 परसेंट  से  ज्यादा  नहीं  होना  चाहिये  और  में
 चाहता  हूं  कि  मंत्री]  महोदय  इस  महान  बर्बादी
 की  झोर  ध्यान  दें  जो  कि  हो  रही  है

 मैं  ने  अभी  जब  में  रतलाम  से  श्रा  रहा
 था  तो  मैं  भरतपुर  में  देखा  कि  हजारों  की
 तादाद  में  रेलों  के  डिब्बे  बेकार  करके  फेंके

 हुये  हैं  -  मैं  ने  उस  सम्बन्ध  में  पालियामेंट  में
 ब्रदन  भी  किया  था  कि  स  तरह  की  बर्बादी
 क्यों  हो  रही  है  !  उस  का  जवाब  मिला.कि
 वे  डिब्बे  पुराने  हो  गये  हैं  भौर  काम  लायक
 नहीं  हैं  झन  एक  तरफ  तो  हमारी  सरकारै
 रेखवे  मंत्रालय  तथा  रेलवे  बोर्ड  कहता  है  कि
 हमारा  काम  भागे  नहीं  बढ़  सकता  नंयोंक्ति
 हमको  लोहे  और  सीमेंट  की  कमी  पड़  रही  है
 एक  तरफ  तो  लोहे  भौर  सीमेंट  की  कमी  है
 और  झमी  हमारे  वित्त  मंगो  महोदय  ने



 ue  Ratavey  Budget-—

 जो  नया  बजट  रसा  है  उसमें  जोहे  भौर  सीमेंट
 को  कीमत  दुगमी  बढ़  जायेगी  भौर  वह  करीय

 ध ई
 से  अधिक  हो  जायेगी  भौर  उससे

 है  अर  इस  सम्बन्ध  में  दिक्कत  झौर  बढ़
 जायेगी  nr  इसी  तरीके  से  अगर  कोचेज़  को
 बद  क्रिया  जाना  जारी  रहा  एक  तरफ  तो
 छुम  नई  कोचेज  बना  ते  जायेंगे  श्रौर  दूसरी  तरफ
 हम  बिगाड़ते  जायेंगे  त।  वह  अवस्था  हम  नहीं
 ला  सकेंगे  जो  कि  लाना  amy  है  मर्थात्‌
 हसारे  यहां  पर  अ्रत्रिके  से  अधिक  तादाद  में
 डिब्बे  दले  अधिक  से  अधिक  गाड़ियां  चलें
 लाकि  लोगों  की  भीड़  कम  हो  और  श्ासानी
 से  हम  जरूरत  का  सामान  देश  एक  कोने
 से  दूसरे  क  में  भेज  सकें  -  आज  जब  हमारे
 देश  में  लोहे  को  कमी  अनुभव  की  जा  रही  है  तो
 हमें  जहां  तक  मुमकरित  हो  मौजूदा  गाड़ियों
 की  मरम्मत  करा  कर  और  ह.  करा  कर  कॉम

 लिन  चाहिये  ।  आज  मुझे  कहता  पड़ता  है
 कि  हमारा  ध्यान  इस  ओर  कम  है  मेरी
 समझ  में  नढ़ीं  श्राता  कि  क्‍या  कारण  है  1V

 एमेनेटीज़  प्रोवाइड  करने  ते!  सिलसिले
 में  हम  देखते  हैं  कि  इस  साल  २.६८  करोड़
 की  रकम  हमने  रखी  है  ।  अब  झापकों  यह
 समझना  चाहिये  कि  जलता  ्रधिक  रेल-
 साड़ियां  चाहती  है  ताकि  चह  बिना  भीड़
 भाड़  के  समय  पर  अपनी  संजिल  पर  पहुंच
 सके  या  सुन्दर  और  आकर्यक  स्टेशन  चाहती
 है  जो  वातानुकूलित  हों  शौर  जहां  कि  वह
 आराम  से  ३  ४  घंटे  गुनार  सके  जनता
 आपके  उन  वातानुकूलित  बेटिंग  रूमों  में
 बैठने  फे  स्थान  पर  यह  चाहेगी  कि  उसको
 रेलगाड़ी  में  बैठते  का  स्थान  मिले  और  वह
 बिना  भीड़  भाड़  के  अपने  घर  पहुंच  जाये
 और  इसलिये  में  चाहूंगा  कि  झ्रापको  इस  समय

 फ्क्  रेलगाड़ियों  में  डिब्बे  बढ़ाते  की  भोर
 ध्यान  देना  चाहिये  ।

 पहले  गोरखपुर  में  रेलबे  का  हेडक्वार्टर
 होता  था  और  वहां  पर  हेडक्वार्टर  के  लिये
 व्यवस्था  है  लेकिन  वहां  पर  २७  लाख  रुपया
 लगा  करके  हेडक्वार्टर  के  लिये  तई  इमारतें
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 बनाई  जा  रही  है।  जब  कि  यहां  पर  जर'
 मुनेज  र  के  लिये  सी०  थों०  पी०  एस०  के
 लिये.  इंजीनियरों  के  लिये  अलग
 झजग  इमारतें  हैं  झौर  वह  भी  वातःनक्लिस
 अर्थात्‌  एश्ररकंर्ड,शन्ड  हैं  ।  २७  लाख  रुचया
 लगा  कर  उनमे  लिपे  इमारत  खन्  रही  है  y
 मैं  पूछना  चाहता  हं  कि  इसकी  क्‍या  ध्यावश्य-
 कता  पढ़ी  ?  क्‍या  यह  २७  लाख  रुपशा  बचा
 कर  र्स  लागत  से  हम  श्च्छी  गाड़ियां  शौर
 अच्छे  इंजन  नहीं  खरीद  सबसे  हैं  7  एक
 डिब्बा  बना  में  एक  लाख  रुपया  लगता  है
 ३०  लाख  रुपय्प  में  ३०  ध्य्बे  बन  सकते  हैं
 उससे  अ्ाप  एक  गाई  और  चला  सकते
 थे  ।  गरखपुर  में  जा  कर  देखिये  वहां
 हर  समय  धकापेल  मची  रहती  है  ।  लोगों  को
 बैठने  के  लिये  जगह  नहीं  मिलती  ।  बिहार
 में  तो  यह  भी  मालूम  नहीं  होता  कि  वर्ण  कोई
 नियम  भी  है  या  नही  ।  लोग  टिकट  बेटिकट:
 सब  तरह  से  गाड़ी  में  बे  ते  है  ।  भाज  जो
 जगहे  बर्ड  दूर  दूर  है  ब्तां  ऐ  लिये  अगर  शाप
 एक  गाड़ी  और  चला  देते  तो  उससे  लोगों  को
 ज्यादा  सुविधा  हो  जाती  ।  श्राप  गाड़ियों  को
 और  प्रारामदेह  बनाने  के  लिये  प्  करो
 रूपये  खर्च  कर  रह  है  ।  उसको  भ  आप  डब्बे
 बनाने  पर  खर्च  कर  सकते  थे  |  थोड़े  दि
 के  लिये  स्टेदानों  का  इलेक्ट्रिफि;शन  बन्द
 कर  के  डब्बे  बनाने  का  काम  करते  तो  गाड़ियां
 झ्रौर  बढ़  सकतीं  और  लोगों  की  भीड़  कम
 हो  जाती  ।  आज  लोग  आराम  इतना  नहीं
 चाहते  जितना  कि  बे  में  के  लिये  जगह  चाहते
 हैं  -  हम  लोगों  की  बात  तो  सुती  नहीं  जायेगी,
 लेकिन  श्रमरीकर  से  आपने  एक  एक्सपर्ट
 को  बुलाया  शरीर  उसकी  भी  राय  ली  ।  उसने
 झापको  यह  राय  दी  कि  जो  काम  झाप
 अ्रभी  रोक  सफते  हैं  उसको  रोकिये  भर  जो
 काम  बहुत  जहूरी  हीं  उनको  कीजिये  ।
 अझाप  सकानों  का  बनाता  रोक  सकते  हैं,
 झाप  स्टेशनों  पर  सीमेंट  के  लिये  नये  याढें
 बनवा  रहे  हैं  ताकि  वह  साफ  रहें  ,  सैकड़ों
 वर्षों  से  वह  गस्डे  पड़े  रहे,  हमारा  सारा  काम
 चलता  “रहा  है  ।  लेकित  प्राज  उनमें  झ
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 सीमेंट  लगवा  कर  नये  याई  बतवा  रहे  है  जो
 हर  साल  टूट  जाते  हैं  रटे  क्‍यों  नहीं  ?
 जहां  पर  पांच  बोरे  झाप  देते  है  यहां  पर  तीन
 बोरे  ही  लगता  है,  दो  बोरे  और  जगह  चला
 जाता  है  1  आज  खुले  बाजार  में  सीमेंट
 नहीं  मिलता,  लेकिन  ब्लैक  मार्केट  में  जितना
 सीमेंट  भाप  चाहेँ  मिल  सकता  है  |  लेकिन
 यह  सीमेंट  झाने  का  जरिया  क्‍या  है  ?  वह
 उनको  गबनमेंट  के  अफसरों  से  ही  मिलता  है  ।
 भ्ाज  जो  याड  सीमेंट  के  बनाये  जा  रहे  हैं  प्रगर
 उनको  गवर्नमेंट  रोक  दे  थोड़े  दिन  के  लिये
 वो  सीमेंट  बचगा  और  दूसरी  जगह  काम  ञ्
 सकेगा  +  अ्रमरीकन  एक्सपर्ट  गैलब्राइट  ने
 लिखा  है  :

 The  last  two  criteria  in  apprising
 investment  can  be  disposed  of  quick-
 ly.  Railways  last  a  long  time.  For  a
 hundred  years  there  has  been  a  con-
 flict  between  the  English  system  of
 building,  which  is  to  build  for  eter-
 nity  and  the  North  American  system
 of  building,  which  is  (or  used  to  be)
 to  get  safely  by  the  next  bulge  in
 traffic.  Railwaymen  in  all  countries
 have  a  bias  in  favour  of  the  former.
 But  the  next  few  years  will  be  ones
 ef  special  stringency  in  India;  there-
 after  steel,  electrical  equipment,  heavy
 engineering  products  and  the  like  will
 be  available  from  Indian  sources.

 हम  तीन  स्टील  प्नांट  लगा रहे हैं  पांच
 साल  बाद  हमारे  यहां  लोहा  बनेंगा,  और
 चीजे  बनेंगी  ।  उन  तमाम  चोज़ों  के  लिप्रे  हम
 इस  काम  को  रोक  सकते  हैं  7  उनको  रोक
 कर  हम  झौर  जगहों  पर  इस  रुपये  को
 काम  में  लायें ।  इसी  तरह  से  बिजली  लगाने
 झौर  डीजल  का  करने  ,के  बारे  में  भी  उस  ने
 राय  दी  है  कि  बिजनी  का  काम  रुक  सकता
 है,  डीजल  का  काम  भले  ही  जरूरी  हो,  लेकिन
 रोका  जा  सकता  है।  बिजली  से,  डीजल
 गस्ता  जरूर  है,  लेकिन  डीजल  मी  तो  हमें
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 बाहर  से  ही  मंगाना  पड़ेगा,  डोजल  इं  इन  मो
 बाहर  से  मंगाते  पड़ेंपे  ।  हमारे  यहां  व्हाइट
 वेषर  में  चित्तरंजन  की  क्षमता  प्रति  व  ३००
 इंजनों  की  बताई  गई  है  :

 Schemes  were  prepared  for  the
 expansion  of  capacity  to  build  30
 locomotives  per  year  at  the  end  of  the
 Second  Five-Year  Plan,  but,  in  view
 of  the  curtailment  of  the  Plan  allot-
 ment  and  the  proposed  electrification
 and  dieslisation  of  certain  sections  of
 the  Railways,  it  has  now  been  decided
 to  stabilise  production  at  74  W.G.
 locomotives,  reducing  to  the  maximum
 extent  possible  the  importation  of
 components.

 हमारे  यहां  ३००  इंजन  बन  सकते  हैं  ।
 को  ला  हमारे  देश  में  है,  उसके  लिये  “हम
 बाहर  नहीं  ज,ना  पड़ता  ।  इंजन  बित्रती  के
 करने  में  यह  होगा  कि  हम  बिजली  के  इंजन
 भी  बाहर  से  लाये,  एलिक्ट्रिक  मशीन  भी
 बाहर  से  लाबें  और  बिजली  पैदा  करते  पर  जो
 अधिक  स्वचें  होता  है  वह  भी  हम  करें।  यह
 चीज  हमारे  यहां  सफल  नहीं  हो  सकती
 रूपया  लगा  कर  हम  लोकोमोटिव  कारख,ने
 बनोगे,  उनकी  कैवेसिटी  बड़  यें  ।  जब  हम
 ३००  इंजन  “हर  वर्ष  बना  सकते  हैं  तो  क्‍यों
 हमें  मजब्र  किया  जाता  है  कि  हर  महीने
 22  या  १४  लोकोमोटिस  ही  बनाये  1  बह

 ज्यादा  क्यों  न  बनाये  ?  श्राज  थोड़े  से  लोग
 एलिक्ट्रिफिकिशन  की  मांग  कर  सकते  हैं,
 लेकिन  जिन  के  लिये  आज  यह  सब  काम
 किये  जा  रहे  हैं  उनको  इसकी  जरूरत  इतती
 नहीं  है।  मैं  पूछता  हूं  कि  किसने  मांग  की  है
 हमको  ज्यादा'  आराम  "गहिये  ।  जता
 मे  कभी  बिजली  की  गाड़ी  नहीं  मांगी,  ते
 उस  ने  कमी  डीजल  की  गाड़ी  मांधप्री  ।  वह  तो
 जल्दी  जल्दी  गाड़ी  चाहती  है,  ताकि  वह  झपने
 बच्चों  से  जाकर  जल्दी  से  जल्दी  मिल  लें  ।
 बह  यह  नहीं  चाहती  ह  उसको  सुरूर  से
 सुन्दर  गाड़ी  मिले  लेकिन  बैठते  की  जगह  ने
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 मिले  हम  रोज  कहते  पे  सुनते  हैंकिहम
 १४  अरब  रुपये  चाहते  ये,  लेकिन  हमको  कुल
 ११  झझरण  रुपये  मिले,  हमारा  काम  कम  ही
 रहा  है  |  लेकिन  में  कहता  हुं  कि  एलिकिट्र७
 'खिफकेदान  जैंसी  चीडों  को  रोक  कर  के  हम
 दूसरों  चीजों  पर  लगा  सकते  है  भौर  जनता
 को  ज्यादा  सुविधा  दे  सकते  हैं  |

 मुझे  एक  श्रौर  बात  कहती  है  1  शमी
 शर्कर्स  के  बारे  में  एक  नया  बिल  गत्ते  पेट  की
 तरफ  से  निकला  है  ।  साथ  ही  दबेत  पत्र  में
 जिह  है  कि  सब  के  लिये  तोगत  के  जरिये
 अलग  झलग  बनाये  गये  हैं  ।  अमी  में  रतलास
 गया  था  वहाँ  कामशल  क्लाबंस  की  मीटिंग
 शी  ।  उतको  मांग  बड़ी  सव्तवी  और  सही
 मालूम  पड़ती  है,  लेकिन  उनके  साथ  कुछ
 ऐसा  व्यवहार  हो  रहा  है  जो  कि  बहुत  श्च्छा
 अतीत  नहीं  होता  कॉमन  कनाकस  रेलवे
 की  आमदनी  ४  मुख्य,  आधार  हैं  ।  वही
 ट्किट  काटते  है  बड़ी  माल  बुक  करते  हैं  ।
 खोग  कहते  हैं  कि  वह  तरह  तरह  की  गड़बड़
 करते  हूँ  ओर  रुपये  कमाते  हैं  ।  सम्भव  हो
 सकता  है  कि  कमाते  हॉँ  लेकिन  यह  भी
 सम्भव  है  कि  थागे  बढ़ते  हुये  युग  के  साथ
 कु  ८  आदमी  ऐसे  होंगे  जो  ईमानदारी  से  काम
 करना  जाहते  होंगे  |  हमें  उतकी  ईयावद्ा्ी
 को  समझना  चाहिये  और  कम  से  कम  लिविग
 बेज  तो  देता  दो  जाहिये ।  उनको  कस  से  कम
 घट  पहुंच  कर  टी  की  और  दसरे  दिन  लड़के
 के  स्कूल  की  फीस  देने  की  फिक्र  तो  न  ही
 लेकिन  उनके  ऊपर  ज्यादा  ध्यान  नडीं  दिया
 गया  |  ८5०--१६०  झौर  GY Joo
 की  प्रेड्स  के  तो  मिला  दिया  गया  है  लेकिन
 इन  लोगों ४  नहीं  श्रौरों  में  लोभर  ग्रेड  के
 भादमी  कम  हैं,  लेकिन  कमशेल  बलाबस  में
 लोभ्र  ग्रेड  के  लोग  ७०  फी  सदी  हैं  ।  ओर
 जगहों  पर  ५०  रा  ६०  फी  सदी  हैं  तो  यहां
 चर  ७०  फी  सदी  हैं  मैक्सिमस  ग्रेड  पर  वह  सिर्फ
 2  ११२  परसेंट  ही  है।  उनके  लिये  हर  जगह

 पर  रिस्क मीं है ीं  है  ।  हर  जगह  पर  इसके  लिये
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 लोगों  को  कुछ  परसेंटेज  मिलता  है,  सैकित
 ह्म  लोगों  को  बह  मी  नहीं  मिलता  ।  तज
 कल  नपे  पैसे  और  पुराने  पैसे  के  हिसान  कौ
 वजह  से  शौर  गड़बड़ी  होती  है,  टिकट  के
 बेचने  में  भी  घाटा  हो  जाया  करता  है,  लेकिन
 इसके  लिये  मी  उनको  कुछ  नहीं  मिलता  ।
 इसलिये  उनकी  मांग  है  कि  उनको  भी  औरों
 की  तरह  ही  कर  दिया  जाये  ।  जब  उनकी
 शिक्षा,  उनका  नौकरी  में  आने  का  तरीका
 यही  है  जो  कि  और  क्लाकों  का  तो  यह  भिन्नता
 क्यों  है  ?  सब  कलाकंस  एकसां  ही  रहने
 चाहियें  ।  स्टेशन  मास्टर्त  में  भ्रगर  किसी
 का  काम  खराब  हुआ  तो  उनको  कामशैल
 क्लर्की  दी  जाती  है,  लेकिन  उन  में  से  अच्छे
 काम  करने  वालों  को  स्टेशन  मास्टर  नहीं
 बनाया  जाता  ।  इसलिये  में  कहना  चाहता
 हूं  कि  उनकी  मार्गें  सही  हैं।  उनका  यह  मी
 कहना  है  कि  कामर्शल  हन्स्पेक्टर्स  बाहर  से
 लाये  जाते  हैं,  उन  में  से किसी  को  नहीं  बसाया
 जाता  t  इस  तरह  से  उनके  अमोशन  का
 रास्ता  भी  कम,  उनकी  आमदनी  भी  कम
 और  उम्मीद  यह  की  जाये  कि  वह  ईमानदार
 भी  रहें  ।  यह  चीज  नहीं  हो  सकती  a  ate
 भ्राप  वाकई  चाहते  हैं  कि  वह  ईमानदारी  से
 काम  करें  तो  उन  को  बेतन  कम  से  कम  इतना
 दीजिये  कि  उन्हें  किसी  बात  की  बिन्‍्ता  न  रहे  1

 दूसरे,  भ्रापफो  मालूम  है  कि  हमारी
 सरकरर  कुछ  दिनों  से  लोडिग  और  भअ्रनलोडिग
 के  लिये,  माल  चढ़ाने  भौर  उतारने  के  लिये
 कैंट्रेक्ट  दे  रही  है।  रतलाम  में  ऐसे  छ:  कंट्रेक्टर
 हैं  जो  माल  बुक  करते  हैं  भौर  गवर्नमेंट  उनकी
 कमिशन  देती  है  ५  परसेंट  य/  २  १२  परसेंट  a
 अ्र,प  समझ  सकते  हैं  कि  वह  लोग  इससे  कितना
 रुपया  कमाते  होंगे,  झौर  वह  कौन  से  लोग
 होते  हूँ  जो  रक्खे  जाते  हैं  ?  पुराने  एम्प्लायीज,
 पुराने  रिटायर्ड  झादमियों  को  रक्खा  जाता
 है  और  उन  से  बुकिंग  का  काम  कराया  जाता
 है।  उनको  डाई  या  पांच  परसेंट  दिया  जाया
 है,  जिससे  भाप  समझ  सकते  होंगे  कि  ह. ३
 कितना  रुपया  कमाते  होंगे  ।  उनकी  रीजन
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 झामदनी  ५०००  तक  होती  है।  आखिर
 झाप  मह  क्‍यों  देते  हैं?  जब  देदा  में  श्रधिक
 से  अधिक  नौजवान  बेकार  हो  रहे  हैं,  तव  उनको
 रिक्रूट  किया  जाये  1  उनको  काम  देने  से  अधिक
 से  भ्रधिक  झादमी  काम  पा  सकेंगे  ।  हमारे
 पहां  २०  लाल  झभादमी  हर  साल  तैयार  होते
 है  जिन्हें  क्राम  चा  हेये  ।  लेकिन  इस  तरह  से
 पुराने  भ्राद्ियों  को  काम  देने  से  कंट्रैक्ट्स
 को  मोनोपलाइज  कर  दिया  जाता  है  ny
 रतलाम  में  कुछ  लोगों  ने  मुझ  से  कहा  कि
 वह  बड़े  भच्छे  तरीके  से  काम  करते  थे  और
 कम  चे  में  सरकार  का  काम  होता  था  ।
 जिस  काम  को  वह  १  हजार  में  करते  थे  उसी
 को  भाज  ५  हजार  रुपये  में  किया  जा  रहा  है  t
 इस  तरह  से  राष्ट्र  का  क्या  लाभ  हो  रहा  है।
 झाप  इस  झोर  से  अधिक  से  भ्रधिक  धन  क्‍यों
 नहीं  बचाते  ।  क्‍यों  नहीं  भाप  झपने  भाद-
 मियों  से  बुकिंग  कराते  हैं,  बाहर  से  कंट्रैक्टर्स
 से  क्‍यों  कराते  हैं  ?  इस  तरह  से  देश  का
 नुकसान  हो  रहा  है  t

 भ्राज  कैटरिंग  की  तरफ  लोगों  का  ज्यादा
 ध्यान  है  कि  वह  कैसे  हो  श्रापने  एक  कमेटी
 बनाई  थी  जिसमें  कि  हमारे  डिप्टी  मि  मिस्टर
 साहब  भी  मेम्बर  थे  ।  उस  कमेटी  ने  रिपोर्ट
 दी।  उस  रिपोर्ट  का  भापके  दबेत  पत्र  में  भी
 वर्णन  है  1  उस  रिपोर्ट  में  है  कि  किसी  के  पास
 भी  दस  या  बारह  से  ज्यादा  कंट्रेक्ट  न  हों  ।
 लेकिन  भाज  आपने  बतलाया  कि  इसलिये
 कुछ  दिक्‍कतें  हो  गयी  हैं  कि  मुकदमेबाजी
 हो  रही  है,  कुछ  इंजंक्दन  ले  लिये  गये  हैं।  लेकिन
 ऐसे  बहुत  से  मानापलिस्ट,  झाज  भी  मौजूद
 है  जिसको  कि  पझ्रापनें  नोटिस  तक  नहीं  दिया
 है  ।  भापको  इन  लोगों  से  क्‍या  प्यार  है
 कि  झापने  इस  लोगों  को  नोटिस  तक  नहीं  दिया
 धौर  जो  छोट  छोटे  कंट्रेक्टर  थे  उनको  नोटिस
 दे  दिया  ।  एक  तरफ  भाप  कहते  है  कि  कमेटी
 की  सिफारिशों  का  इम्प्लीमेंटेशन  हो  रहा  है
 और  कहीं  कहीं  मुकवमेबाजी  की  वजह  से
 दिक्कतें  हो  रही  हैँ  लेकिन  बड़े  लोगों  को  तो
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 झापतने  मोटिस  तक  नहीं  दिया  है  1  इससे
 खोगों  का  यह  श्याल  होने  लगता  है  कि  जिसकी
 पहुंच  हो  जाती  है  उसका  तो  काम  हो  जाता
 है  ओर  जिसकी  पहुंच  नहीं  होती  उसका  काम
 नहीं  होता  t  भापने  ऐसे  लोगों  को  नोटिस
 दिया  है  जिनके  एक  या  दो  ठेके  थे  लेकिन  बड़े
 बड़ों  की  सानेपली चल  रही  है।  मैं  तो  कहता
 हूं  कि  किसी  के  पास  दो  से  ज्यादा  ठेके  नहीं
 होने  चाहियें  |  ऐसा  करने  से  ज्यादा  आाद-
 मियों  को  काम  मिल  सकता  है।  लेकिन  झापने
 छोटे  ठेकेदारों  को  तो  निकाल  दिया  है  पर
 बड़ों  को  रहने  दिया  है  ।  जब  तक  इंडियन
 कंटरिंग  खत्म  नहीं  होता  तब  तक  भाप  छोटे
 लोगों  को  भी  न  छुर्दे ।  यह  इन्साफ  का
 तकाजा  है  कि  गर  आप  बड़ों  को  रखते  हैं
 तो  छोटों  को  भी  रहने  दें  ।  भापने  बड़े  लोगों
 को  ही  फायदा  पहुंचाया  है  ।  यही  हमारे
 वित्त  मंत्री  ने  भी  किया  है  1  उन्होंने  धनिकों
 को  साढ़े  सात  करोड़  कम  रिलीफ  दिया  है
 ओर  इतना  ही  इनकम  टैक्स  कम्पनियों  के  नाम
 पर  लगा  दिया  है  ।  इस  तरह  से  बड़े  लोगों
 का  तो  टैक्स  न  बढ़ा  न  घटा,  पर  झौरों
 का  टैक्स  बढ़  गया  ।  आपने  फ्रेट  भी  बढ़ाया
 है  ।  लेकिन  इसको  बढ़ाने  के  पहले  भ्रापको
 श्रपना  धर  भी  देख  लेना  चाहिये  |  हर  जगह
 बड़े  बड़े  स्टेशन  बनाये  जा  रहे  है  भर  प्लेटफार्म
 बढ़ाये  जा  रहे  हैं  ।  लेकिन  श्रगर  प्लेटफार्म
 थोड़े  गन्दे  भी  रहते  पर  अगर  आपने  इस  रुपये
 से  भ्रधिक  गाड़ियां  बनाई  होतीं  तो  लोगों  को
 ज्यादा  फायदा  होता  ।  आपको  लोगों  की
 वास्तविक  हित  को  शोर  अधिक  ध्यान
 देना  चाहिये  जहां  श्राप  लोगों  को  टैक्स
 करते  हैं  वहां  म्रापो  अपने  आराम  झौर
 झासायदा  में  भी  कमी  करनी  चखाहिये  ।

 इसी  सम्बन्ध  में  सैलूनों  के  बारे  में
 कुछ  कहना  चाहता  हूं  :  भफसर  लोग  तब  भी
 संलूनों  में  चलते  हैं।  जहां  एक  तरफ  गाड़ियों
 में  इतनी  ज्यादा  भीड़  होती  है  कि  लोग  गाड़ी
 के  ऊपर  सक  चढ़  कर  चलते  हैं  झौर  ऐसा



 करने  में  बुचटनावें  हो  जाती  हैं,  यहां  एक
 ऋ्फसर!  ब्तठ  पहिये  के  सैलून  में  अकेला
 यात्रा  करता  है  जिसमें  कि  सैकड़ों  प्रादमी
 मैठ  कर  जा  सकते  हैं  t  मैं  लाल  बहादुर
 आास्थी  जी  का  कुत्  हूं  कि  उन्होंने  मिनिस्टर
 दोते  ज्ये  मी  सैलूनों  का  उपयोग  नहीं  किया  ।
 ag  सैकिड  बलास  में  जाते  थे  ।  और  उसका
 भी  एक  डब्बा  ले  कर  चलते  थे  ।  एक  बार
 यहँ  गोरखपुर  गये  तो  बह  तो  सैकिड  क्लास
 के  डिब्बे  में  थे।  पर  उनके  मातहत
 झफसर  सैलूनों  में  थे  ।  उनको  उस  दिन  भी
 यह  शक्ल  नहीं  भाई  कि  हमारा  मिनिस्टर
 एक  डिस्बें  में  चल  रहा  है  तब  तो  हम  सैलूनों
 में  न  चले  t  इन  सेलूनों  पर  लाखों  रुपया
 श्बचे  हो  रहा  है  ।  अफसर  लोग  कहते  हैं  कि
 अगर  हमको  सेलून'  नहीं  मिलेगा  तो  मुझाइना
 करते  समय  हमको  ठहरने  में  कठिनाई  होती
 है।  पर  ब  तो  हर  बडे  स्टेशन  पर  रिटा-
 बैपरिंग  रूम  बनाये  गये  हैं  ओर  शंगर  उनको
 सकलीफ  होती  है  तो  वे  अपने  ठहरने  के  लिये
 कमरे  बनवा  सकते  है  लेकिन  इस  तरह  सैलून
 के  जा  कर  यात्रियों  की  जरूरत  को  तो  न  रोक
 ora  हम  डिमाक्रेसी  की  बात  करते  हूँ,  भ्राज
 ह्म  सोदलिस्ट  पैटर्न  की  बात  करते  हैं  और
 कहते  हैं  कि  लोगों  की  स्थिति  में  बहुत  कम
 अन्तर  होना  चाहिये,  वहां  यह  उचित  नहीं
 आलूम  देता  कि  एक  झ्रादमी  तो  अकेला  एक
 सैलून  ले  कर  चले  और  दूसरों  को  गाड़ी  में
 जगह  तक  न  .मिले।  यह  पअ्रन्तर  बहुत  ज्यादा
 है।  अंग्रेज  लोग  चले  गये  ।  अब  तो  हमको
 इम  सैलूनों  का  उपयोग  छोड  देना  चाहिये  ।

 कहो  रघुनाल  सिह  (वाराणसी)  :  झमी
 झाहनवाज  लां  साहब  हमारे  साथ  थई  क्लास
 में  भाये  हैं  ।

 ली  सिहासन  क्लिहु  :  इसलिये  मेरा  निवे-
 इन  है  कि  जहां  कहीं  भी  सम्मव  हो  सके
 आंप  पैसः  बचा  कर  लोगों  के  झाराम  के  लिये
 लगाव  आमी  योरखपुर  में  हेडक्वार्टर  की
 ऋमारत  बन  रही  है  |  मैं  कहता  हूं  कि  झाप'
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 झभी  इस  इमारत  को  न  बसायें  और  इस
 रूपये  को  गाड़ियों  के  बनाने  मे  खर्च  करें  i  में
 इस  विषय  में  भापको  गोरखपुर  की  जनता
 की  सेंट  बरसें  राय  दिला  सकता  हूं  ।
 झभी  जो  इमारत  है  वह  बहुत  काफी  बड़ी  है  ।
 उसमें  मीटिग  करने  के  लिये  बड़े  बड़े  कमरे  हैं,।
 मेरी  समझ  में  नहीं  झाता  कि  भाप  यह  २२
 लाख  रुपया  इस  इमारत  पर  क्‍यों  खर्च  कर
 रहे  है  ।  में  एक  आर  फिर  झापसे  भनुरोष
 करता  हूं  कि  आप  गरीबों  के  हितों  की  झोर
 अधिक  घ्यान  दें  भौर  जो  कामशियल  बलबस
 का  ग्रावेदत  आ  रहा  है  उस  पर  सहानुमूति
 के  साथ  ध्यान  दें  जिससे  उनको  सन्तोष  हो  rT

 sh  ana  tee:  मॉटिडा,  रक्षित
 झनुसचित  जातियां)  :  जन  व  रपीकर  स  हब,
 में  अपको  चन्यव द  देंत।  हुं  कि  दावते  मे
 बोलते  का  सौका  दिया  a  मैं  कुछ  ब  ें  पंजाब
 के  ब१ रे  में  भर  खास  कर  अ  ने  जिले  भटिडा
 के  बार  में  भर्ज  करना  चाहूंगा  |

 पहुची  बात  तो  में  यह  कहना  चाहता  हूं
 कि  रेलवें  का  धप  न  पंजाब  की  तरफ  बहुत
 कम  हैं  बनुक  बने  दूसरे  हिस्सों  के  |  तो
 इसकी  तरफ  आपकी  .तबज्जहू  होनी  चाहिये  t

 रेलबे  सरविस  कमीदान  चार  जगह
 मुकर्रर की  गई  है,  इलाहाबाद,  बम्बई,
 कलकसा  लौर  मद्रास  में  ।  हेसके  अनाया
 Board  *  रिपोर्ट  में  कहा  गया  हैं  कि

 III  Class  Technical  staff  को  द्रेव
 करने  के  लिये  दाहुजहांनपर,  माघोपुर  और
 मऊ  में  सेन्टर  खोल  रहे  हैं  7  तो  जन,ब  वाला
 ये  दोनों  जीजें  पंजाब  से  बहुत  दूर  हैं  1  पंजाब
 के  लोगों  को  श्नसे  कोई  फायदा  नहीं  पहुंच
 सकता,  कम  से  कम  उतना  फायदा  नहीं  पहुंच
 सकता  जिंतना  कि  हम  चाहते  हैं।  पंजाब
 के  लोग  बडे  जफाकश  हैं  झर  काम  करने
 के  लिए  तैयर  हैं।  लेकिल  उनके  पास

 बता  रुपसा  नहीं  हे  कि थे  'दरकब/स्तें  दे
 “कर  इंतनी  दूर  जायं  क्योंकि  डो  सकता  हैं;
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 कि  उनको  एक्सेप्ट  न  किया  जाये  ।  इकाइबाद
 के  रेलबें  सरविस  कमीदान  के  बारे  में  में
 आहता  हूं  कि  उसको  दिल्ली  लाया
 जाये  ताकि  उससे  पंजाब  वालों  को  फायदा
 पहुंच  सके  ।  झौर  झगर  सा  नहीं  कर  सकते
 हैं  तो  कम  से  कम  एक  ट्रेनिंग  सेंटर  पटियाला,
 भर्टिडा  या  और  किसी  ऐसी  जगह  में  बनाया
 जाये  जहां  कि  पंजाब  के  लोगों  को  भी  फायदा
 पहुंच  सके  ।  अब मैं  वैरोंजर्व  के  बारे  में  कुछ
 अर्ज  करना  चाहता  हूं  :  भटिडा  भर  अम्बाला
 से  दो  गाड़ियां  ऐसी  चलती  हैं,  जो  द्दाटल
 पैसेंजर  कहलाती  हैं।  ये  ६-५५  बजे  चलती  हैं।
 मैं  रेलवे  मिनिस्ट्री  को  धन्यवाद  देता  हूं  कि
 उसने  मेरी  दरख्यास्त  पर  उस  चार  डब्बे
 बाली  गाडी  में  दो  डिब्बे  और  लगा  दिये  हैं,
 जिससे  लोगों  को  बहुत  सहूलियत  मिल  है  ।
 लेकिन  ग्राजकल  लोग  ज्यादा  सफ़र  तीरते
 हैं  ौर  इतने  झादमी  एक  छोटे  से  डिब्बे  में
 हो  जाते  हैं  कि  सक़ोकेशन  होने  लगती  है  ।
 इस  भीड़  की  वजह  से  लोगों  को  बड़ी  दिक्कत
 महसूस  होती  है  t  में  सुझाव  दूंगा  कि  अगर
 उसको  मेहरबानी  करके  फुल-फ्लैज्ड  ट्रेन
 बना  दिया  जाये,  तो  उस  इलाके  के  लोगों  को
 बहुत  सुविधा  हो  जायेपी  और  रेलवें  मिनिस्ट्री
 की  झामदनी  भी  बढ़  जायेगी  ।

 भटिंडा  हिसार  मीटर-गेज  लाइन  पर
 जोध  गाड़ियां  चलती  है,  में  बहुत  नाकाफी
 हूँ  उन  में  इतनी  ज्यादा  भीड़  होती  है  कि
 मैं  ने  झक्‍सर  एक  एक  डिब्बे  के  ऊपर  पच्चास
 पच,स  आझादमियों  को  चढ़े  ह्य  देखा  है  t
 जैसा  कि  अभी  श्री  सिंहासन  सिंह  ने  कहा  है,
 उसका  नतीजा  यह  होता  है  कि  श्रक्सर
 एक्सीडेंट  हो  जाते  हैं  ।  मेरी  दरख्यास्त  यह
 कि  वहां  कम  से  कम  एक  गाड़ी  और  बढ़ा  दी
 जाये  t  रेलवे  टाइम  टेबल  को  देखने  से  पता
 अलता  है  कि  एक  गाड़ी  सिरसा  में  शा  कर
 ठहर  जाली  है।  झगर  उसको  'एक्सटेंड  करके
 भटिडा  ले  जाया  जाये  भौर  कुछ  बकफ़  के  बाद
 बह  गाड़ी  हिसार  बती  जाये,  तो  लोगों  का
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 काफ़ी  टाइम  बच  सकता  है  झौर  रेलबे  की
 झामतनी  में  भी  इजाफा  हो  सकता  है  ।

 हम  देखते  हैं  कि  रेलवे  स्टेशनों  पर  गाय

 चहुत  घूमती  हैं।  अगर  एक  झादमी  के  पास
 टिकटे  ने  हो,  तो  उसको  पकड़  लिया  जाता
 है  और  उससे  चार्ज  किया  जाता  है,  लेकिन
 हम  दैखते  हैँ  कि  गायों  का  वहां  बह्ुतायत  होती
 है  और  वे  बिना  किसी  रोक  टोक  के  घूमती
 हैं  ।  खास  तौर  पर  भर्टिडा  स्टेशन  पर  हम
 पचास  पचास  गाय  देखते  हैं  ।  कोई  उनको
 पकडडता  नहीं  है  Y

 एक  सालल्य  लडस्य 5:  क्‍या  वे  द्ष
 देने  याली  होती  है  ?

 शनी  अखित  सिंह  :  दूध  देने  वाली  नहीं
 होती  हैं  ।  जो  दूध  देने  वाली  होती  है,  उसको
 पच  कर  बांव  लिया  जाता  है  और  जब  बह
 दूध  देना  बन्द  कर  देती  है,  तो  उसको  छोड़
 दिया  जाता  है  इस  बारे  में  सख्त  हिदायत
 होनी  चाहिये  कि  किसी  स्टेशन  पर  गायें  न

 घूमते  पायें  +

 इस  सिलसिले  में  पहले  भी  रिप्रेजेन्टे-
 शान  कर  चुका  हूं  कि  भटिडा  में  कोई  एन्क्वायरी
 आफिस  नहीं  है  ।  हमारे  यहां  सास  लाइनें
 है  और  सात  गाड़ियाँ  वहाँ  जमा  होती  है  !
 बह  पंजाब  में  एक  बहुत  बड़ा  सटे गन  है,  लेकिन
 बहाँ  कोई  एन्क्‍वायरी  आफ़िप  नहीं  है  ।
 इस  बजह  से  पैसजर्स  को  बड़ी  दिक्कत  का
 सामना  करना  पड़ता  है।  उनको  मालूम  नहीं
 होता  कि  कौनसी  गाड़ी  कहां  जायेगी,
 और  कब  जायेपी'  बगीरह ।  =  हं
 वहाँ  पर  एक  एन्क्यायरी  झाफ़िस  खकूर
 खोला  जाना  चाहिये  ny

 फ़िरोद्धपुर  से  रात  को  छ:  बजे  गाड़ी
 खुलती  है  भौर  भर्टिडा  में  रात  के  झाठ  साढे  बारू
 बजे  पहुंचती  है  1  वहाँ  झाथ,  फौन  घंटे  का
 स्टपिज  होता  है।  लेकिल  पडी  काले  गाड़ी it
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 'रिफ्रेशसेंट  रूम  से  बहुत  दूर  ले  जा  कर
 खड़ा  कर  देते  हैं,  जिस  की  गजह  से  मुसा-
 फ़िरों  को  बहुत  तकलीफ़  होती  है  और  ने

 नहीं  ला  पाते  हैं  1  में  दरस्‍्थास्त
 | 2  कि  जो  गाड़ियां  खाने  के  वक्त
 स्टेश्षन  पर  पहुंचती  हैं,  उनको  रिफरेदार्मेट  रूम

 के  पास  ही  खड़ा  किया  जाय,  ताकि  पैंसेंगर्ज
 आराम  के  साथ  खाना  खा  सक  |

 भटिंडा  स्टेदान  पर  एक  फाटक
 लगा  हुआ  है,  जहां  घंटा,  झाष  घंटा
 स्टापेज  रहता  है  ।  फाटक  बन्द  रहता  है
 आऔर  उसकी  वजह से  ट्रैफिक  जैम  हो  जाता  है।
 जोगों  को  बड़ी  दिक्कत  होती  है  ।  भग्र  वहां
 शक  ओवर-बत्िज  बना  दिया  जाय,  तो  यह  मसला
 हल  हो  सकता  हैँ  ।  मे  इतनी  तजावीज  रख
 रहा  हूं,  शायद  मिनिस्टर  साहब  को  इन्हें
 प्रमल  में  लाने  में  कुछ  दिक्कत  हो।

 थ्मी  रघुनाथ  सिंह  :  भ्रंडर-प्राउंड  ब्रिज
 बना  दिया  जाय  ।

 ह , ड  अजित  सिह:  वह  बड़ा  मश्किल
 है।  प्रोवर-ग्रिज  बन  जाने  से  लोगों  को
 बहुत  झाराम  हो  जायगा  ।  उसमें  भारी  सामान
 लाने  भौर  ले  जाने  में  बड़ी  तकलीफ  होती  है,
 क्योंकि  सीढ़ियों  पर  चढ़ना  पड़ता  है  ny

 रेलवे  लाइन  के  बारे  में  में  पहले  बजट
 के  मौ्क  पर  भी  प्रजे  कर  चुका  हूँ  -  मोगा  से
 भर्टिडा  तक  की  रेलवे  लाइन  पंजाब  में  बहुत
 ही  अच्छा  काम  देगी  ।  इससे  बीस-पच्चीस
 लाख  लोगों  को  फायदा  होगा  ।  इस  वक्‍त
 अगर  कोई  मोगा  से  भटिंडा  जाना  चाहें,  तो
 पहले  उसे  फिरोजपुर  जाना  पढ़ता  हँ,जो  कि
 वैतीस  चासीस  मील  का  फासला  हैं  ।  फिर
 फिरोजपुर  से  मर्टिडा  जाना  पड़ता  है,  जो  कि
 लगभग  साठ  मील  का  फासला  है  अगर
 मोगा  से  मर्टिडा  तक  डायरेक्ट  लिंक  ही  जाय,
 तो  पचास  मीस  का  फासला  बच  सकता  है  और
 पैसेंजर्ज  को  बहुत  फायदा  होगा  1  भाज  हालत
 बह  है  कि  उस  इलाक  में  जो  गांव  हैं,  उनके
 बीस-बीस,  पच्चीोस-पण्चीस  सौल  तक  कौई
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 स्टेशन  नहीं  है,  जिससे  लोग्रों  को  बहुत  पैदल
 चलना  पढ़ता  है।  हम  लोगों  को  समझाते
 हैं  कि  टैक्स  हेना  चाहिए,  ह.  'ससके  जरिये
 से  फाइब  यीभर  प्लैन  अल  रही  है,  सड़कों  बन
 रही  हैं  और  रेलें  बन  रही  है,  लेकिन  हकीकत
 यह  हूँ  कि  बनता  कुछ  भी  नहीं  है  ।  हम  टैक्स
 झदा  करने  के  लिए  तभी  कह  सकते  है,  श्गर
 लोगों  के  लिए  कुछ  कस्ट्रमिटथ  काम  सी  किया
 जाय  झौर  लोग  यह  महसस  करें  कि  गवर्नमेंट
 हमारे  लिए  कुछ  कर  रही  है,  इसलिए  अगर  बह
 टैक्स  मांगती  है,  तो  यह  कुछ  ग़ेर-मुनासिब
 नहीं  है  1  पंजाब  में  यह  एलान  कर  दिया  गया
 है  कि  मैट्रिक  तक  फ्री  एजुकेशन दी  जायगी  |
 यह  एक  बहुत  भ्रच्छा,  सुहावना  भ्रौर  खूबसूरत
 सपना  लोगों  को  दिखाया  जा  रहा  है।  भाज
 पोर्ज-शन  यह  है  कि  टैक्स  तो  लगाए  जा  रहे  हैं,
 लेकिन  इन  प्रैक्टिस  लोगों  के  लिए  कुछ  होता
 नहीं  है  t

 स्टेशनों  पर  गाड़ियों  के  बारे  में  एनाउ-
 न्समेंट  करमे  का  इन्सजाम  कर  के  गवर्नमेंट  ने
 बड़ा  भ्रच्छा  काम  किया  है।  इससे  'एन्क्वायरी
 झ्राफिस  वालों  का  काम  झाधा  हो  गया  है।
 इस  सिलसिले  में  में  यह  संजेदान  दुंगा  कि
 चूंकि  पंजाब  में  पंजाबी  और  हिन्दीं  दो  रिजन
 बना  दिए  गए  हूँ,  इसलिए  पंजाबी  रिजन
 सें  एनाउंसमेंट  पंजाबी  में  हो,  हिन्दी  में  नहीं  1
 इसी  सरह'

 शमी  मजल  प्रभाकर  =  (बाहम  दिल्‍ली-रक्षित
 भनुसूचित  जातियां  )  :  हिन्दी  में  भी  भौर  पंजाबी
 में  भी  |

 ्भी  भलित  सिह  :  दोनों  में  हो  जाव-
 एक  दफा  हिन्दी  में  और  दूसरी  दफा  पंजाबी  में
 हो  जाय  ।  वहां  गांवों  के  लोग  भी  ज्यादा
 हिन्द,  नहीं  समझ  पाते  है।  भ्रगर  पंजाबी  में
 भी  एमाउसल्समेंट  होगा,  तो  उन्हें  समझने  में
 सहूलियत  रहेगी  t  आहिस्ता  झाहिस्ता--
 पाचि  दस  साल  तक  @  हिन्दी  समशने  लग
 जायेंगे,  तो  हम  कोई  एतराज  नहीं  करेंगे  भौर
 न  ही  एतराज  करना  भाहिए  कि  उन  लोगों
 के  लिए  हिन्दी  में  एनाउन्समेंट क्‍यों  की  जाती  है
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 {at  जित  सिह]
 इस  सिलसिले  में  में  यह  भोटलजे  करना

 चाहता  हूँ  कि  हमारे  मुल्क  में  बहुत  से  लोग
 झेधे  होते  है।  उनमें  से  जो  सोग  पढ़े  लिखे  होते
 हैं,  अगर  स्टेशनों  पर  एनाउन्समेंट  के  लिए
 उनको  रख  लिया  जाय,  और  जो  देख  सकते
 हैं,  उन  को  दूसरी  जगहों  पर  लगा  दिया  जाय,
 तो  उन  लोगों  के  रोजगार  का  मसला  हल  हो
 सकता  है  और  गवर्नमेंट  की  नेकनामी  होगी  a
 उन  लोगों  ने  वहां  सिर्फ  बोलना  ही  है---रट
 लिया  और  बोलते  गए।

 झब  में  मैथड  आफ  सिलक्दन  फार
 मेड  प्रोमोशन  के  बारे  में--क्रिटिसिज्म  के  तौर
 पर  नहीं,  बल्कि  कुछ  सजेशन्ज  देने  के  लिए-
 कुछ“  अर्ज  करना  चाहता  हूं।  होता  यह  है  कि
 एक  बोर्ड  कांस्टीच्यूट  कर  दिया  जाता  हैं  ।
 यह  बोर्ड  तीन  झादमियों  का  होता  है  ।  लोग
 उसके  सामने  जाते  है  झौर  इम्तिहान  दें  कर
 चले  जाते  है।  इसमें  बहुत  से  नुक्सान  होते  हैं,
 क्योंकि  बोर्ड  दो  तीन  मर्ह  ने  पहले  से  कांस्टी-
 मूट  कर  दिया  जाता  है।  भाजकल  सब
 एपरोचबल  होते  हैं।  इन्ट्रेस्टिड  लोग  किसी  न
 किसी  जरिये  से  उनसे  मिल  लेते  हैं--या  यूं
 कहिए  कि  उनको  पैसा दे  देते  हैं,  ब्राइब  कर  देते
 है----और  उनको  उनफ्लुएन्स  कर  के  चुन
 लिए  जाते  हैं।  इस  सिलसिले  में  तीस  पावंट्स
 पसंनेैलिटी  के  रखे  जाते  हैं  और  बीस  पायंट्स
 उसके  लिए  होते  हे  जिस  को  रेलवे  वाले  अपनी
 जबान  में  याइवा-वोसा  कहते  हैं  -  ४०
 प्बाइंट  ऐसे  हैं  जो  एंटायरली  एट  दी  विल.
 झाफ  वी  बोर्ड  के  ऊपर  होते  हैं  भौर  जिसको
 बोर्ड  चाहता  है  ३०  प्वाइंट  दे  देता  है  भौर
 जिसको  नहीं  चाहता  है  नहीं  देता  है  1  वाकी
 के  जो  २०  प्याइंट  हैं  उसको  एक  कैंडिडेट  को
 चाहे  टैस्ट  &  कर  दे  दिया  जाता  है  या  दूसरी
 सरह  से  दे  दिया  जाता  है।  तो  मैं  1. ड  करना
 चाहता हूं  कि  ये  जो  ३०  प्वाइंट  परस्नैलिटी
 के  रखे  है  नहीं  होने  चाहिये  ।  इसकी  जगह
 घर  सीलियौरिटी-कम-फिटनेंस  को  ही  देखा
 जाना  चाहिये  7  यह  देखा  जाना  चाहिये  कि
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 क्या  बह  कैंडिडेट  उस  काम  को  करने  के
 लिये  फिट  है  या  नहीं  ।  झगर  भाप  ऐसा
 करेंगे  तो  आज  जो  भरड़बड़  देखने  म॑  बारत  है.
 वहू  खत्म  हो  जायेगी  ।  झाजकल  णो  श्राइ-
 बरी  ष्वल  रही  है  वह  भी  खत्म  हो  जामेगी  !

 में  एक  भज  शौर  करना  चाहता  हूं
 भौर  बह  यह  है  कि  जो  बलास  २  के  झाफिससे
 को  बोर्ड  में  लिया  जाता  है,  उनको  नहीं  लिया
 जाना  चाहिये  ।  मैं  रेलवे  मिनिस्टर  साहब  से
 मिला  था  और  मैं  उनका  शुक्रिया  अदा  करना
 चाहता  हूं  कि  उन्होंने  बड़े  ध्यान  से  मेरी
 बात  को  सुना  ।  उन्होंने  कहा  था  कि  बहु  इस
 पर  सोच गे  ,  में  बतलाना  चाहता  हूं  कि  ये
 जो  क्लास  २  आफिसर्स  होते  हैं  जिनको  कि
 बोर्ड  मे  जगह  दी  जाती  है,  ये  बहुत  ईज़िली
 ब्राइब्ड  होते  हैं  -  इनको  थोड़ी  तनख्वाह
 मिलती  है  और  उनको  प्रोमोशन  चाहने  बारे  ६
 थोड़ा  बहुत  दे  कर  अपना  काम  निकलवा
 लेते  हैं  ।  जनाबेवाला  मेरे  पास  इस  तरह  के
 केसिज  हैं  झौर  अगर  मिनिस्टर  साहब  चाहें
 तो  में  उनकी  उनकी  खिदमत  मे  पेदा  कर
 सकता  हूं  ।  बड़े  बड़े  सीनियर  एफिशेंट  लोगों
 को  इगनोर  कर  दिया  गया  है  शौर  जो  नये
 नये  है  उनको  ले  लिया  गया  है

 अपनी  रिपोर्ट  में  रेलवे  बोर्ड  ने  दोड्यूल्ड
 कास्ट्स,  दौड्यूल्ड  ट्राइब्स  भौर  एंग्लो-इंडियंस
 को  नान-शाज़िटिड  रेलवे  सविस  म॑  लेने  के  सिये
 लिखा  है।  यहां  पर  कहा  गया  है  कि  जितनी
 पोस्ट्स  इनके  लिये  रिजर्व  की  गई  हैं  वे
 २,०४७  है  भौर  केवल  ३२३१  झादमी  डी  लिये
 गये  हैं  -  मुझे  तो  दाक  है  कि  दौड्यूल्ड  कास्ट
 के  लोगों  के साथ  इस  मामले  म॑  बहुत  ज्यादा
 डिसक्तिमिनेशन॒  किया  जा  रहा  है  )  यय
 जब  कि  हमारे  मिनिस्टर  साहब  ही  बीश्यूल
 कास्ट  के  हैं  झौर  झगर  उनके  होते  ह्य  ही
 ऐसी  बात  हो  तो  मैं  समझता  हूं  कि  उसको
 ही  इसके  लिये  जिम्मेबार  होगा  चाहिमे  और
 उन्हीं  पर  इस्लाम  लगाया  थाना  ग्याहियों
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 cd  कि  हम  लत््या  पर  ।  रिपोर्ट  में  कहा  गया
 Q  कि  चूंकि  पढ़े  शिखे  लोगों  की  कमी  है,
 जआस्ते  बहुत  ज्यादा  लोग  नहीं  लिये  गये  है।
 आनाबेवाला,  झगर  इसमे  इतनी  सी  बात
 शौर  सिख  दी  जाती  कि  कितने  लोगों  ने
 एप्लाई  किया  तब  हम  लोगों  को  क्‍्लीयरली
 चत्ता  लग  जाता  कि  इतने  लोगों  ने  एप्लाई
 किया  शौर  इतनों  को  रखा  गया  और  इतनी
 पोस्ट्स  'रिजवंड  थी  ।  बिना  इस  इनफार्मशन
 के  हम  शक  ही  रहता  है  कि  ह्म  लोगों  के  साथ
 डिसिक्रिसिनेटरी  सलूक  हो  रहा  है  भौर  यह
 न्लब  सकधबना  रहेगा  जब  तक  हम  लोगों  को
 ह... है  सेद्ठूयह  नहीं  बता  दिया  जाता  कि  कितने
 लोगों  ने  एप्लाई  किया  भौर  कितनों  को
 प्स्क्या  गया  और  कितनी  पोस्टस  रिज़र्वड  थीं  ।
 कऋअणर  हस  तरह  का  एक  कालम  इस  स्टेटमेंट
 में  शौर  बढ़ा  दिया  जाता  तो  अच्छा  रहता  t

 wa  जो  एक्सीडेंट्स  हमारे  रेलबज़  पर
 बहुत  ज्यादा  होते  है  उनके  बारे  में  मैं  थोड़ा
 सा  अर्ज़  करना  चाहता  हूं  मै  चाहता  हूं
 कि  आपके  पास  जो  टैक्निकल  स्टाफ  है  उसको
 शाप  बढ़ाये  ।  झगर  श्राप  टैक्निकल  स्टाफ

 न्को  बढ़ायंगे  तो  इसका  नतीजा  यह  निकलेगा
 कि  कुछ  लोग  तो  आफिस  के  काम  में  लगे
 रहेंगे  और  दूसरे  रेलवे  लाइंस,  एंज़िस,  और
 डिब्बों  की  देख  भाल  में  लगे  रहेंगे  '  झ्राजकल
 यह  होता  है  कि  जो  टेक्निकल  स्टाफ  आपके
 पास  है  वह  झरफिय  रं  री  करता  है  और
 आहर  का  काम  भी  करता  हूं  (जसका  नतीजा
 यह  होता  है  कि  उसको  डबल  काम  करना
 पड़ता  है।  मैं  तो  चाहूंगा  कि  ये  जो  कढी०
 ईल  एन०  हैं,  To  fo  एन०  हैं,  पी०  डब्ल्यू  ०
 झाई  हैं  या  दूसरे  टैक्तिकल  कर्मचारी  हैँ
 ये  इतनी  तादाद  मे  होने  चाहिये  कि  उनको
 कम  के  कम  इतना  समय  तो  मिल  जाये  कि  वे
 ेख्च  लाइंस  तथा  दूसरी  जीजों  की  देखभाल
 अच्छी  तरह  से  कर  सके  ।

 अभी  एक  बात  श्री  सिहासन  सिंह  जी  ने
 कही भौर इसमें मैं भौर  इसमें  मैं  उनके  साथ  सहमत  हूं  1
 म्ह  कैटरिंग  के  जारे  में  है।  मैं  मिनिस्टर
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 साहब  को  धन्यवाद  देता  हूं  कि  उन्होंने  केटरिन
 को  पले  मातहत्त  कर  सिया.  है  |  मुझे  कई
 ऐसे  केसिस  मालूम  हैं  जहां  पर  यह  जो  केटरिंग
 है  यह  कुछ  एक  लोगों  की  मोनोपली  ही  बन

 राई  है  ।  कुछ  लोगों  को  प्रापने  बहुत  सारे
 कांट्रेक्टस  दे  रखे  हैं  a  एक  एक  झादमी  को
 आपने  पांच  नहीं,  दस  नहीं  बल्कि  इससे  भी
 ज्यादा  कांट्रेक्ट  दिये  हुये  हैं  ।  इसने  ज्यादा
 कांट्रेक्ट  एक  आदमी  को  नहीं  दिये  जाने
 चाहिये

 a  ह्यायी  (देहरादून)
 कम  डाली  जानी  चाहिये  ।

 करो  अजित  सिह  :  त्यागी  जी  तो  ज्यादा
 मिर्च  खाते  हैं  और  दूसरों  को  कहते  हैं  कि
 कम  डाले  |

 :  मिर्च  भी

 में  यह  अज़े  कर  रहा  था  कि  कुछ  एक  लोगों
 को  इसने  ज्यादा  कांट्रेक्ट  नहीं  दिये  जाने  चाहियें
 कि  यह  उनकी  सानोपली  ही  बन  जाये  v
 मैं  चाहूंगा  कि  किसी  एक  प्रादमी  को  दो  से
 ज्यादा  कांट्रेकट  न  दिये  जायें  1  मैं  यह  भी
 चाहूंगा  कि  ये  कांट्रेंकट  ज्यादा  से  ज्यादा
 रिफ्यूजीज़  को  दिये  जायें  अगर  इन  लोगों
 को  कांट्रेकट  दे  कर  काम  पर  लगाया  गया
 तो  यह  हमारे  देश  के  लिये  भ्रच्छा  होगा  ।

 सेठ  अचल  सिह  (झागरा)  :  उपाध्यक्ष
 महोदय,  यह  जो  रेलवे  डिपार्टमेंट  है  यह  एक
 बहुत  बड़ा  डिपार्टमेंट  है  शौर  जो  काम  यह  करता
 है  बह  बहुत  महत्यपूर्ण  है  ।  इसमें  करीब  दस
 लाख  श्ादमी  काम  करते  हैं  झौर  यह  जो
 महकसा  है  यह  दुनिया  में  दूसरे  नम्बर  का  है
 भौर  अगर  एशिया  को  ही  लिया  जाये  तो
 इसका  नम्बर  पहला  होता  है।  रेलों  में  करी
 करीब  ३५  लाख  भादमी  रोजाना  सफ़र  करते
 हैं  भौर  इसके  जरिये  से  माल'  ढोने  में  तथा
 यात्रियों  को  एक  जगह  से  दूसरी  जगह  पहुँ-
 आने  में  जो  कार्य  करना  पड़ता  है  वह  विधाल
 है  भौर  इसकी  उपयोगिता  भिविवाद  है  v
 इससे  लोगों  को  बहुत  सुविधा  होती  है  +
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 जो  गल्ला,  सिमिट,  स्पात,  शूगर  झादि  बाहर
 से  भाता  है  या  अपने  बेक  में  पैंदा  होता  है  या
 तैयार  होता  है,  उसको  एक  जगह  से  दूसरी
 जगह  रेलों  के  जरिये  ले  जाने  में  बहुत  सुविधा
 होती  है  ।

 यह  बड़ी  खुशी  की  बात  है  कि  जब  से
 हमारा  देश  स्वतन्त्र  हुआ  है  उस  समय  से  इस
 विभाग  में  हर  प्रकार  से  उन्नति  द. 4  तरक्की
 हो  रही  है  ।  हमारे  यहां  जो  चित्तरंजन  का
 कारसाना  खूला  है,  उसमें  इंजिन  बनाने  का
 काम  शुरू  हो  गया  है  ।  यहां  पर  शुरू  शुरू  में
 बहुत  कसम  एंजिन  बनते  थे  पर  शन  करीब
 करीब  दो  सौ  इंजिन  हर  साल  बनने  लगे  है
 इसी  प्रकार  हमें  बैगंस  के  लिये  विदेशों  पर
 निर्भर  करता  पड़ता  था  लेकिन  शब  उनको
 बनाने  का  कारखाना  हमारे  यहां  स्थापित
 कर  दिया  गया  है  |  पहले  पहल  १३००  के
 करीब  बैगन  यहां  तैयार  होते  थे  लेकिन  अरब
 १३,०००  या  १४,०००  हर  साल  तैयार  होते

 हैं।  इस  तरह  से  सवारी  गार्ड'  के  डिब्बे  बनाने
 का  कारखाना  पैेराम्बूर  में  स्थापित  कर  दिया
 गया  है  भौर  वहां  पर  जहां  पहले  ३००  डिब्ये
 बनते  थे  अब  Goo  से  ८००  डिब्बे  बनने  शुरू
 हो  गये  हैं  ।  इसी  तरह  से  रेलों  की  जरूरतें
 पूरी  करने  के  लिये  लोहे  तथा  इस्पात  के
 कारखाने  स्थापित  किये  जा  रहे  हैं  ।  जो
 लोहा  सथा  इस्पात  बाहर  से  झाता  है  वह
 ष्ब  हमारे  यहां  ही  उपलब्ध  होने  लगेगा  ।
 इससे  हमारी  रेलों  की  पटरियों,  स्‍लीपरों  श्रादि
 की  जो  जरूरतें  हैं  वे  भासानी  से  पूरी  हो
 जायेंगी  -  इस  तरह  से  रेलों  का  जो  यह
 ड्ैपयोगी  महकमा  है,  इसमें  निरन्तर  तरक्की
 हो  रही  है  शौर  बहुत  ही  संतोषजनक  ढंग  से

 हो  रही  है।  मेंने  देखा  है  कि  हमारी  रेलों  पर
 टिकिटर्सस  ट्रैवल  बहुत  चलता  है  ।  इसको
 रोकने  के  लिये  रेलबें  विभाग  ने  पिछले
 साल  करीब  े  लाख  लोगों  को  पकड़ा
 झौर  उनसे  करीम  १  करोड़  ५३  लाख  रुपया

 सुल  किसा  ।  लेकिन  में  बताना  चाहता
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 हैं  कि  झग  भी  बहुत  से  लोग  बिता  टिकिट
 सफर  करते  हैं  भौर  में  समझता  हूं  कि  इस
 ओर  और  ज्यादा  ध्यान  देसे  की  भावश्यकता
 है।

 द्वितीय  पंच  बर्षीय  योजना  में  जहां  पहले
 रेलों  के  लिये  १४००  करोड़  रुपया  रखा  गया
 था  उसकों  श्रव  ११२५  क  रोड  कर  दियां  गया
 है  ।  इस  रुपये  का  उपयोग  डिब्बे  बनाने  के
 लिये,  इ  जिन  बनाने  के  लिये,  पटड़ियां  बिछाने
 के  लिये  शैड्स  वगैरह  बनाने  के  लिये  किया
 जायेगा  ।  यह  खुशी  की  बात  है  कि  पिछले
 पांच  सालों  में  काफी  सुविधायें  यात्रियों  को
 दी  गई  हूँ,  श्रनेक  गाड़ियां  चलाई  गई  है,
 दौड  बनाये  गये  हैं,  प्लेटफार्म  ऊंचे  किये  गये
 है,  नये  प्लेटफार्म  सथा  वेंटिंग  रूम  बनाये  गये
 हैं,  तीसरे  दर्ज  के  डिब्बों  में  पंखे  लगाये  गये
 हैं  तथा  दूसरी  प्रकार  की  सुविधायें  प्रदान
 की  गई  हूँ  ।  इन  सब  चीजों  को  देख  कर  खुशी
 तथा  ह्ष  का  ही  भ्रनुभव  होता  है।  में  भ्राशा
 करता  हूं  कि  हमारे  मंत्री  महोदय  जो  इस
 दिवा.  में  काफी  कुछ  कर  चुके  हैं  शौर  भी  करेंगे
 आर  यात्रियों  के  लिये  अ्रधिक  से  श्रधिक
 सुविधायें  उपलब्ध  करने  का  प्रयास  करेंगे  ।
 शब  में  यह  चाहता  हूं  कि  भ्राज  जो  बहुत  सी
 मुसाफिर  गाड़ियों  में  भीडभाड़  रहती  है
 उसकी  तरफ  ध्यान  दिया  जाय  और  रेल-
 गाड़ियों  में  और  पअ्रधिक  डिब्बे  लगाये  जायें
 आर  अधिक  रेलगाड़ियां  चलाई  जायें  ताकि
 जनता  को  सफर  करने  में  राहत  मह॒यूस  हो
 आर  जिन  दिक्कतों  का  आज  उसे  सामना
 करना  पड़  रहा  है,  वह  उसको  न  केा
 आयें  1
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 यह  खुशी  की  बात  है  कि  पिछले  २,  ३
 ह ल  में  ऋुछ  नई  रेलगाड़ियां  चलाई  गई  हैं
 लेकिन  भारत  जैसे  विशाल  देक्ष  की  जनसंक्ष्या
 को  देखते  हुये  ओर  जो  कि  नित्य  प्रति  बढ़
 रही  है,  और  जब  के  लोग  पहले  से  श्रथिक
 ट्रैवल  माइंडेड  द्वोते  जा  रह ेहैं  शौर  मोटरों,
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 बसों  क्वारा  सफ़र  न  करके  रेल  के  जरिये
 सफ़र  करना  न्दाह्ते  हैं  क्योंकि  रेल  का
 सफ़र  बसों  के  मुकाबले  सस्ता  होता  है,

 श
 बाद्ीवय  से  मेरा  निवेदन  है  कि  वह  उन

 थर  जहां  कि  भीड़  प्रचिक  होती  है,
 रेल  के  डिब्बों  की  संख्या  बढ़ायें  ताकि  जनता
 लना  भीड़  भाड़  के  सफ़र  कर  सके  t

 ea  झागरे  के  सम्बन्ध  में  में  शापकी

 झनुमति  से  थोड़े  से  धाब्द  कहना  चाहूंगा  |
 झागरा  एक  बहुत  महत्वपूर्ण  दाहर  है,  इंटर-
 खेंशनल  सिटी  है  -  एक  समय  था  जब  कि
 झागरा  दाहर  दुनिया  में  सबसे  बड़ा  शहर
 गिना  जाता  था  लेकिन  आज  के  दिन  भी
 उसकी  अहमियत  कम  नहीं  है  ।  आज  मी
 सैकड़ों  और  हजारों  यात्री  विदेशों  और
 स्वदेश  से  भागरे  का  ताजमहल  शौर  दूसरे
 महत्वपूर्ण  ऐतिहासिक  स्थान  देखने  श्राते  है।

 (Mr.  Deputy  Spzakrr  in  the  Chair]

 भ्रागरे  में  हम  एक  सेंट्रल  रेलवे  स्टेशन
 खुलवाना  चाहते  थे  और  हम  ने  उसके
 लिये  काफ़ी  कोशिश  भी  की  लेकिन  अभी  तक
 कोई  सेंद्रल  रेलवे  स्टेशन  नहीं  बने  पाया  है  ।-
 झागरे  में  ७  स्टेशन  हैं  ।  छोटी  लाइन  के
 मुसाफिरों  को  बड़ी  लाइन  पर  जाने  के  लिये
 बड़ा  समय  खर्च  करना  पड़ता  है  भौर  क़रीब
 प्रे,  या  ढाई  मील  चलना  पड़ता  है  और  कभी
 कभी  उनको  गाड़ी  नहीं  मिलती  है  और  छुट
 जाती  है  और  इसी  दिक्कत  को  दूर  करने  के
 लिये  सेंट्रल  रेलवे  स्टेशन  बनाने  का  हमारा
 सुझाव  है  और  मैं  चाहता  हूं  कि  मंत्री  महोदय
 इस  कम्ती  को  पूरा  करने  की  झोर  ध्यान  दें  ।

 साथ  ही  साथ  में  यह  जरूर  कहना  चाहता
 हूँ  कि  पह  बढ़ी  खुशी  की  बात  है  कि  राजामंडी
 स्टेशन  क़रीब  क़रीब  यन  चुका  है  गौर  उसका
 किदूधाटन  जुलाई  में  होने  जा  रहा  है  ।

 इसी  तरीके  से  महू  सन्तीष  कौ  बाल  है
 कि  रेलवे  मंजादम  ने  आमर  कैंट  और  फोर्टे
 ह. 4  स्टेशन  पर  काफी  सपमा  लगा  कर  दौर
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 यगेरह  बनाया  है  भौर  झन्य  काफी  सुविधायें
 यहां  पर  दी  हैं।  लेकिन  जैसा  कि  मैंनें  ऊपर
 कहा  आगरा  एक  बहुत  बड़ा  इंटरनेशनल
 एम्पाट्टंस  का  शहर  है  भौर  यहां  पर  रेलगाड़ियों
 की  शझौर  अधिक  सुविधायें  होनी  चाहियें  ।

 मुझे  इस  बात  की  खुशी  है  कि  करीब  २
 साल  से  आगरा  से  कलकसा  जाने  वालों
 को  सुविधा  हो  गई  है  और  त्फ़ान  एक्सप्रेस
 झागरा  हो  कर  कलकत्ता  जाने  लगी  है  |
 मै  ने  दरख्यवास्त  की  थी  कि  गर,  इसी  तरह
 बम्बई  के  बास्ते  अ्रगर  तूफ़ान  मेल
 झागरा  हो  कर  जाये  या  कोई  एक्सप्रेस  गाडी
 आगरा  हो  कर  क्पाना  जाय  तो  इससे  आगरे
 बालों  को  काफ़ी  सहलियत  हो  सकती  है  ।
 इस  प्रकार  २४  घंटे  का  सफ़र  २०  घंटे  में  हो
 सकेगा  :

 करौलो  के  मेले  और  महावीर  जी  के
 मेले  में  आगरे  से  हजारों  यात्री  जाते  हैं  और
 उनको  हन  दोनों  जगहों  के  लिये  बियाना  पर
 गार्ड!  बदलनी  पड़ती  है  श्रौर  उसको  रास  भर
 वहां  पर  पड़ा  रहना  पड़ता  है  tr  में  चाहता
 हूं  कि  इन  जगहों  के  लिये  अ्ागरे  से  गंगापुर
 तक  डाइरेक्ट  ट्रेन  होना  चाहिये  ।  झाज
 सीधी  गाड़ी  की  व्यवस्था  न  होने  से  यात्रियों
 को  बड़ी  असुविधा  का  सामना  करना  पड़ता
 है  शौर  उनको  इस  पण,  ६०  मील  के  सफ़र
 को  पूरा  करने  में  १०,  १२  घटे  लग  जाते  हैं  t

 इसके  अतिरिक्त  झागरे  से  लखनऊ-
 के  वास्ते  कोई  डाइरेक्ट  ट्रेन  नहीं  जाती  है,
 केवल  कुछ  डिब्बे  जाते  है  भौर  २५०  मील  के
 सफ़र  को  तय  करने  में  १०  झौर  १२  घंटे
 का  समय  लगता  है  इसलिये  मेरा  सुझाव
 है  कि  एक  सीधी  गाड़ी  झागरे  से  वाया  टूंडला
 हो  कर  लखनऊ  के  सिये  चलनी  चाहिये
 जिससे  कि  झ्रागरे  से  लखनऊ  पहुंचने  में  कम  से
 कस  समय  सगे  t

 zee  मंत्री  महोदय  मे  जो  रेलबे  बजट
 रखा  है  उसका  ६4  स्बागल  करता  हूं  उस:
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 [as  भचल  कस
 बजट  में  जो  टैक्सेज  लगाये  गये  है  वे  भी
 स्वागत  के  योग्य  हैं  क्योंकि  इस  समय  हमारे
 दे  को  द्वितीय  पंचवर्षीय  योजना  में  निर्षा-
 रति  लक्ष्यों  को  प्राप्स  करन  के  लिये  त्याग
 करने  को  तैयार  रहना  होगा  ।  हमारे  देश
 “को  इस  समय  काफ़ी  पये  की  हुरूरत  है  और
 अपनी  इस  पंचवर्षीय  योजना  को  कामयाब
 जनाने  के  लिये  स्पष्ट  है  कि  जनता  पर  करों
 का  कुछ  झ्रधिक  भार  डाला  जाये  में  जानता
 हूं  विरोधो  पाठियों  शोर  से  हमारे  बहां
 अचार  किया  जा  रहा  है  कि  जनता  को  इन
 स्टैक्सों  के  विरुद्ध  उकसाया,  जाय  और  वह
 “इन  टैक्सों  के  विरुद्ध  अपनी  आवाज  उठाये
 “लेकिन  मुझे  विदवास  है  कि  जनता  ऐसा  नहीं
 “करेगी  क्‍योंकि  वह.  जानती  है  कि  हमारी
 सरकार  को  पंचवर्षीय  योजना  में  रक्खे  गये
 लक्ष्यों  को  प्राप्त  करने  के  लिये  काफ़ी
 पयों  की  ज़रूरत  है  और  7संलिये  वह  इन
 टैक्सों  का  विरोध  नहीं  करेगी  और  खुर्श।  खुशी
 बहू  इनको  देगी  |  श्न्त  में  में  एक  बार  फिर
 रेलवे  बजट  का  स्वागत  करता  हूं  ।
 Shri  D.  C.  Sharma  (Gurdaspur):  I

 approach  the  Railway  Budget  with
 mixed  feelings.  I  am  not  one  of  those
 who  will  say  that  everything  is  wrong
 with  the  railways,  in  respect  of
 employees,  in  terms  of  self-sufficiency,
 in  terms  of  technical  efficiency,  and
 so  on.  But  I  am  not  also  one  of
 those  who  would  think  that  every-
 thing  is  rosy  in  this  garden,  and  that
 everything  is  going  on  very  smoothly
 and  very  happily  with  the  railways.

 The  very  first  thing  that  occurs  to
 me,  when  I  speak  on  this  problem,  is
 this.  Why  are  the  railways  dealing
 with  their  problems  in  a  piece-mea)
 fashion.  Why  is  it  that  the  railways
 do  not  form  an  overall  view  of  what
 haz  been  done,  what  is  being  done,
 and  what  needs  to  be  done!  Of
 course,  it  will  be  said  that  the  First
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 i  i ways—I  mean  the  Ministry
 bodies  associated  with  the  administra-
 tion  of  the  railways—are  just  living
 on  an  adhoc  basis,  and  leading  a
 hand-to-mouth  existence.

 When  they  have  a  problem,  they
 institute  a  committee.  That  committee
 gives  its  findings.  But  very  often  the
 findings  of  that  committee  are  '  not
 implemented;  and  sometimes,  they
 sre  implemented.  Then,  there  is  a
 reviewing  committee;  then,  there  is
 this  committee  and  that  committee
 and  that  committee  and  so  on.  What
 I  mean  to  say  is  this  that  all  of  us
 are  convinced  that  the  railways  are
 the  biggest  national  undertaking  in
 this  country,  and  all  of  us  want  that
 the  railways  should  be  a  model  em-
 ployer;  all  of.us  want  that  the  rail-
 ways  should  give  us  a  model  acmin~
 istration;  alt  of  us  want  that  the  rail-
 ways  should  behave  towards  their
 customers  in  the  most  exemplary
 fashion.

 ‘But  I  would  say  that  the  way  the
 railways  have  been  dealing  with
 these  problems  is  most  casual,  most
 perfunctory  and  most  unfruitful.  How
 is  it  happening  like  that?  For
 instance,  we  introduced  the  zonal
 system  of  railways.  I  have  been  told
 on  the  floor  of  the  House  that  the
 system  will  be  placed  under  review
 and  that  the  Railway  Minister  will
 come  and  tell  us  as  to  whether  it  has
 worked  well  or  not.  Then  we  had
 the  divisionalisation  of  railways,  and
 we  are  having  all  kinds  of  adminis-
 trative  machinery  to  deal  with  these
 problems.  But  I  must  gubmit  very
 respectfully  to  the  Railway  Ministry
 that  the  zonal  system  is  yet  in  the
 land  of  possibility.  You  do  not  know
 whether  the  zonal  system  has  been
 a  success  or  a  failure.  You  also  do
 not  know  whether  divisionalisation
 has  been  carried  to  the  utmost  limit
 or  not.  Some  railways  have  ह.
 sionalised  while  others  are  waiting  for
 divisionalisation.
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 Therefore,  that  this  tinkering
 with  the  problems  of  the  railways  is
 doing  the  utmost  harm  to  the  rail-

 ys  and  also  to  this  country.  Wa
 x:  having  a  Law  Commission  in  this
 country,  we  are  having  a  Sanskrit
 Commission  in  this  country;  we  have
 had  the  University  Education  Commis-
 sion.  We  have  had  so  many  Commis-
 sions  in  this  country.  I  would  say
 to  the  Railway  Minister  that  he
 and  his  department  should  catch  the
 bull  by  the  horns;  they  should  make
 a  frontal  attack  on  the  problems  of
 the  railways.  All  these  problems
 should  be  tackled  on  a  comprehensive
 basis.  It  is  not  that  you  have  one
 Committee  here  and  one  Committee
 there.  By  the  time  one  Committee
 has  fihished  its  work,  the  other  has
 practically  cancelled  what  the  first
 Committee  did.  I  think  this  kind  of
 dilatory  approach  is  doing  the  utmost
 harm  to  the  railways  and  it  not

 cive  to  the  good  working  of  the
 railways.  This  is  the  first  point  I
 want  to  make.

 I  have  nothing  ta  say  against  the
 members  of  the  Railway  Board.  Of
 course,  a  lot  is  being  said  about  those
 persons  and  they  are,  unfortunately,
 not  in  a  position  to  defend  themselves.

 Shri  Feroze  Gandhi:
 we  have  got  Ministers.

 Shri  D.  C.  Sharma:  Most  of  their
 work  is  not  done  in  some  kind  of
 limelight.

 Pandit  D.  N.  Tiwari  (Kesaria):  That
 is  done  secretly,

 Shri  D.  0.  Sharma:  Therefore,  they
 do  not  always  receive  that  amount
 of  goodwill  from  this  House  which
 perhaps  is  their  due.  But  without
 meaning  any  disrespect  to  anybody,  I
 would  say  that  if  there  is  one  depart-

 where

 nt  in  the  Government  of  India
 red-tape  is  the  longest,  where

 -tape  is  the  strongest  (An  Hon.
 Member:  And  reddest)  and  where
 red-tape  is  the  most  durable,  it  is  the
 Ministry  of  Railways.

 I  had  the  misfortune  to  write  a
 letter  not  to  a  member  of  the  Rail-
 ‘way  Board  but  to  one  of  the  high-

 That  is  why
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 ups  in  the  Railway
 a was  a  letter  which  called  for

 diate  attention  on  the  part  of  that
 high-up.  Now,  I  receive  a  reply  to
 that  letter  after  0  or  2  days  saying.
 tnat  the  letter  has  been  passed  on  to
 some  other  person  who  is  a  little  less
 high  up  than  that  person.  In  the-
 meantime,  the  problem  to  which  I
 bad  referred  had  solved  itself.  I
 would  like  to  ask:  what  are  these
 persons  doing?

 Shri  C.  R.  Narasimhan  (irishna-
 giri):  It  might  be  a  case  of  nature
 cure.

 Shri  D.  C.  Sharma:  It  is  not  nature
 cure.  It  is  human  cure.  Whereas  tf
 believe  jn  nature  cure,  I  do  not
 believe  in  this  kind  of  human  cure.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  believe  in  cure,  whe-
 ther  it  is  human  or  nature.

 Shri  D.  C.  Sharma:  There  are  all
 kinds  of  cures.  For  instance,  there
 are  cures  effected  by  quaks  and  I
 cannot  believe  in  them,  as  you  know
 very  well.

 So  I  would  say  that  the  Railway
 Administration,  which  is  a  huge  and
 &igantic  body  and  which  has  so  many
 ramifications  and  so  many  _  different
 problems  to  deal  with,  requires  to  be
 gingered  up.  Otherwise,  if  a  mau  has
 to  wait  for  reply  to  a  simple  letter
 for  so  many  days,  it  does  not  reflect
 much  credit  on  the  Railway  Adminis-
 tration.

 Shri  Ferozse  Gandhi:  It  must  have
 come  in  a  goods  train.

 Shri  D.  rom  Sharma:  On  account  of
 its  being  a  very  unwieldy  organise-
 tion,  it  is  not  able  to  address  itself
 to  the  problems  as  expeditiously  as.
 it  should.

 I  would,  therefore,  suggest  to  the
 Railway  Minister  that  the  administra.
 tive  machinery  of  the  railways  should
 be  overhauled,  it  should  be  modern,
 iged,  {t  should  be  brought  more  ह... उ
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 touch  with  the  changed  circumstances
 in  which  we  are  living,  it  should  be
 made  a  vehicle  of  prompt  action  and
 it  should  not  rest  on  its  oars.

 I  know  that  our  railways  are  doing
 very  good  work.  They  are  introduc-
 ing  de  luxe  trains  and  janta  trains
 ‘But  sometimes  the  railways  also  do
 ‘certain  things  that  stem  from  the  fact
 that  the  railways  do  not  have  good
 public  relations.  -They  do  not  have
 any  agency  through  which  they  cun
 keep  in  touch  with  the  public,....

 Pandit  D.  N.  Tiwari:  They  have
 Public  relations  officers.

 hri  D.  C.  Sharma:....and  under-
 ‘stand  the  reactions  of  the  people  to
 -what  they  are  doing.

 For  instance,  the  other  day  a  Merr-
 ber  of  Parliament,  so  many  Mem2ers
 ‘of  Parliament,  were  going...  .(Inter-
 ruptions).

 Mr.  Deputy  -Speaker:  The  hon.
 Member  should  have  peaceful  sur-
 roundings  in  order  to  be  able  to  speak
 ‘calmly.

 Shri  D.  C.  Sharma:  I  am  at  my  best
 when  the  surroundings  are  not  peace-
 ful.

 Mr,  Deputy-Speaker:  But  I  have
 objection  to  that  atmosphere.

 Shri  0.  C.  Sharma:  I  am  not  born
 for  peace.

 What  I  was  saying  was  that  where-
 as  a  lot  of  good  things  had  been  done
 by  the  railways  in  providing  passen-
 ger  amenities  and  other  things,  they
 have  certain  old-fashioned,  outmoded
 ‘coaches.  I  think  they  were  devised
 at  a  time  when  India  was  facing
 ‘different  kinds  of  problems.  Those
 ‘contraptions  are  now  put  on  the  track,
 and  I  tell  you  all  the  goodwill  that
 the  railways  have  earned  on  account
 of  the  good  work  that  have  done  is
 «cancelled  by  these  small  mistakes
 which  they  commit.  A  grent  man
 waid:  “Yoga  is  nothing  but  perfec-
 ation  in  small  things’.  I  think  we
 ust:  do  big  things  also  in  a  big  way.
 @aut,  I  believe,  efficiency  also  consists
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 in  this  that  you  should  look  t  small
 things  and  that  small  things  should  be
 done  as  well  as  the  big  things  ere done.

 Anothér  point  that  I  want  to  make
 is  this.  That  is  the  point  about  social
 education.  I  have  this  White  Paper
 and  in  this  White  Paper,  a  paragraph
 on  social  education  is  also  there.

 “The  campaign  for  social  educa-
 tion  initiated  last  year  was  inten-
 sified  this  year,  and  a  comprehen-
 sive  scheme  to  cover  the  scope  of
 work,  the  media  and  slogans  to
 be  adopted  etc.,  is  under  .conai-
 deration.”
 The  Railways  have  not  yet  ceme  to

 know  what  the  scope  of  social  edu-
 cation  is  going  to  be.  One  year  has
 passed  and  they  have  not  been  able
 to  decide  what  it  is  going  to  be.

 What  do  they  mean  by  sociét‘edif-
 eation?  I  think  this  will  beat  the
 intelligence  of  anybody.

 “During  956  there  has  been  a
 noticeable  decrease  in  the  misuse
 of  the  alarm  chain  apparatus  on
 the  North-eastern  and  Eastern
 Railways.  There  was  an  increase
 on  the  Western  and  Central  Rail-
 ways  but  it  is  hoped  that  this  is
 only  temporary....
 It  is  said:

 “Educative  propaganda  has
 been  supplemented  by  intensive
 and  frequent  checks  on  the  worst
 affected  sections  in  collaboration
 with  the  State  police....”

 It  beats  my  little  understanding  to
 find  that  the  Police  should  also  be  a
 collaborator  in  this  crusade—if  I  ¢an
 sc  call  it—for  social  education.

 he
 do

 not  know  what  conception  of
 education  the  Ministry  has,  I  would
 say  that  this  kind  of  indirect  social
 education  which  is  being  conducted
 by  the  Ministry,  which  I  shoule  say
 is  in  a  way  punitive  in  fts  nature,
 ahould  be  done  away  with.  We  want
 8  positive,  direct  and  ह... श  ह.
 gramme  of  soctal  education
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 I  do  not  see  any  reason  why  the
 SMinistry  should  not  give  an  outline  or
 @  complete  prospectus  of  that  kind
 of  social  education.  I  should  say  that
 while  I  feel  convinced  that  the  Rail-
 ways  are  doing  good  work,  I  also  feel
 convinced  that  the  Railways  can  do
 much  better  than  they  are  doing  now
 with  the  resources  they  have  and  with
 the  personnel  and  the  manpower  that
 they  have;  and  I  believe  that  this
 should  be  done.

 One  minute  more,  Sir.  An  hon.
 Member  just  now  said  that  it  is  good
 that  railway  fares  have  been  increased
 and  we  need  more  money  for  our
 Plan  and  all  that.  I  may  tell  you
 very  candidly  and  very  honestly  that
 the  increase  in  fares  for  the  first  30
 miles  is  not  being  appreciated
 by  anybody.  If  it  is  being
 appreciated  anywhere,  I  would  like
 to  go  there  and  know  things  at  first
 hand.  I  believe  that;  and  I  would

 wrequest  the  hon.  Minister  who  is  a
 man  of  the  people—he  comes  from
 the  people  and  he  understands  the
 difficulties  and  aspirations  of  the  peo-
 ple—I  would  submit  to  him  most
 respectfully  that  if  he  wants  to
 increase  the  fares  on  distances  bet-
 ween  30  and  500  miles  or  500  miles
 and  over,  he  may  do  so;  but  he
 should  not  increase  the  fare  on  the
 first  30  miles.  I  think  it  should  be
 possible  for  him  to  accommodate  us
 because  I  believe  the  Railways  are
 meant  for  the  people  and  the  people should  not  feel  that  they  are  being Made  to  pay  much  more  than  is
 necessary.  I  would,  therefore,  make
 this  request  to  the  Railway  Minister.

 Shri  Khadilkar  (Ahmednagar):  Mr.
 Deputy-Speaker,  Sir,  I  would  like  to
 examine  our  Railway  Budget  from
 two  points  of  view—tfrom  the  point  of
 view  of  the  people’s  growing  needs
 and  from  the  point  of  view  of  the
 needs  of  the  Five  Year  Plan.

 As  s00n  as  I  entered  this  House—
 and  this  is  my  first  entry—a  feeling  is
 growing  in  my  mind  that  an  atmos-
 phere  is  being  created  to  sabotage  the
 Plan  which  was  more  or  less  a  national
 plan  accepted  by  all  parties  with
 seme  modifications  at  the  time  of  the
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 elections.  And  the  plan  was  placed
 before  the  people  and  a  certain  kind
 of  pledge  has  been  given  to  the  people
 at  the  time  of  the  election  that  we  are
 determined  to  carry  out  this  Plan.  if
 we  are  going  to  forget  this  pledge  re-
 cently  given  to  the  electorate,  every
 aspect  of  this  Railway  Budget  as  it
 forms  a  vital  part  of  the  national  plan,
 must  be  scrutinized  from  that  angle.

 When  I  say  I  would  like  to  examine
 the  Budget  from  the  point  of  view  of
 the  people  and  their  needs,  what  I
 find  is  that  there  is  a  Plan  on  paper
 and  if  you  look  at  the  world  through
 that  bluebook  you  find  that  we  are
 making  rapid  progress.  But,  when
 you  go  actually  to  the  people  and  see
 what  they  achieve,  what  they  gain  in
 actual  day-to-day  life,  then  you  are
 throughly  frustrated.  Even  those  who
 are  occupying  the  Treasury  Benches
 have  now  come  to  realise  that  they
 are  really  getting  away  from  the
 people  and  that  there  is  a  big  gap
 between  the  rulers  and  the  ruled.  But,
 in  the  schemes  that  they  are  present-
 ing  to  this  House  for  approval,  unfor-
 tunately,  this  is  not  reflected.

 I  will  give  you  an  instance.  If  we
 are  to  plan  our  economy  to  bring  about
 social  reconstruction  peacefully,  then,
 the  first  essential  thing  is  to  take  into
 confidence  the  railway  worker.  Is
 there  any  attempt  made  by  the  Rall-
 way  Ministry  to  enthuse  him  about
 the  Plan?  He  is  a  part  and  parcel  of
 the  Plan  and  his  enthusiastic  co-
 operation,  if  properly  sought,  I  am
 confident,  would  be  forthcoming  in
 abundant  measure.  But,  unfortunate-
 ly,  the  old  bureaucratic  ring  in  every
 department,  as  it  has  been  developed
 during  the  British  regime,  still  per-
 sists.  And,  if  I  niay  say  so,  whoever
 be  the  hon.  Minister,  he  becomes  a
 tool  in  the  hands  of  this  machine  and
 is  a  small  fry  in  a  way.  Unless  he.  is
 courageous  enough  and  bold  enough
 to  change  the  whole  system  in  order
 to  implement  the  Plan,  I  am  afraid,
 this  Plan  will  be  sabotaged  not  only
 by  the  Railway  Ministry  but  ell  the
 Ministries  concerned  jointly  and  seve-  =

 raliy.  This  is  my  feeling  about  it.

 tate  ete  te
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 Speaking  about  people’s  needs,  I  feel  that  the  Plan  would  bring  about

 Will  point  out  an  instance.  The  States-
 Reorganisation  has  taken  place.
 Whenever  there  is  a  plan  for  national
 transport,  then,  it  must  be  done  in  all
 ways.  The  regional  needs  must  be
 met  and  they  must  not  be  met  dis-
 regarding  the  national  requirements.
 So  they  must....

 Mr.  Deputy-Speaker:  Once  again  I
 might  bring  to  the  notice  of  hon.  Mem-
 bers,  particularly  those  who  are  new,
 that  it  is  a  salutary  rule  here,  in  this
 House,  that  no  Member  should  try  to
 come  in  between  the  hon.  Member
 who  is  on  his  legs  and  the  Chair.  That
 rule  should  be  observed  more  strictly.

 Shri  Khadiikar:  I  am  sorry.
 An.  Hon.  Member:  Not  he;  but

 somebody  else.

 Mr.  Deputy-Speaker:  I  hope  hon.
 Members  would  keep  this  in  mind
 when  they  are  moving  this  way.  or
 that.  The  hon.  Member  might  pro-
 ceed  with  his  speech.

 Shri  Khadilkar:  Therefore,  the  re-
 gional  needs  must  be  made  to  fit  in  the
 national  needs  but  such  an  attempt
 has  not  been  made.  I  shall  take  an
 instance,  under  the  State  Reorganiza-
 tion,  a  small  part  of  Hyderabad  known
 as  Marathwada  which  has  been  integ-
 rated  with  the  new  Bombay  State,  and
 I  would  appeal  to  the  Railway  Minis-
 ter  to  examine  the  transport  system
 prevailing  there  and  to  see  whether
 there  is  any  transport  directly  linking
 this  region  with  the  centre  of  the  new
 state.  Absolutely  nil.  It  was  neglect-
 ed  while  it  was  in  Nizam’s  Dominions
 and  even  now  it  is  neglected.  We  talk
 of  emotional  integration,  but  without
 geographical  integration  how  is  it
 Possible  to  bring  it  about?  We  have
 achemes  for  electrification  we  have
 schemes  for  diesel  engines;  there  are
 80  many  schemes  without  the  basic
 foundations  on  which  such  schemes
 ultimately  will  have  a  certain  durabi-
 lity.  Unfortunately,  these  things  are
 not  met.  Therefore,  the  people  do  not

 even  a  small  change  in  their  day  to
 day  life.

 The  House  may  remember  and  per-
 haps  the  Members  who  live  in  Maha-
 rashtra  and  who  were  returned  here
 last  time  must  have  pressed  the  need
 for  the  railway  line  on  the  western
 coast,  and  if  you  undertake  this  scheme
 abandoning  this  electrification,  I  am
 confident  that  you  would  remove  part
 of  the  congestion  that  is  there  in  Bom-
 bay.  About  a  million  and  half  people
 are  dependant  for  their  livelihood  on
 Bombay  from  this  region,  There  is
 no,  quick  and  convenient  transport
 available  to  them.  They  are  entirely  at
 the  mercy  of  a  shipping  company
 which  had  increased  its  rates  during
 the  last  5  years  to  nearly  5  times.  If
 this  is  the  state  of  affairs,  how  people
 would  feel  enthused  about  the  plan?
 I  agree  if  we  want  the  plan  we  must
 be  prepared  to  foot  the  bill  for  it  fulfil...
 ments.  But  one  must  also  realise  that
 of  the  plan  in  some  measure  meets
 their  day  to  day  needs.  The  old  order
 must  continue,  people  must  feel  and
 experience  change  in  their  lives.

 All  of  us  know  that  the  railway  sys-
 tem  was  organized  mainly  for  exploi-
 tation  and  security  purposes  by  the
 foreign  Government  and  in  the  new
 set  up  after  freedom  if  the  old  things
 still  continue,  I  am  afraid,  whatever
 the  plans  we  may  make  here,  ulti-
 mately  it  would  result  in  failure.

 Now  I  come  to  the  workers.  The
 hon.  Railway  Minister  knows  very
 well  that  Indian  workers  are  free  citi-
 zens.  They  have  a  right  to  hold  opi-
 nions.  Perhaps  during  service  hours
 you  have  every  right  to  have  some
 conduct  rules,  rules  of  discipline  and
 here  I  would  like  to  read  an  extract
 of  what  the  discipline  rules  are  under
 the  new  dispensation:

 “It  shall  be  the  duty  of  every
 Railway  servant  to  endeavour  to
 prevent  any  member  of  the”
 family  from  taking  part  in,
 subscribing  in  aid  of,  or
 assisting  in  any  other  manner
 any  movement  or  activity  which
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 is,  or  tends  directly  or  indirectly
 to  be  subversive  of  the  Govern-
 ment  as  by  law  established  and
 where  a  Railway  servant  is  unable

 to  prevent  member  of  this  family
 (This  is  more  importanf)  from
 taking  part  in  or  subscribing  in
 aid  of,  or  assisting  in  any  other
 manner  any  such  movement  or
 activity,  he  shall  make  a  report
 to  that  effect  to  the  Government”

 Yot  only  his  political  activities  are
 ontrolied,  but  also  the  activies  of
 tis  family  members.

 Shri  Heda  (Nizamabad):  Not  pol'-
 ically  subversive.

 Shri  Khadilkar:  The  hon.  Member
 was  once  upon  a  time,—during  our
 'reedom  struggle,  supposed  to  be  in-
 iulging  in  subversive  activities.  ifbe
 idimits  that,  then  we  have  got  9
 Jefine,  what  is  “subversive  activity”.

 =
 Deputy-Speaker:  Order,  order.

 Pri&e  activities  are  not  to  be  irdulg-
 zd  here.

 Shri  Khadilkar:  This  is  ultra  vires
 of  the  fundamental  rights  of  our  “on-
 stitution—subversive  of  our  Constitu-
 tion  itself  Under  this  rule  a  railway
 servant  is  expected  to  make  a  ‘eport
 to  the  authorities  concerned  about  h's
 family  members.  Then  there  is  an-
 other  paragraph  wherein  it  is  stated?
 that  he  should  not  be  an  active  mem-
 ber  of  the  Congress  Committee.  By
 implication  it  means  he  can  join  the
 Congress  organization.  He  can  sub-
 scribe  to  the  funds  of  the  Congress
 organization  I  would  like  to  place
 this  matter  before  this  House  whether
 in  our  Republic  and  under  our  Con-
 stitution  a  man  employed  in  the  rail-
 ways  would  conscientiously  subscribe
 to  the  funds  without  mental  reserva-
 tion.  Therefore,  as  I  said  at  an  early
 stage,  I  would  again  apveal  o  the

 way  Administration  to  take  people
 fo  their  confidence.  They  are  a
 great  asset  instead  of  sending  missions
 in  search  of  finance  and  in  search  of
 technical  experts  this  human  wealth
 should  not  be  allowed  to  go  waste.  I
 am  certain  that  there  is  no  dearth  of
 technical  talent  in  this  land  given  pro-
 per  opportunity  and  encouragement
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 I  will  point  out  another  instance  of those  who  keep  the  track  goings.  I  shall
 give  the  technical  terms,  They  are
 called  the  gang  mate,  the  key  man or  gang  man.  These  are  three  grades of  men  who  keep  the  movement  of
 railways.  About  seven  lack  of  men  out
 of  the  total  of  ten  lacs  orso  employed in  this  national  undertaking  are  main-
 taining  the  tract:—They  fall  in  there
 grades.  They  alone  can  keep.  the
 lines  in  good  running  order  and  none
 else  not  the  engine  driver,  nor  the
 guard  nor  the  hon.  Railway  Minister
 movement  and  speed  of  our  railway
 depends  on  their  work  and  coopera-
 tion.  What  is  their  pay?  They  are
 supposed  to  guard  the  track  and  keep
 it  in  perfect  order—it  is  a  four  mile
 track  that  a  gangman  is  supposed  to
 look  after,—and  what  are  their  emolu-
 ments?  The  gang  mate  gets  about  Rs.
 40  to  60  and  the  key  man  actually
 gets  Rs.  35--4—40.  These  are  their  pay
 scales.  Is  it  not  the  duty  of  those
 who  are  interested  in  running  wagons at  a  faster  speed  to  take  these  people
 ‘into  confidence?  They  come  from  the
 lowest  strata  of  our  society  and
 I  need  not  mention  it  because  the
 Railway  Minister  knows  very  well  to
 what  community  the  majority  of
 them  belong.  What  has  he  done  so
 far  to  change  their  present  pay  and
 their  other  facilities  which  they  ought
 to  have  received  if  we  want  to  enlist
 their  co-operation?  Nothing  has  been
 done.  grievances  of  railwaymen  are
 not  looked  into  in  time  because  some
 of  the  representative  unions  are  not
 recognised.  Disunity  in  the  ranks  of
 railwaymen  persists  because  of  this
 Policy  of  the  Railway  Ministry.  The
 Partisan  attitude,  the  policy  of  favour-
 ing  our  section  because  of  its  particu-
 lar  politics  and  not  giving  recognition
 to  others  because  of  their  political
 colour  must  be  put  an  end  to.  Uniess
 all  workers  put  together  are  taken  into
 confidence,  and  a  sense  of  unity  is
 Testored  among  them,  I  am  afraid,  no
 plan  whatever  the  figures  may  be  and
 the  short  fall  may  be,  is  likely  to
 succeed.  Every  attempt  therefore
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 must  be  made  to  bfing  about  unity
 among  the  workers  and  to  give  them
 a  due  share  in  the  running  of  railways.
 Though  there  is  a  big  gap  between
 the  actual  revenues  and  the  estimated
 outlay,  I  am  confident  that  the  gap
 will  be  made  up  by  the  efforts  of  the
 railwaymen.

 One  more  point  and  I  would  finish.
 Mr.  Deputy-Speaker:  One  more

 minute  and  the  time  also  would  finish.
 Shri  Khadilkar:  As  regards’  the

 grades  of  pay,  there  is  perfect  anar-
 chy.  Formerly,  certain  grades  were
 reserved  for  Anglo-Indians,  for  in-
 stance  station  masters  and  assistant
 station  masters.  Now.  a  new  method
 is  developing.  Naturally,  a  man  who
 rises  from  the  wayside  station  and
 becomes  an  assistant  station  master
 aspires  to  become  a  station  master.
 But,  a  new  man  is  channelled  in  from
 some  other  grade  because  favourities
 of  high  ups  must  be  provided  for.  So,
 there  is  a  good  deal  of  dissatisfaction.
 Unless  you  stop  this  favouritism  you
 cannot  enlist  their  full  cooperation  and
 participation  in  the  execution  of  this
 plan.  This  national  undertaking  forms
 a  vital  part  of  our  economy.  The
 success  of  the  Plan  largely  and  im
 many  ways  depends  upon  the  s'iccess
 of  the  national  transport  system.  I
 would  request  the  hon.  Minister,
 therefore,  to  pay  attention  to  the
 question  of  pay  scales  and  _  other
 matters  have  placed  before’  the
 House.  Certian  other  facilities  which
 are  extended  to  one  section  should
 not  be  denied  to  others;  they  :nust  be
 regularised  and  rationalised.  At  least
 within  the  railway  department  some
 sort  of  an  order  should  be  restor-
 ed  instead  of  the  present  anarchy.

 Unfortunately  for  us,  it  seems  that
 those  who  are  occupying  the  Treasury
 Benches  are  free  from  trenchant  cri-
 ticism  from  the  so-cal  extreme  oppo-
 sition  section  because  ॥  is  getting  more
 eonstructive  and  subdued.  So,  they
 feel  that  whatever  be  the  needs  of  the
 workers,  if  this  extreme  section  is  a  bit
 *ubdued,  they  can  disregard  tne  other
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 small  sections  and  need  no  bring
 about  the  desired  changes.  Eu,  they
 would  be  misreading  the  situation

 & because  of  a  certain  change  that  ha.
 taken  place—power  is  something
 which  makes  men  sober  and  commun-
 ists  are  not  an  exception  to  that—they
 feel  that  things  are  all  right.

 Finally,  I  would  like  to  appeal  to
 the  hon.  Minister  to  take  all  these
 things  into  consideration  and  help  the
 railwaymen  to  fulfil  the  Plan  and  not
 to  scale  it  down  in  any  way.

 Mr.  Deputy-Speaker:  Shri  Amjad
 Ali.  The  hon.  Members  tend  in  their
 names  and  if  they  are  not  prepared
 to  speak,  they  should  give  some  indi-
 cation.  In  future,  I  will  call  only  those
 hon.  Members  who,  even  if  they  had
 sent  in  their  names,  give  an  indication
 by  standing  in  their  seats.

 Shri  Ranga  (Tenali):  That  woud
 be  a  rather  difficult  thing.  How  many
 times  should  a  Member  get  up  and
 stand?  We  have  to  go  on  standing
 throughout  the  day.  (Interruptions.)

 Mr.  Deputy-Speaker:  Any  other
 suggestion  would  not  meet  the  situa-
 tion.  Yesterday  also,  there  was  a
 complaint  from  that  side.  One  hon.
 Member  wanted  to  speak.  But  when
 I  called  on  him,  he  did  not  stand  up.
 Today  also,  I  called  upon  one  _  hon.
 Member  who  was  sitting  there  in  front
 of  the  pillar  but  he  did  not  stand  up.
 What  can  the  Chair  do  in  these  circum-
 stances?  (Interruptions)

 Shri  Radhelal  Vyas  (Ujjain):  Your
 suggestion  is  being  welcomed  by  most
 of  the  Members  here.

 mt  ae  wo  wf  (निमाड़)  :
 उपाध्यक्ष  महोदय,  ह:  एक  बात  आपके  मोट्सि
 में  लाना  चाहता  हूं  ।  सदस्य  जिस  चौक  पर
 बोलना  चाहते  है  उस  पर  बोलने  का  तो  उनको
 सौफा  नहीं  मिलता  है  लेकिन  जिस  मुद्दे  पर
 जोलना  नहीं  ला  हते  हैं,  उस  पर  बोलने  का  उस  ही
 ववसर  ह. 0; ल  किया  जाता  है  ।
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 उपाध्यक्ष  महोदय  :  मानतीय  सदस्य
 लिस  बिल  पर  बोलजा!  चाहते  थे,  उसमें  उनको
 बैनरल  डिसकह्ान  में  बोलने  का  वसर  नहीं
 मिला  था।  मैं  ने  उनके  साथ  उस  समय  इकरार
 किया  था  कि  जब  बलाश  बाई  क्‍्लाज़  डिसकशन
 होगा  में  उनको  बोलनें  का  मौका  दूंगा  ।  उस
 बजत  जिस  कलाज़  पर  बह  बोल  सकते  थे  वह
 ह. (स  लाज  ३  उस  ्क्त  अगर  मान्य
 सदस्य  नहीं  बोले  या  बोलना  नहीं  चाहते  थे,
 तो  मैं  क्या  कर  सकता  हू  ।  भाप  समझते  हैं
 कि  जब  द.  प्राण  बोलना  चाहते  हों  उन  वक्‍त
 झापकों  बोलने  का  मौका  नहीं  दिया  जा
 सकता  है  |  जब  भ्ासानी  से  वक्‍त  दिया  जा
 सकता  हे  उसी  बकक्‍स  दिया  जायेगा  ।  बाकी
 र्चय्हों  को  भी  चेयर  को  देखना  पड़ता  है  t
 इस  वास्ते  सब  की  सुविधा  को  देखते  हुये
 मानर्न  य  सदस्य  को  उसके  मसाबिक  चलने

 कोशिश  कर्न  चाहिये

 Shri  Amjad  हि. पह  (Dhubri):  Sir,  as
 we  come  to  discuss  the  Railway  Bud-
 get  the  first  thing  that  greets  our  eyes.
 is  the  increase  in  the  passenger  fares.
 Passengers  of  all  classes  are  to  bear
 the  burden  of  increased  rates  of  fares
 according  to  the  miles  they  travel.
 Passengers  upto  thirty  miles  will  pay
 five  per  cent.  more  of  the  fare;  passen-
 gers  from  3l  to  500  miles  will  pay
 fifteen  per  cent.  more  and  again  pass-
 engers  travelling  over  five  hundred
 miles  would  pay  ten  per’  cent.  more  in
 addition  to  the  fare.

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  That  is  in  the  Gene-
 ral  Budget.

 Shri  Amjad  Ali:  I  am  unable  to
 understand  the  laughter  on  that  side.

 Mr.  Deputy-Speaker:  There  is  no
 prohibition  here  against  laughter;  it  is
 permitted.

 Pandit  D.  N.  Tiwari:  I  want  one
 clarification.  This  increase  has  not
 been  done  by  the  Railway  Minister.  It
 is  a  tax  by  the  Finance  Ministry  on
 the  railway  fare.  So,  a  discussion  on
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 that  at  this  stage  here  will  not  be  very
 fruitful.

 Mr.  Deputy-Speaker:  But  that
 would  not  be  a  ground  for  refusing
 the  hon.  Member  to  refer  to  that,
 though  I  would  request  him  not  to
 dilate  upon  it  elaborately  in  the  gene-
 ral  discussion.

 Shri  Radhelal  Vyas:  But  the  hon.
 Railway  Minister  referred  to  that  in
 his  speech  and  said  that  it  was  being
 contemplated.

 Mr.  Deputy-Speaker:  I  have  said
 that  the  hon.  Member  can  refer  to
 that.

 Shri  Amjad  Ali:  This  thing  is
 coming  very  soon  before  the  House
 and  we  can  smell.

 Mr.  Deputy-Speaker:  He  should  not
 smell  too  far.

 Shri  Amjad  Ali:  Of  the  higher
 classes,  I  need  hardly  say  anything
 more  than  that  it  has  affected  unne-
 cessary  travels.  But,  I  am  constrained
 to  remark  that  this  proposal  is  going
 to  hit  the  third  class  passengers  who
 are  mostly  poor  and  cannot  pay.

 What  is  the  motive  of  taxation?  Is
 it  a  restriction  on  travels?  That  may
 be  one  motive.  The  second  may  be
 to  provide  money  for  the  Plan.  Is  our
 Finance  Minister  eager  to  cut  down
 unnecessary  travels  or  is  he  simply
 eager  to  provide  money  for  the  Plan?
 Third  class  fares  being  the  main  source
 of  passenger  earnings,  the  increase  is
 bound  to  hit  the  poor.  It  is  evident
 that  the  short  distance  passengers  are
 mostly  poor  and  they  are  third  class
 passengers.  They  travel  because  they
 have  to.  They  travel  from  village  ,to
 headquarter  stations  for  litigation  or
 for  putting  in  petitions  into  the  reve-
 nue  courts  or  to  find  employment  and
 return  to  their  homes  almost  daily.  To
 tax  them  would  be  unjust  and  to  put
 restrictions  on  their  travels  would  be
 eruel.

 The  surcharge  on  all  other  clasees
 as  also  on  special  trains,  may  be  ail
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 right.  Even  when  the  Finance  Min-
 ister  ig  bent  upon  getting  more
 money  by  these  means  for  the  Plan,
 he  can  safely  leave  out  the  third
 class  passengers  with  the  least
 disturbance.

 Now  I  come  to  a  local  question
 and  that  is  about  the  State  of
 Assam.  Coming  as  we  do  from  the
 State  of  Assam  which  is  a  prover-
 bially  backward  State  from  the
 Point  of  view  of  railway  communi-
 cations,  it  has  been  an  annual  fea-
 ture  of  our  budgetary  demand  for
 the  establishment  of  an  alternative
 rail  link.  That  it  is  a  necessity
 would  be  apparent  from  the  fact  the
 entire  State  of  Assam  is  dependent
 upon  only  one  railway  line  at  the
 foot  of  the  Himalayas  Which  is  sub-
 ject  to  annual  inundation,  ravaging
 floods  and  dislocation  for  three  to
 four  months  of  the  year,  We  have
 been  urging  upon  the  Railway  Min-
 istry  to  make  it  a  special  case.  In
 view  of  our  developing  economy  the
 State  of  Assam  deserves.  special
 treatment.  Imagine,  Sir,  a  border
 State  with  varied  problems,  undeve-
 loped  economy  and  solely  depen-
 dent  upon  one  line  for  its
 supply  from  _  outside.  When  cut
 off,  we  have  to  either  starve  or  give
 very  high  prices  for  our  necessaries
 of  life.

 Since  952  we  have  been  crying
 for  the  establishment  of  a  rail  link
 alternative  to  the  present  one.  which
 will  necessarily  be  safe  and  invul-
 merable,  The  existing  line  through
 Assam  from  Fakiragram  to  Amin-
 gaon  is  running  over  five  turbulent
 Himalayan  rivers  Pagladia,  Ai,
 Manas,  Beki  and  Bhulkadova.  They
 are  intriguing.  Each  is  a  source  of
 trouble,  and  to  keep  this  line  always
 in  order  is  to  try  an  impossibility.
 You  can  imagine,  Sir,  the  magnitude
 of  the  problem  when  for  protection
 works  on  this  portion  of  the  line  a
 gum  of  Rs.  2,00,94,000  from  952  to
 1958.  For  Beki  and  Bhuilkadova  the
 Railway  Administration  has  spent
 on  an  average  about  Re,  52  lakhs  for
 breaches.  Bridges  on  SBeki  broke
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 eight  times  and  those  over  Re
 dova  broke  four  times.  Imagine
 what  a  mint  of  money  it  cost  them;
 yet,  annually  a  large  sum  is  spent  on
 protection  works.

 I  would  not  for  a  moment  think  of
 lifting  the  existing  line.  No,  that
 can  never  be  my  intention;  it  has  to
 be  there.  The  passengers  there
 have  got  used  to  it  and  there  is  a
 large  volume  of  trade  and  industry
 carried  on  with  the  help  of  that  line.
 In  addition  to  that  another  line  to
 the  south  bank  of  the  river  Brah-
 maputra  has  got  to  be  constructed.
 This  will  serve  as  an  alternative  line’
 and  will  have  the  additional  advfan-
 tages  of  connecting  the  mine  areas
 of  Garo  Hills  abound  in  coal.  lime-
 stone  and  other  valuables,  If  deve-
 loped  the  area  would  yield  65,000
 tons  of  cement  per  year,  and  Bagh-
 mere  has  5,00,000  tons  of  goods  coal
 for  immediate  attraction.  ~~

 Apart  from  the  mines  and  mine-
 rals  of  Garo  Hills  and  the  under-
 developed  economy  of  Assam,  the
 question  of  defence  has  also  to  be
 considered,  Look  at  this  border
 State  of  Assam  surrounded  by  fore-
 ign  territory  on  all  sides  and  which
 remains  cut  off  from  the  rest  of
 India  for  three  to  four  months.  A
 Government  at  the  centre  cannot  be
 oblivious  of  its  defence  position
 affected  by  lack  of  good  communi-
 cation,  not  to  speak  of  the  supply
 position  and  development,  in  a  bor-
 der  State.

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  an  old  parliamentarian,
 He  has  been  consulting  his  notes
 very  frequently  today.

 Shri  Amjad  Ali:  The’  establish-
 ment  of  the  ०]  refinery  in  Assam  is  -
 awaiting  the  development  of  rail-
 way  communications.  People  of
 Assam  can  ill  afford  to  lose  the  oil
 refinery.  They  are  serious  to  a  man
 about  having  it  within  Assam.  But
 the  communication  problem  of
 Assam  is  a  serious  impediment,  Due
 to  our  persistent  efforts  surveys  of
 all  kinds  were  done,  but  till  now  we
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 have  not  seen  any  sign  of  life  in  this
 a@rection.  That  is  all  I  have  to  say.

 Shri  Mulchand  Dube  (Farrukha-
 bad)  Mr.  Deputy-Speaker,  Sir,  I
 am  thankful  to  you  for  giving  me  an
 opportunity  to  speak  on  the  Rail-
 way  Budget.  I  have  been,  for
 some  years  past,  trying  to  impress
 upon  the  Railway  Minister  the  ur-
 gency  and  the  necessity  of  having  a
 railway  link  between  Shahjahanpur
 and  Farrukhabad  in  Uttar  Pradesh,
 but  it  has  so  happened  that  the  ex-
 perts  of  the  Railway  Department  are
 so  dogmatic  in  their  opinions  that  I
 have  not  been  able  to  persuade  them
 to  agree  to  my  request,

 The  said  link  will  be  about  40
 miles  in  length  and  the  total  cost  is
 estimated  to  be  about  Rs.  5  crores
 to  Rs.  6  crores.  That,  of  course,  in-
 cludes  two  major.  bridges  over  the
 Ganga  and  Ram  Ganga.  They  have
 nqt  agreed  to  construct  this  link  but
 thty  have  been  trying  to  double  the
 line  between  Allahabad  and  Kanpur,
 a  distance  of  20  miles,  for  the
 simple  reason  that,  according  to
 them,  the  line  capacity  of  that  line
 has  been  saturated  and  it  will  not
 be  able  to  take  the  additional  load
 of  coal  which  is  likely  to  be  incréas-
 ed  during  the  Second  Five  Year
 Plan,

 I  made  an  alternative  suggestion.
 I-  said  that  there  weré  three  lines

 -between  Moghal  Sarai  and  Lucknow
 and  one  of  the  lines  had  only  been
 opened  last  year  connecting  Moghal
 Sarai  with  Lucknow,  So  I  suggested
 to  the  Railway  Administration,  and
 to  the  Railway  Minister  “so,  that  it
 would  be  more  in  the  publf  inter-
 est  if  the  traffic  was  diverted  from
 Moghal  Sarai  to  Lucknow  instead  of
 its  being  taken  over  to  Allahabad
 and  from  Allahabad  fo  Kanpur.
 Therefore,  instead  of  doubling  the
 line,  the  cost  for  which  would  nor-
 mally  be  about  Rs.  5  crores  to  Rs,  6
 crores,  it  would  be  much  better  if
 the  rail  link  suggested  by  me  is  esta-
 blished  between  Shahjahanpur  and
 Farrukhabad,  because  the  line  from
 Lucknow  to  Shahjahanpur  is  already
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 a  double  line  and  the  traffic,  part  of
 the  traffic  at  least,  meant  for  Agra, Delhi  and  other  places  could  be
 diverted  from  Lucknow  to  Shah-
 jahanpur,  and  from  Shafhjahanpur  to
 Farozabad,  Agra,  Delhi  and  other
 Places;  it  could  be  taken  anywhere
 they  would  like  to  take  it.  The
 single  railway  line  between  Kanpur.
 and  Allahabad  was  quite  sufficient
 for  traffic  for  Kanpur  and  other
 places,

 There  is  another  argument  in  sup-
 port  of  establishing  a  rail  link  bet-
 ween  Shahjahanpur  and  Farrukha-
 bad  and  that  is,  that  both  Fatehgarh,
 which  is  part  of  Farrukhabad,  and
 Shahjahanpur  are  cantonments  and
 it  would  be  much  better  to  connect
 them.  From  Shahjahanpur  there  is
 a  railway  line  to  Pilibhit  so  that  if
 this  line  is  built  it  would  be  easier
 to  reach  Nepal.  In  that  sense  it
 would  be  a  strategic  line,

 Apart  from  these  considerations,
 the  two  rivers  over  which  the  birdg-
 es  will  have  to  be  built—Ganga  and
 Ram  Ganga—flow  within  a  few  miles
 of  each  other  in  the  greater  part  of
 the  district  of  Farrukhabad  and  the
 area  between  these  two  _  rivers  is
 constantly  flooded  with  the  result
 that  every  year  crops  of  the  value  of
 lakhs  of  rupees  are  damaged.  We
 are  complaining  of  shortage  of  food.
 If  we  build  this  railway  line,  that
 area  would  be  opened  up  and,  pro-
 bably,  because  of  the  building  of  the
 bridges  the  rivers  will  h&ve  to  be
 trained  and  floods  would  be  prevent~
 ed.  Thus  food  crops  of  the  value  of
 lakhs  of  rupees  would  be  saved
 every  year,  The  loss.  as  estimated
 by  the  Government  authorities  in
 1953-54,  was  6  lakhs.  My  submis-
 sion,  therefore,  is  that  while  we  are
 losing  so  much  in  the  matter  of
 food,  it  is  absolutely  necessary  that
 this  matter  should  receive  the  earn-
 est  consideration  of  the  Government.
 While  we  are  trying  to  grow  more
 and  more  food,  it  is  also  necessary
 to  protect  and  save  the  food  that
 we  grow.  That  aspect  of  the  matter
 does  not  seem  to  have  received  the
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 consideration  of  the  Government
 with  the  result  that  there  is  so  much
 loss  every  year.  If  we  cah  conserve
 and  protect  that  food  it  would  help
 considerably  towards  the  easing  of
 the  food  situation  in  the  country.

 I5  hrs.

 The  inhabitants  of  the  area  bet-
 ween  the  Ganga  and  the  Ram
 Ganga  are  perhaps  the  poorest  in
 the  country.  I  had  occasion  to  go
 to  that  area  during  the  last  general
 elections  as  well  as  during  the  elec-
 tions  of  1952,  I  found  that  the
 people  living  there  were  the  poorest
 perhaps  in  the  whole  country.  They
 eke  out  sa  miserable’  existence
 somehow  or  other.  The  whole  of
 their  labour  towards  raising  the
 crops  and  the  whole  crops  are  lost
 to  them  because  of  the  floods  and
 other  natural  calamities.  My  sub-
 mission  is  that  in  the  interests  of
 humanity,  in  the  interests  of  saving
 so  much  food  and  in  the  interests  of
 opening  up  a  large  area  of  hundred
 of  miles,  it  igs  absolutely  necessary
 that  a  rail  Jink  connecting  Farrukha-
 bad  and  Shahjahanpur  be  built  at
 the  earliest  possible  moment.

 There  is  another  aspect  of  the
 matter,  The  distance  between
 Farrukhabad  and  Shahjahanpur  is
 only  40  miles.  If  we  want  to  go  to
 Farrukhabad  from  Shahjahanpur,
 there  are  now  two  ways,  One  is  by
 travelling  at  least  760  to  370  miles
 and  another  is  a  route  which  is
 about  200  miles.  That  part  of  the
 land  which  lies  between  the  Ganga
 and  the  Ramganga  is  inaccessible  for
 about  six  months  in  the  year.  There
 is  a  National  Extension  Service
 scheme  established  there,  But  no-
 body  is  able  to  go  there  unless  one
 is  prepared  to  spend  at  least  one  full
 day  on  a  boat.  Even  then,  it  is  very
 difficult  to  travel  there.  My  sub-
 mission,  therefore,  is  that  the  hon.
 Minister  of  Railways  should  take
 this  matter  into  consideration  and
 try  to  establish  a  rail  link  between
 Ferrukhabad  and:‘  Shahjahanpur  in-
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 stead  of  doubling  the  line  between
 Allahabad  and  Kanpur.  The  ex-
 pense  is  about  the  same.  But  the
 advantage  and  the  public  benefit,  ing | my  humble  submission,  is  much
 greater  than  it  would  be  in  doubling
 the  line  between  Kanpur  and
 ANahabad.

 In  regard  to  railway  fares  that  are
 sought  to  be  raised,  my  only  sub-
 mission  is  that  for  the  first  30  miles,
 there  need  be  no  rise  in  fares.  With
 regard  to  this  point,  I  enfirely  agree
 with  what  the  other  hon,  Members
 have  said.  That  is  all  I  ‘wish  to  say.

 Shri  Narasimhan:  Let  me  begin
 with  a  reference  to  the  innovation
 that  we  find  in  the  budget  for  the
 railways  this  year.  As  all  friends
 know,  it  is  the  tax  on  railway  fares.
 I  perfectly  grant  that  under  article
 289  of  the  Constitution,  it  can  be
 levied.  I  do  not  question  the  lega>-  x
 ity  of  it,  but  the  same  article  pro-
 vides  for  such  a  tax  on  air  travel
 and  sea  travel  also.  I  do  not  know
 why  this  railway  travel  alone  must
 be  singled  out  for  such  a  treatment.
 What  I  would  like  to  say  is  that  the
 Railway  Minister  would  have  done
 well  had  he  used  his  influence  in
 avoiding  such  a  tax,  I  even  go  to
 the  extent  of  saying  tRat  I  cannot
 congratulate  him  on  having  yielded
 to  this  levy.

 The  point  is  this.  The  Railway
 Administration  as  such  has  not  put
 its  own  house  in  order.  A  _  lot  of
 things  have  to  be  done  to  improve
 the  Railway  Administration  and  to
 discharge  the  railway’s  obligations  to
 the  travelling  public,  The  third-
 class  overcrowding  is  there.  There
 are  several  amenities  that  have  to
 be  given,  that  await  Bolution  and
 there  are  several  demands  to  be  ful-
 filled.  The  delay  is  naturally  due  tol. want  of  funds.  But  then,  while  all
 these  things  are  there,  if  a  new  tex
 of  this  type  is  levied,  the  future
 capacity  of  the  railways  to  impose
 increase  of  rate  for  its  own  sake  and
 for  its  own  benefit,  the  railwey’s
 own  finances,  will  beeome  difficult
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 of  attainment,  That  is  my  fear.
 Once  a  taxation  ig  introduced,  it  is
 very  difficult  to  get  out  of  it,  whether
 it  be  the  common  man  or  even  the

 Rgilway  Administration
 I  feel  thet  the  Railway  Adminis-

 tration  ig  taxed  by  the  Finance  Min-
 ister.  What  is  now  the  lot  of  the
 common  tax-payer  will  be  the  lot  of
 the  Railway  Administration  against
 the  taxing  authority.  They  will  also
 —be  in  the  same  predicament.  They
 cannot  get  out  of  it  when  they  feel
 like  getting  out  of  it.

 In  the  budget  speech.  mention
 was  made  about  the  labour  demands.
 If  those  demands  are  to  be  met  at
 a  later  stage,  it  will]  mean  more  ex-
 penditure  for  the  Government.  So,
 the  present  budget  does  not  give  a
 true  picture  of  the  real  position.  If,
 after  sometime,  the  courts  of  en-
 quiry  suggest  that  an  increase  in  the
 salaries  of  those  who  have  made
 thote  demands,  should  be  given,  then
 the  burden  on  the  railway’s  finances
 will  be  high  and  even  the  present
 picture  will  turn  out  to  be  very  dif-
 ferent.  When  things  are  like  that,
 it  is  not  quite  desirable  for  the  rail-
 ways  to  give  up  the  right  to  increase
 fares  &  make  the  travelling  public
 pay  tax  at  a  future  stage.

 Then  there  is  paragraph  44  which
 presents  a  very  dismal  reading.  It
 refers  to  the  question  of  dismantled
 lines.  This  paragraph  says  that  the
 question  of  dismantied  lines  will  not
 be  taken  this  year  or  under  the
 second  Five  Year  Plan.  It  is  a  very
 disappionting  thing.  It  is  a  great
 shock  to  those  areas  where  the  peo-
 ple  were  hoping  for  better  things.
 These  lines  were  dismantled  during
 the  first  world  war  and  we  were  ex-
 pecting  improvements’  in  all  fields.
 Only  yesterday,  in  Madras  at
 Neiveli,  the  Prime  Minister  empha-
 nised  on  the  nation  going  forward
 and  implementing  the  Plan  in  time.
 When  that  is  the  general  objective,
 we  find  that  in  certain  areas  what
 wes  lost  in  the  first  world  war  has
 never  been  restored,  and  those  areas
 remyih  es  they  were,  though  there
 was  a  moral  obligation  and  promise,
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 implied  as  well  as  given,  cf  rester-
 ing  those  lines.  Suddenly,  to  give
 up  the  old  promise  by  way  of  a
 statement  as  contained  in  the  para--
 graph  referred  to,  is  very,  very  dis-
 appointing.,.

 As  one  who  comes  from  an  area
 where  a  hundred  miles  of  Railway
 line  have  been  lost  during  the  first
 world  war  and  about  which  we  Nave
 been  crying  all  these  years,  I  have
 to  repeat  this  story  even  ad
 nauseam—the  shock  has  been  heavy,
 and  the  people  concerned  are  terri-
 bly  aggrieved.  So,  something  must
 be  done  to  retrieve  the  situation.

 Apart  from  this,  only  yesterday,  I
 put  a  question  to  the  Railway  Minis-
 ter  about  the  Salem-Bangalore  line,
 and  on  his  behalf  the  Deputy  Minis-
 ter  answered  that  there  are  no  pos-
 sibilities  of  taking  up  that  line  in  the
 second  Five  Year  Plan.  As  a  gene-
 ral  proposition,  it  may  be  all  right,
 but  unfortunately,  though  the  senior
 Minister  was  about  to  get  up  and
 explain  matters,  for  some  reasons  or
 other—reasons  of  procedure  perhaps
 —he  did  not  have  the  opportunity  to
 come  to  my  rescue,  I  would  like  to
 put  it  like  that.  But  even  if
 he  had  risen,  he  would  not  have
 given  any  big  thing.  He  could
 onty  have  made  a  kind  of  guarded
 promise.  What  I  want  to  say  is,
 even  from  the  point  of  view  of  the
 railways  and  their  object  of  construc-
 ting  lines  in  the  second  Five  ‘Year
 Pian,  the  answer  given  by  the
 Deputy  Minister  does  not  correspond
 to  the  existing  policy  of  the  Railway
 Administration,

 The  existing  policy  of  the  railway
 administration  is  to  give  priority  ‘in
 the  construction  of  railway  lines  to
 places  where  there  are  iron  and  steel
 projects  or  other  important  projects.
 On  this  ground  in  Bhilai  and  other
 areas,  hundreds  of  miles  of  railway
 line  have  been  constructed.  I  plead
 that  the  same  kind  of  treatment  should
 be  and  could  be  given  to  the  railway
 line  I  am  mentioning—the  Salem-
 Bangalore  line.  We  have  the  lignite
 project  in  Neivoli  and  we  going
 to  have  the  bauxite  project  in  Salem.
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 work  in  the  iron  and  steel  factory  at
 Bhadrawati  are  also  going  to  be  step-
 ped  up.  So,  naturally  Mysore  State  is
 closely  interested  in  these  things.
 Lignite  coal  may  have  to  go  to  Banga-
 lore,  Bhadravati,  etc.  for  developing
 these  industries  there.  As  such,  the
 railway  administration  should  treat
 this  in  the  same  way  as  they  treat
 questions  affecting  Bhilai  and  other
 steel  project  areas.  In  _  perspective
 planning,  this  is  very  necesSary.  It  may
 be  that  these  projects  may  take  some
 time  to  be  completed.  But  instead  of
 completing  these  projects  and  making
 them  wait  for  railway  transport,  it
 is  better  to  start  the  development  of
 railway  transport  simultaneously  with
 those  projects.  It  will  not  cost  any
 big  amount  for  the  railways.

 The  construction  of  the  Salem-
 Banglore  line  is  also  linked  with  the
 restoration  of  the  dismantled  lines.  So,
 the  cost  is  very  limited.  Apart  from
 that,  the  advantages  to  the  railways
 will  also  be  great  inasmuch  as  a  long
 metre-gauge  line  from  northto  south
 will  be  facilitated  by  this  construction.
 Actually  there  exists  a  metre  gauge
 line  from  Cuddalore  to  Salem.  If
 Salem  and  Bangalore  are  connected  by
 a  metre  gauge  line,  then  this  line  will
 connect  Bangalore,  Salem,  Guntakkal,
 Secunderabad,  Khandwa  and  Hingoli
 and  Punjab.  So,  from  north  to  south
 there  will  be  one  uniform  railway  line
 and  it  will  help  in  future  the  move-
 ment  of  lignite  coal  that  may  be  pro-
 duced  at  Neiveli.  In  view  of  those
 reasons,  I  strongly  urge  that  the  rail-
 way  administration  should  reconsider
 its  decision  and  see  that  somehow  or
 other  this  line  is  included  in  the
 second  Five  Year  Plan.  If  not  asa
 whole,  at  least  by  stages,  work  on  this
 line  should  start  in  the  second  Five
 Year  Plan  itself.

 One  thing  about  which  we  are  feel-
 ing  unhappy  is  the  absence  of  punc-
 tuality  on  the  railways.  The  reasons
 given  are  that  the  coal  supply  is  not
 satisfactory,  that  the  quality  of  coal
 supplied  is  somewhat  inferior  and  so
 on.  I  would  like  the  Railway  Ministry
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 to  take  us  into  confidence  and  let  us
 know  why  this  is  happening  and  what
 steps  are  going  to  be  taken  to  improye
 matters.

 Another  small  matter  I  want  to  raise
 is  about  the  de  luxe  trains  that  have
 been  just  introduced.  Of  course  the
 time  of  the  House  need  not  be  wasted
 over  a  small  matter  like  this,  but  it
 indicates  how  neglectful  the  authori-
 ties  can  sometimes  be  to  the  interests
 of  the  travelling  public.  My  friend,
 Shri  Sharma,  also  referred  to  the
 absence  of  public  relations  in  the  rail-
 ways  to  the  required  extent.  The
 story  I  am  telling  about  the  de  luxe
 train  is  an  example  to  prove  the
 absence  of  good  relationship  between
 the  travelling  public  and  the  railway
 administration.  A  lot  of  fuss  was
 made  about  the  new  de  lure  train
 between  Madras  and  Delhi  in  the
 papers;  we  were  told  it  had  a  permit-
 ted  speed  of  58  m.p.h.  and  so  on.  लिप
 when  we  reached  the  platform,  we
 were  told,  “Why  have  you  brought
 the  luggage  here?  It  is  not  to  be
 taken.”  I  got  puzzled,  My  colleague,
 Mr  Ramanathan  Chettiar,  was  also
 travelling  with  me  and  his
 luggage  also  was  not  allowed.
 We  were  suddenly  told  that  the
 luggage  was  to  be  put  in  a
 separate  carriage;  but,  there  was  none
 to  guide  us.  If  the  idea  was  that  the
 luggage  should  be  kept  separately,
 there  must  be  some  indication  either
 in  the  announcement  or  somewhere
 else  to  that  effect.  Madras  is  a  big
 station  and  after  coming  to  the  plat-
 form  to  go  back  and  get  our  things
 weighted  and  put  in  a  separate  carri-
 age  would  be  difficult;  it  would  take
 one  hour  to  perform  those  gymnas-
 tics.  I  was  carrying  a  big  luggage....

 Mr.  Deputy-Speaker:  How  could
 the  luggage  be  so  big  if  the  hor,
 Member  was  carrying  it  himself?

 Shri  Narasimhan:  “Myself  in-
 cludes  the  porter  also;  I  took  some
 boxes  and  the  porter  carried  some
 boxes.  It  took  a  long  time.  Others
 were  also  waiting  there  and  at  lest  we
 expedited  the  work.  So,  if  it  is  really
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 intended  that  luggage  should  be  kept
 separtely,  guides  should  have  been
 provided  on  the  first  or  the  second
 day  after  the  train  was  introduced.
 At  the  very  entrance,  the  guides
 should  say,  “Gentlemen,  are  you
 travelling  by  the  de  luxe  train?  We
 will  take  care  of  your  luggage.”
 Instead  of  that,  there  was  callousness
 and  people  were  left  to  shift  for  them-
 selves.  This  kind  of  thing  only  shows
 that  the  railway  authorities  do  not
 think  about  the  convenience  of  the
 travelling  public.  I  would  like  the
 officers  concerned  to  develop  a  better
 outlook.

 Sbri  दि  Raju  (Visakhapatnam):  It
 is  with  a  great  deal  of  interest  that
 I  studied  the  budget  proposals  of  the
 Railway  Minister.  As  you  know,  this
 is  the  first  railway  budget  on  which
 I  am  speaking.  I  wanted  to  go  into
 the  question  of  receipts,  appropriation
 of  depreciation  reserve,  etc.  with
 minute  care.  However,  I  find  one
 difficulty  in  looking  through  all  these
 figures.  Every  figure  seems  to  ‘tally
 with  every  other  figure.  Therefore,  if
 I  were  to  do  my  duty  from  reading
 the  budget  of  the  Railway  Minister,  it
 would  be  practicalty  impossible  to
 pick  any  holes  whatsoever  in  the  pro-
 posals  made.  Therefore,  I  decided  to
 set  myself  certain  criteria  by  which  I
 could  study  this  budget.

 In  this  [  have  been  helped  by  a
 report  which  was  available  to  me
 written  by  an  American  economist,
 who  seems  to  have  been  an  adviser
 of  the  Government  of  India.  His
 name  is  John  Kenneth  Galbraith,
 Professor  of  Economics  in  the  Gradu-
 ate  School  of  Public  Administration,
 Harvard  University,  Visiting  Profes-~
 sor,  Indian  Statistical  Institute  and
 Consultant,  Canadian  Pacific  Railway.
 Somehow  I  have  been  able  to  get
 hold  of  this  report.  The  one  interest-

 -ing  feature  I  have  found  in  this  report
 is  that  the  recommendations  given  by
 thisy  gentleman  seem  to  tally  closely
 with  my  ideas  regarding  general
 planning,  as  far  as  railway  adminis-
 tration  is  concerned.  I  would  like  to
 make  my  position  fairly  clear.  This
 prefeasor  happens  to  be  an  American
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 and  therefore  one  would  have  expect-
 ed  him  to  have  raised  the  question  of
 a  large  extent  of  mechanisation  if  the
 railways  are  to  go  forward.  But  he
 seems  to  have  stressed  two  factors:
 one,  greater  use  of  labour  and
 another,  greater  use  of  what  he  calls
 efficiency  in  management.  Both  these
 factors,  he  seems  to  have  expressed,
 are  capable  of  taking  the  Five  Year
 Plan  of  the  Railways  forward.  He
 has  made  a  number  of  constructive
 suggestions.  However,  he  has  not
 dealt  with  technical  matters.

 The  first  and  foremost  recommen-
 dation  which  he  made  was  that  there
 should  be  a  large  extent  of  coordinge-
 tion  between  the  various  modes  of
 transportation  that  are  taking  place
 in  the  country.  Already  we  have  a
 Rail-Sea  Coordination  Committee.  He
 has  also  suggested—and  here  I  would
 like  to  express  my  own  view-point  in
 this  matter—that  we  should  take  up
 the  question  of  road-rail  transporta-
 tion  coordination  so  that  to  a  large
 extent  the  short  haul  of  goods  and
 passenger  traffic  could  be  tackled.
 This  is  a  very  essential  factor.  The
 ruling  party  is  always  keen  on  telling
 us  that  they  are  having  a  socialist
 plan.  Socialist  planning  does  not
 mean  merely  bureaucratic  planning.
 We  have  a  Railway  Ministry,  we
 have,  what  you  call  a  Railway  Board
 and  his  Board  suffers  from  the  usual
 problem  which  all  railways  through-
 out  the  world  seems  to  be  suffering
 and  that  is  the  desire  for  increasing
 the  scope  of  capital  invested  indefi-
 nitely.

 In  America,  for  instance,  the  rail-
 ways  have  unlimited  appetite  for
 capital.  In  the  same  way  our  rail-
 ways  also  seem  to  have  unlimited
 demand  for  capital.  As  such  we  see
 in  the  very  first  few  pages  of  the
 Railway  Minister’s  speech  stated  that
 they  had  planned  for  Rs.  ‘1,480  crores,
 but  unfortunately  the  plan  has  been
 cut  down  to  Rs.  1,125,  crores;  as  such,
 the  first  and  foremost  interest  of  the
 Railway  Minister  seems  to  be  through-
 out  his  Budget  speech—he  starts  with
 the  same  theme  and  ends  with  the
 same  theme—to  cover  a  gap  of  Ra.  200
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 crores  by  new  taxation.  This  in  itself
 will  not  solve  the  problem  of  raiiway
 planning,  because  you  can  feed  the
 railways  a  thousand  crores  more  if
 you  want  and  there  would  be  no  limit
 to  the  perfection  that  a  railwayman
 would  like  to  carry  the  Plan  through.

 There  are.two  possible  modes  by
 which  this  problem  can  be  solved.
 One  is  to  divert  the  capital  from  the
 railways  to  ancillary  transport  indus-
 tries  like  bus  transport  and_  short
 range  or  even  long  range  goods  trans-
 portation.  I  come  from  Andhra,  but
 I  lived  for  many  years  in  Tamilnad.
 Madras  happened  to  be  the  place
 where  I  was  educated  and  _  there  I
 know  for  a  fact  that  two  motor  trans-
 port  companies,  T.  V.  s.  (T.  V.
 Sundram  Ayyangar)  and  S.  R.  दि  S.
 (Shri  Rama  Vilas)  or  what  is  that....

 Mr.  Deputy-Speaker:  It  is  not  usual
 to  get  inspiration,  or  advice.

 Shri  ्,  Raja:  I  do  not  know  what
 the  abbreviation  stands  for—these
 two  companies  in  Tamilnad.

 Similarly,  in  Andhra,  up  to  nor-
 thern  areas  of  my  own  district,  goods
 are  moved  in  trucks  from  Madras  all
 the  way  up  to  Parvatipuram.  There
 is,  I  feel  a  good  case  for  a  coordinat-
 ing  system  between  the  railways  and
 the  motor  transport  industry.  The
 motor  transport  industry  is  a  State
 subject,  as  far  as  I  understand;  as
 such,  Government  may  tackle  the
 issue  by  running  a  private  corporation
 which  would  operate  through  the
 various  States  as  ancillary  to  the  rail-
 ways  and  carry  passenger  and  goods
 traffic  between  one  station  and
 another.  A  similar  idea  has  been
 expressed  by  the  Sea-Rail  Coordinat-
 ing  Committee  also.

 We  have  the  coastal  shipping  bet-
 ween  East  coast  and  West  coast.  It
 is  found  that  it  is  possible  for  the
 coastal  shipping  to  ship  goods  from
 west  to  east  on  the  West  coast  and
 East  to  West  on  the  East  coast  but
 the  return  journeys  do  not  seem  to
 have  sufficient  cargo,  because  the
 demand  seems  to  be  from  west  to
 east  on  the  West  coast.  If  the  rail-
 ways  plan  the  whole  thing  correctly
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 linated  basis  a  large  amount
 of  goods  despatched  from  the  Port  of
 Madras  which  today  goes  on  railways
 all  the  way  from  Madras  to  Calcutta
 can  be  moved  through  shipping  com-
 Panies.  Similarly,  in  the  case  of
 goods  that  travel  from  Travancore-
 Cochin  all  the  way  up  on  the  West
 coast  up  to  Kutch  or  Surat  because  of
 the  fact  that  we  have  no  West  Coast
 railway  can  be  meved  through  a
 coordinating  process  through  an  ancil-~
 lary  shipping  line.

 So  far  as  the  question  of  speeding
 in  the  railways  is  concerned,  I  am
 given  to  understand—I  am  not  a
 technical  person  and  therefore  speak
 with  a  certain  amount  of  guarded-
 ness—that  the  speed  of  railway  trains
 is  relational  to  not  merely  the  type
 of  engine  whether  it  is  electrical  or
 diesel,  or  steam  engine,  but  also  to  a
 large  extent  to  the  poundage  of  the
 rails  that  are  used  throughout

 Peer nation.  As  such  there  is  ali
 beyona  which  our  Indian  Railways
 are  not  able  to  increase  the  speed  of
 the  railway  system.  In  Western
 Europe  and  in  America  the  weight  of
 rails  seems  to  be  20  Ibs.  per  running
 foot  of  rail.  But  in  India  the  weight
 of  rail  is  not  more  than  90  lbs.  and
 as  far  as  southern  section  of  the  broad
 gauge  system  is  concerned,  Madras  to
 Coimbatore  or  Cochin,  or  Madras  to
 Bombay,  I  am  told  that  the  rails  are
 of  80  lbs.  and  as  such  the  speed  of
 trains  cannot  be  increased  beyond  a
 certain  point.

 The  first  thing  that  struck  me  as  an
 amateur—I  use  the  word  ‘‘amateur’”’
 in  the  sense  that  I  am  not  a  technical
 person—is  that  we  have  not  yet  had
 an  authoritative  statement  from  the
 Railway  Board  or  Railway  Minister
 as  to  how  they  are  going  to  tackle
 this  problem  and  that  quickly.  This
 has  been  tackled  to  some  extent  by
 the  electrification  of  railways,  because
 electrical  engines  I  am  told  do  ‘not
 cause  as  much  strain  on  the  rail
 track  as  steam  engines  do.  As  such
 electrification  allows  for  an  increase  of
 speed  by  about  30  to  I5  miles  per
 hour  on  the  average.  A  similar  advan-
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 tage  is  available  as  far  as  diesel
 engines  sre  concerned.  The  main
 question  facing  the  plan  is  whether
 we  make  a  heavy  investment  immedi-~
 ately  or  we  are  in  a  position  to  post~
 pone  some  of  our  heavy  investment
 in  the  plan.  The  case  for  deisel
 engine  is  that  in  the  existing  railway
 system  it  is  able  to  carry  larger  loads
 ever  a  longer  distance  and  also  with-
 wut  heavy  capital  expenditure  as  far
 as  the  track  itself  is  concerned.  But
 et  the  same  time  wé  are  short  of
 tuel,  This  is  a  matter  which  I  should
 leave  to  the  technical  experts  of  the
 Railway  Ministry.

 But,  in  the  present  situation,  when
 our  planners  are  considering  these
 things—not  merely  the  Railway  Minis-
 try  but  the  plan  framers  generally
 should  consider  planning  under  the
 Five  Year  Plan—,it  would  be  obvious
 that  the  large  wastage  that  would

 as
 place  in  the  shape  of  capital

 equipment  in  running  cables  and  run-
 ning  all  the  girders  necessary  for  the
 overhead  electrical  system  would  be
 far  more  prohibitive,  both  in  the  short
 run  and  in  the  long  run,  compared  to

 ‘  the  diesel  electric  trains  which  can
 ५  be  used  not  merely  on  the  short  sec~ १  tions  which  are  being  electrified  but

 also  upon  longer  sections.

 One  of  the  most  surprising  things
 that  I  have  discovered  is  that
 under  modren  rail-road  con-
 ditions  it  is  no  longer  necessary
 to  go  in  for  double-line  tracking
 for  increasing  the  speed  of  our
 railway  trains.  If  we  have  double
 lines  it  is  assumed  that  we  can  travel
 much  fester.  But  under  a  new  system
 of  signalling,  greater  speeds  are
 achieved  and  the  modren  trend  in
 America  is  to  cut  down  double  nes.
 As  a  matter  of  fact,  the  Gailbraith

 ages
 says  that  they  sre  pulling  out

 double  track  in  many  instances,
 allowing  only  for  greater  cross-overs, at  intermediate  stations  for  crossing
 Purposes.  And  this  oviously  sounds
 rational  and  correct  to  me.

 ह. ' ह  Supekar  (Sambalpur):  It
 might  be  more  costly.
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 Shri  V.  Raju:  It  is  supposed  to  be
 cheaper.  I  am  only  giving  what  I
 have  read  from  the  government  re-
 ports.  It  is  nothing  original.

 Shri  Feroze  Gandhi:  We  are
 having  it.

 Shri  V.  Baju:  Therefore,  the  ex-
 treme  emphasis  on  double  tracking
 could  be  reduced  by  the  Railway
 Ministry  and  modren  methods  adopted
 for  increasing  the  speed  of  the  rail-
 ways.

 Lastly,  before  I  conclude  I  would
 like  to  say  a  few  words  as  far  as  the
 attitude  that  Government  is  taking
 with  respect  to  workers  is  concerned.
 I  know  that  a  number  of  my  colle-
 agues  have  spoken  on  this,  but  here  I
 feel  that  it  is  an  issue  which  generally
 the  Members  of  Parliament  should
 take  up.  It  is  not  merely  a  matter  bet-
 ween  the  ruling  party  and  the  Opposi-
 tion  as  such.  Under  the  provisions  of
 article  3ll  of  the  Constitution,  if  the
 services  of  any  person  are  to  be  dis-
 pensed  with,  that  person’s  services
 can  not  be  dispensed  with  by  an  au-
 thority  subordinate  to  that  by  which
 he  was  appointed.  This  provision
 was  made  to  facilitate  and  safeguard
 the  services  rights  of  senior  civilian
 officers  and  higher  bureaucratic  per-
 sonnel  in  our  Government.  That
 authority  that  could  appoint  &  civil
 servant  and  the  authority  that  could
 dismiss  him  could  only  be  the  Presi-
 dent.  Today  under  clause  (2)  of  the
 same  article,  provision  has  been  made
 that  in  the  case  of  a  competent  autho-~
 rity  like  the  manager  of  the  State
 industry,  say  the  General  Manager  of
 a  Railway,  even  if  he  dismisses  a
 railway  employee  or  what  you  call  a
 railway  worker,  the  grounds  of  dis~
 missal  need  not  be  given  in  writing
 to  the  individual  so  dismissed.  No
 reason  0७  cause  may  be  given  to  the
 man  who  is  dismissed,  and  under  the
 ground  of  security  of  the  State  the
 question  need  not  be  gone  ite,  Fits
 plea  militates  deeply  against  the
 interests  of  the  workers,  beckuse  the
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 courts  of  law  seem  to  fight  shy  against
 taking  up  writs  on  behalf  of  the
 workers  the  moment  subversive  acti-
 vity  is  quoted  as  an  argument  before
 the  court  of  law.  Suppose  the  worker
 files  a  petition  in  the  court  and  asks
 for  the  reasons,  the  reasons  are  refus-
 ed  immediately.  I  do  not  want  to
 cast  an  aspersion  against  the  judici-
 ary.  But  generally  speaking,  the  judi-
 ciary  fails  to  ask  even  for  adequate
 reasons  for  the  dismissal.  I  feel  that
 this  clause  should  be  taken  up  by  the
 whole  House  at  some  future  date.  It
 is  not  merely  a  question  of  workers
 and  opposition  parties.  In  a  demo-
 cracy  every  person  has  the  right  of
 joining  any  political  party.  And  in
 peace  time  this  right  should  be  obser-
 ved  strictly.  Every  party  here  is
 above  board,  and  let  there  be  no  dis-
 pute  as  to  the  loyalty  of  anyone  here,
 to  the  State.  That  apart,  this  clause
 requires  immediate  tackling  and
 change.  I  even  dispute  the  right  of  the

 wresident  in  peace  time  to  dismiss  or
 dispense  with  the  services  of  anyone
 in  the  nation  without  giving  adequate
 reasons.  There  can  be  no  such  thing
 as  ‘security  of  the  State’  during  peace
 time,  and  as  such  Government  should
 desist  from  using  this  clause  pending
 the  time  that  this  House  takes  up  the
 matter  and  changes  this  provision  in
 the  Constitution.  With  these  few
 words,  I  thank  you  for  the  opportu-
 nity  given  to  me.

 Shri  N.  R.  Muniswamy  (Vellore):
 At  the  outset  I  should  like  to  cong-
 ratulate  the  hon.  the  Railway  Minister
 for  the  lucidity  and  thoroughness
 with  which  he  has  dealt  with
 this  subject,  leaving  no  aspect
 untouched  by  him.  This,  however,
 does  not  mean  that  I  am  pre-
 Vented  from  making.  some  obser-
 vations  in  regard  to  the  short-
 comings,  failings  and  lapses  on  the
 part  of  the  administration  of  this  Rail-
 way  Ministry.  Perhaps  the  Railway
 Ministry  may  not  relish  the  observa-
 tions  which  I  propose  te  make,  and
 the  staff  of  the  Railways  might  think
 that  I  am  casting  same  sepersions.
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 Shri  Sinhasan  Singh:  MTapecially
 after  the  congratulations.

 Shri  N.  R.  Muniswamy:  Especially
 after  the  congratulations,  as  my  hon.
 friend  says.  But  I  would  like  to  say
 that  there  is  a  good  deal  of  inefficiency
 in  the  administration.  I  cannot  say
 in  what  category  and  what  aspect  this
 inefficiency  to  which  I  am  referring  iis
 persistent.  .The  inefficiency  to  which
 I  am  referring  is  to  be  found  in  all
 aspects,  with  regard  to  train  timings,
 with  regard  to  the  work  which  each
 individual  is  doing  and  every  other
 aspect.

 But  one  has  to  examine  what  are
 the  reasons  for  this  inefficiency.  Is  it
 due  to  lack  of  interest  on  the  part  of
 the  staff,  or  due  to  inadequate  recom-
 pense  in  money  for  the  services  they
 render;  or  is  it  due  to  callousness  on
 their  part?  What  is  it  due  to?  सध
 have  to  examine  the  causes  for  this
 inefficiency.  I  cannot  catalogue  here
 the  items  of  inefficiency  which  I  my-
 self  have  noticed,  but  I  feel  that  the
 staff  as  well  as  the  Railway  Ministry
 will  know  in  their  heart  of  hearts  that
 there  is  to  some  extent  substance  in
 my  observation  that  there  is  ineffi-
 ciency  in  the  administration.  I  for
 one,  cannot  make  such  irresponsible
 statements  without  having  had  ex-
 perience  of  these  things  during  my
 journeys  to  my  place.  We  have  to
 examine  these  things  with  a  view  to
 rectify  them.  We  can  suffer  anything,
 but  not  this  inefficiency.  If  a  parti-
 cular  individual  is  in  meed  of  money
 or  dissatisfied  with  his  promotion  or
 he  has  not  been  given  his  due  promo-
 tion,  every  help  must  be  given  to  him.
 But,  we  cannot  tolerate  inefficiency.
 If  he  simply  stays  on  without  dai
 his  job  or  simply  passes  on  his  one
 to  some  other  person,  he  has  to  be
 punished.  Even  a  couple  of  days
 back,  the  Ministry  said  that  for  not
 giving  the  complaint  book,  they  have
 not  been  able  to-  deal  with  the  indivi-
 dual  properly  and  that  a  mild  admoni-
 tion  was  given  which  was  not  enough
 for  the  mistake  committed.  We  must
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 take  a  very  serious  view  of  ineffi-
 ciency.  This  is  a  nation-building  acti-
 vity  and  a  principle  undertaking  of
 the  Government,  Every  individual  has
 ito  do  his  duty  without  any  demur  or
 delay.  Inefficiency  should  be  elimi-
 nated  from  the  railway  administra~-
 tion.

 I  shall  give  one  illustration.  While
 I  was  travelling,  there  was  a  minor
 mistake.  Water  was  not  coming  from
 the  tap.  I  reported  the  matter  to  one
 of  the  responsible  officers,  to  the
 guard  an  |  come  other  gentleman.
 Of  course,  they  had  taken  steps.  They
 sent  for  a  particular  man.  He  came
 and  tried  to  do  something.  But,
 he  was  a  novice;  he  could  not  do
 anything.  He  went  away  saying  that
 he  will  send  somebody  else.  He  con-
 veyed  the  message  to  some  one.  The
 new  man  was  much  worse.  He  tem-
 pered  with  the  tap  and  made  the
 gnsgter  worse.  He  went  away  saying
 that  he  will  send  somebody  else.  By
 that  time,  the  train  departed.  Just
 imagine  the  situation.  It  does  not
 only  mean  that  he  is  callous,  but  he
 does  not  know  who  should  be  sent
 for  to  do  the  job.  Everybody  simply
 shirks  responsibility,  shoves  on  the
 responsibility  to  somebody  else  and  it
 is  pushed  on  to  a  third  party.  The
 real  sufferer  is  the  passenger  and
 none  else.  This  is  only  one  instance
 of  inefficiency.  There  are  major  in-
 efficiencies.  I  am  not  going  to  cata-
 logue  them.  The  Ministry  has  to  take
 a  very  serious  note  of  this  and  see
 that  such  things  do  not  recur.

 My  next  point  is  about  divisionalisa-
 tion.  This  has  been  introduced  recent-
 ly  in  order  to  improve  the  standard
 of  work.  I  do  not  know  whether  this
 has  worked  well  or  not  or  whether

 es
 or  tes  or  assessment  has  been
 of  the  results  of  this  division-

 alisation.  But,  I  can  say  this  much.
 We  are  having  too  many  divisions.
 We  have  the  zonal  system;  we  are
 having  the  divisional  system.  We  are
 creating  departments  after  depart-
 ments  with.a  view~-to  see  that  the
 responsibilities  are  distributed.  Res-
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 ponsibility  is  being  distributed  and
 the  result  is,  we  are  not  able  to
 achieve  the  real  object  with  which
 this  divisionalisation  was  introduced.
 We  are  distributing  responsibilities
 without  any  evaluation  whether  it  is
 working  successfully  or  not.  So  far
 as  my  inform:tion  goes,  divisionalisa-
 tion  is  still  in  the  experimental  stage.
 Nobody  knows  whether  any  benefit
 has  come  out  of  this.  One  has  to  dis-
 charge  certain  responsibilities.  That
 burden  is  being  lessened  and  shifted
 on  to  a  third  party.  I  would  only
 respectfully  say  that  whether  it  is
 divisionalisation  or  creation  of  a  new
 department,  it  should  work  well.

 Then,  I  wish  to  refer  to  the  ques-
 tion  of  opening  of  new  lines.  It  is
 stated  here:

 “Work  is  also  in  progress  on
 nearly  700  miles  of  doublings,  of
 which  about  370  miles  are  on  the
 South-Eastern  Railway,  3326  miles
 on  the  Western  Railway  and  78
 miles  on  the  Southern  Railway.
 At  the  close  of  the  last  financial
 year  more  than  150,000  men  were
 working  on  the  various  projects.”

 To  that  extent  I  am  very  happy
 because  so  many  poor  people  are  given
 work.  So  far  as  doubling  of  700  miles
 is  concerned,  I  would  respectfully  say
 —not  on  the  lines  of  the  previous
 speaker—that  this  is  needless  for  this
 reason.  Instead  of  making  the  rich
 man  richer  and  the  poor  man  poorer,
 we  can  make  the  poor  man  rich  and
 the  richer  man  also  rich.  Instead  of
 doubling  these  700  miles  for  opera-
 tional  efficiency  or  some  other  effi-
 ciency,  you  can  as  well  link  up  the
 places  in  the  under-developed  and
 backward  areas  to  this  length  of  700
 miles,  in  parts  of  India  where  there  is
 no  line  at  all.  What  is  the  use  of
 doubling  these  lines  and  making  that
 area  richer.  I  would  respectfully  sub-
 mit  that  this  question  has  to  be  very
 seriously  considered.  It  is  not  as  #  I
 am  making  any  irresponsible  state-
 ment.  The  work  is  nearing  comple-
 tion.  I  only  wish  that  this  espect
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 should  be  considered  while  planning
 new  doubling  schemes.  Instead  of
 doubling  existing  lines,  it  is  better
 that  we  link  up  the  under-developed
 areas  or  where  there  are  no  lines  up
 till  now.  We  have  been  hearing  from
 all  States  that  the  lines  that  were  in
 existence  before  the  war  have  been
 dismantled  and  they  could  not  be
 restored.  Various  reasons  are  assign-
 ed.  If  the  Ministry  and  the  Railway
 Board  think  afresh,  they  will  see  that
 this  question  of  opening  of  new  lines
 has  to  be  given  prominence  and  prio-
 rity  before  the  doubling  of  existing
 lines.  What  is  not  being  enjoyed  by
 &  certain  portion  of  the  community
 should  be  made  availiable  to  them.  I
 know  there  are  certain  areas  in  India
 where  the  people  have  not  even  seen
 a  train.  They  should  have  the  benefit
 of  railways.

 I  do  not  know  what  is  the  estimated
 cost  of  doubling  these  700  miles  of
 lines.  It  may  be  about  Rs.  70  or  80
 crores.  I  find,  again,  that  a  sum  of
 Rs.  80  crores  has  been  set  apart  for
 electrification,  Thus,  this  doubling
 and  electrification  would  cost,  accord-
 ing  to  me,  Rs.  50  crores:  Rs.  80
 crores  for  electrification  and  according
 to  my  estimate  Rs.  70  crores  for
 doubling.  It  may  be  even  more.  This
 sum  is  being  spent  without  getting  a
 proper  return,  or  utility.  You  are
 electrifying  certain  lines  and  making
 it  a  big  show.  But,  we  are  not  able
 to  give  any  benefit  to  the  villagers.
 Instead  of  this  electrification,  we  can
 see  that  new  lines  are  opened  up
 wherever  they  are  demanded.  We
 find  that,  if  any  one  asks  for  a  new
 line,  it  is  said  that  for  want  of  re-
 sources  or  some  materials  or  other
 causes,  we  cannot  do  it.  So  many
 reasons  are  assigned.  I  know  that  the
 Ministry  as  well  as  the  staff  are  ex-
 perts  in  assigning  reasons  for  any-
 thing  which  they  do  not  like.  If  they
 had  only  the  human  touch  and  the
 mind  to  do  anything,  certainly,  they
 can  find  the  way.  I  would  say  that
 electrification  and  doubling  are  not
 necessary  and  we  should  open  up  new
 lines  wherever  there  {s  demand.

 27  MAY  ‘1067  Generat  Discussion  2250

 Whenever  any  complaint  is  made,
 the  Raflway  Board  simply  pass  it  on
 to  the  General  Manager  and  tell
 that  it  is  being  communicated  to  the General  Manager.  They  are  not  able
 to  examine  the  cases  individually.
 They  have  got  full  work  in  their
 hands.  They  simply  pass  it  on  and
 this  is  the  only  thing  that  they  can  do.
 This  is  being  repeated  often.  Even  if
 we  go  to  them  as  a  court  of  appeal  or
 in  revision  oh  review,  what  they  do  is,
 they  simply  confirm  what,  is  being
 communicated  to  them  by  the  General
 Manager.  The  General  Manager  is
 also,  in  his  own  way,  guided  by  his
 staff  in  the  lower  ranks,  and  this  ‘is
 being  communicated  to  the  Members
 of  Parliament  if  they  write  a_  letter.
 What  I  say  is  it  is  always  better  they
 give  some  thought  to  it  and  examine
 the  position  and  give  an_  ifftelligent
 reply  instead  of  passing  on  what_  is
 being  said  to  them  by  the  lower  इलिच tions,  Where  an  adverse  reply  has  to
 be  given,  they  can  even  send  for  the
 Member  and  convince  him.

 Another  thing  which  I  wish  to  state
 is  that  I  find  to  make  the  journey
 more  pleasant  and  comfortable.
 Rs,  2  98  crores  have  been  set  apart,  but
 we  do  not  have  the  details  of  the
 amenities  they  propose  to  provide.  It
 is  enough  if  the  Railway  Board  and
 the  Ministry  give  us  drinking  water
 in  the  railway  compartment  itself.
 -What  trouble  and  discomfort  we  fee!
 during  summer  or  even  winter.
 During  summer  we  cannot  get  cold
 water  unless  we  go  toa  junction
 where  there  are  one  or  two  persons
 giving  water  after  whom  we  have  to
 rush.  Otherwise,  there  are  some  u-
 authorised  boys  selling  a  glass  of
 water  at  one  or  two  annas  and  we
 have  to  buy  from  them.  Instead  of
 that,  it  is  better  to  have  some  cont.

 & ance—I  cannot  describe  it,  you
 yourself  imagine...

 Mr.  Deputy-Speaker:  It  will  be  diff-
 cult  for  me  to  imagine  all  that.

 Shri  N.  BR.  Muniswamy:  It  will  0८
 easy  of  implementation  if  they  have  *
 human  touch.
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 Mr.  Deputy-Speaker:  It  might  be
 @oasible  for  them,  but  not  for  me.  I
 only  wanted  to  remind  the  hon.  Mem-
 ber  that  he  should  address  the  Chair.

 Shri  N.  BR.  Muniswamy:  Instead  of
 spending  Rs.  2.98  crores  for  amenities
 they  may  take  steps  to  see  that  water
 is  given  in  the  compartment  itself—
 hot  water  during  winter  and  cold
 water  during  summer.  If  it  is  not
 possible,  it  is  enough  they  give  us
 pure  drinking  water  in  the  compart-
 ment  itself.

 Mr,  Deputy-Speaker:  Why  not  luke-
 warm?

 Shri  N.  R.  Muniswamy:  They  can
 add  cold  water  for  that.  It  may  be  a
 very  minor  thing,  but  after  all,  without
 water  and  air  nobody  can  live.  During
 long  journeys  for  48  hours  we  must
 have  water  in  the  compartment.

 Even  in  the  bath  room  I  find  the
 water  comes  so  dusty,  it  is  not  clear,
 and  we  cannot  even  wash.  They  must
 have  some  contrivance  to  prevent  coal
 dust  getting  into  the  water.

 So  far  as  the  de  luxe  train  is  con-
 cerned,  I  find  it  runs  almost  empty,  at
 least  so  far  as  the  Madras-Delhi  train
 is  concerned  I  can  say  this.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawar  Khan):  Not  now.

 Shri  N.  R,  Muniswamy:  It  might  be
 true  in  other  parts  of  India,  but  so  far
 as  Madras  is  concerned,  I  am  saying
 from  my  own  personal  knowledge  that
 it  almost  runs  empty.  I  cannot  say
 exactly  empty,  but  say  one-third  will
 be  filled  up.

 Mr.  Deputy-Speaker:  The  Railway

 Pree
 must  be  aware  of  al}  parts.

 Shri  N.  R.  Muniswamy:  Therefore,
 they  must  see  that  this  is  done.

 Another  thing  is  they  must  appoint
 a  committee  to  tour  all  the  States...

 Mr,  Deputy-Speaker:  I  am  sorry  the
 hon.  Member  is  having  too  many
 another  things.
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 Shri  N.  R  Muniswamy:  I  think  I
 have  not  taken  more  than  ten  minutes,

 Mr.  Deputy-Speaker:  He  has  taken
 about  20  minutes,  and  thrice  he  has
 said  “another  thing’.  Now  he  might
 conclude  in  one  minute.

 Shri  N.  B.-Muniswamy:  So  far  as  the
 Mehbubnagar  enquiry  is  concerned,  I
 find  the  Government  has  not  accepted
 their  recommendations,  and  from  the
 Government's  report  I  find  they  en-
 tirely  disagree  with  the  findings  and
 expect  something  else  to  be  done.  I
 suggest  that  the  findings  cannot  be
 nullified  and  given  a  clean  go-by,  and
 that  it  is  better  for  them  to  accept  the
 recommendations  of  the  enquiry  com-
 mittee.

 Shri  Barrow  (Nominated—Anglo-
 Indians):  Mr.  Deputy-Speaker.  Sir,  in
 the  context  of  having  te  wait  to  catch
 your  gracious  eye  and  the  short  time
 allotted  for  speeches,  I  am  reminded
 of  a  quotation  from  Shakespeare:

 “Time  travels  in  divers  paces
 with  divers  persons.

 I  will  tell  you  who  time  ambles
 withal,  who  time  trets  withal,  who
 time  gallops  withal  and  who  he
 stands  still  withal.”

 If  the  Bard  was  here,  he  would  say
 that  for  the  Member  waiting  wearily
 to  be  called  time  “stands  still,”  and  for
 the  Member  who  is  on  his  feet  time
 gallops,  for  asthe  thief  to  the  gallows
 thinks  himself  too  soon  there,  so  does
 the  Member  feel  his  allotted  time  ends
 too  quickly.  So,  before  my  time  comes
 to  an  end,  and  without  much  ado  I
 must  address  myself...

 Mr.  Deputy-Speaker:  That  is  just
 drawing  close!

 Shri  Barrow:  ....to  just  one  portion
 of  the  Railway  Budget,  which  7
 usually  do,  and  that  is  to  the  question
 of  Education.

 My  first  natural  ‘reaction  was  to
 congratulate  the  Railway  Minister  on
 the  proposals  that  he  has  made  in  his
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 Budget  with  regard  to  the  education
 of  the  children  of  the  railway  em-
 pioyees,  but  on  a  further  analysis.  [
 find  I  must  restrain  and  temper  my
 enthusiam  with  cautious  hope.  In
 952—I  believe  I  am  correct—the  then
 Minister  of  State  for  Railways  made
 a  promise  that  we  would  get  railway
 hostels  for  School  children  in  all  the
 big  centres.  Last  year,  the  Deputy
 Minister  said:

 “The  Railway  Board  is  going
 into  this  question  and  in  the
 course  of  the  next  financial  year
 will  be  able  to  begin  work  in  all
 these  hostels.”

 But  all  these  hostels  to  quote
 shakespeare  again,  “are  melted  into
 air,  into  thin  air’  I  hope  these  Primary
 and  Residential  schools  wil}  not  also
 suffer  the  same  fate,

 “like  this  insubstantial  vision
 faded,  Leave  not  a  rack  behind.”

 I  do  hope  that  these  Primary  and
 Residential  schools  will  be  a_  reality.
 Further,  on  reading  the  Budget  speech
 I  find  that  the  Minister’s  language  is
 vague,  halting  and  hesitant.  What
 does  he  say?  Speaking  of  primary
 schools,  he  says:  “Negotiations  with
 lecal  bodies  and  State  Governments
 @re  at
 settle  the  terms  on  which  the  primary
 schools  that  are  required  will  be
 opened.”  With  regard  to  the  Resi-
 dential  schools,  he  says:  “An  investi-
 gation  into  this  problem  is  being  com-
 menced  forthwith.”  I  would  ask  the
 Railway  Minister  to  give  us  a_  clear,
 definite,  categorical  and  unambiguous
 statement  of  policy  with  regard  to  edu-
 cation  of  railwaymen’s  children.  Let
 us  have  something  which  is  very  clear
 so  that  the  Railway  Ministry  may
 plan  for  the  future  expansion  of  edu-
 cational  facilities.  To  keep  on  nego-
 tiating,  to  keep  on  examining  plans
 year  after  year,  from  1952,  means  that
 we  are  not  progressing,  and  if  we  are
 not  progressing,  it  means  we  are
 retrogressing;  there  is  no  intermediate
 state.  This  is  a  vital  thing.
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 The  usual  curtain  that  education  is
 the  responsibility  of  the  State  Govern-
 ment  can  no  longer  cloak  the  neces-
 sity  for  the  education  of  the  children
 of  these  railway  employees.  Other
 departments  are  doing  it—The  Armed
 Forces  are  opening  schools,  and  pri-
 vate  agencies  are  doing  the  same.
 There  can  be  no  clash  between  what
 the  railways  intend  to  do—~and  we
 hope  they  will  do  it—and  State  Edu-
 cation  Departments.  Only  when  there
 is  a  clear-cut  policy,  only  when  there
 is  the  necessary  administrative  set-up
 for  implementing  the  policy  will  we
 be  able  to  go  forward.

 I  believe  that  these  schools  are  at
 present  being  administered  extra-
 departmentally,  that  is,  there  is  no
 proper  department  for  their  adminis-
 tration,  If  these  schools  are  doing
 good  work,  and  I  say  they  are  doing
 good  work,  if  not  because  of  the  rai,
 way  administration,  but  in  spite  of
 the  railway  administration.

 6  hrs,
 I  have  considerable  experience  of

 these  schools,  and  I  find  that  the
 reports  which  are  sent  by  the  inspec-
 tors  are  not  implemented.  Last  year,
 the  Railway  Ministry  appointed  four
 Educational  Advisers  to  go  into  the
 working  of  these  schools.  The  terms
 of  reference  were:

 “School  facilities  available  in
 respect  of  accommodation,  tea-
 ching  standards,  adequacy  of  staff
 and  equipment.”
 All  these  matters  normally  come

 wihin  the  purview  of  the  State  Edu-
 cation  Departments.  State  Education
 inspectors  visit  these  railway  schools
 periodically  and  they  deal  with  al these  matters:  teaching  standards,  ~
 equipment,  and  accommodation.  What
 the  Railway  Ministry  has  to  ensure  is
 that  the  recommendations  of  the  State
 inspectors  are  implemented.  But,  I
 find,  time  and  again,  that  these  recom-
 mendations  and  reports  are  not  imple-
 mented.
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 I  shall  read  from.  one  report  to
 show  what  the  position  is—I  am  refer-
 Fing  to  the  report  on  a  Anglo-Indian
 Railway  School  on  the  Central  Rail-
 way,  for  the  year  955-56—this_  is

 hat  the  Inspector  says  in  the  very
 @rst  sentence  of  his  report:

 “I  have  to  say  that  no  sugges-
 tions  have  been  attended  to  during
 the  last  three  years,  though  they
 are  repeated  every  year.”....
 It  is.  the  same  case,  wherever  I  go.
 In  this  particular  school,  the  Advi-

 sory  Committee  was  prepared  to  go
 into  these  suggestions  and  they  sent
 recommendations  to  the  Secretary  to
 the  General  Manager,  but  nothing
 was  done.  There  was  conflict  between
 the  Headmistress  and  her  Staff.  The
 Advisory  Committee  tried  to  inter-
 vene,  and  they  made  certain  recom-
 mendations,  but  those  recommenda-
 tions  were  not  implemented.  The
 result  was  that  somebody  in  tke

 Wetleral  Manager's  office  thought  the
 best  way  out  of  it  was  to  transfer  the
 Headmistress,  and,  it  was  said,  that
 this  was  being  done  for  administrative
 reasons.  The  Headmistress  was  trans-
 ferred,  and  the  school  is  just  where  it
 was.

 {253°

 I  went  to  Kazipet—there  is  a  rail-
 ‘way  school  over  there—the  inspector
 recommended  that  the  strength  of
 teachers  in  that  school  should  be
 increased.  I  represented  the  matte:
 to  the  Central  Railway.  Later  I  went
 on  to  Bitragunta;  there  was  a  teacher
 there,  and  her  husband  was  working
 in  Kazipet  and  I  suggested  that  she
 might  get  herself  transferred  to  Kazi-
 pet.  I  wrote  to  the  General  Manager
 of  the  Southern  Railway,  and  he
 agreed  to  let  this  lady  be  transferred
 to  Kazipet,  but  every  time  I  wrote  to
 the  Central  Railway,  I  was  informed

 iis
 t  the  matter  was  being  looked  intg;

 went  on  for  months.  In  disgust,
 this  lady  resigned  from  the  Bitragunta
 school,  and  I  cannot  say  whether  she
 has  been  appointed  in  Kazipet  or  not;
 I  do  not  think  so.  But  there  it  is:
 nothing  is  being  done  to  implement
 the  recommendations  of  State  Inspec-
 tors  of  Schools.
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 I  would  appeal  to  the  Minister  .  to
 see  that  these  deficiencies  are  rectified,
 but  I  believe  this  cannot  be  done
 unless  the  whole  administration  for
 these  schools  is  changed.  Here,  we
 want  something  bold  from  the  Rail-
 way  Minister,  we  want  a  completely
 new  set-v¥p.  There  must  be  a  com-
 plete,  new  department  to  take  over
 the  administration  of  these  schools,
 and  to  plan  for  an  educational  policy
 of  expansion.  I  do  not  propose  to
 suggest  what  the  set-up  of  this  depart-
 ment  should  be,  though  I  could  give
 very  definite  suggestions.

 I  believe  that  the  Railway  Adminis-
 tration—I  do  not  know  whether  it  is
 technically  possible—have  a  very
 eminent  eG@ucationist  at  present,  who
 is  the  Cpairman  of  the  Railway  Ser-
 vice  Commission  at  Calcutta.  He  is
 not  only  an  eminent  educationist,  but
 he  is  an  experienced  educationist,  and
 if  he  could  be  appointed  to  look  into
 this  matter  with  a  Committee,  I  am
 certain  that  he  will  be  able  to  make
 very  definite  and  very  effective  re-
 commendations  for  the  setting  up  of
 such  a  department.

 I  turn  now  to  the  question  of  resi-
 dential  schools.  Here,  I  am  sorry  that
 the  Ratlway  Minister—I  do  not  think
 he  did  it  deliberately—has  created  a
 wrong  impression,  by  using  the  word
 ‘austerity’.  He  said  tnat  these  schools
 “will  be  Tun  on  an  austerity  basis.”  I
 looked  up  the  derivation  of  the  word
 ‘austerity’  in  both  the  Latin  and  the
 Greek;  the  word  ‘austerity’  always  has
 the  meaning  of  ‘harsh  and  severe’.
 The  Hon.  Minister  is  too  genial  and
 too  good  8  man  to  suggest  that  any
 school  should  be  run  on  a  harsh  and
 severe  pasis.  I  went  further  and
 found  that  even  the  word  ‘simple’  has
 always  to  have  the  prefix  ‘severely’
 when  it  is  used  to  mean  ‘austere’,  80
 that  the  basis  would  be  ‘severely
 simple’,  I  do  not  think  that  was  his
 intention  at  all.  Lest  the  Railway
 Administration  should  misconstrue  the
 intentioné  of  the  Railway  Minister,  I
 would  ask  that  there  should  be  no
 compromise  on  standards,  so  far  as
 these  schools  are  concerned.  This



 run  by  Monastic  Orders  do  not  impose
 any  austerity  conditions  on  their  chil-
 dren,  because  they  know  that  for  nor-
 mal,  healthy,  development,  there  must
 be  happy  and  healthy  surroundings.
 Se,  I  would  appeal  to  the  Railway
 Minister not  to  let  this  austerity  be
 too  severe.

 I  would  ask  the  Railway  Adminis-
 tration  to  take  a  lesson  from  the  only
 residential  school,  run  by  the  Rail-
 ways—Oakgrove  School  which  is  in
 Mussoorie.  I  know  the  difficulties  that
 are  there  in  that  school,  and  I  know
 them  perhaps  more  than  anybody  else
 I  would  ask  the  Railway  Administra-
 tion  to  see,  firstly,  that  in  that  school,
 which  from  950  has  not  had  a  perma-
 nent  Principal,  and  which  has  not  had
 &  permanent  Headmaster,  conditions
 are  set  right,  and  secondly,  that  those
 conditions  do  not  reappear  in  the  new
 residential  schools  that  are  to  be
 created.

 I  want  to  make  one  plea  more,  on
 behalf  of  the  teachers  in  these  resi-
 dential  schools.  I  want  to  make  the
 plea  that  the  allowance  which  is  given
 to  teachers  for  boarding  and  lodging  is
 not  considered  an  ex  gratia  allowance
 from  the  railways,  but  asa  duty
 allowance,  and  as  such  is  counted  for
 purposes  of  passes,  80  that  when  these
 teachers  go  on  a  holiday,  they  may  be
 able  to  travel  in  better  conditions.

 I  should  also  refer  to  the  salaries  of

 to  upgrade  the  scales  which  he  has
 introduced,  though  I  do  believe  that

 teacher  is  a  good  teacher,  and  the
 Chairman  of  the  Service  Commission
 feels  that  the.person  is  the  right  per-
 son  to  be  employed,  then,  the  process
 of  bargaisring  starts.  I  would  suggest
 that  there  should  be  some  clear-cut
 formula.  The  scales,  as  drawn  up  by
 the  Railway  Board,  are  based  on

 demic  attainments;  they  are  based
 on  training,  Let  them  lay  down  a
 simple  formula  that  for  every  year  or
 for  every  two  years  of  recognised
 service  in  a  recognised  school,  there
 shall  be  one  increment.  Then,  there
 would  be  no  question  of  bargaining;
 the  Railway  Service  Commission  can
 determine  how  many  years’  experi-
 ence  the  teacher  has  had,  in  a  recog-
 pised  institution,  and  the  initial  Mary
 determined  accordingly.

 I  want  to  deal  with  one  more  mat-
 ter,  that  is  a  policy  matter,  with
 regard  to  the  upgrading  of  Middle
 schools.  The  House  knows,  and  the
 Railway  Minister  knows  that  in  the
 new  pattern  which  has  been  accepted
 for  the  Country,  there  will  be  an
 eight-year  Elementary  course  to  fol-
 low  by  a  three-year  Higher  Secondary
 course,  and  a  three-year  Degree
 course.  These  middle  schools  teach
 up  to  the  ninth  standard.  When  the
 Higher  Secondary  scheme  comes  into
 being,  -and  that  will  end  at  Standard
 XI,  these  middle  schools  would  be
 neither  here  nor  there.  I  think  it
 would  be  very  rational  if  these  schools
 are  upgraded.

 The  usual  difficulty  is  thie.
 me administration  say  that  there  are

 enough  children  in  the  upper  classes,
 and  thus,  a  vicious  circle  is  cregted,
 because  the  parents  say,  ‘We  shal?
 send  our  children  only  if  the  school  is
 raised  to  High  school  level’.  I  believe



 the  framing  of  future  policy,  and  that
 there  will  be  a  definite  and  clear-cut
 statement  with  regard  to  the  educa-
 tion  of  the  children  of  the  railway
 employees.

 ft  रास  कृषरप  (महेनद्रगढ़)  :  उपाध्यक्ष
 महोदय,  मैं  झापका  बड़ा  मदाक्र  हूं  कि  आपने
 मुझे  बोलने  का  मौका  दिया  ।  मौजूदा  रेलवे
 बजट  में  खास  तौर  पर  इस  बात  का  जिक्र
 किया  गया  है  कि  सैकंड  फ़ाइव  यीअर  प्लैन
 की  कामयाबी  के  लिये  किस  तरीके  से  काम
 किया  जाय  ।  स  सिलसिले  में  जो  तजवीजें

 की  गई  हैं,  मैं  उनसे  मुशिफ़िक  हूं,  क्योंकि
 यह  राय  है  कि  पिछले  दस  साल  में

 हिन्दुस्तान  में  जितनी  तरक्की  रेलों  में  हुई
 है,  उसको  महँ-नज़र  रखते  हुये  भगर  हमने
 इन  सजवीजों  को  स्वीकार  किया,  तो  हमारी
 सैकंड  फाइव  यीअर  प्लेन  कामयाब  हो
 सकती  है  ।  उदाहरण  के  सौर  पर  पार्टीशन
 के  बाद,  १६४७  में,  हिन्दुस्तान  के  ्न्दर
 टोटल'  रेल  माइलेज  ३४,०००  के  करीब  था
 झौर  भाज  वह  ३५,०००  से  ज्यादा  है,
 यानी  दस  साल  के  शस  में  ११००  मील  से
 ज्यादा  रेलवे  लाइन  बन  गई  है  इसके
 झलावा  ५६४  मील  के  करीब  नई  रेलवे  लाइनों
 पर  काम  बड़ी  तेजी  से  हो  रहा  है  ta  इसी
 तरह  से  रेलवे  लाइन  की  कैंपेसिटी  बढ़ाने
 के  लिये  ७००  मील  के  करीब  लाइनोंको  डबल
 किया  जा  रहा  है  t

 A  wet  तक  भामदनी  का  ताल्लुक  हैं,
 उससे  बहुत  ज्यादा  इज़ाफ़ा  कुभा  है।  १६५५-
 ४६  के  दौरान  कुछ  आमदनी  ३१५  करोड़
 रुपये  थी,  जब  कि  १९५६-५७  की  झामदनी
 ३४५०  करोड़  के  करीब  यानी  बजट  एस्टीमेट्स

 से  पांच  करोड़  रापये  से  ज्यादा  हुई  |  इस
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 साल  की  भामदनी  का  भम्दाजा  ३७८  करोड़
 चफ्ये  क॑  करीब  है  इस  फ़िसर्स  को  सामये
 रख  कर  हम  पूरे  विश्वास  के  साथ  कह
 सकते  हैं  कि  अगर  हमने  इन  तजवबीजों  को
 स्वीकार  कर  लिया,  तो  हमारी  सैकंड  फाइब
 यीझर  प्लैन  जरूर  कामयाब  होगी  ।  इसी
 लिये  दो  नये  टैक्स  लगाये  गये  है--एक
 पैसेंजर  टैक्स  भौर  दूसरा  गुड़ज़  ट्रैफिक  पर
 एक  झाना  फी  रुपया  भडीशनल  सरचाज
 (Additional  Surcharge)  t  हमारे  रेलवे  मंत्री
 जी  ने  भपने  भभिभाषण  के  सफ़ा  २  के  क्‍्राखिर
 में  और  सफ़ा  ३  के  शुरू  में  यह  जिक्र  किया  है
 कि  मौजूदा  सेकेंड  फ़ाइव  यीअर  प्लैन  की
 कासयाबी  के  लिये  ११२५  करोड़  रुपये
 जो  एलाट  किये  गये  हैं,  व॑  नाकाफ़ी  हैं
 लेबर,  स्टील  झौर  सीमेंट  की  Cost
 (कोस्ट)  में  इज़ाफ़ा  होने  के  कारण  १००
 करोड़  रुपये  की  शौर  ज़रूरत  पड़ेगी  ।  इसके
 झलावा  गुडज़  ट्रैफिक  के  क्षेत्र  में  १८०८  लाख
 टन  माल  ढोने  के  लिये  १००  करोड़  रुपये
 और  चाहियें---यानी  कुल  मिला  कर  हमको
 ००  करोड़  रुपये  की  आर  ज़रूरत  होगी  ।
 मुझे  विष्यास  है  कि  सैकंड  फाइव  यीअर  प्लेन
 को  कामयाब  बनाने  के  लिये  लोगों  पर  जो
 एडीवानल  बोझ  पड़ेगा,  लोग  उसको  खुशी  से
 स्वीकार  करेगे  ।

 द: 1 ल  मैं  बन्द  तजवीज्ञ  माननीय  मंत्री  जी
 के  सामने  पेश  करना  शाहता  हूं  और  मुझे
 आशा  है  कि  वे  उन  पर  जिचार  करेंगे।  मौजूदा
 वेस्ट्रन  रेलवे  और  नादेने  रैले  के  जो  मीटर-
 गेज  सैक्दान  हैं,  उनको  मिला  कर  एक  नया
 जोन  बना  दिया  जाये,  क्‍योंकि  ये  ज्रोन  बनाने
 से  पहले  यह  तमाम  मीटर-गेज  सैक्शान  एक
 ही  रेलवे  मे--यानी  बी०  बी०  सी०  झाई०
 रैलबें  मं---शामिल  था  ।  यही  नहीं,  मौजूदा
 जोन  बनाने  से  पहले  शुरू  मे  जो  स्कीम  बनाई
 गई  थी,  उस  के  मुताबिक  लमास  मीटर-गेज
 सेक्शन  को  मिला  कर  एक  नया  जोन  बनाया
 शया  था  ।  मैं  नहीं  जानता  कि  बाद  में  किन
 बजूदहात  की  लिता  पर  यह  तजबीज  बदल  दी
 गई  ।  इसके  बारे  में  माननीय  मंत्री  जी  ही



 [श्री  राम  कृष्ण]
 शझल्छी  तरह  जानते  है।  इसलिये  मेरी  भ्रपील
 है  कि  इस  ज्ञोनल  स्कीम  को  दोबारा  रिव्यू
 किया  जाये  और  तमाम  मीटर-गेज  सैक्शन
 को  मिला  कर  एक  नया  ज्ञोन  बना  दिया  जाय,
 ताकि  मीटर-गेज  सैक्शन  की  एफ़िशेन्सी  बढ़े  ।

 जहां  तक  टिकटरलैस  ट्रैवलिग  का  ताल्‍लुक
 है  यह  ठीक  है  कि  उसको  रोकने  के  लिये
 पूरी  कोशिश  की  जा  रही  है,  लेक्नि  उसमें
 इतनी  कासयाबी  हासिल  नहीं  हुई,  जितनी
 कि  होनी  चाहिये  थी  ।  इस  बारे  में  मैं  यह
 कहे  बगैर  नहीं  रहूंगा  कि  पुलिस  और  रेलवे
 के  बहुत  से  कर्मेचारी  भी  इसमे  हिरसा  लेते
 हैं  ।  इसकी  वजह  से  रेलये  की  झामदनी  पर
 बुरा  असर  पड़ता  है  |  झगर  हम  इसको
 रोकने  मे  कामयाब  हो  गये,  तो  हमारी  आम-
 दनी  काफ़ी  बढ़  सकती  है  ।  इसके  लियं  में
 दो  'तजबीज़  पेश  करना  चाहता  हूं  ।  एक  तो
 यह  कि  टिकट  एग्ज़ामिनरों  की  तादाद  बढ़ा
 दी  जाय  ।  इससे  बेकारी  भी  दूर  होगी  और
 रेलवे  की  आमदनी  में  भी  इज़ाफ़ा  होगा  ।
 हर  ट्रेन  म ंहर  दो  कोचिज  के  लिये  कम  से  कम
 एक  टिकट  एग्ज़ामिनर  ज़रूर  मुकरेर  किया
 जाय  ।  गवर्नमेंट  की  तरफ  से  नेशनल
 यूज़ज़ं  कनसल्टेटिव  कौसिल  और  जोनल
 कमेटी  के  non-official  (गैर  सरवारी)
 मेम्बरान  को  यह  शअ्रख्तियार  दिया  गया  है  कि
 ये  जब  भी  चाहे,  किसी  भी  स्टंशन  मास्टर  को
 या  टिकट  एग्जामिनर  को  इस  बात  के  लिए
 मजबूर  कर  सकते  है  कि  वे  उनकी  मौजुदगी
 म॑  सुसाफ़िरों  की  टिकट  चैक  करे  |  ब॑  यह
 चाहता  हूं  कि  यह  अख्तियार  पालिय/मेंट  के
 हर  मेम्बर  को  भी  दे  दिया  जाय  ।  इससे
 टिकटलस  ट्रैवलिग  चैक  करने  म॑  पूरो  मदद
 मिलेगी  t

 Shri  Heda:  That  will  be  «४  shank-
 less  job.

 Shri  है,  R.  Singh  (Firozaba=s:;  Lev
 the  hon.  Member  himself  do  it.
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 et  we  we:  वेस्ट्रल  और  नार्दने
 रेलवेज़  के  मीटर-गंज  सैबदान  में  झोगर-
 क्राउडिंग  बहुत  ज्यादा  है।  उन  में  बहुत  सह
 ऐसे  रूटस  हैं,  जो  कि  निहायत  जरूरी  हैं,
 मसलन  दिल्ली-कांडला,  दिल्ली-खांडवा,
 दिल्ली-भ्रहमदाबाद  (वाया  श्रार०  पी०  सी०  )
 आर  दिल्ली-फ़ाजिल्क,  जहां  कोई  जनता
 या  मेल  गाड़ी  नहीं  चलती  है।  इसके  लिये
 मेरी  तजवीज़  है  कि  इन  रास्तों  पर  मेल
 या  जनता  गाड़ी  चलाने  की  पूरी  कोशिश  की
 जाय  |

 आखिर  में  में  रेवाड़ी  जंकशन  के  बारे
 कुछ  कहना  चाहता  हूं।  वह  नार्दने  इंडिया
 मीटर-गेज  सैबह्नन  का  सब  से  बडा  स्टेशन

 है।  बहां  से  तकरीबन  पांच  गाड़ियां  चलती
 हूँ,  लेकिन  प्लेटफार्म  की  बड़ी  कमी  है।  इस-
 लिये  बहुत  सी  गाड़ियों  को  काफी  देरअतक
 सिगनल  के  बाहर  खड़ा  रहना  पड़ता  है  V
 इसके  अलावा  वहां  गर्मी  के  सौसम  में  भी
 पीने  के  लिये  पानी  नहीं  मिलता  है  ग्रौर
 न  ही  खाने  पीने  का  भ्रच्छा  इन्तजाम  है।
 मेरी  लजवीज  है  कि  वहां  पर  पानी  का  इन्तजाम
 किया  जाय  और  कम  से  कम  दो  नये  प्लेटफास
 ज़रूर  बनाये  जाये  श्रौर  इसके  साथ  ही  खान
 पीने  की  दिवक्‍त  को  दूर  करने  के  लिये
 डिपार्टमेंटल  Catering  (भोजन  व्यवस्था)
 की  स्क्रीम  वहां  भी  लाग  की  जाय

 में
 में

 इन  चन्द  शब्दों  के  साथ  में  फिर  अ्रतील
 करता  हुं  कि  मीटर-गेज  सैक्शन  की  हाजत  को
 सुधारन  के  लिये  पूरी  कोशिश  की  जाय

 ay  जॉगड़े  (बिलासपुर)  :  उपाध्यक्ष
 महोदय,  पिछलो  संसद  के  भझाखिरी  सत्र  में
 बहुत  सी  बातें  में  ने  रेलवे  के  सम्बन्ध  में  बताई
 और  इसलिये  उन  बातों  को  में  यहां  दोहराना
 नहीं  चाहता  ।  फिर  भी  मेरी  दृष्टि  में  जो
 नई  बात  झाई  है,  उन्हें  म॑  बताना  चाहता
 हूं1
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 हमने  अझगसर  देखा  है  कि  रेलव  मंत्रालय
 के  जो  ग्यारह  लाख  कर्मचारी  हैं,  उनकी  बहुत
 मांगें  सामने  आती  हैं  शौर  उनकी  बहुत  सी

 कूनियनें  बनी  हुई  है।  इन  यनियनों  के  नेता
 ध्क्‍्सर  बाहर  से  झाते  हैं  भौर  वे  समय  समय  पर
 रेलवे  कर्मचारियों  को  तरह  तरह  का  उकसायवा
 देते  हैं  में  न ेयह  कभी  भी  नहीं  देखा  है  कि  इन
 रेलवे  यूनियनों  ने  रेलवे  कमंचारियों  के  नैतिक
 स्तर  को  ऊंचा  उठाने  शौर  उन  में  लगनशीलता
 बढ़ाने  और  रेलवे  के  कार्यों  में  दक्षता  लाने:
 का  प्रयास  किया  हो  हमें  तो  यही  नज़र
 आता  है  कि  झपने  राइट्स  को  सामने  रखना
 और  प्रपनी  मांगों  की  पूर्ति  के  लिये  आवाज
 बुलन्द  __करना।  ही  उनका  परम्‌  उद्देब्य  है  ny
 अपने  कतेव्यों  की  झोर  उन्होंने  कभी  भी  ध्यान
 नहीं  दिया।  मैं  ने  स्वयं  देखा  है  कि  इन  यूनि-
 यनों  के  पदाधिकारी  रेलवे  कर्मचारियों  की
 बड़ी  से  बड़ी  गलतियों  को  भी  छिपाने.  का

 प्रय  करते  हैं,  जिन  गलतियों  को  हम  एक
 मिनट  के  लिये  भरे  बर्दादत  नहीं  कर  सकते
 है।  इसके  मुकाबले  में  उनको  हर  तरह  के
 श्रधिकार  दिलाने  का  प्रयत्न  किया  जाता  है।
 खास  तौर  पर  हमारे  वामपक्षी  लोग  ऊपर  से
 छाब्दों  में--तो  रेलवे  कर्मचारियों  की  सरकार
 के  प्रति  वफादारी  की  बात  करते  है,  लेकिन
 वास्तव  में  उन  लोगों  में  सरकार  के  प्रति
 बफादारी  निबाहने  को  भावना  को  उत्पन्न

 प्स्ने  का  कोई  प्रयत्न  नहीं  करते  हैं  '  इन
 बातों  को  मैने  खुद  देखा  है।  इन  कारणों
 से  रेलवे  कमंचारियों  को  दक्षता  बराबर
 घटती  जा  रही  है  ।  हमने  देखा  हैँ  कि  सरकारी
 श्रधिकारियों  और  निम्नतम  कर्मचारियों  के
 मध्य,  टेनान्ट  और  लैंडलार्ड  या  मालगुजार
 और  काइतकार  की  सी  भेद-भावनायें  विद्यमान
 हैँ  शरीर  उन  में  सहयोग  और  को-श्रापरेशन

 भावना  बिल्कुल  नहीं  है।  इसलिये  सरकार
 की  शोर  से  चाहने  पर  भी  रेलवे  में  जो  एफ़ि-
 दोन्‍्सी  ौर  दक्षता  झानी  चाहिये,  वह  भा  तो
 रही  है,  छेकिन  जिस  मात्रा  में  वह  झानी  चाहिय,
 उस  माज्रा  में  नही  आ  रही  है।  इसीलिये  झाप
 देखेंगे  कि  विभिन्न  रेलवेज़  की  जो  रेलगाड़ियां
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 चलती  हैं,  उनमें  भ्रनियमिततायें  द्ोती  हैं  1
 पंक्चुएलिटों  का  बड़ा  अभाव  है  शौर  इस
 'क्वुएलिटी  के  सम्बन्ध  में  ~  ्रापकों  एक

 उदाहरण  बतलाना  चाहता  हूं  कि  किस  तरह
 से  रेल  कर्मचारियों  का  झापस  में  ही  सहयोग
 नहीं  होता  है।  कटनी  से  बिलासपुर  तक
 रेलवे  लाइन  है।  वहां  पर  तीन  महीनों  से
 रेल  का  जो  ईजिन  है,  बीमार  पड़  जाता  है
 और  रोज  उसको  बुख्वार  श्र  जाता  है।  इसका
 नतीजा  यह  होता  है  कि  उस  लाइन  के  जो
 यात्री  होते  हैं  जो  कि  हजारों  की  तादाद  में
 सफ़र  करते  हैं,  उनको  न  तो  जबलपुर  के  लिप्रे
 गाड़ी  मिलती  है,  न  भोपाल  के  लिये  मिलतो
 है,  न  दिल्‍ली  के  लिये  मिलती  है  शर  नहीं
 गलाहाबाद  के  लिये  मिलती  है।  मध्य  प्रदेश
 में  छत्तीसगढ़  को  भोथाल  से  जोड़ने  के  लिये
 केवल  यही  एक  मुख्य  मार्म  है।  सीन  महीने
 से  मैन  देखा  है  कि  महीने  में  २९  दिन  तक
 हम  यात्रियों  को  रेलगाड़ी  नहीं  मिलती  है
 और  हमको  १२-१२  घंटे  वहां  बे  ना  पड़ता
 है।  यह  उस  सहयोग  का  नतीजा  है  जो  कि
 विभिन्न  रेलवे  कमेंचारियों  के  बीच  में  होता
 है।  जो  दक्षिण  पूर्व  रेलवे  के  कर्मचारी  है
 उनको  सेंट्रल  रेलबे  के  कर्मचारियों  से  कोई
 मतलब  नहीं  है,  जो  सेंट्रल  रेलवे  के  कर्मचारी
 है  उनका  मध्य  रेलवे  के  कर्मचारियों  से
 कोई  सहयोग  नहीं  है  1  इस  बारे  में  मेरा  यह
 सुझाव  है  कि  जब  टाइम-टेबल'  बनाया  जाय
 तो  विभिन्न  जोनल  रेलवेज़  का  आपस  में
 सहयोग  हो  ।  श्राज  देखने  में  आता  है  कि
 उनके  बीच  कोई  परस्पर  सहयोग  नहीं  होता
 है  mart  पंद्रह  मिनट  को  देरी  के  कारण
 या  बीस  सिनट  को  देरी  के  कारण  मेल  गाड़ी
 या  पैसेंजर  गाड़ी  छूट  जाती  है  जिसका  नतीजा
 यह  होता  है  कि  पंद्रह  बीस  मिनट  की  देरी  हो
 जाने  पर  उसको  बारह-बारह  घंटे  तक
 रुकना  पड़ता  है।  यह  चीज़  नागपुर,  कटनी,
 जब्बलपुर,  इटारसी  ग्रादि  में  देखने  में  भ्राई  है
 इसलिये  विभिन्न  रेलों  पर  विभिन्न  जंकशनों
 पर  यह  देखा  जाये  कि  यात्रियों  को  गाड़ियर
 मिल  जाया  करे  शौर  एक  गाड़ी  के  पहुंचने
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 और  दूसरी  थाड़ी  के  छूटन  का  जो  गैप  हो
 बह  इतना  होना  चाहिये  कि  झगर  पहुंचने
 वाली  गाड़ी  को  किन्‍्हीं  स्‍झाकस्मिक  कारणों
 से  कुछ  देर  भी  हो  जाय  तो  भी  उसको  दूसरी
 गाड़ी  मिल  जाये  -  यह  एक  झाल-इंडिया
 वालिसी  होनी  चाहिये  और  अगर  भाप  ऐसा
 नहीं  करते  हैं  तो  यात्रियों  को  बड़ी  प्रसुणिधा
 होगी  ।

 रैल  कर्मेचारियों  के  सम्बन्ध  में  बहुत  सी
 मांगें  पेश  की  जाती  हैं।  कुछ  तो  पदोन्नति  से
 सम्बन्ध  रखती  हैं  भौर  कुछ  प्रमोशन  से  सम्बन्ध
 रखती  है  और  कुछ  येतन  भ्रादि  से  सम्बन्ध
 रखती  है।  कुछ  ऐसे  भी  कर्मचारी  है  जिनके
 सम्बन्ध  में  यह  कहा  जा  सकता  है  कि  उनकी
 जो  ड्यूटीज़  हैं  बे  बहुत  लाइट  हैं  भर  तन
 काफी  होता  है  लेकिन  उनकी  ओर  हमारा
 ध्यान  ही  नहीं  जाता  है।  जब  मैं  इन  कमें-
 चारियों  के  बारे  में  सुनता  हूं  तो  मुझे  ज़रा
 रोष  श्मा  जाता  है।  श्रभी  मेरे  साथी  ने  कहा  कि
 टिकिट  कर्लैक्ट्स  और  टिकिट  एग्ज़ेमिनर्स
 की  जो  संख्या  है  उसकी  बढ़ाया  जाये।  में
 जानता  हूं  कि  वार  से  पहले  टिकिट  एग्ज़ेमिनस
 कम  थे  लेकिन  फिर  भी  दिन  शौर  रात  के
 कम्पार्टेमेंट्स  में  जाया  करते  थे  श्रौर  टिकिट्स
 को  चैक  किया  करते  थे।  आ्राज  हमने  उनकी
 संख्या  तो  बढ़ा  दी  है  लेकिन  वे  बहुत  कम
 चैकिंग  के  लिये  जाते  हैं।  जब  म॑  ऐसी  चीजें
 देखता  हूं  तो  मुझे  कुछ  रोष  झा  जाता  है।
 टिकिट  कलैक्टसं  जो  है  उनको  में  गेट  कीपर्स
 से  ज्यादा  महत्व  नहीं  देता।  ये  लोग
 प्लेटफार्म  पर  टिकिटों  को  संग्रह  करने  के
 सिवा  भौर  कोई  घंधा  नहीं  करते  ।  ये  लोग
 मैद्विकुलेट  होते  हैं  भौर  जब  ऐसे  लोगों  की
 तनख्वाह  बढ़ाने  की  मांग  की  जाती  है  तब  मुझे
 कभी  कभी  रोष  भा  जाता  है।  जब  हम
 किसी  की  तनख्वाह  बढ़ाने  की  मांग  करें  तो
 हमें  उनको  जिन  फरसेंज्यों  को  सम्पन्न  करना
 पढ़ता  है,  उसको  भी  देख  लेगा  चाहिये  t
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 मेरी  समझ  में  नहीं  झाता  कि  क्‍यों  हम  उनकी

 ड्यूटीज  की  झौर  ध्यान  नहीं  देते  हैं।  में
 समझता  हूं  कि  कर्मचारियों  की  कुछ  एऐसी-
 श्रेणियां  भी  हैं  जिनके  बेतन  में  बृद्धि  होनी
 अहिये  भौर  उनको  पदोन्नति  मिलनी  भाहिये।
 टी०  टी०  हमालस  होते  हैं  जो  कि  ट्रांशिपर्मेंट
 ट्रेंस  के  साथ  जाते  हैं।  यह  एक  लंणड़ी  साड़ी
 होती  है  भौर  ४०  मील  का  सफ़र  तय  करने
 के  लिये  यह  पूरा  दिन  लगा  देती  है।  इन
 लोगों  का  क्या  हाल  होता  है,  इसको  भी  भापको
 देखना  चाहिये।  न  लाइट  का  इन्तजाम  होता
 है  न  पाखाने  का  इन्तजाम  होता  है।  ऐसे
 लोगों  की  भोर  हमारा  ज्यादा  ध्यान  जाना
 शाहिये  ।  स्टेशन  मास्टर्स,  असिस्टेंट  रु  धन
 मास्टर्स  भर  माल  गाड़ी  के  जो  गार्ड  होते  हैं,
 उनको  सहूलियतें  देने  की  तरफ  हमारा  ध्यान
 उनको  जाना  जरूरी

 wa  मैं  नार्थ  स्टन  रेलवे  के  सम्बन्ध  में

 कुछ  कहना  चाहता  हूं  -  एक  दो  बार  पहले
 भी  में  इस  चीज़  की  मांग  कर  चुका  हूं  कि
 नाथे  ईस्टनं  रेलवे  को  हमको  बाईफरकेट
 कर  देना  चाहिये  क्‍योंकि  यह  एक  बहुत  बड़ा
 रिजन  है।  यह  गाड़ी  मथुरा  बृन्दाबन  से

 शुरू  होती  है  शौर  आसाम  के  आाखिरी  छोर
 तक  जाती  है  और  गोरखपुर  से  इसका
 'लजाम  होना  बड़ा  मुश्किल  है।  जब  तक

 हम  असाम  के  पांडु  रिजन  को  झा  ।नोमस
 नहीं  बना  देते  तब  तक  हम  लारथे  ईस्टर्न  रेलजे
 को  अच्छी  तरह  से  नहीं  चला  सकते  हैं
 हमें  चाहिये  कि  हम  पांडु  रिजन  का  एक  झलग
 (सेपेरेट  )  रिजन  बना  दें  ।  दो  साल  के  बाद  भी
 नार्थे  ईस्टर्न  रेलवे  पर  हमने  कोई  विशेष
 सुधार  नहीं  देखा  है  भौर  जब  तक  हम  इसको
 बाईफरकेट  नहीं  कर  देते  हम  किसी  सुधार
 की  झादशा  भी  नहीं  कर  सकते  है

 रेलवे  मंत्रालय  रेल  कर्मचारियों  के  लिये
 यन-रूस  टेनेमेंट्स  बना  रही  है।  प्रधान  मंत्री
 ली  ने  कानपुर  के  ऐसे  बयार्टेस  को  देशकर



 say  Rettwey  Buige—

 wat  कंस्ट्रक्सस  को  डिसकरेश  करते  को

 कहा  था।  में  देखता  हूं  कि  हमारे  सरकारी
 कर्मआरियों  के  लि.  कोई  भौर  खास  तौर  से

 आतुर्थ  श्रेणी  के  कर्मचारियों  के  लिये  वन-रूम
 डेनेमेंट्स  अभी  भी  बन  रहे  हैं।  में  मासनोय
 मंत्री  जी  से  विनयपूर्वक  निवेदन  करूंगा  कि
 इस  तरह  के  टेनेमेंट्स  को  न  बनाया  जाये।
 ऐसे  क्वार्ट्स  में  रहना  या  न  रहना  एक  बराबर
 दै ।

 झब  में  नैरो  गंज  यानी  संक  े लाइन  के  बारे
 में  कुछ  कहना  चाहता  हूं।  इस  बारे  में  दो  तीन
 साखों  से  कहता  झा  रहा  हूं  भौर  मैं  चाहता  हूं
 कि  नैरो  गेज  को  जो  रेलवे  लाइन  है  उसके
 अति  सरकार  अ्रपनी  नीति  क्‍यों  निर्धारित
 नहीं  करती  है।  सरकार  न  तो  इनको  म्प्व
 करती  है,  न  इनको  मोटर  गेज  में  तबदील
 करती  है  श्रौर  न  ब्राड  में  बनाती  है
 इसका  नतीजा  यह  हो  रहा  है  कि  यात्रियों  को

 कीई  खुविधायें  प्रदान  नहीं  की  जा  रही  हैं  1
 इसलिये  में  निवेदन  करता  हूं  कि  या  तो  इनको
 ब्राड  गेज  में  तबदील  कर  दिया  जाये  श्रन्यथा
 उन्हें  उखाड़  दिया  जाये  क्योंकि  में  समझता

 हुं  कि  नैरो  गेज  को  रखने  से  कोई  फायदा  नहीं
 है  भौर  यह  बड़ा  श्रनइकोनोमिक  है  और
 इससे  सरकार  का  खर्चा  बढ़ता  है  और  यात्रियों
 को  सुविधायें  भी  नहीं  मिल  पाती  हैं।  इस
 वास्ते  मैं  चाहता  हूं  कि  इस  सम्बन्ध  में  सरकार
 की  जो  नीति  है,  उसे  वह  हमें  बतलाये।

 श्रव  में  शाखा  यानी  ब्रांच  लाइंस  के  बारे
 में  कुछ  निर्वेदन  करना  चाहता  हूं।  उन  पर
 यात्रा  करने  वाले  यात्रियों  की  ओर  सरकार
 का  ध्यान  बहुत  कम  है।  फर्ज  कीजिये  कटनी
 से  लेकर  के  बीना  तक  की  लाइन को  लें  तो
 यह  करीब  १६८  मील  की  लाइन  है।  इसके

 रास्ते  में  दमोह,  सागर  श्ादि  बड़े  बड़े  स्टेशन
 जाते  हूँ  लेकिन  कहीं  पर  भी  यात्रियों  को
 छाया  प्रदान  करने  के  लिये  कोई  सुविधा
 न्हीं  दी  गई  है।  ये  डिस्ट्रिक्ट  हैडक्वार्टंसं  है
 लेकिन  इतसा  होने  पर  मी  इस  प्रकार  की
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 सुविधा  का  न  होगा  अच्छी  बात  नहीं  है  ।
 ये  स्टेशन  ऐसे  हैं  जिनकी  जनसंस्या  ५०,०००
 ६०,०००  या  ८०,०००  के  करोय  हैँ  ।  यहां
 पर  न  कोई  मोजनालय  हूँ भौर  न  कोई  दूसरा
 ब्दान  पीने  का  इंतिजाम  है।  इस  तरह  से
 जितनी  भो  ब्रांच  लादनें  है,  उनकी  झोर  भी
 हमारी  सरकार  का  ध्यान  भवद्य  जान
 चाहिये  ।

 रेलों  पर  जो  पिलफंज  होता  है,  उसकी
 झोर  भी  हमारा  कोई  ध्यान  नहीं  जाता  है।
 मैं  आपको  एक  उदाहरण  देना  चाहता  हूं  ।
 अभी  भ्रभी  एक  स्थानिक  पेपर  में  छपा  था
 कि  भाटापारा  (रायपुर)  में  लाखों  रुपया
 पार्सल  कलक  या  जो  दूसरे  भ्रधिकारोी  हैं
 उन्होंने  मिल  कर  कमाया  है।  यह  सच  है
 या  झूठ,  इसकों  तो  माननीय  मंत्री  जो  ही
 बतायेंगे  ।  मैंने  सुना  है  कि  इंटेलिजेंस  ब्यूरो
 के  तथा  रेलवे  इन्फोर्समेंट  के  जो  पुलिस  कर्म-
 चारी  हैं  थे  वहां  गये  है  और  उन्होंने  जांच  की
 है  ।  इसका  क्‍या  नतीजा  निकला  है  मुझे
 मालूम  नहीं  है।  पसे  मामलों  में  सरकार  को
 सख्ती  करनी  चाहिये  और  एसे  व्यक्तियों  के
 साथ  सख्ती  से  पेश  ब्याना  चाहिये  में  ने
 अभी  श्रमी  यह  भी  सुना  है  कि  छत्तीसगढ़
 से  कम  से  कम  साढ़े  सोलह  हजार  बोरे  चावल
 रायपुर  भाटापारा  आदि  से  ईस्ट  पाकिस्तान
 को  एक्सपोर्ट  किये  गये  हैं।  यह  कंसे  हुआ  है
 यह  तो  सरकार  ही  बतायेगी  ।  में  जानता
 हूं  कि  यह  जो  व्यापारी  वर्ग  है  यह  इन  कामों
 में  बड़ा  दक्ष  होता  है  1  इसने  अंग्रेजों
 को  धोखा  दिया  और  झाज  हमारी
 सरकार  को  धोखा  दे  रहा  है।  यह  कानून  की
 प्राविजंस  से  बचने  का  कोई  न  कोई  हल
 निकाल  ही  लेता  है।  मैं  चाहता  हूं  कि  हमारी
 सरकार  तथा  हमारे  रेल  कमंचारी  वर्ग  सतर्क
 रहें  क्योंकि  झाज  हमारे  देश  में  खाद्य  की  बड़ी
 कमी  है  झौर  उनको  चाहिये  कि  ये  देखें  कि
 छत्तीसगढ़  से  जो  खाद्य  के  मामले  में  प्रेनरी
 समझा  जाता  है,  खाद्य  पदार्थ  केसे  पाकिस्तान
 पहुंचासा  गया  ।
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 भी  जांगड़े]
 मैंने  शार्च  में  मी  कहा  था  और  झाज  भी

 कहता  हूं  कि  भोपाल  से  ले  कर  रायगढ़  तक
 या  भोपाल  से  बिलासपुर  तक  एक  सीधी
 रेखवे  लाइन  चले  क्‍योंकि  मध्य  प्रदेश  में  यदि
 आप  देखेंगे  तो  पार्येग  कि  विभिन्न  डिस्ट्रिक्ट
 हैडक्याटं्स  को  भोपाल  से  सीधी  मिलाने  वाली
 कोई  गाडी  नहीं  है।  इससे  यात्रियों  को  बहुत
 ज्यादा  कष्ट  का  सामना  करना  पड़ता  है  1,
 मैं  जानता  हूं  कि  इसमें  कुछ  कठिनाई  अवश्य
 है  रेलवे  कैपेसिटी  कम  हो  सकती  है  या
 बिलासपुर-कटनी  रेलें  कविंग  की  डिफि-
 कलटी  हो  सकती  है,  लेकिन  मैं  चाहता  हूं  कि
 रेलवे  मंत्रालय  इस  सम्बन्ध  में  कोई  न  कोई
 उपाय  अवदय  निकाले  ।  छत्तीसगढ़  जो  कि
 भोपाल  से  करीब  ५००  मोल  दूर  है,  यात्रा
 करने  में  कोई  २४  से  ३६  घंटे  बैठना  पड़ता
 है  और  वहां  तक  पहुंचने  के  लिये  हमें  कोई  न
 कोई  सीधी  गाड़ी  ध्वदय  मिलनी  चाहिये
 जिससे  कि  यात्रियों  को  सुवित्रा  हो।  हावड़ा
 नागपुर  लाइन  की  जो  हालत  हे  वह  जो
 प्रिवार  कंडिशन  उसकी  थी,  उससे  भी  खराब
 हो  गई  है।  वार  से  पहले  वहां  पर  एक  दो
 लोकल  शटल  गाड़ियां  चलती  थीं  लेकिन  श्ब
 यहां  पर  एक  भी  गाड़ी  नहीं  चलती  है
 re  जगहों  पर  श्राप  डो-लक्त  ट्रेंस  चलाये
 जा  रहे  हैं,  सेल  ट्रेंस  की  तादाद  बढ़ती  जा  रही
 है,  जनता  ट्रेंस  की  ताद.द  बढ़ा  रहे  हैं  लेकिन
 वहां  पर  (हावड़ा-नागपुर  लाइन  पर)  जो
 लोकल  गाड़ी  चला  करती  थी  उसको  ही
 झभी  तक  नहीं  चलाया,  नई  गाड़ियों  को
 बढ़ाने  का  तो  प्रश्न  ही  नहीं  उठता  2  t

 इस  सम्बन्ध  में  में  कहना  चाहता  हूं
 कि  आप  नई  जनता  एक्सप्रेस  गाडी  उस  स्थान
 पर  लगाइये  शौर  इसके  बाद  से  लोकल  ट्रेन
 वहां  फिर  से  वड़ाइये  श्रौर  इतना  भी  न  हो
 सके  तो  मे  कहना  चाहता  हूं  कि  पारसल
 एक्सप्रेस  जो  हावड़ा  से  चक्रधरपुर  जाती  है
 उस  पर  २  पैसंजर  बोगी  लगाकर  उसे  बिलास-
 पुर  तक  बढ़ा  दिया  जाय  और  झगर  ऐसा  हो
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 जाय  तो  हजारों  यात्रियों  को  हम  तत्काल
 सुविधा  दे  सकते  हैं  eet eer

 उपाध्यक  महोदय  :  झब  साननीय  सदस्य
 झपनी  बात  खत्म  करें।

 को  गड़े  :  बस,  उपाध्यक्ष  महोदय;
 झापकी  अनुमति  से  केवल'  एक  ही  मिनट  मोर
 अधिक  लेना  चाहूंगा  झौर  #  एक:
 मिनट  में  कुछ  प्रपनी  कांस्टीटुएंसी  की  बाबत
 कहना  चाहूंगा।  में  ने  इस  हाउस  के  मार्च  सत्र
 में  भी  सुझाया  था

 उपाध्यक्ष  सहोदय  :  अपने  निर्वाचन
 क्षेत्र  की बाबत  कहने  के  लिये  एक  ही  मिनट
 आपके  पास  रह  गया  |

 शमी  जॉगड़े  :  रेलवे  मंत्री  महोदय  शौर
 रेलवे  बोर्ड  ने  कई  बार  मुझे  इसका  आश्वासन
 दिया  था  कि  जैसे  कि  हमारे  एक  एम०  पी०
 महोदय  ने  कहा  कि  मिडिल  स्कूलों  को  अपग्रेछ
 किया  जाना  चाहिये,  बिलासपुर  के  रेलवे
 मिडिल  सकल  को  अपग्रेड  करने  का  मंत्री  महो-
 द्य  ने  आश्वासन  दिया,  रेलवे  बोर्ड  ने  श्राश्वा-
 सन  दिया,  जनरल  मैनेजर  और  उनके  स्पेशल
 ग्राफिसर  ने  मुझसे  अपने  भेंट  में  आश्वासन
 दिया  लेकिन  हमने  देख  कि  बहू  केवल
 शआ्राव्वासन  मात्र  ही  बन  कर  रह  गधा  और
 उसने  श्रमी  तक  अ्रमली  रूप  नहीं  लिया  है
 शौर  जब  तक  वह  झमली  रूप  नहीं  लेता
 तब  तक  उसके  लिये  मैं  मंत्री  महोदय  को
 सताता  हाँ  रहंगा  ।  बिलासपुर  के  रेलवे
 मिडिल  स्कूल  को  अपग्रेड  करने  की  बहुत
 अधिक  आवध्यकता  है  ।

 आखिरी  बात  &  स्पेशल  ट्रेनों  की  कहना
 चाहूंगा  ।  हमारे  देश  में  जो  बाहर  से  प्रतिष्ठित
 और  गएपान्य  “यक्ति  आये  हैं,  उनके  लिये
 शौर  विदेशी  शिथ्टमंडल  श्रादि  के  लिये
 स्पेशल  ट्रेनें  चला  करती  थीं  मर्गर  उन  में  जो
 कैटेरिंग  का  इन्तजाम  होता  है  और  वहां  पर...
 किस  तरीके  से  रुपयों  का  ग़बन  किया  गया  है,
 खास  कर  पूर्वी  और  दक्षिण  पूर्वी  रेल  पर
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 में  चाहता  हूं  कि  हमारा  रेलवे  मंत्रालय  उस
 झोर  ध्यान  दे  ।  इस  झवसर  पर  मैं  इस  सम्बन्ध
 में  कस्  अधिक  नहीं  कह  सकता  पर  यदि
 सोौका  दिया  जाय  तो  &  उस  के  सम्बन्ध
 में  बतला  सकूंगा  कि  वहां  किस  तरीके  से

 गड़बड़ियां  चलती  हैं।  में  चाहता  हूं  कि  रेलवे
 मंत्री  महोदय  उस  झोर  ध्यान  दें  ।  बस  में
 झौर  अधिक  न  कह  कर  अपना  स्थान  ग्रहण
 करता  हूं  ।

 Shri  Tangamani  (Madurai):  Mr.
 Deputy-Speaker,  the  hon.  the  Railway
 Minister  when  introducing  the  budget
 on  the  ]4th  has  not  sprung  any  sur-
 prise  upon  us  but  we  had  to  be  pre-
 pared  for  this  surprise  when  the
 budget  was  introduced  by  the  hon.
 Finance  Minister;  because  in  March
 itself  in  the  Vote  on  Account,  we
 were  told  about  the  position  of  the
 Railways  88  a  result  of  the  First  Five
 Year  Plan  and  what  we  propose  to
 doyduring  the  Second  Five  Year

 ४  Plan;  because  the  major  part  of  his
 speech  deals  with  the  review  of  the
 First  Plan  and  what  we  propose  to
 do  during  the  Second  Five  Year  Plan,
 I  do  not  think  it  will  be  out  of  place
 if  I  make  certain  observations  about
 the  achievement  of  the  First  Five
 Year  Plan  itself.  We  are  told  that
 whereas  Rs.  400  crores  had  to  be
 spent  during  the  First  Five  Year
 Plan,  Rs.  423.73  crores  was  actually
 spent.  But  when  we  look  into  the
 various  items  under  which  the  ex-
 penditure  is  headed,  we  find  that
 Rs.  242  crores  were  spent  in  place  of
 Rs,  208  crores  under  the  item  ‘rolling
 stock  and  machinery’.  We  are  700
 told  whether  the  rolling  stock  and
 machinery  which  we  expected  to  get
 by  Rs.  207  crores  is  in  excess  when
 we  spent  actually  Rs,  242  crores.  I
 am  constrained  to  observe  on  reading
 the  explanatory  memorandum  to  the

 jeu  dget  that  the  rise  in  the  cost  of
 labour  and  material  naturally  costs
 much  more  than  what  we  estimated
 in  the  past.  I  would  be  happy  if  in
 the  course  of  his  reply  the  hon.
 Minister  would  tell  us  whether  as  a
 result  of  Rs.  36  crores  extra  that  was
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 spent  during  the  First  Plan  period,  we
 have  exceeded  the  rolling  and  machi-
 nery  stock.  And  so  far  as  the  other
 items  are  concerned,  whether  it  is  a
 question  of  amenities  to  the  public
 or  wages  to  the  workers,  there  do  not
 appear  to  be  any  change  at  all.  On
 the  other  hand,  there  has  been  a
 certain  decrease.

 ;With  these  observations,  YI  shall
 now  go  into  the  Second  Five  Year
 Plan,  but  before  doing  so,  I  want  to-
 say  this:  During  this  ten  year  period,
 ever  since  947  the  capital  at  charge
 has  increased,  from  roughly  Rs.  800
 crores  to  Rs.  1,200  crores  (the  correct
 figure  is  Rs.  (1,191.2  crores);  in  other
 words  nearly  50  per  cent.  increase  is
 recorded.  Is  that  50  per  cent.  in-
 crease  visible?  All  that  we  can  now
 find  out  are  the  two  things,  namely
 the  Chittaranjan  Locomotive  Work-
 shop  and  the  Perambur  Coach  Fac-
 tory.  These  two  between  them  would
 cost  about  Rs.  30  crores.  These  are
 the  two  things  which  to  a  laymam
 like  me  or  to  an  ordinary  citizen  in
 India  appear  as  a  result  of  this  change
 in  the  capital  at  charge.

 Before  we  go  into  the  Second  Plan,
 which  is  really  a  continuation  of  the
 First  Plan,  we  were  told  that  the
 First  Plan  was  a  plan  for  rehabilita-
 tion  and  modernization.  So  all  these
 old  locomotives,  goods  wagons  and
 Passenger  bogies  will  be  renovated.
 But  what  is  the  position  now?  The
 figures  show  that  although  there  has
 been  an  increase  in  the  locomotives,
 wagons  and  bogies,  the  percentage  of
 the  over-aged  and  out  of  date  loco-
 motives  and  wagons  have  certainly
 increased,

 I  shall  not  trouble  this  House  with
 figures  which  are  already  found  in
 the  various  booklets  that  have  been
 distributed  to  us.  It  is  enough  if  I
 say  that  on  the  whole  over-aged
 vehicles,  more  particularly  im  the
 Broad  Gauge  have  increased  from  25
 per  cent.  to  30  per  cent.  and  the
 mileage  of  permanent  way  that  needs
 reparing  is  roughly  one  third  of  the



 2373  Reilway  Budget

 (Shri  Tangamani]
 total.  These  defects  are  there  when
 ‘we  go  into  the  Second  Plan  itself.  I
 mam  mentioning  these  because  we  as
 tthe  elected  Members  and  represent-
 ing  the  people  of  this  country  have
 ‘to  be  very  careful  about  the  lives  of
 passengers  who  are  travelling  in  these
 strains.

 I  had  occasion  to  meet  some  of
 those  who  were  actualiy  passengers
 in  that  Tuticorin  Express  which  met
 -with  the  accident  at  Ariyalur.  I  know
 not  only  some  of  the  passengers,  but
 -certain  employees  also  who  would  not
 etherwise  come  out  and  give  evi-
 dence,  However,  one  fact  stood  out.
 For  the  two  trains,  whether  it  was
 for  the  Mahbubnagar  accident  or  the
 one  at  Ariyalur,  the  type  of  locomo-
 tives  used  were  the  same.  Both  the
 engines  were  YP  engines.  It  will  be
 worth  while  from  a  layman's  point

 ‘of  view  to  know  what  is  the  defect
 about  the  YP  engines.  Another  point
 is  whether  these  locomotives  are
 being  renovated,  repaired  or  rehabi-
 litated.  When  anyone  goes  into  the
 loco  sheds,  one  feels  that  there
 appears  to  be  no  change  at  all.  I  do
 remiember  the  loco  shed  in  Madurai;
 I  had  been  there  as  a  student  about
 thirty  years  ago,  When  I  go  to  the
 loco  shed,  now  I  am  reminded  of  the
 following  words  from  the  Bible:

 “As  it  was  in  the  beginning,  is
 now  and  ever  shall  be,  world
 without  end”.

 “There  appears  to  be  no  change  at
 all  either  in  the  structure  or  other-
 wise.  Last  year,  when  the  hon.
 Minister  of  Railways  visited  this  loco
 shed,  he  was  told  that  conditions
 were  so  bad  that  it  required  imme-
 diate  improvement  and  expansion.  He
 assured  the  workers  that  it  would  be
 looked  into.  But  the  same  _  thing
 ‘continues  and  it  is  horrible  to  see  the
 workers  carrying  coal  and  doing  their
 work  in  the  hot  sun.  A  small  shed
 would  suffice  but  it  has  not  been
 provided  for.  I  am  only  mentioning
 this  to  show  how  inefficiently  the

 3i  MAY  l0e7  General  Dincustion  474

 system  works.  Lack  of  spere  parts
 and  these  minor  things  may  contri-
 bute  to  accidents  in  the  future  also
 These  may  be  very  small  matters  but
 they  must  also  be  taken  into  consi-
 eration  when  we  are  degling  with
 the  safety  of  the  people.

 I  shall  not  say  anything  more  about
 the  Plan  and  its  efficient  execution  or
 otherwise.  But  the  hon.  Members  who
 have  spoken  before  have  not  pointed
 out  one  thing:  lack  of  co-ordination
 between  two  departments,  the  rail-
 ways  on  the  one  hand  and  the  com-
 munications,  viz.,  posts  and  telegraphs on  the  other.  Any  one  can  under
 stand  this,  if  he  looks  at  the  condi-
 tions  in  which  the  R.M.S.  workers
 are  working.  In  the  metre-gauge,  the
 fastest  train  is  the  Trivandrum  Ex-
 press.  Ever  since  1946,  there  has
 been  a  mail  service  from  Trivandrum
 to  Madras.  It  is  now  eleven  years.
 Here,  new  type  of  mail  vans  are  not at  all  used.  For  the  Southern  Rail-
 way,  I  think  some  six  or  seven  mail
 vans  have  been  allotted  during  the
 Second  Plan  period.  Perhaps  the
 very  old  vans  may  continue  to  be
 used  in  the  Trivandrum  Express.

 There  is  another  thing.  Letters
 coming  from  Trivandrum  to  Delhi
 catch  the  morning  plane  from  Madras,
 But  now,  the  Trivandrum  Express
 reaches  Madras  after  the  Delhi  plane
 leaves.  Till  now  there  was  that  co-
 ordination.  If  people  post  their  letters
 to  catch  the  Trivandrum  Express,
 there  was  a  guarantee  that  it  would
 reach  Delhi  the  next  day.  It  is  a
 minor  point  but  it  shows  lack  of  co~
 ordination.

 There  is  a  small  junction—Salem
 Junction—in  the  Madras-Coimbatore
 line.  For  the  past  three  or  four, years,  representations  were  made  by
 the  RMS  employees  that  they  must
 have  better  qguarters—not  staff  quart-
 ers—-for  working.  A  small  shed  was
 given  long  ago.  There  is  an  endless
 conflict  going  on  between  the  railway
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 and  postal  departments.  The  postal
 employees  are  saying  that  there  is  the
 ex-Spencer’s  building  and  that  it  will
 be  a  proper  place.  The  railway  depart-
 ament  says  that  it  wants  to  house  its
 offices  there.  This  sort  of  a  long
 drawn  out  struggle  will  certainly
 lead  to  inefficiency.  I  am  not  casting
 aspersions  on  any  of  the  departments.
 My  idea  is  to  bring  home  the  point
 that  there  must  be  greater  co-ordina-
 tion  and  such  bottlenecks  should  be
 remedied,

 The  previous  speakers  have  _  said
 quite  a  lot  about  the  conditions  of
 workers.  I  would  say  a  few  words
 about  them  and  conclude.  Many
 things  were  said  as  to  how  the  work-~
 ‘ers  were  charge-sheeted.  I  must  say
 that  the  judiciary  has  always  inter-
 vened  in  favour  of  the  workers.  When
 the  Budget  was  discussed  last  year,
 there  was  a  case  of  a  particular  em-
 Ployee  in  the  Southern  Railway  who
 was  dismissed.  The  charges,  according
 to  the  High  Court,  were  very  frivo-
 lous.  After  the  Budget  session  was
 over,  the  General  Manager  appealed
 to  the  Madras  High  Court  and  the
 judgment  was  delivered  by  the  Chief
 Justice  and  Justice  A.  S,  P.  Ayyar  on
 5-7-56.  Their  remarks  are  very  per-
 tinent  so  far  as  this  issue  is  con-
 cerned:

 “If  charges  of  this  kind  were  to
 be  held  as  sufficient,  no  Govern-
 ment  employee  can  be  confident
 of  remaining  in  service  beyond  a
 week.”

 That  was  a  reported  case,  Writ
 Appeal  No.  6  of  955  of  the  Madras
 High  Court.  They  have  made  it  very
 clear  that  it  is  not  possible,  under  the
 conditions  of  service,  for  these  work-
 ers  to  continue  even  for  seven  days.

 There  is  a  new  circular  whose
 ‘spirit  is  that  they  must  know  to  which
 party  their  relatives  belong;  although
 there  is  a  circular  merely  preventing
 the  employees  from  being  a  member

 of  a  political  है... ह  they  are  asked
 to  watch  whether  those  relatives  are
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 indulging  in  subversive  activities.
 What  really  happens  is  that  the  em-
 ployee  has  to  watch  for  people  who
 belong  to  a  party  other  then  the
 ruling  party.  Nobody  is  prepared  to
 come  out  and  say  to  which  party  he
 belongs,  whether  it  be  the  son  or  the
 father  of  the  employee.  That  is  the
 Present  position  and  it  is  being
 tightened  up  still  further.

 Shri  Sinhasan  Singh:  May  I  ask
 him  through  you  as  to  whether  he
 wants  that  the  Government  employee
 should  take  part  in  all  the  political
 activities?

 Shri  Tangamani:  That  has  been  the
 spirit  of  the  judgment  of  the  Madras
 High  Court.  Every  Indian  has  got  a
 right  to  belong  to  any  political  party
 so  long  as  it  is  not  banned  by  law.
 That  finding  has  been  given  by  the
 High  Court  and  I  take  my  stand  on
 it.  The  circular  says  that  the  em-
 ployee’s  relation  should  not  take  part
 in  any  subversive  activities,  Then,
 the  watch  and  ward  staff  are  being
 given  certain  police  powers  and  I  am
 afraid  whether  certain  other  laws
 are  contemplated  by  which  more
 powers  will  be  given  to  the  watch
 and  ward.  These  workers  have  heen
 demanding  that  they  must  be  quite
 free  to  function  as  trade  unionists,

 One  more  word  about  the  trade
 unions.  The  All  India  Railwaymen’s
 Federation  is  a  federation  which  has
 been  in  existence  for  the  last  thirty
 and  odd  years.  It  was  started  in
 1925.  Eminent  men  like  Shri  Giri,
 ex-Minister  of  Labour,  have  occupied
 the  Chair,  there  were  other  eminent
 leaders  of  other  political  parties  who
 also  presided  over  that  body.  But,
 after  1947,  some  split  has  happened.  I
 am  not  going  into  that.  The  two
 wings  of  the  Federation  should  be
 recognised.  Where  there  are  unions
 which  are  not  affiliated  to  any  of  the
 Central  organisations,  they  should
 also  be  recognised.  For  instance,
 there  is  the  Southern  Railway  Labour
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 [Shri  Tangamani}
 Union  which  is  the  really  influential
 trade  union  in  the  South  and  which
 ‘was  recognised  before  1946;  it  must
 be  recognised.

 Further,  the  anomalies  that  exist
 in  the  implementation  of  Pay  Com-
 mission’s  recommendations  should  be
 removed.  When  we  go  into  the  cre-
 adits  of  the  workers,  in  the  report  of
 the  Railway  Board,  we  find  that  the
 Class  III  and  Class  IV  employees
 have  been  receiving  credit  to  the
 tune  of  nearly  Rs.  l2  crores  from  co-
 operative  credit  Societies.  Their  bor-
 rowings  have  been  increasing.  What
 does  it  show?  It  shows  that  there  is
 clear  case  for  wage  increase.  There
 are  other  anomalies  also.  In  ‘1951,
 when  the  Railway  Board  introduced
 a  new  scheme  for  rernoving  these
 anomalies,  we  found  that  the  people
 who  were  put  under  the  category  of
 ‘skilled  workers’,  were  treated  as
 ‘semi-skilled  workers’.  Now,  the  Rail-
 way  Minister  announces  that  there
 has  been  a  new  deal.  The  Statesman
 and  all  the  Calcutta  papers  announc-
 ed  that  what  workers  would  be  get-
 ting  under  this  new  deal  is  one  crore
 of  rupees.  Out  of  one  million  work-
 ers,  only  one  lakh  will  be  benefited
 whereas  there  were  3,000  workers
 earning  more  than  Rs,  500  P.M.  now

 as  a  result  of  this  new  deal,  9,000
 workers  will  be  getting  more  than
 Rs.  500  P.M.  They  say,  in  addition,
 that  it  does  not  benefit  the  ordinary
 worker,  The  new  deal  cannot  be  an
 excuse  for  a  Second  Pay  Commission
 which  has  been  the  demand  of  the
 employees,

 a  रूप  नारायश  (मिजपर,  रक्षित,
 भनुसूचित  जातियां)  :  उपाध्यक्ष  जी  में
 झापका  प्राभारी  हूं  कि  श्रापने  मुझे  बोलने
 का  समय  दिया  ।  में  कुछ  स्थानीय  बातों
 की  तरफ  माननीय  मंत्री  जी  का  ध्यान  दिलाना

 जाहता  हूं  ।

 रेलवे  विभाग  ने  पिछले  पंचवर्षीय  योजना
 के  काल  में  काफी  काम  किया  है  और  जनता
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 को  रेलवे  के  कामों  में  बहुत  दिलचस्पी  है  भौर
 ऐसा  कहना  ठीक  नहीं  है,  जैसा  कि  क्रोथी
 दल  की  ओर  से  कहा  गया  है,  कि  जनता
 रेलवे  के  काम  की  शोर  से  उदासीन  है  ।  पिछले
 सालों  में  करीब  करीब  हर  स्टेशन  पर  कुछ
 न  कुछ  काम  हुआ  है  t  कुछ  का  तो  काया-
 पलट  ही  हो  गया  है|  कहीं  पर  शेड  लगे  है,
 कहीं  पर  प्लेटफार्म  बड़े  बनाये  गये  हैं  भौर
 कहीं  सारा  स्टेशन  ही  नये  सिरे  से  बनाया
 गया  है।  मेरे  क्षेत्र  में  जो  काम  हुश्रा  है  उसके
 लिये  म॑  रेलवे  मंत्री  जी  को  विशेष  रूप  से
 बधाई  देना  चाहता  हूं  ।  चुनार  से  लेकर  चुर्के
 तक  पहाड़ों  और  जंगलों  को  काट  कर
 रेलवे  लाइन  बनाई  गई  है  ।  इस  क्षेत्र  के
 कुछ  लोगों  ने  तो  इससे  पहले  रेल  को  देखा
 भी  नहीं  था  ।  इस  सम्बन्ध  में  भेरा  मंत्री  जी
 से  यह  निवेदन  है  कि  इस  लाइन  को  बढ़ा  कर
 उस  जगह  तक  कर  दिया  जाये  जहां  कि  रेहन्द
 बांघ  बन  रहा  है  ऐसा  होने  से  हमारे  यहां
 काफी  काम  बढ़  जायेगा  ।

 बनारस  के  पास  मडुद्ाड़ी  में  इंजन  के
 पूर्जे  बनाने  का  कारखाना  खोलने  की  जो
 योजना  है  उसके  लिये  मैं  मंत्री  महोदय  को
 बधाई  देता  हुं,  लेकिन  में  कहूंगा  कि  यहां  पर
 काम  जल्दी  होना  चाहिये  ।  श्राज  करीब  दो
 डेढ़  साल  हो  गये  कि  यह  स्कीम  बनायी  गई
 थी  और  हमारे  राष्ट्रपति  ने  उसका  शिला-
 न्यास  भी  कर  दिया  है  T  लेकिन  श्रभी  तक
 वहां  पर  कोई  काम  प्रारम्म  नहीं  हुआ  है  1
 वहां  के  लिये  जो  जमीन  ली  गई  है  बह  ठीक
 नहीं  है  ।  कुछ  लोग  कहते  हैं  कि  जो  जमीन
 ली  गई  है  वहन  लेकर  दूसरी  जगह  जमीन
 लेनी  चाहिये  थी  ।  हमने  सुना  है  कि  इसमें
 रेलवे  बालों  ने  गलती  की  है  ।  पहले  कोई
 इंजीनियर  यहां  से  गये  थे  उन्होंने  किसी  दूसरी
 जगह  जमीन  ली  थी  परन्तु  वह  बनारस  स्टेशन
 से  दूर  पड़ती  थी  ।  वह  जमीन  काफी  भ्रच्छी
 थी  a  लेकिन  शायद  रेलवे  वालों  को  कुछ
 शहर  एट्रैक्शम  ज्यादा  था  इसलिये  उन्होंने

 इ०75ड
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 उस  जमीन  को  छोड़  कर  दाहर के  पास
 जमीन  ली  है  ।  इसका  परिणाम  यह  हुआ  है
 कि  बहुत  से  छोटे  किसानों  की,  जो  कि  दो  दो
 और  चार  चार  बीघा  से  खेती  करते  थे,  जमीनें
 ले  ली  गई  ।  इस  कारण  वहां  बहुत  झसन्तोष
 'फैला  हुआ  है  ।  खैर,  यह  तो  जो  कुछ  हुमा  सो

 कुभा  लेकिन  मै  मंत्री  महोदय  से-कहूंगा  कि  इन
 छोटे  किसानों  को  बाजार  भाव  से  मुश्रावजा
 देना  चाहिये  |  रेलवे  मंत्रालय  तो  यह  कहता
 है  कि  जो  मुझावजा  हम  से  स्टेट  गवनंमेंट  के
 अधिकारी  गंगेंगे  वही  हम  देंगे  और  लोगों  को
 यह  स्पष्ट  रूप  से  मालम  नहीं  हो  रहा  है  कि
 उनको  किस  भाव  से  मुआवजा  मिलेगा  t
 इसलिय  में  मंत्री:  जी  से  कहंगा  कि  इस  विषय
 में  वे  पना  स्पाट  मत  भेज  दें  कि  उन  लोगों
 को  बाजार  भाव  से  मश्रावजा  दिया  जायेगा  ।
 इससे  उन  गरोव  किसानों  में  अ्रसन्‍्तोष  नहीं
 होगा  शौर  ये  फैक्टरी  का  स्वागत  करेंगे  t
 वहां  पर  फैक्टरी  जल्दी  बननी  चाहिये  और
 उसमे  देर  नहीं  होनी  चाहियि  ।

 दसरी  बात  &  यह  कहना  चाहता  ह्
 कि  जहाँ  रेलवे  विभाग  ने  मृसाफिरों  को
 सुविषायें  प्रदान  की  हैं,  वहां  हमने  यह  भी
 देखा  है  कि  प्रशासन  में  ढिलाई  के  कारण
 एफीशेंसी  बहुत  काफी  घट  गई  है  |
 मसलन  रेलवे  की  ट्रेनों  के  पहुंचने  में  काफी
 विलम्ब  होता  है  मुझे  अपर  इंडिया  का
 विशेष  अनुभव  है  क्योंकि  में  उसी  से  बनारस
 से  दिल्ली  आया  करता  हूं  ।  मुझे  याद  नहीं
 पड़ता  कि  अपर  इंडिया  कभी  ठोक  समय  से
 दिल्‍ली  पहुंचा  हो  ।  पहले  जब  यह  गाड़ी  यहां
 से  ६  बजे  चलती  थी  तो  बनारस  १२.४०
 चर  पहुंचती  थी  झौर  वहाँ  से  ६.३०  पर
 चलती  थी  तो  यहां  सबेरे  ११  बजे  पहुंचती
 थी  t  लेकिन  आजकल  ३  बजे  चलती  है
 तो  भी  उसो  टाइम  पर  पहुंचती  है  और  वहाँ  से
 उसी  टाइम  पर  चलतो  है  और  यहाँ  १  या  २
 बजे  पहुंचती  है  ।  इसकी  कई  बार  शिकायत
 भी  की  गई  पर  कोई  सुधार  न  हुआ  a
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 पता  नहीं  चलता  कि  गाड़ी  बीच  में  क्‍यों
 ज्यादा  डिटेन  कर  दी  जाती  है  t  गार्ड  और
 ड्राइवर  जरा  जरा  बात  में  गाड़ी  को  डिटेन
 कर  देते  हैं।  आप  इस  गाड़ी  को  एक्सप्रस  बना
 कर  चलाते  है  पर  यह  पैसिजर  से  भी  ज्यादा
 समय  लेती  है  ।  श्रगर  यह  जल्दी  नहीं  जा
 सकती  तो  यों  नहीं  आप  इसको  पैसिंजर
 बना  देते  क्‍योंकि  इसमें  चलने  बालों  से
 पैसा  तो  एक्सप्रेस  का  लिया  जाता  है  और
 यह  पैसिजर  ट्रेन  की  तरह  हर  स्टेषन  पर
 रुकती  हुई  चलती  है  जिससे  लम्बा  राफ़र
 करने  वाले  मुसाफिरों  क।  तकलीफ  होती  है

 इस  सम्बन्ध  में  में  यह  भी  कहूंगा  कि
 हावड़ा  से  दिल्ली  के  लिये  जो  गाड़ियों  जाती
 हूँ  वे  मुगलसराय  श्रौर  सिर्जापुर  होती  हुई
 दिल्‍ली  चली  जाती  हैं  बनारस  बालो  को  सिर्फ
 एक  यही  श्पर  इंडिया  दिल्‍ली  सीधी  आने
 के  लिये  दी  गई  है  जी  कि  सियालदह  से
 श्राती  है  ।  मेरा  निवेदन  है  कि  हावड़ा  से
 दिल्‍ली  आने  वाली  गाड़ियों  में  से  एक  गाड़ी
 बनारस  हो  कर  डाइवर्ट  कर  दी  जाये  तो
 बनारस  वालों  को  बहुत  सुविधा  हो  सकती
 है  ।  बनारस  भी  एक  बड़ा  स्टेशन  है  और
 यहाँ  दूर  दूर  से  लोग  बाते  है  ।  इसलिये  में
 जाहता  हूं  कि  हावड़ा  दिल्‍ली  एबसप्रेस  को
 बनारस  हो  कर  डाइवर्ट  कर  दिया  जाये  ।
 फिर  आप  चाहें  पर  इंडिया  को  पैसिजर  बसा
 दें  तो  हमको  कोई  आपत्ति  नहीं  होगी  ।

 मुगलसराय  के  सम्बन्ध  में  मुझे  मंत्री
 महोदय  से  एक  खास  छिकायत  करनी  है  ।
 यहाँ  पर  बम्बई  शौर  कलकत्ता  दोनों  तरफ
 से  मुसाफिर  झाते  हैँ  जिनको  यहाँ  का  स्टाफ
 झौर  टी  ०  सी०  बहुत  तंग  करते  हैं।  कई  बार
 इनकी  छिकायत  भी  की  गई  ।  यहाँ  के  स्टाफ
 वाले  लोगों  को  परेशान  फरने  में  बड़े  एक्सपर्ट
 हैं  ।  श्रक्सर  यह  देखा  मबा  है  कि  जो  टी०  सी०
 ड्यूटी  पर  नहीं  भी  होते  हू  वे  कलकत्ता  या
 बम्बई  से  आने  वाली  गाड़ियों  के  समय  स्टेशन
 पर  झा  जाते  हैँ  इसलये  कि  उन्हें  कुछ  मिल
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 [ft  er  नारायण  ]
 जायेगा  और  मुसाफिरों  को  परेक्षान  करते
 हैं।  यहाँ  पर  स्टाफ  दिन  पर  दिन  बढ़ता  जाता
 है।  सारा  स्टेशन  उस  से  ही  मर  जाता  है
 इस  सरफ  तवज्जह  देनी  चाहिये  ।  हमारी
 रेलवे  जहाँ  मुसाफिरों  को  इतनी  सुविधायें
 दे  रही  है  वहाँ  उसे  यह  भी  देखना  चाहिये  कि
 उसके  स्टाफ  के  व्यवहार  के  कारण  जनता
 को  भसन्‍्तोष  न  हो  ।

 काम  में  ढिलाई  का  एक  कारण  और  भी
 है  भौर  वह  है  ट्रेंड  यूनियनों  में  राजनीति  का
 प्रभाव  होना  ।  परन्तु  विरोधी  दल  वालों  ने
 इसके  विपरीत  ही  कहा  है  nN  हमारा  भी
 ट्रेड  _नियन  से  सम्बन्ध  रहा  है  ।  भ्रगर  उनका
 सम्बन्ध  किसी  राजनीतिक  पार्टी  से  हो  जाता
 है  तो  ये  अच्छा  काम  नहीं  करतीं
 क्योंकि  राजनीतिक  पार्टियों  हमेशा  अपने
 अपने  स्वार्थ  को  दृष्टि  में  रख  कर  काम  करती
 हैं  -  जब  उनके  मन  में  झाता  है,  जे  कर्म-
 श्ारियों  को  हड़ताल  करने  के  लिये  उकसा
 देती  हैं  भौर  कोई  न  कोई  छोटी  सी  बात  लेकर
 एजीटेशन  करवाती  रहतो  हैं  1  में  माननीय
 मंत्री  महोदय  से  कहूंगा  कि  बह  इस  बात  का
 सत्न  करें  कि  यूनियन्ज  को  हर  एक  पोली-
 टिकल  पार्टी  से  झलग  रखा  जाय,  ओर
 इस  के  लिये  कड़ी  कारंबाई  की  जाय,  क्‍योंकि
 रेलवे  विभाग  का  एडमिनिस्ट्रेशन  भगर  खराब
 होता  है,  तो  उसका  असर  सारे  देश  पर
 पड़ता  है|  उसमें  एक  छोटे  से  एम्पलाई
 की  गलती  से  बड़े  बड़े  एक्सिडेंट  हो  सकते
 है,  जिसमें  जन  घन  की  हानि  हो  सकती  है  ।
 इन  कारणों  से  रेलबे  विभाग  का  बड़ा  महत्व
 है  7  और  उसकी  दक्षता  को  कायम  रखने
 के  लिये  हर  सम्भव  उपाय  किया  जाना
 अआहिये  |

 इसने  यह  भी  अनुभव  किया  है  कि
 शनियन्श  का  इतना  डर  छाया  रहता  है  कि
 अधिकारी  लोग  उचित  भौर  न्याय्य  कार्य
 दीं  कर  पाते  ।  इसी  कारण  कई  मामलों  में
 कासी  जी  (भूतपूर्व  रेल  मंत्री)  ने  ह ७
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 नहीं  लिया  ।  भमुगलसराय  में  जो  चटमा  हुई,
 उसके  तारे  में  उन्होंने  इसलिये  कार्यवाही
 नहीं  की  कि  यूनियन  का  मामला  है,  अगर
 कोई  एक्शन  लिया  तो  बड़ा  बावेला  खड़ा
 हो  आामेगा  ।  इन  परिस्थितियों  में  एफि-
 शेंसो  का  घटना  तो  झमिवायय  है  ।  झाज
 इस  बात  की  झहावश्यकता  है  कि  प्रदासन  में
 कड़ाई  पैदा  की  जाये  ।  इस  सिलसिले  में
 जो  भी  कदम  मंत्री  महोदय  उठायेंगे,  उसकी
 प्रशंसा  की  जायेगी

 eat  मैं  एक  पुरानी  बात  को  योहरामा
 चाहता  हैं  ।  बहुत  दिनों  से  यह  शिकायत  श्ली
 भा  रही  है  कि  रेलये  के  स्टाफ  में  फ़र्स्ट  झौर
 सेकंड  क्लास  के  भ्रधिकारियों  में  शिड्यूल्छ
 कास्ट्स  के  भादमी  बहुत  नगण्य  है  1  रेलके
 में  रिक्रूटमेंट  की  जो  प्रणाली  है,  उसको  देखते

 हुये  इस  बात  की  हमें  उम्मीद  नहीं  है  कि
 दिड्यूल्ड  कास्ट्स  के  लोगों  का  जितना
 प्रतिनिधित्व  इन  क्लासिज़  में  होना  चाहिये,
 यह  हो  सकेगा,  क्‍योंकि  इन  मामलों  में  सीनिया-
 रिटी  की  सामने  रखा  जाता  है  जब  से  रेलवे
 सविस  कमीदान  बना  है,  तब  से  वहां  हमारे
 कुछ  लोग  पहुंचने  लगे  हैं।  पहले  तो  बिल्कुल
 कोई  झादमी  लिया  ही  नहीं  जाता  था  ।  इस
 बबल  भी  उनकी  संख्या  बड़ी  कम  है  |  भ्रगर
 सीनियारिटी  के  हिसाब  से  प्रोमोशन्ज्ञ  वगैरह
 की  गई,  तो  अच्छे  स्केल्ज्ञ  झौर  ऊंची  सबिस
 में  हमारे  भादमी  नहीं  जा  पायेंगे  ।  मुझे
 पूरी  मीचा  है  कि  मंजी  महोदय  इस  मामले
 में  उदारता  का  व्यवहार  करेंगे  झौर  प्रोमोष्न
 के  मामले  में  शिड्यूल्ड  कास्ट्स  के  भादभियों
 को  तरजोीह  देंगे  शोर  सोलियारिटी  के  हिसाब
 से  नहीं  बल्कि  मेरिट  के  हिसाब  से  उनको
 प्रोमोषन  देते  का  प्रयत्न  किया  जायेगा  er
 भ्राफ़िसर  ग्रेड  की  नौकरियों  में  भी  दिडयूल्ड
 कास्ट्स  के  झादमियों  को  लेने  की  कृपा  की
 जाय

 हमारे  बनारस  के  पास  दो  रेलबे  ऋासिग
 हैं---एंक  मंडुभाणी  और  दूसरा  जी०  tte
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 रोड  पर,  जो  कि  इलाहाबाद  की  तरफ  जाने
 पर  बनारस  के  करीब  ही  पड़ता  है  |  मंजी
 महोदय  उसको  देख  चुके  हैं  1  मंदुझाडी  में
 जय  कि  पहले  एक  सलाइम  थी,  झा  पांच  छू:
 लाइनें  हैं।  वहां  पर  कई  दुर्घटनायें  हो  चुकी
 है  ।  एक  घटना  हमारे  सामने  हुई  7  एक
 झौरत  सब्जी  ले  कर  जा  दी  थी  कि  यहां  पर
 कट  गई  ।  इस  पर  बड़ा  एजीटेशन  हुभा
 झौर  उस  झौरत  की  लाश  ले  जा  कर  वहां  के
 मंत्री  श्री  कमलापति  शजिपाठी  के  घर  के
 माहर  रख  वी  गई  ny  यह  बेयारे  इस  सम्बन्ध
 में  क्या  करते  ?  उन्होंने  रेलवे  प्रधिकारियों
 को  खटस्दटाया  i  उन्होंने  कहा  कि  पैदल
 यामित्रों  के  लिये  कोई  श्रंडर-ब्रिज  बनया
 दिया  जाय  लेकिन  कुछ  भी  नहीं  किया  गया  t
 जेनरल  मैनेजर,  एन०  Fo  रेलवे  को  भी
 कहा  गया,  लेकिन  उन्होंने  भी  टाल  दिया
 झौर  कोई  तवज्जुह  नहीं  दी  t  हजारों  की

 ्सस्पा  में  लोगों  का  वहां  प्राना  जाना  लगा
 रहता  है  1  तीन  चार  42  तक  वहां  रुकना
 पड़ता  है।  रेलवे  वाले  कहते  हैं  कि  यह  काम
 पी०  डब्ल्यू०  डी०  करे  या  स्यनिसिपल  कमेटी
 करे  ।  सवाल  यह  है  कि  रेलवे  ने  लाइन  के
 लिये  अपना  मागें  बना  लिया,  लकिन  यह
 नहीं  सोचा  कि  इससे  पब्लिक  को  कितनी
 तकलीफ  होगी  i  इसलिये  हमारा  कहना  यह  है
 कि  इन  दोनों  क्रासिःझश  पर  ओवर-ब्रिज  या
 झंडर-जित  होने  चाहियें  tv  वहां  पर  बड़ा
 भारी  ट्रैफिक  है  और  दो  तीन  आदमी  कट
 कर  मर  भी  चुके  हैं,  लेकिन  इसके  बावजूद
 वहां  कोई  काम  शुरू  नहीं  किया  गया  है  ।
 मैं  मंत्री  महोदय  का  ध्यान  इस  तरफ  झ्राकधित
 करता  हूं  शौर  अ्ादा  करता  हूं  कि  बह  इस
 काम  को  दीध्र  करवाने  का  प्रयत्न  करेंगे  ।

 Shri  Achar  (Mangalore):  We  have
 been  listening  to  several  of  the  prob-
 lems  relating  to  the  Railway  Ad-
 ministration,  Probably,  we  shall  be
 hearing  more  tomorrow  and  the  day
 after  tomorrow,  but  to  me,  more  than
 these  problems,  that  we  have  no  rail-
 ways  at  all  is  the  problem.  I  come
 from  a  constituency  which,  I  am

 27  MAY  987  General  Discussion  ra8q

 told,  is  the  biggest  constituency  im
 the  whole  of  India.  (Interruptions)
 The  papers  said  so.  I  am  not  quite: sure  of  the  position.

 An  Hon.  Member:  I  thought  Nagpur- was  the  biggest.

 Mr,  Deputy-Speaker:  The  question.
 as  to  which  is  the  biggest  constituency
 could  be  discussed  at  some  other
 time!

 Shri  Achar:  I  was  only  trying  to
 refer  to  this  point,—

 Mr.  Deputy-Speaker:  The  hon.
 Member  need  not  care  for  the  inter-
 ruptions.  Otherwise,  he  would  find:
 himself  in  difficulty.

 hri  Achar:  Yes;  whatever  it  may
 be,  the  point  I  was  trying  to  urge:
 before  this  House  is  this.  At  least
 mine  is  one  of  the  biggest  consti-
 tuencies.

 Mr,  Deputy-Speaker:  This  should
 not  be  denied  to  the  hon.  Member.  He-
 says  his  is  one  of  the  biggest  consti-
 tuencies.

 Shri  Achar:  I  accept  what  you  say.
 The  point  I  was  trying  to  make  out.
 is  this.  I  represent  the  entire  district.
 of  Coorg  and  we  have  no  railways  at
 all  there.  Then,  I  also  represent.
 nearly  half  of  the  districts  of  South
 Kanara,  and  there  we  have  got  only
 a  railway  line  of  six  or  seven  miles.
 That  is  why  I  was  submitting  that
 more  than  the  problems  arising  out
 of  the  railways,  my  problem  is  the
 problem  that  we  have  no  railways  at-
 all.  The  problems  that  were  dis-
 cussed,  look  to  me,  like  the  problems.
 that  a  married  man  might  discuss
 with  a  bachelor,  who  is  not  very
 much  bothered  as  to  what  exactly  the
 problems  are  with  regard  to  the  rail-
 way  administration.  The  real  problem.
 is  that  we  have  no  railways  at  all.

 The  hon.  Member  who  spoke  before
 me  mentioned  that  there  are  people
 who  have  not  seen  a  railway  line
 or  a  railway  train.  I  think  that  fin.
 my  constituency,  there  are  thousands
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 [Shri  Achar}
 sof  people  who  have  not  seen  a  train,
 For  example,  from  Coorg,  the  nearest
 railway  station  is  about  86  miles—
 either  to  Bangalore  or  to  Mangalore.
 In  the  South  Kanara  district  also,  the
 only  railway  line  we  have  got  is
 about  six  miles,  as  I  said.  That  line
 was  laid  as  early  as  1906,  that  is,  half
 a  century  ago.  There  it  has  stopped
 and  it  has  not  made  any  further  pro-
 ress.

 I  may  draw  the  attention  of  this
 House  to  a  report  of  a  Committee
 appcainted  by  the  Government.  It  is

 ‘the  Dhar  Committee’s  report.  In  thar
 report  it  is  said  that  this  area  has
 not  been  given  sufficient  attention  and
 it  has  been  neglected  in  several  mat-
 ters.  It  happened  to  be  a  corner  cf
 the  Tadra:  State.  Now  no  doubt  it  १5
 in  Mysore  State,  but  all  the  same,  the
 conditions  have  not  very  much  im-
 proved.  From  Mangalore  to  reach
 Bangalore,  which  is  the  capital  of
 ‘Karnataka  or  Mysore  State  at  present,
 ‘one  has  to  7958  through  Kerala  terri-
 tory,  ‘then  through  Tamilnad,  then
 through  an  area  where’  Telugu  is
 ‘spoken.  After  reaching  Bangalore,
 ‘one  has  to  pass  through  Kerala  terri-
 reach  Mysore.  That  means  to  cover  a
 ‘distance  of  about  360  miles  only  from
 “Mangalore  to  Mysore,  the  place  where
 the  Rajpramukh  resides,  one  has  to
 ‘travel  nearly  600  miles  That  is  why
 I  said  that  so  far  as  my  constituency
 is  concerned,  the  difficulty  is  not
 about  problems  arising  out  of  the
 ‘administration.  The  real  problem  is
 ‘that  we  want  a  railway  communication
 ‘from  Mangalore  to  Hassan.  When
 the  previous  Railway  Minister,  Mr.
 ‘Shastri,  came  to  the  district,  this  was
 ‘one  of  the  representations  made  by
 all  the  organisations  and  _  political
 ‘parties.  But  still]  I  understand  the
 ‘work  has  not  been  taken  up,  though
 छ  survey  has  been  made.  I  would
 appeal  through  you  to  the  Railway
 Minister  to  take  up  this  line  as  an
 urgent  necessity.  Malnad  is  also  a
 “backward  area  and  for  the  develop-
 “ment  of  that  area,  the  most  import-
 sant  means  of  communication  will  be
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 the  railway  line  from  Mangalore  to
 Hassan.

 There  are  several  problems  relating
 to  the  administration,  The  Leader  of
 the  Opposition,  Shri  Dange,  mainly
 raised  the  question  of  the  workers’
 problems.  We  may  differ  on  that
 point  to  a  certain  extent,  but  I  was
 very  glad  to  find  that  at  least  some-
 times,  the  Leader  of  the  Opposition
 also  is  very  reasonable—I  say  some-
 times  only.  For  example,  today  he
 referred  to  the  railway  line  through
 the  area  called  Konkan—the  area
 down  from  Bombay  to  Mangalore.
 If  we  take  the  railway  map  in  the
 East  Coast,  we  find  a  railway  line  from
 Calcutta  to  Madras.  On  the  western
 side,  we  have  got  a  railway  line  up
 to  Bombay.  After  Bombay,  there  is
 no  railway  line  up  to  Mangalore.  One
 is  not  able  to  understand  this  dif-
 ference.  When  we  take  up  the  rail-
 way  map,  we  find  in  most  of  the  areAs
 a  new-work  of  railways,  It  does  not
 require  a  deep  study  to  find  out  that
 only  on  the  western  side  from  Bom-
 bay  to  Mangalore  there  are  no  rail-
 way  lines  at  all.  I  submit  it  is  one
 of  the  greatest  and  most  urgent  needs
 of  the  area.  No  doubt  there  are
 other  problems  like  electrification,
 doubling  the  line,  de  luxe  trains,  air-
 conditioned  trains,  etc.  I  do  concede
 they  are  wanted;  I  do  not  deny  that
 but  I  submit  priority  has  to  be  given
 to  places  where  there  are  no  railway
 lines  at  all  before  we  go  into  the  ques-
 tion  of  providing  these  amenities.  I
 appeal  to  the  Railway  Minister  to  take
 up  the  matter.  I  hope  the  first  class
 railway  pass  issued  to  me  asa
 Member  of  this  House  representing
 my  constituency  would  be  of  some
 use.

 Mr.  Deputy-Speaker:  Because  the‘
 Parliament  has  provided  a  pass,  there-
 fore  the  railway  line  also  has  to  be
 provided.

 Shri  Achar:  Sir,  I  am  appealing  to
 ‘the  Railway  Minister  for  that  so  far
 as  T  am  concerned,  I  am  look'n~  at  the
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 problems  of  administration  as  a  bache-
 lor  looks  upon  a  married  man’s  prob-
 lems.  But  I  have  got  a  small  railway
 line  for  6  miles  in  my  constituency.
 There  also  I  have  got  a  smell  probiem’
 Which  I  would  like  to  place  before  the
 hon,  Minister.  Everywhere  the  time
 taken  by’  the  train  to  go  frcem
 one  point  to  another  point.  is
 being  reduced.  But  unfortunately
 the  train  leaving  Mangalore  for
 Madras—the  Madras  Mail—-was  for-
 merly  taking  less  time;  now
 it  takes  about  two  hours  more.  Apart
 from  the  longer  time  taken,  there  is
 one  great  inconvenience.  It  used  to
 leave  Mangalore  at  about  9-30  a.m.
 so  that  people  from  all  parts  of  the
 district,  even  from  a  distance  of  30  to
 40  miles  could  come  to  Mangalore
 and  catch  the  train.  But  unfortunately
 during  the  last  revision,  the  starting
 time  has  been  fixed  at  about  8-15  a.m.
 with  the  result  that  the  people  have
 to  come  to  Mangalore  the  previous
 night  and  enjoy  the  pleasure  of  mos-
 ‘qu ha  bites  at  least  for  one  night.
 Though  the  time  has  been  advanced
 only  by  about  It  hours,  it  causes
 great  inconvenience  to  passengers.
 May  I  request  that  this  small  grie-
 vance  may  also  be  rectified?

 Swami  Ramananda  Tirtha  (Auran-
 gabad):  When  Shri  Lal  Bahadur
 Shastri,  the  predecessor  of  the  present
 Railway  Minister,  made  a_  statement
 in  the  House  about  the  Jangaon-
 Raghunathpalli  train  disaster,  some  of
 us  pressed  for  a  judicial  enquiry  into
 the  accident,  but  it  was  not  then
 agreed  to.  Later  on  when  the  Meh-
 boobnagar  train  disaster  occurred,
 after  greater  insistence,  he  showed
 an  inclination  to  accept  the  demand
 for  a  judicial  enquiry  and  a  judicial
 enquiry  was  ordered.  Now  we  have

 fr

 the  report  of  that  one-man  com-

 [0  Py
 and  the  Government's  re-

 actions  to  it.  The  findings  of  the
 Commission  have  been.  relessed  for
 the  information  of  the  people  and  we
 also  know  the  reactions  of  the  Gov-
 ernment.  We  opposed  a  departmental
 enquiry  because  we  felt  that  it  would
 not  inspire  confidence  in  the  people.
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 A  judicial  enquiry  has  been  made
 into  the  Mehboobnagar  train  disaster
 and  here  the  Government  comes  for-
 ward  with  a  plea  that  the  findings  of
 that  Commission  because  they  are  not
 to  its  taste  are  wrong  and  cannot  be
 accepted;  in  fact,  Government  have
 thrown  it  to  the  winds.  I  am  _  not
 going  to  enter  into  the  pros  and  cons
 of  this  because  I  have  not  got  all  the
 facts  before  me.  But  I  would  just
 plead  with  the  Railway  Minister  the
 effect  that  this  rejection  of  the  finding
 of  the  tribunal  is  likely  to  have  on
 the  minds  of  the  people.  It  will
 shake  the  faith  of  the  people  in  the
 administration;  their  faith  in  the  dis-
 pensation  of  justice  is  shaken.  It  is
 not  a  small  matter.  If  you  think
 that  the  person  to  whom  you  en-
 trusted  this  work  was  unfit  for  it,
 then  it  is  your  mistake  in  the  first
 instance.  But  having  appointed  a
 judicial  tribunal,  not  an  ordinary  tri-
 bunal,  the  judgment  given  by  that
 tribunal  should  be  accepted,  and  the
 only  appeal  is  to  a  higher  authority.
 It  is  not  for  the  executive  to  sit  in
 judgment  over  the  decision  of  a  judi-
 cial  authority.  I  only  submit  that
 the  line  taken  by  Government  has
 left  a  bitter  taste  in  the  minds  of  the
 people  and  has  shaken  the  faith  of
 the  people  and  is  bound  to  shake  the
 faith  of  the  people  in  the  correct
 judgment  of  the  Railway  Board.

 This  brings  me  to  one  fundamental
 aspect.  I  was  amongst  those  few  who
 congratulated  the  previous  Railway
 Minister  when  he  submitted  his  re-
 signation  after  the  Ariyalur  train
 disaster.  It  was  a  bold  step.  Many
 of  us  felt  that  the  railway  administra-
 tion  would  be  roused  to  its  duties,  to
 its  responsibilities  in  a  greater  mea-
 sure.  Whether  that  has  been  achiev-
 ed  or  not  is  something  to  be  seen.
 But  in  this  democratic  age,  more  and
 more  feeling  is  dawning  upon  us  that
 there  is  much  lag  between  the  Minis-
 ter  and  the  Ministry,  whether  it  is
 railway  or  any  other.  Why  is  there
 so  much  gap  between  the  outlook,
 between  the  intentions,  between  the
 efforts,  between  the  directions  which
 a  Minister  has  put  forth  and  why  is
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 it  that  those  things  are  not  being  im-
 plemented,  Well,  this  is  a  very  funda-
 mental  question  and  I  am_  afraid  if
 the  Minister  and  the  Ministry  could
 be  always  at  divergence,  the  second
 Five  Year  Plan  may  not  be  success-
 fully  implemented.

 Let  the  administrative  machinery
 remember  that  they  are  functioning
 in  a  democratic  age.  They  have
 changed  much.  It  is  to  their  credit.
 They  are  changing  slowly,  but  surely.
 But  the  pace  at  which  they  are
 changing  is  not  sufficient.  Therefore,
 I  would  plead  with  the  Railway
 Minister  if  he  can  revise  his  view
 about  the  findings  of  the  Mehboob-
 nagar  Disaster  Enquiry  Commission.
 Whether  it  is  possible  for  him  to  do
 it  at  this  stage  or  not,  that  has  shaken
 the  faith  of  the  people,  at  least  my
 faith  has  been  shaken.

 I  was  amused  and  interested  also  in
 the  suggestion  made  by  our  esteemed
 friend  Shri  Dange.  I  am  not  a  techni-
 elan,  but  I  think  there  is  some  force
 in  what  he  said  when  he  suggested
 that  the  scheme  of  _  electrificatfon
 should  be  given  up,  if  by  that  the
 taxation  proposals  of  the  Ministry
 are  going  to  be  withdrawn.  It  ्  hbet-
 ter  not  to  extend  further  facilities  or
 amenities  at  the  cost  of  the  sustaining
 capacity  of  the  people.  I  would
 rather  suggest  that  the  taxation  pro-
 posals  be  deleted  and  electrification
 should  be  stopped,  because  in  the
 discussions  in  the  House,  from  the
 speeches  of  some  of  the  Members  it
 appears  that  electrification  only
 accelerates  speed.  It  may  have  other
 advantages  also,  I  do  not  know,  but
 if  that  is  the  only  or  the  main  advan-
 tage  or  benefit,  the  speed  can  remain
 as  it  is,  if  the  taxation  proposals  are
 withdrawn.  That  would  give  a  better
 deal  to  the  travelling  public  and  to
 the  people  in  general.

 Sir,  one  more  point  and  that  does
 not  relate  only  to  the  Railway  Minis-
 try.  It  is  a  general  problem.  Some-
 Thing  was  said  about  the  Guruswami
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 Vasavada  Union.  This  is  a  general
 proposition  of  trade  unions.  I  may
 remind  this  House  what  one  of  our
 esteemed  friends  who  is  not  in

 want House  today,  Shri  Giri,  has  al
 said  and  I  fully  support  that  view  that
 there  should  be  one  union  for  one
 industry.  That  is  the  healthiest  con-
 vention.  But  unfortunately  due  to
 political  exigencies  we  have  a  plura-
 lity  of  unions.  That  makes  the  lot  of
 the  worker  miserable.  Therefore,  we
 have  suggested  and  it  is  a  healthy
 democratic  suggestion  that  when  there
 is  more  than  one  union  in  a  particular
 industry  or  concern,  vote  through
 secret  ballot  should  be  taken  and  only
 one  union  should  be  recognised  not
 recognising  all  the  unions.  That
 would  be  playing  the  weaker  against
 the  stronger,  or  even  the  interested
 one  against  the  interest  of  the  pegple.
 Therefore,  the  Railway  Minister  would
 be  doing  a  great  service  to  the  em-
 ployees  if  he  can  resolve  this  tangle.
 It  is  true  that  the  travelling  public
 has  been  in  the  habit  of  travelling
 more,  the  volumé  of  travel  has  deve-
 loped  enormously  and  though  the
 amenities  afforded  by  the  Railway
 Administration  have  also  increased,  I
 have  no  doubt  about  that—I  have
 been  one  of  those  who  travel  almost
 continuously  and  have  ample  expe-
 rience  of  railway  amenities  and  I  cong-
 ratulate  the  Railway  Administration
 upon  the  amenities  which  have  been
 afforded,  the  problem  is  that  the  habit
 of  travelling  is  also  growing,  whether
 it  is  necessary  or  unnecessary.  I
 remember  one  remark  made  by  the
 Prime  Minister  during  some  of  the  de-
 bates  two  years  back,  and  he  said
 that  in  China  there  was  a  permit  sys-
 tem  for  travel.  I  prefectly  remember
 it.  I  do  not  know  whether  it  is  feasi-
 ble  of  introduction  here.  But  the
 people  have  also  to  remember  that,
 after  all,  there  is  a  limited  capscity, for  the  growth  of  the  railways  or  for
 the  nation.  The  population  is  grow-
 ing,  and  we  do  not  talk  of  putting  a
 limit  on  the  growth  of  the  population.
 I  say  this  only  because  there  is  a
 limit  to  the  capacity  of  the  Railway
 Administration  to  afford  amenities.
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 Whatever  they  have  done,  it  is  to  their
 credit  and  therefore  it  would  be  well
 if  we  travel  a  bit  less.  It  may  look  a
 m  bold  statement  or  suggestion  to
 ‘make,  but  it  seems  to  be  necessary.

 Well,  Sir,  I  leave  that  point
 at  that,  There  is  only  one
 small  point  that  I  would  like
 to  make.  The  erstwhile  composite
 Hyderabad  State  has  left  a  certain
 legacy  on  the  Railway  Administra-
 tion.  When  the  railway  budget  for
 1955-56  was  being  discussed  in  this
 House,  I  had  the  chance  of  partici-
 pating  in  the  debate;  and  the  Members
 of  Parliament  from  Hyderabad  State
 had  put  forth  then  certain  unanimous
 proposals.  They  suggested  three  rail-
 way  lines.  Of  course,  their  priority
 was  something  other  than  the  priority
 given  by  the  then  Hyderabad  Govern-
 ment.

 They  suggested,  in  the  first  place,
 the  Ramagundam-Nizamabad  railway

 कक  litte;  secondly,  the  Parli  Vaijnath-
 Mominabad-Bir-Aurangabad  line;  a  nd*
 thirdly,  the  Gadag-Kushtagi-Raichur
 line.  The  first  has  been  taken’  up,
 I  understand  from  the  White  Paper.
 The  remaining  two  are  not  there,  and
 we  do  not  know  what  will  happen  to
 them  in  the  future.  The  Railway
 Minister  then  was  kind  enough  to  give
 an  assurance  on  the  floor  of  the  House
 that  the  Parli  Vaijnath-Bir  line  would
 be  taken  up—that  he  would  try  to  take
 it  up.  I  do  not  know  the  position,
 but  this  is  one  of  the  tracts  where  the
 life  of  the  people  would  be  opened  up
 if  this  line  is  undertaken.

 Only  a  small  matter  and  I  shall
 conclude.  There  are  a  good  number
 of  stations  on  certain  lines,  and  I
 would  mention  one  line,  that  is  the
 Mudkhed-Adilabad  line.  I  have  tra-
 velled  thrice  or  four  times  on  thir
 jine.  And  once  in  summer  I  had  the
 chance  to  get  down  at  8  railway  sta-

 ion.  The  temperature  of  that  area
 shoots  up  to  l6  degrees.  And  I  can
 tell  you  fram  my  own  experience  that
 there  was  nothing  to  take  shelter  un-
 der,  and  the  station  master  was  kind
 enough  to  giye  me  shelter  in  his  own
 house.  I  can  tell  you  the  house  is  a
 tin  house,  the  walls  are  of  tin,  the
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 roof  is  of  tin.  It  is  a  small  structure
 of  tin,  and  I  could  not  remain  within
 that  structure  for  more  than  five
 minutes.  (An  Hon.  Member:  Not  for
 a  sadhu).  And  I  stayed  out  in  the  sun.
 The  station  master,  the  porters  and
 everybody  who  has  the  chance  to  be
 there  have  to  suffer  a  lot.  I  enquired
 about  this  from  a  railway  officer  who
 was  by  chance  travelling  with  me
 once,  and  I  was  given  to  understand
 that  this  line  has  not  yet  been  put  on
 a  permanent  basis.  I  do  not  know
 what  that  means.  But  if  it  is  going  to
 take  twenty,  twenty-five  or  thirty
 years  for  a  particular  line  to  be  consi-
 dered  as  permanent,  what  happens  to
 the  lives  of  those  people  who  are
 working  there  for  the  railways?  Last
 year  there  was  a  suggestion  for  ameni-
 ties  for  travel  to  hill  stations.  I
 opposed  that  proposition.  And  I
 would  only  plead  that  you  give  first
 priority  to  the  housing  problem  of
 those  railway  employees  who  need  it
 most,  instead  of  increasing  other  faci-
 lities.

 Lastly,  in  regard  to  Parli-Vaijnath-
 Nanded  and  Aurangabad  Stations  in
 the  constituency  from  which  I  come,
 if  you  visit  those  stations  you  will
 find  that  there  is  no  roof.  Nanded  is
 again  a  station  where  the  temperature
 goes  up  to  l6  degrees.  And  it  is  in
 the  hot  season  that  there  is  the
 heaviest  traffic.  Perhaps  it  is  only
 second  to  Nizamabad.  And  there  is
 no  roof  to  protect  from  the  rain  and
 sun.

 Mr.  Deputy-Speaker:  Mostly  the
 hon.  Member  has  been  addressing
 somebody  on  his  left.

 Shri  C.  BR.  Narasimhan:  Sir,  He  has
 invited  you  to  visit  that  hot  place!

 Swami  Ramananda  Tirtha:  I  would
 only  plead  that  a  roof  should  be  put
 over  that  station.

 Shri  Bharacha:  Sir,  throughout  the
 day  I  have  been  hearing  many
 speeches  congratulating  the  hon.
 Minister  in  charge  of  Railways.  I  am
 afraid  I  cannot  share  that  congratu-
 latory  mood.  I  am  inclined  to  think
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 that  while  undoubtedly  some  progress
 has  been  achieved  in  the  improvement
 of  the  railways  at  great  cost,  the
 nation  bas  paid  through  its  nose  for
 this  development,  and  there  is  still  a
 greater  likelihood  of  the  nation  being
 called  upon  to  pay  more  in  order  to
 get  in  return  what  the  hon.  Minister
 in  charge  of  Railways  has  described
 “a  more  even  distribution  of  over-
 crowding  on  trains”.  Sir,  if  you  refer
 to  the  booklet  entitled  Towards
 Better  Conditions  of  Travel,  there  it
 is  mentioned  in  so  many  words  that
 “the  additional  resources,  as  they  be-
 come  available,  will  be  utilized  in  the
 worst  affected  sections,  so  that  over-
 crowding  may  be  fairly  evenly  distri-
 buted  over  all  the  sections.”  Like
 distribution  of  poverty,  we  are  thank-
 ful  to  the  hon.  Minister  that  after
 spending  Rs.  423  crores  on  the  First
 Five  Year  Plan  and  hoping  to  spend
 a  larger  amount  on  the  Second,  all
 that  we  have  been  promised  is  that
 there  will  be  equal  distribution  of
 overcrowding.  Thank  you  very
 much  for  that!

 If  we  examine  the  objective  of  the
 Railways  during  the  Second  Five  Year
 Plan,  it  reveals  some  very  disconcert-
 ing  features  to  which  the  attention  of
 this  House  has  not  so  far  been  drawn.
 The  hon.  Minister  in  charge  has  said
 that  when  the  Second  Five  Year  Plan
 for  the  Railways  was  framed  it  was
 estimated  that  at  a  cost  of  Rs.  ‘1,480
 crores  it  would  be  possible  for  him  to
 carry  30  per  cent.  more  of  passengers
 and  also  to  carry  a  load  of  384  million
 tons  per  annum.  Later  on,  because
 the  finances  were  not  available  accord-
 ing  to  his  expectations  and  because
 the  Railway  Estimates  were  pruned
 down  to  Rs.  1,125  crores,  the  hon.
 Minister  in  charge  has  informed  us
 that  he  will  have  to  prune  down  the
 facilities  and  that  it  would  not  be  pos-
 sible  far  the  Railways  to  carry  at  the
 end  of  the  Second  Five  Year  Plan
 more  than  I5  per  cent.  of  additional
 passenger  traffic  and  only  462  million
 tons  freight—that  is,  only  42  million
 tons  more  than  the  present  carrying
 capacity.
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 These  figures  are  pregnant  with  cer-
 tain  significance  which  I  would  like
 the  House  to  remember.  Out  of  these,
 42  million  tons  of  carrying  capecity
 which  we  are  going  to  get  in  the
 course  of  the  Five  Year  Plan  period,
 25  million  tons  are  reserved  for  steel
 and  coal,  6  million  tons  for  other  coal,
 and  4  million  tons  for  cement,  with
 the  result  that  only  7  million  tonsa  of
 additional  carrying  capacity  is  left  to
 the  nation  at  the  end  of  the  Second
 Five  Year  Plan.  This  is  a  very  im-
 portant  point,  because,  may  I  point  out
 to  the  House  that  so  far  as  our  target
 of  food  production  alone  is  concerned,
 we  are  hoping  to  produce  80  million
 tons,  that  is  to  say  20  million  tons
 more  than  at  the  end  of  the  First  Five
 Year  Plan?  If  we  succeed  in  produc-
 ing  the  additional  20  million  tons,  and
 if  the  hon.  Minister  in  charge  of  Rail-
 ways  says  that  the  additional  capacity
 at  the  end  of  the  Second  Plan  that  he

 ‘can  spare  is  only  7  million  tons,  may
 I  ask  this  House,  and  particularly  the
 Treasury  Benches,  who  is  going  to
 carry  the  43  million  tons  of  additional
 foodgrains  which  we  want  to  produce?
 It  is  quite  possible  that  a  large  portion
 of  this  3  million  tons  may  not  require
 to  be  transported.  One  can  under-
 stand  that.  It  is  not  merely  additional
 foodgrains  that  is  being  produced.
 Also  we  have  got  to  remember  that
 cloth  is  going  to  be  produced,  fertili-
 sers  are  there,  we  shall  have  an  addi-
 tional  3  million  tons  of  petroleum,
 heavy  chemicals  and  so  many  other
 things.  If  we  take  into  consideration
 the  total  additional  production  of  con-
 sumer  goods  and  other  things  as  also
 the  import  of  heavy  machinery  which
 will  have  to  be  transported  from  the
 ports  to  the  places  where  they  are
 required,  I  ask,  with  the  7  million  tons
 of  additional  conveying  capacity  that
 the  hon.  Minister  has  promised  usy
 how  is  it  possible  for  the  Plan  to
 succeed  at  all,  It  is  no  exaggeration
 to  say  that  the  Railway  Ministry  is
 laying  the  basis  for  the  collapse  of  the
 Second  Five  Year  Plan.  Somebody
 said  that  there  are  some  people  who
 want  to  sabotage  the  Second  Pian.
 May  3  tell  them  that  the  most  power-
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 ful  and  effective  saboteur  of  the
 Second  Plan  will  be  the  Railways.  I
 would  like  to  know  from  the  hon.
 Minister  in  charge  how  is  it  proposed
 to  transport  this  additional  produc-
 tion  of  foodgrains,  cloth,  coal,  cement,
 fertilisers,  heavy  chemicals  and  so
 many  other  things.  I  am  aware  of
 the  fact  that  we  have  a  supplementary
 conveying  capacity  in  road  transport.
 But,  that  is  woefully  limited  and  the
 charges  comparatively  may  be  higher.
 Unless  we  have  a  very  considerable
 expansion  of  railways,  I  am  afraid  the
 Second  Plan  will  find  a  bottle-neck
 in  the  Railways.

 Let  it  be  remembered  also  that  the
 estimated  75  per  cent  additional
 carrying  capacity  for  passengers  is
 minimised  or  reduced  when  they  take
 into  consideration  the  fact  that  before
 the  Second  Five  Year  Plan  ends  there
 will  be  an  additional  20  million  added
 tegour  population.  That  fact  has  not
 been  taken  into  consideration.  Not
 only  that.  We  have  been  plainly  told
 by  the  Railway  Minister  that  there  is
 difficulty  in  procuring  the  50९८)
 requirements  and  that  as  against  a
 demand  of  |  million  tons,  he  is  going
 to  get  only  5.5  lakh  tons.  With  regard
 to  sleepers,  as  against  an  order  of  4.5
 million  tons,  in  the  nine  months  he
 has  got  only  ३  lakh  tons.  I  do  not
 know  how  the  Railway  Minister  is
 going  to  accomplish  even  the  limited
 and  insufficient  programme  that  he  has
 chalked  out  for  the  Second  Five  Year
 Plan.

 Coming  to  the  general  financial
 Position,  we  find  that  Rs,  1,125,  crores
 are  going  to  be  spent  and  out  of  this,
 a  sum  of  Rs.  375  crores  is  going  to
 come  from  out  of  their  own  resources.
 And  this  sum  of  Rs.  375  crores,  let  it
 be  understood,  is  going  to  include

 ce
 220  crores  of  the  Depreciation

 d.  The  Railway  Minister  assures
 us  that  having  regard  to  the  increased
 cost  of  steel  and  increased  labour,  the
 cost  of  even  the  moderate  and  insuffi-
 cient  Plan  which  he  proposes  to  give to  the  nation  at  the  end  of  the  Second
 Five  Year  Plan  would  be  increased  to
 the  tune  of  Rs.  200  crores  and  he  says
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 that  he  cannot  fill  up  this  gap  of
 Rs.  200  crores.  If  we,  therefore,  ex-
 amine  the  financial  side,  it  comes  to
 this.  The  surcharge  will  produce
 Rs.  7l  crores  in  the  course  of  five
 years.  The  added  surcharges  may
 bring  in  an  equal  amount.  Still,  they
 are  not  sufficient  to  fill  up  the  gap.
 Probably,  the  hon.  Minister  will  come
 again  with  fresh  proposals  next  time
 to  place  a  surcharge  on  surcharge  on
 surcharge.  I  do  not  know  where  this
 vicious  circle  will  end.  If  we  take  into
 consideration  the  fact  that  the  Rail-
 ways  are  going  to  contribute  Rs.  375
 crores  and  out  of  this,  Rs.  220  crores
 come  from  the  Depreciation  Fund  at
 the  end  of  the  Five  Year  Plan,  the
 Depreciation  Fund  will  be  nil.  What
 about  rolling  stock?  Probably,  he  will
 come  again  and  say  that  there  is  a
 greater  proportion  of  over-aged  rolling
 stock  at  the  end  of  the  Second  Five
 Year  Plan  than  at  the  beginning  as
 he  has  done  in  the  case  of  the  First
 Plan.  The  hon.  Minister  performed
 the  wonderful  feat  of  spending  Rs.  423
 crores  in  the  course  of  the  First  Plan
 and  producing  at  the  end  of  it  the
 miraculous  result  that  the  over-aged
 rolling  stock  percentage  is  greater  than
 when  he  began  to  rehabilitate  the
 railways.  I  do  not  know  what  he  wil!
 say  at  the  end  of  the  Second  Five
 Year  Plan.

 Coming  to  the  Depreciation  Fund,  I
 am  surprised  to  find  that  in  a  huge
 concern  like  the  Railways,  ordinary
 business  method  of  fixing  a  Deprecia-
 tion  fund  on  some  rational  basis  is
 lacking.  I  am  not  aware  whether  this
 depreciation  is  based,  for  example,  on
 rolling  stock,  on  the  mileage  basis  or
 ton-mile  basis,  or  a  straight  line  basis
 —that  is  a  fixed  sum  every  year  added
 to  the  Depreciation  fund—or  on  the
 basis  of  the  original  cost  or  the
 replacement  cost.  To  me,  it  appears
 that  the  only  good  principle  that  the
 Railway  Ministry  is  following  is,  pay
 what  you  will  in  the  Depreciation  fund
 irrespective  of  the  fact  how  fast  you
 are  wearing  out  your  rolling  stock.
 That  has  been  the  position  and  I  may
 tell  you  that  if  we  now  find  at  the
 end  of  the  Second  Five  Year  Plan  that
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 th:  Depreciation  fund  is  practically
 wiped  off,  and  your  over-aged  stock
 still  continued  to  exist,  it  means  that
 in  the  past  you  have  contributed  much
 less  to  the  Depreciation  fund  than
 what  would  be  in  the  case  of  an  aver-
 age  prudent  commercial  concern.
 Therefore,  submit  that  some  princi-
 ple  should  be  laid  down  in  the  case  of
 rolling  stock,  on  what  basis  the
 Depreciation  fund  should  be  contribut-
 ed.  In  one  year  we  have  contributed
 Rs.  30  crores.  In  the  next  year,  there
 is  a  sudden  jump  to  Rs.  45  crores.  I  am
 not  awzre  that  the  rolling  stock  has
 increased  to  that  extent.  The  fact
 remains  that  in  the  past  the  Railways
 have  shown  surpluses  at  the  cost  of
 the  Depreciation  fund.

 May  I  point  out  that  the  correct
 remedy  for  this  is  not  merely  to  come
 with  a  proposal  for  increasing  the
 passenger  fares  and  increasing  the
 freight  charges.  I  would  submit  that
 the  hon.  Minister  should  examine  in
 greater  detail  economies  in  operating
 costs.  Throughout  the  Budget  speech,
 not  a  single  sentence  has  been  put  in
 that  some  measures  with  regard  to
 economy  are  being  taken.  Take,  for
 example,  fuel.  We  find  in  (1955-56,  it
 amounted  to  Rs.  39  crores.  Suddenly
 in  less  than  9  months,  it  has  jumped
 to  Rs.  5l  crores.  In  other  words,  there
 is  an  increase  of  Rs.  32  crores  under
 the  head  Fuel  costs,  in  less  than  8  to
 20  months.  Your  running  of  railways
 has  not  expanded.  How  do  you
 account  for  this?  Even  your  own
 explanation  that  there  is  an  increase
 in  the  price  of  coal  does  not  fully
 account  for  this.  It  is  conceivable
 that  coal  is  being  used  recklessly.  May
 I  tell  you  that  I  have  had  the  experi-
 ence  of  being  on  the  B.E.S.T.  Com-
 mittee  which  controls  the  Bombay
 city’s  road  transport.  We  have  a  fieet
 of  800  buses.  We  too  have  fuel  there.
 Things  were  so  managed  there  that
 one  day,  it  was  found  that  for  150,000
 gallons  of  diesel  oil,  there  was  no
 account.  When  we  looked  into  the
 matter,  we  found  that  the  authorities
 did  not  know  who  was  ordering  diesel
 oil,  whether  it  was  being  delivered
 and  how  it  was  being  delivered.  May
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 I  ask  the  hon.  Minister  to  institute  an
 enquiry  and  examine  every  item  of  his
 operating  costs?  Fuel  is  a  big  item.  I
 may  assure  him  that  there  must  be
 considerable  leakages.  If  the  hon.
 Minister  appoints  a  Committee,  he
 will  be  surprised  to  find  how  fuel  is
 being  consumed  and  how  it  is  being
 accounted  for.

 Again,  we  find  that  Repairs  have
 suddenly  jumped  up  from  Rs.  80  crores
 to  Rs.  94  crores  in  the  course  of  less
 than  two  years.  I  concede  that  there
 has  been  some  rise  in  prices.  But,  I
 am  not  aware  that  the  rise  has  been
 so  drastic.  Nor  am  I  aware  that  your
 running  has  increased  to  such  an
 extent  as  to  justify  this  high  cost  of
 repair.  I  do  not  know  where  the
 mistake  is.  I  appeal  to  the  hon.
 Minister  to  examine  and  I  assure  him
 that  he  will  find  many  places  where
 there  are  leakages  which  can  be
 plugged  by  him  and  public  monty
 saved.  I  am  also  not  aware  what  is
 the  stores  purchase  policy  of  the
 Ministry.  It  has  been  my  experience
 that  the  heads  of  departments  over-
 indent  invariably  unless  we  keep  a
 sharp  eye  on  them.  In  the  case  of
 the  Bombay  State  Road  Transport
 Corporation  the  heads  of  departments
 once  put  up  a  demand  for  Rs.  80
 lakhs  of  stores.  The  Minister  turned
 it  down,  did  not  give  them  a  single
 pie  worth  of  stores,  and  still  the
 transport  kept  moving.  This  is  an
 instance  which  I  cite  because  I  am
 aware  there  are  similar  big  loopholes
 in  stores  purchases  and  stores  con-
 sumption.  In  the  matter  of  stores
 consumption,  as  one  of  the  B.E.S.T.
 Committee  I  have  noticed  that  fantas-
 tic  indents  are  placed,  and  when  it  is
 pointed  out  to  them  all  that  the
 General  Manager  says  is  that  the
 indent  was  rather  on  the  high  side.
 These  are  the  things  happening  in  q@
 small  concern  whose  total  turnover  is
 only  Rs.  30  crores.  Yours  runs  into
 Rs.  378  crores.  Therefore,  there  are
 greater  chances  of  loopholes  which
 require  to  be  plugged.

 Also,  I  would  like  to  know  what  is
 the  provision  made  for  audit,  spot
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 audit,  verification  of  stocks  etc.
 whether  the  contractor  delivers  goods
 still  continues  to  exist,  it  means  that
 of  the  specified  quality  and  quantity.
 I  am  told  that  often  it  happens  that
 when  a  lorry-load  comes,  three  sides
 of  the  lorry  are  opened  up,  three  heaps
 are  made  there  and  things  taken  out.
 I  do  not  know  how  far  this  is  correct.
 But  I  am  sure  in  a  huge  administra-
 tion  like  this,  there  must  be  many
 loopholes  which  require  to  be  looked
 into,  and  if  the  hon.  Minister  turns
 his  attention  to  the  working  costs  and
 the  various  items  thereunder  I  am
 sure  he  will  not  find  the  need  _  for
 increasing  the  passenger  fares  or  the
 freights.

 Coming  to  passenger  amenities,  we
 are  thankful  for  what  little  has  been
 done.  Travelling  by  first  class  as  we
 are  doing—the  old  second  class  palmed
 off  as  first  class  at  first  class  fare—we
 find  that  several  commonsense  things

 @  require  to  be  done.  Ofen  the  fittings
 and  fixtures  are  very  stupidly  arranged.
 There  are  no  pegs  on  which  to  hang
 the  clothes.  The  night  bulb  burns
 brightly  in  your  eye.  Can  we  not
 have  shaded  night  lighting?  That  does
 not  require  expense,  it  requires  com-
 monsense.  Switches  are  invariably
 out  of  order.  The  last  time  I  was  tra-
 velling,  the  fan  was  working  day  and
 night  because  the  switch  could  not  be
 turned  off.  The  water  taps  have  got
 either  too  very  strong  springs  which
 require  athletes  to  turn  them  on  or
 they  are  leaky.  The  doors  are  jam-
 med,  the  shutters  are  permanently
 fixed  in  the  wrong  places.  These  are
 commonsense  things  which  should  be
 looked  into.  If  the  hon.  Minister
 travels  in  the  ordinary  first  class  com-
 partment  instead  of  his  saloon,  he  will
 soon  find  out  these  things.

 eee
 are  many’  things  to  which  I

 ll  perhaps  refer  in  the  course  of
 the  detailed  Budget  debate,  but  these
 are  matters  into  which  I  appeal  to  the
 hon.  Minister  to  look  more  closely,
 and  I  am  sure  our  railways  will  be
 able  to  deliver  the  goods  better  in  a
 double  sense.
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 Mr.  Deputy-Speaker:  Shri  Borooah
 wanted  to  leave  tomorrow.  If  he  can
 finish  his  speech  in  eight  or
 ten  minutes,  he  may  do  _  s0.

 Shri  P.  C.  Borooah  (Sibsagar):  In
 taking  part  in  the  discussions  on  the
 Railway  Budget  I  want  to  go  back  to
 the  First  Five  Year  Plan  on  one  point,
 that  is  the  shortfall  in  the  income  to
 the  extent  of  Rs.  36  crores.  In  that
 Plan  Rs.  400  crores  were  originally
 allotted  and  over  and  above  that
 Rs.  24  crores  were  spent  more.  In
 spite  of  it,  though  according  to  the
 Plan  the  income  ought  to  have  been
 something  like  Rs.  320  crores,  we  got
 only  Rs.  284  crores;  thus  there  occur-
 red  a_  shortfall  of  Rs.  36  crores.  I
 would  wish  that  the  Hon’ble  Railway
 Minister  will  enlighten  us  of  the
 reason  of  this  shortfall  in  his  reply.

 Coming  to  the  Second  Plan  we  find
 there  is  an  outlay  of  Rs.  3,i25  crores,
 and  the  targets  of  turn  over  fixed
 are  5  per  cent  increase  in  the  passen-
 ger  transport  and  I60  million  tons  in
 goods  transport.  Then  again  the  Plan
 has  proposals  for  opening  up  of
 about  3,000  miles  of  new  lines,  doub-
 ling  of  +600,  miles  of  existing  lines  and
 purchasing  of  2,000  and  odd  locomo-
 tives  and  i,000  and  odd  coaches
 and  some  one  lakh  and  odd  wagons.
 Comparing  these  I  do  not  think  the
 targets  of  turn  over  fixed  are  very
 ambitious;  but  to  augment  the  finance
 for  all  these  the  Hon’ble  Minister  in
 charge  of  Railways  has  proposed  to
 raise  the  supplementary  charge  on
 goods  and  parcels  traffic  from  6%  to
 24  per  cent.  But  knowing  the  pro-
 posals  of  the  General  Budget  in  which
 the  Hon’ble  Finance  Minister  has
 thrown  out  a  very  wide  net,  we  have
 to  think  very  cautiously  whether  we
 should  go  in  for  the  enhancement  of
 the  supplementary  charge.  This
 enhancement  of  the  supplementary
 charge  will  be  nothing  but  an  indirect
 taxation,  in  effect.  Its  imposition  will
 make  the  prices  of  the  commodities
 go  up  and  it  will  touch  the  pocket  of
 the  common  man.  I,  _  therefore,
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 request  that  the  Hon’bie  Minister
 would  be  pleased  to  see  his  way  for
 no  imposition  of  this  supplementary
 charge.

 But  I  know  we  need  money  and
 must  find  it  to  finance  and  imple-
 ment  the  Second  Plan  successfully.
 The  other  day  the  Hon’bie  Finance
 Minister  told  us  that  there  are  three
 means  for  raising  money:  taxation,
 savings  and  borrowing.  So  far  85
 taxation  is  concerned,  I  for  myself  do
 not  see  any  necessity  to  resort  to  it  but
 so  far  as  savings  are  concerned,  I
 think  we  can  very  well  do  it  by  re-
 ducing  our  inefficiency.  We  all  know
 very  well  that  inefficiency  pervades
 in  almost  all  phases  of  the  railway
 administration,  and  if  we  can  remove
 this  inefficiency  even  partly,  I  think
 we  will  be  able  to  save  a  good  deal
 for  managing  our  Second  Plan.

 From  the  figures  supplied  by  the
 Railway  Ministry  we  find  that  our
 goods  trains  run  at  the  rate  of  only
 nine  miles  per  hour.  Similarly,
 usage  of  the  wagons  and  engines  also
 stands  at  a  very  low  figure.  I  do  not
 know  how  these  compare  with  rail-
 ways  of  the  advanced  countries  like
 America,  Russia  and  U.K.,  but  even
 as  a  layman  I  can  very  confidently
 say  that  they  have  not  accounted
 themselves  very  well.  If  we
 can  manage  to  increase  the
 speed  of  the  goods  trains
 only  by  ten  per.  cent  and  also
 have  a  little  more  usage  of  the
 wagons  and  engines,  I  think  we  will
 be  able  with  the  present  stock  of
 rolling  stock  carry  on  with  the
 Second  Plan  and  achieve  the  targets.
 This  way  I  think  we  can  do  away
 with  the  proposed  supplementary
 charge  without  going  in  for  the  new
 stock.  But  I  do  not  say  that  we  need
 not  go  for  new  stock,  to  acquire  which
 I  do  not  think  there  will  be  any  harm
 in  going  for  borrowing  when  there  is
 chance  to  get  the  same  from  other
 countries,  whether  it  be  America,
 Russia  or  the  World  Bank.  I  there-
 fore  suggest  that  let  the  Government
 go  for  borrowing  if  carrying  out  of
 the  Second  Plan  needs  it.
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 Regarding  inefficiency,  I  may  cite
 an  example  from  my  personal  ex-
 perience.  There  is  a  station  named
 Borocahnagar  in  Upper  Assam.  I
 have  myself  seen  that  wagons  loaded
 or  unloaded  at  the  station  are  kept
 lying  there  not  for  days,  but  for  some
 weeks  together.  From  this,  you  can
 very  well  realise  what  loss  in  wagon-
 days  the  administration  suffered.
 This  is  only  one  example  of  wastage
 due  to  inefficiency  in  the  Railway  Ad-
 ministration.

 38  hrs.

 I  now  come  to  the  question  of  the
 speed  of  trains.  It  takes  five  days
 for  one  to  travel  from  Delhi  to  Upper
 Assam,  a  time  by  which,  one  can  pro-
 bably  go  round  the  world  twice.  This
 shows  with  what  speed  the  trains  run
 in  that  part  of  the  country.

 Sir,  Assam  is  the  easternmost  State
 of  the  Indian  Union,  bounded  by  a
 length  of  2,800  miles  of  frontier  with
 the  foreign  territories.  It  is  linked
 with  India  only  with  a  stretch  of  40
 miles  of  land  in  width,  and  over  it
 we  have  much  talked  of  Assam  link.
 But  before  the  Assam  link  could  be
 stabilised,  the  visit  of  annual  floods
 began  damaging  the  line  and  dis-
 ruption  caused  to  traffic  once  again.
 Thus,  the  industrialization  of  Assam
 and  the  development  of  rail  commu-
 nication  to  Assam  have  not  made  any
 progress.

 Another  thing  that  I  would  like  to
 point  out  is  that  the  North-Eastern
 Railway  Authorities  probably  have
 formed  Assam  a  good  dumping  ground
 for  all  the  damaged,  age-old  and  di-
 lapidated  engines,  coaches  an
 wagons.  First  class  coaches  with  no
 cushions  are  not  small  in  number.
 Some  hon.  Members  opposite  were
 asking  for  dimming  of  light  in  the
 compartments  at  night,  but  in  our
 part  of  the  country,  it  is  almost  usual
 to  have  no  light  in  the  trains.
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 As  for  overcrowding,  the  line  which
 passes  through  North  Bengal  and
 Assam  hes  earned  a  notoriety  in
 India.  Travelling  on  the  roof-tops  of
 tire  coaches  is  not  uncommon  there;
 it  is  the  usual  practice,  so  to  say.
 When  people  in  Assam  are  crying
 for  standing  space  in  the  trains,  we
 sitting  here  are  talking  of  amenities,
 and  the  Railway  Ministry  is  keeping
 busy  with  the  number  of  air-condi-
 tioned  trains  and  _  air-conditioned
 coaches.

 Another  instance  of  inefficiency  is
 this.  Assam,  as  you  know,  is  the
 wettest  place  in  India;  and  every
 year,  almost  a}l  parts  of  the  state  go
 under  water.  Even  then,  the  trains,
 particularly,  in  the  branch  lines  in
 Upper  Assam,  sometimes  not  run  at
 all  or  are  run  very  late,  on  account  of
 the  engines  not  getting  water;  how
 there  can  be  scarcity  of  water  for  the
 engines,  passes  our  imagination  and

 *thi$  is  how  efficiency  in  Railway  ad-
 ministration  is  working  in  Assam.

 Regarding  corruption  less  said  the
 better;  I  would  like  to  point  out  that
 the  booking  windows  in  many
 stations  remain  closed  up  to  the  time
 of  the  departure  of  the  train.  This
 compells  the  passengers  to  contact
 the  traffic  people  for  doing  their
 journey  directly,  and  thus  probably
 75  per  cent  of  the  passenger  traffic
 income  at  least  from  the  branch  line
 stations  of  Upper  Assam  can  be  cal-
 culated  as  loss  to  the  railway  ex-
 chequer.

 Sir,  this  Railway  Budget  has  caused
 more  disappointment  to  the  people  of
 Assam  than  any  other  parts  of  the
 country.  There  has  been  a  crying
 and  persistent  demand  from  the
 Assam  Government,  from  the  people

 f  Assam  and  from  the  Assam  Con-
 gress  that  the  Assam  Rail  link  should
 be  stabilised,  and  strengthened,  and
 there  must  be  a  Rail  communication
 in  and  for  Assam  improved  bridge
 over  the  Brahmaputra  river.  But  all
 our  demands  so  far  has  been  a  cry
 in  the  wilderness  and  nothing  worth
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 the  name  in  improvement  and  deve-
 lopment  have  been  provide  for,  The resu}t  is  that  the  industrialization  of Assam  has  not  been  able  to  make  any
 head  way  and  the  railway  communi- cation  to  Assam  has  been  left  as  a serious  problem.

 ,  A  triend  of  mine  had  just  men- tioned  about  the  extent  of  the  North-
 Eastern  Railway.  Jt  starts  from Mathura  and  goes  to  the  easternmost
 boundary  of  the  country.  Gorakhpur being  the  headquarters  stands  at  a
 point  one  thousand  miles  away  from
 Assam.  I  do  not  know  what  were the  principles  of  regrouping  of  rail-
 ways;  if  efficiency  was  one  of  it,  then
 zonalisation  of  North-Eastern  Rail-
 way  has  been  a  complete  failure.  It
 cannot  be  achieved  by  having  the
 headquarters  at  such  @  great  distance,
 This  is  one  of  the  reasons  for  unsatis-
 factory  working  of  the  Railways  in
 Assam.

 So,  my  submission  is  that  there
 should  be  a  separate  railway  zone  for
 Assam  and  North  Bengal  with  its
 headquarters  in  State  of  Assam,  as
 early  as  possible  and  the  Railway
 Ministry  proceed  to  take  action  for
 establishment  for  the  same.

 Mr.  Deputy-Speaker:  The  House
 has  been  indulgent  to  the  hon.  Mem-
 ber  so  far,  But  now  the  hon.  Mem-
 bers  are  getting  impatient.  So,  the
 hon.  Member  might  conclude  now.

 Shri  P.  C.  Borooah:  I  shall  con-
 clude  now  with  just  three  submis-
 sions.  Firstly,  a  road-cum-rail
 bridge  should  be  constructed  over  the
 Brahmaputra  at  Pandu.  Secondly,
 there  be  a  separate  Railway  zone
 established  for  Assam  and  North
 Bengal.  And  lastly,  the  Railway
 Ministry  see  to  remove  the  inconven-
 iences  the  Assam  people  are  suffering
 from:

 Mr.  Deputy-Speaker:  Now,  Shri
 Feroze  Gandhi.

 Shri  Feroze  Gandhi:  I  shall  con-
 tinue  tomorrow.
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 mex:  Unileqs  the
 hon.  Member  starts,  goal  can  he  con-
 tinue?

 Shst.  Nerese.  Gandhi:  Now,  the  time
 is  up,  and  it  is  already  past  six  o'clock.
 So,  I  may  continue  tomorrow.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  start  and  utter  at  lenast
 one  sentence.
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 Girl  Ferowe  Gandhi:  i  have  heard
 with  great  attention  many  of  the
 things  that  pon.  Member  have  said.

 Mr.  Deputy-Speaker:  I  suppose  the
 hon.  Member  also  has  many  things  to
 say.  He  may  continue  tomorrow.

 The  Lok  Sabha  then  adjourned  tiu
 Eleyen  of  the  Clock  on  Wednee-
 day,  the  22nd  May,  1987.
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 Production.  II05—08
 191,  India  Office  Library  TIO8—c9
 I92.  Coal  Washing  Plant  at

 Kargafi  II09  —Ir
 193  American  assistarce  for

 Higher  Technological
 Institute  7  LILI—32

 J94.  Revision  of  Coal  prices  III2--73
 196.  Janta  Insurance  Policy  IIlI3—-I6
 197  Survey  of  Mineral  Talc

 in  Rajasthan  III6—I7
 ‘198.  ‘Viswabharati  |  9  8  4
 199.  Military  College,  Dehra

 Du  IlI7  19
 200.  Scholarships  for  ECAFE

 Region  Specialists  ITI9-—2I
 201.  Reform  in  Examination

 System  TI2i---24
 202.  Steel  Re-rolling  Mills  II23
 203.  Adivasis  of  Jhabua  II24—25
 204.  Controller  of  Coal  Ac-

 counts.  II2§  --26
 205.  Grant  of  Compensatory

 allowance  .  lI26—28
 WRITTEN  ANSWERS  TO

 QUESTIONS  lI29—-62
 S.Q.  No.

 ‘195.  Wear  surplus  depots  I29
 206.  Centra]  Evaluation  Or-

 ganization  +  पु  Il29--30
 208.  Soldiers’  Homes  in  Ra-

 jasthan  II30—3!
 209.  Geological  Survey  of

 Kerala  pects
 2t0.  Scheduled  Castes  and

 Scheduled  Tribes  ‘1431

 S.Q.  No.
 (212,

 Subject
 New  Oil  Company  in
 Assam

 (213.  Immigration  of  Pakistani
 Nationals

 (214.  Survey  of  Blind  Popu- lation
 2§.  Insurance  Medical  Exa-

 miners
 216,  High  Court  Judges
 (217,  Accommodation  for  In-

 dian  Students  in  U.K.
 218,  Ballot  Papers
 (219.  Mineral  Survey  in  Orissa
 220.  Silver  Refinery
 22%.  hear  Loan  Interest

 Fund
 222  Library  Movement  in

 Bihar
 223  Mica  Mining  in  Punaloor

 (Kerala)
 224  Surplus  skilled  labour

 in  Ordnance  Factoried
 225  Election  Offences
 226  Migration  from  Azad

 Kashmir
 227  Zonal  Councils
 229  Degrees  of  Indian  Uni-

 versities
 229  Elephanta  Caves

 U.S.Q.  No.

 9I.  Principals  of  Higher  Se-
 condary  Schools  in  Delhi.

 92.  Teachers  of  Higher  Se-
 condary  Schools  in  Delhi

 93.  Geological  Survey  of
 Bikaner  Division

 94.  Delivery  of  Books  (Pub-
 lic  Libraries)  Act

 95.  Capital  Issues
 96.  Committee  on  Customs

 Procedure  and  Organisa-
 tion

 97.  Police  Manual

 4308

 CoLUMNS

 ‘1132

 7739

 73733  33

 3733
 ‘1133-34,

 ¥I34--35
 7735

 ‘1135—36
 7736

 II36  न्31

 ‘4137

 ‘1137

 ‘1137-38
 ‘1138,

 438—39
 73739

 7739
 3440
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 Cc  ०१०८  CoLUMNs
 WRITTEN  ANSWERS  TO  OBITUARY  REFEREE  ‘1162—64

 QUESTIONS  contd,  Shri_  Govind  Bslish_  Pant,
 U.S.Q.  No.

 tog  jewanacel  Hien
 and

 98.  Seniority  of  Class  I  the  Speaker  msde  references
 Officers  है  हि  ‘1144-45  to

 He  ६९ =
 awey  of

 Shri  T.  Prakesam
 99.  Union  Government  Loanna  ‘T14S--46

 Thereafter  Pe  vers,  stood  in
 Ioo.  =  S:  Ti:  Id  silence  ‘or  a  minute  as  a mugging:  ०  Go  7746  mark  of  respect.
 tor.  Indo-Japanese  Steel  Con-  PAPERS  LAID  ON  THE  TABLE  7764

 tracts.  7746  The  following  papers  were  laid
 ‘t02,  Death  of  Dr.  Heratu  7746  --47

 a
 the  Table

 f Order N py  oO  rder  No. I03.  English  in  Universities  73747
 Os  us,  :

 dated
 i  .  _  the  gor  arch,  1957) t04.  Foreign  Exchange  ‘1147—48  under  sub-section  (4)  of i0§.  Improvement  of  Air  Force  T48  Section  89  of  the  Com-

 I06.  Welfare  of  Scheduled  panies  Act,  7956
 Castes.  1148  (2)  A  copy  of  Direction  No.

 ‘107,  National  Theatre  ‘114849  oe  —  Ry,
 the

 Speaker under  the  Rules  of  Proce- ‘108,
 Pat

 of  the
 lead  dure  and  Conduct  of

 Recruienenn)  ‘Com.  Business  in  Lok  Sabha
 mittee  7749  STATEMENT

 REGARDING
 I09.  cereal  -Model

 Schoo}  for  eee  OR
 EXCESS

 ‘1164 the  Blin  >  १3749  The  Deputy  Minister  of  Fi- Tro.
 7  bad

 and  Auditor  nance  (Shri  B.R.  Bhagat) eal,  2750  presented  a  statement  show-
 try.  Talks  by  Air  Force  Ofti-  ing  Demands  for  kxcess

 cers  in  Schools  +  ‘1150  Grants  in  respect  of  the
 i22,  State  Undertakings  Irgt  Budget  (General)  for  1953-

 हे  She ‘AII3.  National  Book  Trust  ‘TISt  CALLING  ATTENTION  TO
 4i4.  Scientific  Civil  Service  II5i  MATTER  OF  URGENT
 ‘TIS.  Minorities  Commissioners  a1s2  PUBLIC  IMPORTANCE  a  ‘T164-  -67
 i:6,  Stenographers’  Examina-  Shri  Khushwagt  Rai  called

 ion  o  ‘IS2—53,  the  attention  of  the  Minister
 ‘  of  Food  and  Agriculture  to ‘117,  Classification  of  ‘Bhacras  II53  the  situation  resulting  from

 1x8.  Trainer  Aircrafts  I354  reduction  a  a  = ‘IIQ.  Scarcity  of  Fuel  ¥I54--55  radesh  and  ifs  inade= (120,  Mercy  Petitons  9९.5]  quate  supply  to  mills.
 tax.  Colombo  Plan  II55  The  Deputy  Minister  of  Food
 ‘122.  Basic  Social  Education  ‘Tiss:  -56  (Shri  H.V.  Krishnappa)  made
 =  Taj  Mahal  11S6  a  statement  in  regard  thereto. 3°

 '  7  :  ELECTION  TO  COMMITTEES  ‘1167:  -68 124.  Motor  Accidents  in  Delhi  ‘156-57  T K.  Nationals  :  The  Minister  of  Defence  (Shri i25.  U.K.  Nation  157  v.  K.  Krishna  Menon) 126.  Red  Fort  ५  4.0  ae
 for

 ne  election  od Ca:  Members  rom  among  the ‘127.  Corruption  Cases  ‘IS7  58  Members  of  Lok  Sabha  to 128,  Grants  to  States  for  Ba-  the  Members  of  the  Central sic  Education  1158  Adiisory  Committee  of
 the ‘129.  Opium  II58  --59  National  Cadet  Corps.  ie

 adopted. Black-listing  of  Organiza-  motion  was a  x
 Te

 ia  ae  The  Minister  of  Health
 |  (Shri

 Wels  f£  Scheduled  Karmarkar)  moved  for  the ke  eee
 Scheduled  election  of  members  from

 Castes  and  ched  among  the  Members  of
 Tribes  ३559  81  Lok  Sabha  to  be  members

 132,  Post-War  Reconstruction  ot  the  All  India  Institute
 Fund  ‘1161  of  Medical  Sciences,  The

 133.  Missing  LA.P,  Dakota  ‘£161---62,  motion  was  adopted.
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 General  Discussion  on  the  Budget  (Railways)  7957-58
 Budget  (Railways)  ‘1957-58,  Government  Resolution  re.

 ced  Thermo-nuclear  Test  Ex-
 was  not  concluded.  plosions


